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LOK SABHA DEBATES 

LOK SABIIA 

Friday, August 31, 1990/Blwdra l), 
1912 (Sal.a) 

The £Ok Sabha met at tlllec minutes 
past Eleven of tile Clock 

(MR. SPEAKER in the ChairJ 

ORAL ANSWERS TO QUESTIONS 

lEnglislz] 
~ 

Suit against Sir Richard Attenborough 

oIt325. SHR[ B. N. REDDY: ----- -...-

SHRI VASANT SATHE: 

THE MINISTER OF lNFORMA-
TlON AND BROADCASTING AND 
MINIS1 ER OF PARLIAMEN-
TAR Y AFFAIRS (SHRI P. UPEN-
DRA): (a) to ((;) A statement is laid 
011 the Table of the Hou~. 

STATE.\lENT 

la) A.., per the Co-production and 
• inalle!;! Agreement entered into by 
0: FDe tor the fitm 'Gandhi', which 
was ~,e~uted on 10th April. 1981 bet· 
\\~en the Indo-British Film Limited 
h:aIled Produ~er) Sir Richard Atten-
borough, ~ational Film Development 
Corporation (called Co-Producer) and 
International Film Investors and 
Gold-Crest Film International (I.:alled 
IF!) apportionment of net profits on 
the film is required to be made as 
under: 

lFI 
NFDC 
Cine Arli~te~ \Vdfare 

Fund 
Producer':, ~han.' 

31.485~~ 

18.515~~ 

5 Of 
.0 

5 (01 
,0 

Will ihe-- ~1jllhter llf INFORMA-
110N AND BROADCASTING be 
pleased to state: 

Dncdof, 'Vritel~ 
ca~t <Iolld cn:w 40 :' 0 

,\! per this a ppOltiollment. NFDC has 
re-.:ei\ ed its full share of the profits 
amounting to R~. 3.05 crores. 5', of 
lhe total net protit~ earned on the film 

Ca) the profits eal'l1ed b) the 
~arionat Film De\"elopment Corpo::;.,-
~tion (NFDC) of .tl1e film 'Gan~hi' 
and how much of It has been trans· 
krred to the Cine \Vorkers Welfare 
FUDd~ 

(b) whether Government rropose to 
take any action against Sir Richard 
Attenborough for his failure to tr~?S­
fer part of the profits from the Fi!m 
4Gandhi' as per the agreement \\ tth 
Government of India in April. 1981; 
and 

{c) it so, the details thereot'~ 

is to be apportioned to the Cine 
Arti"le~ \\'eIfare Fund. As on 
5-8-1990. this amount. including in-
tere~t aeu·ued thereon. amounts to 
(11.45.635 (approximately Rs. 3.8 
crores). Out of this. the prim:ipal 
amount is ,_ 7.00.000 and the illlerest 
acaued thereon is [4.45.635. NFDC 
did not have to transfer any amount 
to the Cine \Vorkers Welfare Fund 
be\.:ause it has only receiV\:d profih as 
per the apportionment agreed to in 
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the original agreement viz., 18.515'j~). 
5 '.'" of the net profits from the film 
payable to the Cine Artistes Welfare 
Fund have not yet been repatriated 
to India. as Sir Richard Attenborough, 
one of the parties to the Agreement, 
bas raised I:ertain issues regarding the 
nomenclature. s~ope and appropriate-
ness of the above charitable fund. At 
,present, this 5 "" of tIle net profits 
is deposited in a trust fund. 

(b) & (c) The Government is ado-
ptmg a two-pronged approach viz., 
that of negotiations with Sir Richard 
Attenborough to ensure that he agrees 
to the repatriation of 5 "" of the net 
profits earned from the film for cre-
diting in the Cine Artistes WeUare 
Fund, and simultaneously preparing 
il'\elf to get the issue settled in a Court 
of Law in U.K. in case the negotia-
tiOllS do not yield the desired results. 

SHRI B. N. REDDY: Sir. the pro-
ducers of the film "Gandhi" have 
been making profit from 1984 and 
the NFDC has got a share of 18!%. 
Out of the total net profit. they are 
supposed to have paid 5% towards 
the Cine-artistes Welfare Fund. The 
hOll. Minister has been kind enough 
to give us information that it would 
have accrued to Rs. 3.8 crores so far. 
We have accrued Rs. 3.8 cror~s so 
far and for the last six years this 
money has not been rep'dtriated to us. 
Why do we not ask Sir Attenborough 
to give u~ the amount for the welfare 
fund because it is 'Gandhi' film and 
he has been holding the money so 
£-4r. 

SARI P. UPENDRA: Abollt 11 
lakh pounds or Rs. 3.g crores are 
lying in this Fund and the original 
agreement says that this money 
should be credited to the Cine Artis-
tes Welfare Fund but no such Fund 
existed tiH recenl}y. Only Cine Wor-
kers Welfare Fund was existing and 
Sir Attenborough took the line that 
"'Since 1 committed to the Cine Artis.-
tes ~e\iaTe fund and since the l.iund 
is. not e~is!ing. I am not bound to 
give.~' Subsequently. to get over this 

legal lecuna, we raised a fund in tho 
name of Cine Artistes Fund. Now we 
negotiating with him to transfer this 
amount to this fund. 

SHRI B. N. REDDY: NFDC has 
got a share of 18 ~ % and the Cine 
Artistes Welfare 1 ~und is only 5 %. 
We have accrued Rs. 3.8 crores 
wherein Rs. 2.4 crores is original 
amount and Rs. 1.4 crore~ approxi-
mately. is the interest. If we have 
accrued so much only for 5C:~, how is 
it that for 18! ('" meant for NFDC we 
have accrued only Rs. 3.05 crores. 

SHRl P. UPENDRA: NFDC got 
I S.5 "" of the profit but the amount of 
Rs. 3.05 crore~ is the net profit. They 
have got already 6.4<;u of assets which 
they have invested. That 'they already 
got it. It is in addition to Rs. 6.5 
crores which they have got. 

MR. SPEAKER: Shri Vasant 
SiJthe. 

SHRI VASANT SATHE: This is 
a very important matter for the wel-
fare of Cine workers and artistes. I 
know it is a matter of fact that 
Richard Attenborough later on be-
came • Sir' because of making of this 
film on Mahatma Gandhi. From my 
knowledge of Mr. Attenborough. Sir 
Attenborough now. he is an honour-
able man. a man of his word and 
Gandhi's film has influenced him so 
much that I have no doubt that if a 
proper approach (;an be made to his 
sense of respect and truth for which 
Gandhi stood. Sir Attenborough will 
110t stand on a te(;hnical issue of the 
meaning of the word ·workers· 3gainst 
·artistes'. Any man who knows ele-
mentary meaning of English words or 
law. for that matter. can understand 
that 'worker' is a generic word in 
which everyone including Bi ti~tes 
will be included. H you are so keen. 
we can persuade him to say that 6' AU 
right. You can put tbis money in the 
name of artistes. We do not mind. 
We win use the ~eneric word -..,orkct'· 
only {or tht welfare of artistes." That 
would have solved the problem and I 
believe it would. 
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The agreement was entered into in 
my presence. There was a talk. Sir 
Attenborough himself had suggested 
that we must use some part of the 
profits for the welfare of those who 
work in the cine industry. He did not 
use the word "artiste' at that time. 
J had myself piloted the Bill for Cine 
Workers Welfare Fund and. therefore. 
I know that although at that time nei-
ther such a fund nor Bill had existed 
but the intention was there. 

I don't think Sir Richard Atten-
borough will go behind his intention. 
I have a feeling that if the views of 
this House, this Parliame'lt are con-
veyed to him. it will work. 

PROF. MADHU DANDAVATE: 
What is your question? 

SHRI VASA~"T SATHE: I am 
coming to my question. Madhuji. at 
least you should not do this. You have 
been the past-master in this art. ..... 
(Interruptions) I am sayin~ all this 
to put it on record that the Govern-
ment should approach him. I would 
like to know from the hon. Minister 
whether he would take up. at his level. 
this matter-of course at bureaucratic 
level he hat;; been doin~. Befoie he 
hands over this Ministrv. one verv 
good aspect he can perform. He c~n 
take up this matter personally with 
Sir Richard Attenborough. J have no 
doubt about it. Will he kindly do this 
to persuade Sir Richard AttenborOll!!h 
to agree to transfer the fund? 

[Translati0111] 
PROF. VIlA Y KUMAR MAL-

HOTRA: You took 10 minutes to 
ask this thing. 

(I ntL'rrupliol1s) 

[Englisll7 
SHRI P. UPENDRA: Sir. I fully 

support han. Shri Safhes's conten-
tion. I met Sir Richard Attenborough 
in London on June 27. this year. (In-
terruptions) 

MR. SPEAKER: The Minister has 
already met Sir Richard Attenborough. 

SHRI P. UPENDRA: I conveyed 
exactly the same sentiments as men-
tioned by Shri Sathe telling: "You 
have earned a good name by produc-
ing a film on Mahatma Gandhi. You 
should be truthful to the assurance 
given. Don't take a cover under legal 
lacuna. The intention was very clear. 
Don't take this step. Therefore, we 
do not accept your argument that the 
word is worker and not artist." In 
fact. the definition of the Act which 
you piloted and passed says worker 
includes the artist also. Therefore. 
there is no lacuna. strictly speaking. 
Anyhow. I try to convince him. Nego-
tiations are still going on. I hope he 
will corne round to transfer this 
amount. (Interruptions) -::) 

SHRIMATI BHATTACHARYA: 
Sir. while we are talking of foreign 
films being produced in Indian loca-
tions, I would like to know from the 
hon. Minister whether the Govern-
ment is providing any infrastructural 
facility for the filming of City of Joy 
in India, and whether this is creating 
Jny problem in this locality. 

MR. SPEAKER: This doesn't form 
part of the question. This question 
relates to Sir Rkhard Attenborough's 
film on Mahatma Gandhi. ~ 

(Interruption" ) 

rTransllltionl 
SHRI RAM NAIK (Bombav 

North): Mr. Speaker. Sir. ~rofi{s 
to the tune of crores of rupees have 
accrued in this film. Though the film 
was made in Mahatma Gandhi's name. 
it appears that Sir Richard Atten-
borough is more interested in making 
profit. I would like to ask whether the 
Government of India has verified the 
accounts and the profit which have 
been worked out. He has further sta-
ted that there bas been a net profit. 
Please let us know whether it is a 
fact? Whether any scrutiny in this re-
gard was done on behalf of India? 

(£ngli~hJ 

SHRI P. UPENDRA: The scru-
tinv was done by the N.F.D.C. 
N.F.D.C. is also the co-producer. 
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They had invested money also. Only 
after verifying the accounts they 
arrived at the share. (buerrllptioJlS) 

SHRI K. S. RAO: Sir. the hon. 
Minister as well as the fonner Minis-
ter Shri Sathe were pralsmg Sir 
Richard Attenborough like anything 
probably not aware of the person. 
But the fact is that h~ has used 
Mahatma Gandhi's name. Shrimati 
Malini Bhattacharya was telling about 
the infrastructure facilitv in India. 
Also, the NFDC financed this pro-
ject. I understand that the support 
given by the NFOC is substantial. 
Compared to his own investment, it 
is possibly nothing in terms of the 
money. SP. almost it can be treated 
as if the major shareholder is the 
NFDC. both in terms of finance and 
infrastructure etc. 

Ivl R. SPEAK ER: Please come to 
the question. ../ 

SHR~J~;.,_S."..B.AO: Both legally alld 
moi-ally, NFDC is the major share 
holder. Keeping in view the praise 
or admiration for Sir Richard 
Attenborough he should have alre&dy 
pasc;ed on this amount long back 
i.e. five years back. Now. I think he 
is taking shelter under a technical 
aspect i.e. the word is worker and 
not artist. He knows well that the 

books of account based on un-
audited report that are being re-
ceived from Sir Attenborough. I wish 
to know from the hon. Minister, hav-
ing done a delay of five years. is be 
going to take it seriously to see that 
even criminal action is taken against 
Sir Attenborough. if necessary to en-
sure that amount of Rs. 3.8 C'rores 
reaches the cine workers immediately 
and also he submits the au4ited report 
to NFDC? 

SHRI P. UPENDRA: Shri K. S. 
Rao has said that this had been going 
on for more than five years. I do not 
want to blame anybody. But I can 
cDly say that since I took over, 
things hav\.! started moving and 
moving very fast. ""e are taking all 
steps to get that money and what 
other steps are to be taken to per-
liuade them. that are also under con-
templation. 

SHRI SONTOSH MOHAN DEV: 
Sir. the hon. Minister has said that 
he has persuaded and he has not 
been successful as yet. ]\flay I know. 
if his persuasion fai1s, is he going to 
take legal action because it is a breach 
of partnershlp deed which was made 
between the two l'arties? May I 
know what legal action will he take? 

Welfare Fund Act was brought into SHRI P. UPENDRA: At this 
force later only to take care of this. stage. I do not want to hold outj 
I have got a doubt about his inten- any threat or anything on this. First 
tion to pass on the money. &X·ondly. we try to use the persuasive method 
he is not sending a Iso the audited and faiJing which otlAer methods are 
report of his company stating that always there. <-: ~ uJ. ~c\~\~ 
bow much profit he has earned out 
of this film because it is almost ex- Steer Industry in N........ and Vidar-
hibited in the entire world. . . l~ bba RegioM 

([ntenuptions) a *326. SHR_Ll.---"!j~. 
P,YROUq::::- Will the Minister of 

MR. SPEAKER: What do you STEEL A NO MINES be pleased to 
want to know? state: 

SHRI K. S. RAO: Not only are 
the cine artists losing Rs. 3.8 
crores but even the NFOC also must 
not have got the full amount which 
is due to them because they did not 
receive the audited report. NFDC is 
also crediting petty amount in their 

(a) whether the small and medium 
steel industries in Nagpur and Vidar .. 
bha regions are facing severe short-
ages of raw, materials; 

(b) if s~. wbethe.r the Steel and 
Hardware Chambers of Vidarbl:1a 
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has drawn the attention of Govern-
ment to make available scrap from 
Bokaro. Bhilai and Durgap~r Steel 
Plants at a concessional rate; and 

(c) if so the steps taken by Union 
Govemme~t to make the availability 
of raw materials to steel units in 
N agpur and Vidarbha areas? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VIA-
TJON (SHRI ARIF MOHArv1MAD 
KHAN) : (a) to (c) A Statement is 
laid on the Table of the House. 

STATEMENT 
(a) There is some shortage of cer-

tain c3tegories of steel materials at 
lPC prices from integrated steel 
plants. 

(b) and (c) The issuf's raised by 
the Steel and Hardware Chamber 
of Vidarbha have been examined. 
The position is as follows: 

(I) SAIL has a stockyard at Nag-
pur. The matter relating to 
making available better rail-
way siding facilities is under 
examination ic consultation 
with Ministry of Railway .... 

(ii) Scrap sales aT..! made from 
plants and there is at present 
no proposal to open an ~ scra p 
yard at Nagpur. 

(iii) 30°;.', of the scrap (other than 
melting ~crap) generated in 
plants is uffered to actual user 
industries within the State in 
which the plant is located. 

(iv) Semis are distributed as per 
the IPC distribution guidelines. 
i.e. on the b.."tsis of best of 
three years off take ~ub.iect to 
availability. 

[Translation] 

SHRI BANWARILAL PURO-
HIT: Mr. Speaker. Sir, most of the 
steel industries are in the public sec-
.tor and maximum black money is 

2-3 tsSINDl90 

being generated jn the steel sector. 
There is corruption from top to bot-
tom and due to this the small scale 
indust;ries suffer the most. Today, 
especially in the Vidharbha region 
the small scale and medium industries 
do not get steel. On the other hand. 
one can get as much steel as one 
wants in black. I am telling you the 
factua 1 position. As has been stated 
by the hon. Minister. the l.P.C. guide-
lines are responsible for this state of 
affair. The officers who were instru-
mental in framing these guidelines 
h1ve framed them in ~uch a way so 
that corruption may take place and 
one C3n make as much money as 
0nc wants. The entire distribution is 
left to their discretion. As per the 
J.P C. guidelines. al!.:>tment is being 
made on the ba,is of 3 years' pro-
duction. Hut in practice, what h~p­
pen, 1"i thClt suppose the prcduction 
c1pacity of an indu,try ic;; 400 tonnes, 
;L llet,;;; only 50 tonnes of steel in the 
flr~1 vear Then what will be it" capa-
citv in three years. Due to defective 
gujde11nc~. there is ramoant cnrrup-
ti('n. Will the hon. ~fini~ter consider 
it and ch~m!e the Q"uidelines so that 
corruntion could be eliminated in this 
sector. 

C;;HRI ARIF MOHA~fMAD 
KH t\ N· Mr. Speaker. Sir. I have 
noted down the Sll!H!e,tions of the 
hon. Member about J.P.C. guidelines. 

SHRT BANW ARILAL P(TRO-
HIT: Mr. Speaker. Sir. he sl'Iid that 
he has n0ted down the suggestions. 
[English] 

It is not a positive replv. I would 
like to know whether the Minister is 
prenared to agree that the JPC guide-
lines are defective ....... .. (lnterrup-
fions) ............ . . 

SHRI ARIF MOHA~fAD 
KHAN: The han. Member V\oil1 ap-
preciate that I am replying to the 
aue~tjons on behalf ef my collea~e. 
~hri Dinesh Gosw~rni who is Rbsent 
today. As such it is not possible for 
me to go into details. 

(l,*"uptions) 
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[English] 
SHR.I HARISH RAWAT: What 

has happened to Shri Dinesh Goswami 
then? There are a Jot of rumours 
about him whether he has resigned 
or what hapPened to him. Is he 
unweU? If he is unwell, we can 
wish him speedy recovery. 

(Interruptions) 

[Translation] 

SHRI BANWARILAL PURO-
HIT: The hon. Minister should 
give reply with responsibility. 

MR. SPEAKER: Hon. Member. 
the hon. Minister is replying with res-
ponsibility. (Inten'uptions) 

SHQ.I ARIF MOHAMMAD 
KHAN: I do not think that the hon. 
Member ...... (Interruptions) First let 
me make my point, then you shout. 
(lrrterruptions) 

SHRI HARISH RAWAT: J was 
saying this only because. you were 
asked to ~jve reply. It appears that 
Shri Dinesh Goswami has refused to 
~ve replv because he has resigned. 
(Interruptions) 

MR. SPEAKER: Harish Rawatji. 
please take your seat. 

SHQ.I ARIF MOHAMMAD 
KHAN: Mr. Sneaker. Sir. Shri Bha-
ian 1 a1 is a senior Member of this 
House afld has been a Minister too. 
During auec;tion hour poJicv matters 
are not raised. If there js any Ques-
tion about f!'lets. I am fully nrepared 
for that. Had I been the in chare-c of 
the Ministrv. despite the fact - that 
noJicv issues are nC't raised in Clues-
non hour, I would have replied to 
them. (Interruptions) 

SJ-mT BlfAJAN LAL: Wlw is it 
not being raised? (Intemlptions) 

~~I ARIF MOHAMMAD 
fCH' A 'N' : You 20 through tbe rules 
book. (Interruptions) 

MR SPEAKER: Arif Saheb. you 
give reply in regard tl) JPC. (Inter-
ruptions) 

SHRI ARIF MOHAMMAD 
KHAN: Sir, I had submitted ........ . 
(I nterrupt;ons) 

PROF. VIJA Y KUMAR MAL-
HOTRA: It may plea'>e be decided 
as to which questions are to be put 
and which not. Cannot policy mat-
ters be raised? (Interruptions) 

SHRI ARIF MOHAMMAD 
KHAN: Sir, if I misguide I cannot 
go scot free. You can bring a Privi-
lege Motion against me. (/"ten-up-
r;onst 

PROF. VIJAY KUMAR MAL-
HOTRA: I did not ask any question 
relating to policy matter. (lnte"up-
tion.~) 

SHRI ARIF MOHAMMAD 
KHAN: I am not saying that you 
do not ask it. I said only this much 
that if we go by rules. then policy 
matters are not raised during the 
question hour. I don't say that MS-
wer to such a question is not given. 
jt is !!ivCl1. You can see the book. 
You all know the rules. but I also 
know the rul~s ...... (Interruptions) .. . 

Sjr. I have submitted that the 
hon'ble members think that the guide-
lines !liven by the I.P.C. are respon-
sible for present situation for amend-
ment in guidelines. I have said that 
1he sU2gestion given by them is very 
important. I have already noted that 
sUlZgestion. Just now, I have been 
informed that the review of l.P.C. 
lluideHnes are under consideration of 
Ministry of Steel and Mines ........... . 
(T 11 terruptions) 

SHRI BANWARILAL PlJRO-
HIT: Mr. ~ker. Sir. when Mr. 
Goswami visited NuPUr. the Vidar-
bba Tndustry" Ouunber of Commerec 
~nd l'ardwarc Association apnriMlCi 
him about tbeir grievances and diffi-
culties. Now tho small ,;cale and 
medium scale industries of NaaPur 
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are Il{)t getting the raw material. Some 
are gettmg 2~ percent and some are 
gettmg 30 percent. 1 would simply 
llke to know the action Government 
bas taken on their request so that the 
Small Scale Industnes of Nagpur 
and Vidarbha region could run 
smoothly? On one side, we talk 
about encouraging the Small Scale 
Industry and on the ot~r th~re ~ 
a shortage of raw materIal. WhlC~ ~s 
hampering the growth of mdustnah-
satlon. How can our ~mall scale in-
dustries grow up in this situation,? 
What action the Government has 
taken in this regard? 

SHRI ARIF MOHAMMAD 
KHAN: Mr. Speaker. Sir, I have the 
information that the total shortage of 
steel as raw material in the 
country is 20 percent of the 
total requirement of small scale 
and medlWD scale industries. The 
figures of supply of raw material to 
Maharashtra from April to June. 
this year are more than three per-
cent in comparison to the correspond-
mg period in the last year. 'These 
figures relate to the whole of Maha-
rashtra and do not include the figures 
of Nagpur. 
[English] 

SHRI BANWARILAL PURO-
HIT: It is only 20 percent of the 
instaJIed capacity. This i~ my qu~­
tion. Sir, be is not replymg to thIS 
point. 
[Translation} 

SHRI ARIF MOHAMMAD 
KHAN: Don't be annoyed. there is 
nothing to be offended. 
[English] 

PROF. MADHU DANDAVATE: 
Your agony will be changed into ecs-
tasy. 
[Tra/lslation] 

MR. SPEAKER: He is not angry, 
just telling his grievances. 

SHRI ARIF MOHAMMAD 
KHAN: The Development COIlUl).is-
sioner of Iron and Steel allocates the 
quota of raw material on the basis of 
prescribed norms and total produc-

tion of raw material and the State of 
Maharashtra has been given 148 per-
cent which is more than its quota of 
143 percent. whereas the all India 
figures for the same are 88 pelccnt. 
I have already mentioned that there 
is a shortage of raw material. Many 
questions have been asked about the 
memorandum and I have answered 
all those 10 the main answer. I would 
hke to say one thing that the hon'ble 
Member has complained that the 
small and medium scale units which 
are the actual users of raw material 
are facing difficulties in getting the 
raw material and in the memorandum 
it has been said: 
(EngliSh] 

Installed capacity of the units, public 
auction of the secondary units to be 
done away with the trade quota of 
materials should be increased. 
[Trallslation] 

They have asked for increasing the 
quota of small an~ m~ium scale 
units. Government IS takmg steps for 
the benefit of actual users and small 
and medium scale units so that they 
could. get the maximum quota of raw 
material. 
(English] ,'" .... ;-

SHRIMATI BASAVA RAJES-
W AID: Mr. ·S"ptiiker---srr:-asper ~e 
policy of the Government of Indl~. 
the secondary units and the public 
sector undertakings have been asked 
to increase theIr pi"oduction and 
go for expansion. But as on today. 
we can find that there is shortage of 
major raw materials like scrap. 
MMTC is the channelising ag~nt 
which is importing and supplymg 
scrap. Even the enrepreneurs 
have been asked to import 
scrap. Even the entrepreneurs 
is acute shortage of scrap as stated 
by the Chambers of Commerce of 
Nagpur. Many steel plants. small 
scale and medium scale plants are 
at the verge of closure. In view of 
the inconvenience caused. will the 
hon. Minister asure. us that. hereafte~, 
scrap will be supplted-maJor ~uppli­
ers are either Radways or pubbc sec-
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undertakings at a concessional rate 
for the actual users of sman scale 
and medium scale industries. 

SHRI ARIF MOHA!vfMAD 
KHAN: The_ distribution of scrap is 
not covered under the distribution 
guidelines of the Joint. PJant Com-
mittee. The scrap and defective mate-
rials generated in the process of pro-
duction are sold by the Steel Plants 
as per their commercial policy. Due 
to shortage of raw material, we are 
importing 1.5 to 2 million MT of 
scrap at a cost of more than Rs. 2000 
crores. 

SHRIMATI BASAVA RAJES-
W ARI : Sir, my question has not 
been answered. My question was: 
Are you going to assure that the 
scrap from the public sector under-
takings will be supplied to these peo-
ple at a concessionaI rate? .......... . 
(lnte"uptions). 

SHRI ARIF MOHA1vfMAD 
KHAN): That is not possible. 

[Tronslotion] ) ~ 

~O" __ _8HIW.AN-
KAJJ. : Mr. Speaker, raw material is 
not avaiJable in sufficient quantity. 
Whether it is a fact that the former 
Energy Minister twice laid foundation 
stone at the same place for a steel 
factory in Wardha diStrict but due to 
non-availability of scrap or raw mate-
riaL. this factory could not start func-
tioning? My second question is. whe-
ther raw material and iron is available 
in sufficient quantity in Chandrapur 
Garh and Orirodi districts? Maha· 
rashtra Mines Corporation has taken 
that area on lease but no mining work 
is being undertaken there. Whether 
the Central Government will take any 
action for making raw-material avail-
able there? 

SHRJ ARIF MOHAMMAD 
KHAN: We are making our best 
.. orts lot the maximum availability 

of raw material so that the Steel Fac-
tory could start production. I don't 
have any information as to how many 
times the former Energy Minister 
went there for 'Bhoomi Pujan'. If the 
hon'ble Member requires any specifiC 
information about that factory. I will 
make it available to him because this 
question is related to the guidelines of 
I.P.C. '0 

SHRI PURIISHOTTAM KAU-
SHJK : It may be true that there is a 
s1lortage of scrap and the import is 
necessary but the distribution system 
of scrap to the steel plants is faulty. 
Instead of fixing the quota according 
to the need of small units and small 
roller mills, the scrap is being auction-
ed in a big lot. By this system. the 
big traders are being benefited and 
they purchase the whole lot and sell 
it to the small and needy units on a 
big margin of profit. This is the cause 
of difficulty being faced by the small 
units and the prices of steel produced 
by them are increasing. As the 
hon 'hIe Minister has said that we 
should talk to the officers of steel 
plants because they have the commer-
cial background, and when we ask 
them to sell it on quota basis to the 
needy individual units. they say that 
their main business is to produce steel 
and not to sale scraps and they do 
not want to involve themselves in this 
trade. So you should form such a 
policy as the small scale units may be 
able to get proper and adequate sup-
ply of scrap and the Government 
should also take action for curbing 
the rising prices of finished goods pro-
duced by the small scale units and 
fulfil their requirement of raw ma-
terial OD reasonable prices. 

SHRI ARIF MOHAMMAD 
KHAN: I have told you about the 
policy in this regard. The distribu-
tion of scrap does not fall under ,the 
purview of the guidelines of I.P.C. 
and they take decision on the bas.is of 
commercial consideration. We will 
definitely consider the lugsestioDl 
given by the hon"le Member in re-
prd to the difticu1ties being faced by 
the small units. .. 
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SHRI JANARDAN Y ADA V: 
Mr. Speaker. I would like to know 
from the bon 'hIe Minister that the 
small and medium units in Bihar ..... . 

MR. SPEAKER: J'anardan ji, this 
question is about Vidarbha. you 
please ask about Vidarbha. 

SHRI JANARDAN YADAV: 
Bihar is also one of the purchasers of 
scrap but today all the units located 
there are closed due to non-availabi-
lity of sera p. Whether Bihar is given 
special quota for running those units? 

SHRI ARIF MOHAMMAD 
KHAN: Sir. one-third of the total 
production of scrap of a particular 
State in which the steel plant is locat-
ed. is reserved for the steel mills of 
that State only. Therefore, I feel that 
steel mills of Bih lr are in a better 
position in comparison to other States. 
.As I have already told if there is any 
difficulty in regard to guidelines of 
J.P.C .• we are reviewing the situation 
and the suggestions given by the 
bon 'ble Member will also be 
considered. 

[English] \ rJ.. 

SHRI LOKANAW ____ CHOUD-
HURV: Stt. I would like to know 
bow many medium steel industries in 
the reJion of Vidarbha and Nagpur 
are una bIe to utilise their full installed 
~apacity. Has the Government made 
any assessment in this regard? 

I would also like to know whether 
the Government has m,lde any assess-
°ment as to how many mms in the 
country are not able to utilise their 
full installed capacity as it has an im-
pact on the employment of the labour. 

In view of this, whether the Govern-
ment is thinking to do something so 
that all the mills get an opportunity 
to utilise their full installed capacity? 

SHItI 
DIAN! 

ARIF MOHAMMAD 
Sir» the raw material which 

has been made available to various 
small or medium steel industries or 
to other units in the country. those 
figures are available but the figures 
about the capacity utilisation of the 
various .units. I am sorry to say. are 
not avaIlable with me. I will check 
up with my Ministry and if those 
figures are avaihble then I will make 
the figures available to the hon. Mem-
ber. 

The installed capacity utilisation 
ranges from 30 to 65 per cent. Short-
age of raw material, power shortage 
and other labour problems are some 
of the reasons for this figure being on 
t~e. ~ower side. It is our joint respon-
slbJhty and we have to get over this 
problem. 

SHRI P. R. KUMARAMAN-
GAtAM:-- Mr. Speaker, Sir, I am 
extremely worried with the present 
developments. Not that Mr. Arif 
Mohammad Khan, who is replying to 
question is not a good friend of mine 
but Mr. Dinesh Goswami was and 
continues to be our good friend. He 
had - when a delegation had met him 
with regard tQ4 supply of scrap to mini 
steel plants-specifically assured that 
within the first six months of the year 
he would ensure that MMTC manages 
to import from the rupee country and 
dollar paying country the required 
amount of scrap that would be requir-
ed by the industry. The Minister has 
said thJt 1.5 million tonnes is being 
jmported. I am not too sure about 
that figure. I hope, the Minister is 
certain about it. But I would like to 
know how much of this figure had 
been imported. Because what invari-
ably happens is. by the time. it is im-
ported. the period is over and the 
next year starts and invariably the 
shortage of supply takes place because 
the MMTC is weak in importing. 

Sir. I would like to know whether 
this assurance that was given to us by 
the Minister of Steel and Miness Mr. 
Dinesh Goswami stands-I do not 
know whether he is still the Minister 
of Steel and Mines-or whether it has 
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changed. Because the assurance was 
that within the first six months they 
will see to it that the canalising agents 
import steel that is required by the 
mini steel plants. I want to know 
whether his assurance is changed or 
whether it still remains. I would like 
to know from the Minister the reason 
as to why he is not able to give it. 
May I know whether it is due to his 
absence that assurance goes back or 
with the change of Ministers anything 
can happen. I would like to know 
whether the hone Minister is replying 
with full authorisation from the said 
Minister or as a Member of the Ca-
binet. 

SHRI ARIF MOHAMMAD 
KHAN: Sir. I am not going into it. 
(Interruptions) 

MR. SPEAKER: You are not to 
reply to that. You reply to the speci-
fic question ........... . 

( Interruptions) 

SHRI ARIF MOHAMMAD 
KHAN: Our good friend has a flair 
for finer details. I am not so good at 
that. He can use that hair-splitting 
but I am not going into that. 

PROF. MADHU DANDAVATE: 
Ffis father bas given the assur.ance in 
this very House! 

SHRI P. R. KUMARAMANGA-
LAM: That man has gone. 

SHRI ARIF MOHAM·MAD 
KHAN: But I would like to assure 
that I would like to do away with all 
his worries about the assurance. if 
the hone Minister for Steel and Mines 
Shri Dinesh Goswami has given him ... 

SHRI P. R. KUMARAMANGA-
LAM: Wbat do you mean by 'ir? 

SHRI ARlF MOHAMMAD 
KHAN: He bas given an assurance. 
You be rest assured that the assurance 
will be fulfilled. He himself will ful-
fil it. So~ you can be rest assured of 
that. 

l" - 2~ 
[TrQlfS~'t."",~,,"'~ 
~ with Peerless GeI8aI FiaauKe 

aad .Iavestmeat Co .... , 
·327. SHRI M. S. PAL: WiU the 

Minister of FINANCB be pleased to 
state: 

(fa) whether Government have re-
ceived any complaint against the Peer-
less General Finance and Investment 
Company from its certificate holders 
for not returning the shares deposited 
by them: 

(b) whether Government propose to 
take any legal action against the said 
Company so that public money depo-
sited with it can be refunded; and 

(c) if so. the details thereof? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) to (c) A Statement is laid on the 
Table of the House. 

STATEMENT 
Government and Reserve Bank of 

India have received certain complaints 
against Mis Peerless General Finance 
and Investment Company regarding 
delay in making payments of surrender 
value. non-settlement of interest/death 
claims and non-payment of maturity 
value of certificates etc. The com-
plaints have been forwarded to the 
company for redressal of the grie-
vances of the certificate holders. 

Under the existing legal provisions 
and guideJines" Reserve Bank of India 
or Government do not have the legal 
power to compel a private non-bank-
ing financial company. like Peerless. 
to make payments to depositors or 
their legal heirs.' The affected parties 
have to take recourse to normal judi-
cial channels for relief. 

SHRI M. S. PAL: Mr. Speaker. 
Sir. first of all I would lib to say that 
the reply given by the hoo. Minister is 
incomplete. The government have 
.bown its inability to talco any action 
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against this company. I think the 
~mpany has violated both the provi-
SIOns of FERA as well as the provi-

. sions of Companies Act. Besides 
that. crores of rupees deposited by the 
people have been swallowed by the 
company. When the hone Finance 
Minister was in opposition in this 
House he used to receive many com-
plaints a~ainst ~~s comp3ny and today 
also he IS recelvmg such complaints 
from different sourceS. He had also 
written to the then Finance Minister ... 

MR. SPEAKER: Mr. Pal, you can 
ask two supplementaries. Rest you 
can ask in second supplementary. 

SHRI M. S. PAL: Sir. through 
you. I would like to ask whether the 
Government have taken -any action 
against the company for FERA viola-
tion and the violation of the provi-
sions of Companies Act? Secondly. 
I would like to ask as to when the 
Government propose to nationalise the 
Pee:r1ess . Comp~ny? The proposal to 
natJonahse thIS comPlny is under 
consideration of the Government for 
quite a 10ng time. AU the people 
know that the Government is going to 
nationalise the Peerless Company very 
soon but till now no final dec'ision has 
yet been taken in this regard? When 
the Government is going to nationalise 
it? Besides, various comolaints are 
also received from the - emp10yees 
working in the company. Some em-
p]oyees are not getting their salaries 
and they are being retrenched. When 
the hon. Finance Minister was in op-
position benches in the House ........ . 

MR. SPEAKER: Mr. Pal, you 
can ask two supplementaries. Rest 
vou can ask in second supplementary. 
Now you please sit down. 

PROF. MADHU DANDA V ATE: 
The hon. Member has stated that the 
Government and Reserve Bank of 
India have received many complaints 
~st the Peerless Company. I would 
like to inform the House that earlier 
under section 408 of the ComJ)9nies 
Act, 1956. the Government decided to 
appoint its own members in four 
Boards. on the advice of Company 

Boards. This matter was taken to 
Calcutta High Court which in its 
judgement said that the Government 
have no pawer under Companies Act 
to appoint its own Members in the 
Comp:my Boards. We can exercise 
our control over these companies to 
some extent only under the directives 
of the Reserve Bank of India. What-
ever action we intend to take on the 
complaints. we have to go to the court 
for relief and we have to wait for the 
judgement of the court. We need 
to amend the existing laws so that 
in future the Government may take 
action on such complaints. 

SHRI M. S. PAL: The hon. Mini-
ster has not given any reply regard-
ing the nationalisation of the com-
pan y. Excesses are being made on 
the employees. as has already been in-
formed to Shri Dandavate and he had 
also given a renort to the then Fin-
ance Minister. So I would like to ask 
as to what he is now doing in this 
regard? 

PROF. MADHU DANDAVATE: 
T h3d told about all the complaints. 
But under the existing provisions. 
only court can sett1e them. That is 
why we have to make amendments in 
the law. The second question was 
about n'ltionalisation under the pre-
sent circumstances the Government 
have to take the available resources 
into consideration while nationalising 
any company or industry. Therefore. 
we will certainly think over the cases 
where nationalisation is essential but 
till now no decis!on has been taken 
in this regard. 

rEngliShl 
SHRI BHABANl SHANKAR 

HOTA -: The hon. Finance-Minister 
says that as per the provisions of the 
Comp3nies Act, 1956. the Company 
Board. the Government wanted to pro-
DoSe one member on the Board. but the 
CAlcutta High Court reportedly struck 
it down: they did not agree. Has the 
Government of India ever appealed 
to the Supreme Court auinst the 
judgment of the Calcutta High Court? 
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I. am at a loss to understand the reply 
gIVen by the hon. Finance Minister. 
It reads as follows: 

"The complaints have been forwar-
ded to the company for redressal of 
the grievances of the certificate hol-
ders." 

No~ it is a clear case of cheating 
w blch comes under the Criminal Pro-
cedure Code. I don't think the Cen-
t~al .Government is helpless in the 
SItuatIon. What action has the govern-
ment taken? The affected parties 
have to take recourse to the normal 
judicial channel for relief. Now the 
point is that the Reserve Bank of 
India has given permission to the 
Peerless Company to do this business. 
W~en they have given permission to 
thIS company. they should have some 
control over it. What control while 
~ving per.mission had been envisaged: 
If not enVIsaged. what action now does 
the Government of India propose to 
take? 

PROF. MADHU DANDAVATE: 
As far as legal procedure is concerned. 
T would like to inform the House 
through you that we have already filed 
an appeal on some of the points and 
observ:Hions that had been made in 
the decision of the Calcutta High 
Court. Secondly. except judicial re-
medy, there is no remedy available 
today. At the same time. there are 
certain restrictive powers. limited 
powers with the RBI: RBI advised 
the company that withdrawal should 
be m Ide only for making payments to 
the certificate holders. The Depart-
me~t of Company Affairs has already 
adVIsed the company that its invest-
ment should be as per the provisions 
of Section 372 of the C.ompanies Act. 
J 956. I would like to inform this 
House that as far as this Company is 
concerned. the complaint against it is 
that whenever the loans are taken, the 
payments are not made expeditiously. 
Similarly. as fi3r as investments are 
concerned. they are beyond some 
times the limit that is prescribed as 
compared to the assets and the capital 

also. I would also like to inform the 
House that as far tas this Company is 
concerned. the total assets are of the 
order of Rs. 1002 crores. whereas the 
investment pattern is of the order of 
Rs. 798.71 crores. All these aspects 
have to be taken note of and as I said. 
we will try to utilise the limited po-
wers that tare available with the RBI. 
But unless some drastic measures are 
taken it will not be possible to meet 
with all the complaints that havo been 
made against such companies. 

[Translation] ~"\":':' 

SHRI SATYNARAYAN 
J AIIYA : Mr. Speaker. Sir, as the 
hon. Minister has stated that the Go-
vernment and Reserve Bank of India 
have received some compIJints against 
the Peerless General Finance and 
Investment Company and as per the 
existing laws no action can be taken 
against the company on the basis of 
such comphints. Such cheating is 
gomg on at a very large scale. So 
many advertisements are appearing in 
the newspapers for such companies 
and they are swindling the hard earn-
ed money of the people. M / s. u3xmi 
Chand Bhagaji is one of the such com-
panies which had allured the poor 
people by offering an attractive interest 
and collected a huge amount and 
now the company has disappeared. 
Will the Government make certain 
provisions in the law which enable it 
to check such cheating and take legal 
action against such companies which 
are given much pUblicity and adver-
tisements in the press and, jf so. by 
which time relief measures will be 
taken for the victims? 

PROF. MADHU DANDAVATE: 
Mr. Speaker" Sir, the main question 
relates to the Peerless Company and 
the hon. Member has been referring 
to Mis. Laxmi Chand Company. But 
since you have allowed him to ask the 
question, I would like to say that the 
depositors. who deposited their 
amount in that company. had met me 
twice first when I went to Gujarat and 
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second time when I went to Madhya 
Pradesh and I have assured tbem ..... . 
(InterruptiOm) ...•.•.•••.. 

PROF. RASA SINGH RAWAT: 
A request was made to you about the 
Laxmi Chand Bagaji Company in 
Ajmer also. 

PROF. MADHU DANDAVATE: 
It is good to make less request. But 
I would like to give assurance in the 
House that the Government will take 
finn decision r.rding this company 
which was indulged in malpractices 
and proper action will be taken on the 
complaints of the dep<?sitors who have 
suffered losses by gtving deposits to 
this company. 

[English] 

r,IMATI GEETA MUKHER-
JE~ Due to paUcitY-olume I will 
be very precise. All of us know. in-
cluding the Minister himself, that we 
are for nationalisation. Pending that. 
I would like to know whether these 
existing legal provisions and guide-
lines of the Reserve Bank of India. 
which are at least within the para-
meters of the Minister's competence. 
would be immediately re-fashioned in 
such a way that the interests of the 
depositors and the workers and also 
the State can be properly served. 

PROF. MADHU DANDAVATE: 
The RBI has certain regulatory p0-
wers. But as I informed the House 
earlier. these powers are extremely 
limited and in the light of the experi-
ence of Peerless Company and other 
similar companies we will undertake 
an exercise of enlarging the scope of 
the guidelines of the RBI so that 
pending aU other steps they will be 
able to get justice. ~ 

fTI'IlIISIatIoft1 
SURT HARISH Jl.AW-A T: Mr. 

Speaker. sir. though according to the 
roles of the House there is DO provi-
sioa for 'the Minister being displea· 
sed. Yet I thIDk he wiD DOt get 
IID1lOyed if I say that Prof. Madhu 
l_'LSSIND~ 

Dandavate is unable to take decision 
as Finance Minister on those matters 
which he used to raise as I\-lcmber of 
the House and there is a vast diffe-
rence between his two positions ..... . 

MR. SPEAKER: Please come to 
the question. 

SHRI HARISH RA \V AT: The 
hon. Minister has shown his total 
helplessness in his leply to the main 
question and subsequent repiy to the 
~upplementaries for taking any action 
against Peerless Company being in-
dulged in cheating etc. Two deci-
sions were taken by the Govemment-
firstly to implement the guidelines 
issued by the Reserve Bank of India 
~trktly so that savings can be secured 
and the second decision was to pay 
special attention on the Board of 
Directors. But the High Court has 
given judgement agains.t the second 
decision and the Gavernment have 
fi led appeal against this judgement. 
But the first decision is not covering 
the savings given prior to 15th Marc~ 
1987. so I would like to ask whether 
the Government will issue new guide-
linel\ or directions to the Reserve 
Bank of India or wb"tt steps the 
Government is going to take to cover 
the savings given prior to March 
J987 also? 

PROF. MADHU DANDAVATE: 
Mr. Speaker. Sir. first of all I would 
like to tell Shri Rawat that he can 
ask any question from me, I do not 
get annoyed. My friend Shri Chandra 
Shekhar also says that I do not do 
what I used to say while I was in 
opposition. Sir, it is true that when 
you were in opposition you used to 
raise point of orders but after becom-
ing speaker you cannot raise point of 
orders. Responsibilities differ from 
post to post. But I do not run away 
from the responsibilities. You 
might have not heard the reply I have 
given to the Question asked bv Shri-
mati Geeta Mukherjee that Reserve 
Bank of India bas limited powers and 
after looking into the functioning of 
all these companies I came to the c0n-
clusion . that we have to enlarge the 
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scope of the guidelines of RBI re-
garding savings and investments. I 
would like to say that we would cer-
tainly make changes in this regard. 
r.:r 

~ SHRI GUMAN MAL LQPHA: 
Mr. 'Speak~r, Sir. through you I would 
Jike to bring it to the notice of the 
hon. Minister that Chit Fund com-
panies are cheating the people. These 
companies are taking deposits from 
ex-servicemen, widows and other 
poor people and exploiting them all 
over the country. So I would like 
to know whether the hon. Minister 
will make provision to impose com-
plete ban on Chit Fund companies 
and Financing companies or not? 

PROF. MADHU DANDAVATE: 
Mr. Speaker, Sir. imposing total ban 
or not, is a policy matter and how 
I alone can make announcement 
about it in the House. But I would 
definitely like to assure that the de-
positors are facing difficulties and 
we have received complaints against 
5tuch companies so we would defini-
tely make efforts to solve their pro-
blems. As I have already said that 
we have to enlarge the scope of the 
guidelines of the R.B.I. There were 
certain sections of the Com<Janies Act 
under which we could have trlken 
actions but now after the Calcutta 
High Court's decision. we are not in 
a position to take any step. We 
have filed an appeal against it. If 
necessary. we wi11 amend the rules 
also. 

rEnglish) 

~ NIRMAL KANl] CHAT-TE E: Sir. the Fmance Minister has indicated his h:lplessness in his 
written reply. He bas also talked 
about drastic steps that may be re-
quired to save the depositors and 
others. The problem is very simple. 
Sir. Previously when the present 
Reserve Bank of India guidelines were 
not there. through a very powerful 
sales campaign and through impor-
tant personalities even befon2ing to 

political parties. they were < inducillg 
the people to have policies with the 
company. 

Premiums were collected only for 
the first year and then they were al-
lowed to lapse. In this. way. they 
built up a huge fund. more than 
thousand crores of rupees. Subse-
quently. Reserve Bank of India has 
prohibited that. Their guideline say 
that it will not lapse and they have 
to pay after the maturity period. I 
am very closely connected with the 
employees union. I am also c~n­
nected with some of the managenal 
personnel there. I led delegations 
to the Finance Minister .also. The 
problem is that with the present RBI 
guidelines. there is no case for the 
company to function. Therefore. 
what they are doing is that they are 
venturing into all kinds of shady act!-
vities involving ~amily members. theIr 
spouses. opening companies in their 
names, giving interest free loan etc. 
My question. therefore. is, is there any 
other way out but nationalising such 
companies before the Government? 

PROF. MADHU DANDAVATE: 
I would like to remind the hon. Mem-
ber that though RBI guidelines are 
very restricted. under the existing 
RBJ direction the company is requir-
ed to invest its funds with nationalis-
ed banks in fixed deposits. in appro-
ved securities and in other safe invest-
ment only in the ratio Df 10: 70: 20. 
But this is being violated. As far 
as this violation ic; concerned. even 
\\- itbin the restricted RBI guidelines 
I think. this irregularity can be chec-
ked. As far as otb~ aspects to 
which the hon. Member has made a 
reference" the uniOns have already 
"resented their memoranda to us. I 
assure them that tbose memoraftda 
and the demands that tbey have 
made. arc already under our cnnside-
ration. 
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WRITTEN ANSWERS TO 
QUESTIONS 

[Translation] 

Iron ore reserves at BajJadjia mioe5 

*328. SHRI MANKURAM 
SQ~ Will the Minister of STEEL 
AND MINES be pleased to state: 

(a) the period upto which the iron 
ore reserves of Bailadila mines in 
Bastar district of Madhya Pradesh are 
likely to last; 

(b) the quantity of iron ore extrac-
ted therefrom upto 3 I March. 1990; 

(c) whether Government propose to 
set up the seventh steel plant in Bas-
tar district on the pcjnciples of loca-
ting production centres nearest to 
places where raw material is avail-
able; 

(d) if so, the details thereof and if 
not the reasons therefor? 

THE MINISTER OF ENERGY 
AND tvlINISTER OF CIVIL AVIA-
TION (SHRI ARIF l\fOHAl\1MAD 
KHAN) : (a) The proved high grade 
( ~ 65 '-/U iron content) iron ore reser-
ves of Bailadila amount to about 650 
million toanes. With the incceas-
ing domestic consumption needs. they 
are expected to last for about 40 to 
50 years. 

(b) Approximately 134 milJion ton-
nes of iron ore have already been 
extracted till 31 March. 1990. 

No. of Searches 
conducted 

(c) and (d) There is at present 
no proposaJ to set up a Steel 
Plant in Bastar District. The deci-
sion on setting up an integrated steel 
plant is based on various considera-
tions, such as availability of resour-
ces. raw material, market demand for 
finbhed product etc. Proximity to 
the location of raw material is only 
one of the factors. arnvng the various 
factors to be ronsidered. 

[English] 

DRI aDd Income Tax: Raids 

*329. SHRI MADAN LAL 
- KHURANA: 

SHRI KANKAR MUN-
TARE: 

Will the Minhter of FINANCE be 
pleased to state: 

(a) the number of raids conducted 
by the C.B.I., Income-tax and Direc-
torate of Revenue IntellIgence in the 
country during the last six months; 

(b) the details of the persons/com-
panies etc. raided; and 

(c; the outcome thereof? 

THE MINISTER OF FINANCE 
(PROF. MADHU DA~DA.YATE): 
(a) to (c) The datl of nids conduc-
ted at the offi.:e/resldenc.e of pers::ms/ 
companies by the C B.I.. Incomt-tax 
and DR! and the out..;ome thereof 
during the last six rlOnths, is given 
below: 

Val ue of seizures made 

(Rs. in crores) 
CDI 53 2-02 (Unaccounted immovable assets 

seized) 
Income-tax 2211 

D.R.l. 201 
{

74.65 
114·05 
85·00 

(assets seized) 
(admitted unaccounted income) 
(Contraband goods seized) 
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(Tl'QIISlation] 

Reato-I RanII .... 
~ .- --- -"~ - > "). 

·330. PROF. RASA SINGH 
RAWAT: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of branches of the 
regional rural banks in the country 
and the number of employees and 
officers working therein, State-wise; 
and 

State/U.T. 

Arunachal Pradesh 
Andhra Pradesh 
Assam 
Bihar 
Gujarat 
Haryana 
Himachal Pradesh 
Jammu cl Kashmir 
Kamataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Manipur 
Megbalaya 
Mizoram 
Nagaland 
Orissa 
Punjab 
Rajasthan 
Tamil NOOu 
Tripura 
Uttar Pradesh 
WestBenpl 

TOTAL 

(b) the efforts boinB made by these 
banks to strengthen the rural econo-
my? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) and (b) The state-wise position 
on branches. employees and officers 
of Regional Rural Banks (RRBs) as 
reported by the National Bank for 
Agriculture and R ural Development 
(NABARD) as on 31-12-1989 (latest 
available) is as under:-

No. of 
branches 

17 
1112 

382 
1829 
400 
290 
127 
256 

1063 
269 

1592 
584 

27 
46 
44 
8 

815 
189 

1062 
206 
84 

3020 
825 

14247 

No. of 
employees 

24 
3909 
Il33 
4449 

808 
1171 
469 
792 

4117 
664 

3789 
1515 

49 
83 
69 
13 

2662 
362 

2529 
721 
547 

9784 
3135 

42794 

No. of 
Officers 

2S 
1283 

428 
1989 
46S 
402 
124 
305 

1383 
233 

1963 
720 

29 
48 
58 
10 

954 
266 

1304 
290 
119 

4063 
1025 

17486 
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The main objective of the esta-
blishment of RRBs was to mobilise 
rural savings and ch~nnelis~ t.h~m f?r 
supporting productive activIties In 
rural areas and also make available 
institutional credit to smaJl and mar-
ginal farmers. agricultural labowers 
etc. in these areas. There are 196 
RRBs having a nctw~rk. of .14247 
branches covering 369 dlstncts ill the 
country. The teta1 deposits of 
RRBs have increased trom Rs. 
1285.82 crores in J 61.24 lakh deposit 
accounts, as on the 31st December. 
1985 to Ri. 3643.55 crores in 283.50 
lakh deposit accounts, as on 31 st 
December. 1989 registering an increase 
of 76 0/0 in deposits account'i and 
183 % increase in d..!posit am('unt. 
Similarly, the number of target group 
borrowers and the amount has increa-
sed from 70.12 lakh to 112.25 lakh 
and Rs. 1407.67 crores to Rs. 3154.93 
crores respectively during the same 
period reglstering an incre~se of 60°; 
in accounts and 124 % In amount 
which has notably helped in improv-
ing the rural economy of the country. 
Howevor. every etlon is being made 
to further improve the efficiency of 
RRBs so that they are in a position 
to shoulder increasing responsibility 
towards strengthening the rural eco-
nomy. 

[English] 

baceIltiYes to NRIs 

.331.~HRI KAlLASH MEGH-
WAL: 

PROF. VUA Y KUMAR 
MALHOTRA: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government are con-
sidering proposals for the simplifica-
tion of investment and tax-laws and 
officers of attractive incentives for 
encouraging Non-resident Indians 
(NRIs) investment in the country; 
and 

(b) if so. what are the proposals 
and offers and by what time these 
will be finalJised? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) and (b) With a view to improv. 
ing the investment climate in India 
for. NRIs Government keep their 
poltey constantly unJer review. Pro-
posals receivd from time to time are 
given due consideration by the 
Government. A ConSUltative Com-
mittee in the Department of Econo-
mic Affairs looks into policy and 
procedural aspects of NRI Invest-
ment. There is also a Special Ap-
proval Committee m. the Department 
uf lndu~trial Development which pro-
vides single window clearance Ito ~TRI 
entrepreneurs. f ,Ar 

M'\UC Proposal to make SiDchbllllm 
District in Bihar a Major Export 

~--Centre 

"'332. SHRI K.S. RAO: Will the 
Minister of COMMERCE be pleased 
to state: 

(a) whether the Minerals and 
Metals Trading Corporation of India 
propose to make Singhbhum district 
in Bihar a major export centre for 
some minerals~ 

(b) if so, whether any survey and 
e~timates of availability of minerals 
including iron ore, etc. have been 
undertaken in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): (a) No, 
~ir. 

(b) and (c) Do not arise .. 
:3. \",,, ':;)' 

Financial Difficulties F .... by Oil 
and Natura) Gas ComIQis,rIiOD_ 

Financial Institutious 
*333. SHRI NIRMAL KANTI 

CHA ITERJEE: 
SHRI HARISH, RAWAT: 

WIll the Minister of FINANCE be 
ph!a~ed to state: 

(a) whether the Oil and NatlUal 
Gas Commission and public sector 
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financial institutions are facing pro-
blems to raise syndicated loans as t!te 
international banks ~nd financIal 
agenci~ have fqrmed c~rtels to bar-
gain increased rates of mtere~t and 
better tenns~ 

_ (b) if so, the udails thereof; and 

(c) the reaction of Government 
thereto? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) No. Sir. , 

(b) and (c) Do not arise. o~ ~ l;" 

Undisposed Quaatity of ~ Scraps, 
at SA lL's Plants 

* 334. SHRI S.B. THORA T: Will 
the Minister of STEEL AND MINES 
be pleased to state: 

(a) the estimated quantity and value 
of steel scrap, plant-",ise. lying un-
disposed for more than three months 
as on 30th June, 1990; 

(b) whether Government have re-
ceived any complaints .regarding 
various malpractices foHowed for the 
disposal of steel scrap by SAIL ~ 

- (c) if so, the details thereof; and 

(d) the remedial steps taken in this 
regard and the results thereof? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL AVIA-
TION (SHRI ARIF MOHAMMAD 
KHAN): (a) Scrap weighing 16,390 
tonnes. valued at Rs. 8.52 crores is 
reported to be lying undisposed for 
over 3 months at Bhilai Steel Plant. 
The other steel plants of the Steel 
Authority of India 1 imited (SAIL) 
do not have any such undisposed 
scrap. 

(b) and (c) While some complaints 
have been received regarding the pro-
cedure and contracting for disposal 
and other alleged deviations etc., these 
have been/are look.ed intv at the ap-
propriate levels and action taken. 

(d) Governm.ent have directed SAIL 
to make over the system of recovery 
and disposal of scrap arisings in its 
plants to the public sector agencies 
completely. in a phased and time 
bound manner. , 

Job EvaIuatioD jiB ~ by 
NPC~ 

*335. SHRI_MM AWADH: Will 
the Minisrer- of INFORMA'FION 
AND BROADCASTING be pleased 
to state: 

(a) whether the National Produc-
tivity Council has been assigned job 
evaluation and survey regarding 
senior Engineering Assistants, Engi-
neering Assistants. Technicians vis-a-
vis Cameramen and lighting Assistants 
of Doordarshan, for the purpose of 
enhancement of p~y 5cales of above-
mentioned Engineering categories of 
Doordarshan; 

(b) if so. the logic of a cOllllXlrative 
study or job evaluation between the 
employees of two altogether separate 
cadre / wings of Doordarshan having 
no similarity / comparison or parallel 
between them in any respect; and 

(c) whether Government propose to 
continue to persue the job evaluation 
through the N.P .C. ? 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) to (c) The Engineering and Tech-
nical Staff Association of AIR" 
Duordarshan have pointed out that 
there is a disparity in the pay scale of 
certain categories of comparable posts 
in AIR & Doordarshan and dem.and-
eel higher pay scales to the technical! 
cnginl.!ering staff. In the context of 
discussions with the representatives 
of employees. it was decided that it 
would be useful to ask a professional 
body like National Productivity COWl-
ci\ to initiate a \\udy Qn this and 
other related issues. 'thelob evalua. 
tion would be continued either 
through N.P.C. or a suitable Govern-
ment agency. 
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Mini Steel Plant at Haldia 

·336. SHRI SATYAGOPAL 
MISRA: Witt -me ---1Vfinister _- of 
gJ"EEL AND MINES be pleased to 
state : 

(a) whether there i~ any proposal 
to set up a coastal mini steel plant at 
Haldia; and 

(b) if so, the details thereof and 
if not, the reasons therefor? 

THE MINISTER OF ENERGY 
AND MINISTER OF OVIL A VIA-
TION (SHRI ARTF MOHAMMAD 
KHAN): (a) and (b) Government 
have not received any proposal for 
setting up a coastal mini steel plant 
at Haldia. 

- I 
~. 

Publicity to Tourists Pilgrim Centres 

*337. SHRI P.C. THOMAS: Will 
the MinisreTOf INFOR1\1ATION & 
BRO.c\DCASTING be plea'ied to 
~tate: 

(a) whether his Ministry give pub-
licity to our tOUI ists cum-pilgrim cen-
ttes~ 

(b) if so, whether Doordarshan 
propose to telecast a programme on 
SabarimaJa piJgrim cl~ntre in Kerala 
which is being visited by a large num-
ber of pngrims every year: and 

(c) If so, the details thereof? 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) Yes, Sir. 

(b) 3nd (c) Doordarshan Kl!ndra. 
TYivandrum. has been covering the 
Brumeli Petta Thullal function. where 
pilgrims pay homage to SabariIJIala. 
overy year. The Kendra also recen-
tly telecast a documentary on Sa bari-
mala pilgrim centre. 

Import of C:,shewnuts. 

*338. SIilU T. BASHEER: Will 
the Minister of COMMERCE be 
pl\!ased to state: 

(a) whether there has been an in-
crease in import of (.'ashewnuts recen-
tly: 

(b) if so, the reasons thereof; and 

(c) the steps being tak.:n and incen-
tives proposed to be given to cashew-
nut growers to jncr~ase its produc-
tion? 

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
.&.RUN KUMAR NEHRU): (a) Yes, 
Sir. 

(b) The main leasons for increase 
in the import of raw cashewnut into 
thr country have been the apprehen-
sion amongst the processor:; / exporters 
about the fall in production due to 
the recent cyclone in Andhra Pradesh 
and also increase in the international 
price~ of cashew kernels thereby mak-
ing the import of raw cashewnut 
more profitable for export production. 

(c) With a view tv increase produc-
tion of cashewnut, the Eightb Five 
Ye3r Plan envisages an Integrated 
development programme for cashew-
nut having the following components 
and objective,: 

(it PrClQ,ramme for imDrovement 
of cashew pJantations by vege-
tative propagation and main-
tenance of Scion Banks; 

(ii) Proqramme for a"'ea exoansion 
with donal pJ8nting materials; 

(iii) Programme for production and 
distribution of c~onal planting 
materials: 

(iv) Pro\!ramme tor laying out de-
mo;'stratioll plot~ in ryots bol-
dings~ and 

(v) Provision of adequate comple-
ment of staff and contingencies 
for implementation of above 
programmes. 
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[Translation], ' 
II 

ExpIoiCaOoa of Graaite MJnes 
" ·339. SHRI :r-:MANKJJRAM.~ 

SODHI: ~ ille MlDister of STEEL 
AND MINES be pleased to state: 

(a) the regions in Bastar district of 
Madhya Pradesh leased out for gra-
nite exploitation; 

(b) the names of the lessee together 
with the terms and conditions of 
lease; and 

(c) whether Government propose to 
take action to .!Dcourage industrial 

(i) Mis. Shrichand Lunia 
(ii) Shri Vinod Lunia 
(iii) Mis. Arbuda Granite 
(iv) Shri Mahindra Singh 

growth in Bastar for employment 
generation ? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VIA-
TION (SHRI ARIF MOHAMMAD 
KHAN) : (a) Quarry leases for ex-
ploitation of granite have been granted 
by Government of Madhya Pradesh 
in Kondagaon, Konta and Kanker 
tchc;ils of Bac;tar District. 

(b) In all 17 Quarry leases for ex-
ploitation of granite have been grant-
ed in favour of six parties as indica-
ted below: 

1 lease 
3 leases 
4 leases 
1 lease 

(v) Shri Santosh Kumar Bapna 
(vi) Mis. Emperial Granite 

2 
6 

leases 
leases 

Details regarding location of the 
lease. date of grant and period of 
lease are given below 1:1 the State-
ment. 

All leases have been granted with 
tbe condition that the lease holder 
should establish cutting and polishing 
factory within one yoar from the date 
of Agreemen t. 

(c) With a view to encourage set-
ting up industries in Bastar di~trict, 

the Govenlm~nt of Madhya Pradesh 
have stipulated that the lessee should 
!'"et up cutting and polishing factory in 
the district within one year from the 
date of grant of lease. Since Bastar 
district is a 'C' category industrially 
backward district additional incenti-
ves like priority in licencing, conces-
sional finance, etc. are available to 
the entrepreneurs for &etting up indus-
tries in this district. 

STATEMENT 
Details of Granite Quarr); Leases Granted in Bastar District 

S.No. N arne of the Lessee Village Date of Period 
Tehsil Grant 

2 3 4 5 
1. Mis. Shichandra Lunia Jailpari 16-3-86 5 years 

Kondagaon 
2. Shri Vinoo Lunia Gattipalana 12-4-82 5 years 

Kondagaon 
3. Shri Vinod Lunia GattipaJana S-ll-88 5 years 

Kondagaon 
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2 3 4 5 

4. Shri Vinod Lunia Korrabargaon 28-6-89 5 years 
Kondagaon 

5. Mis. Arbuda Granite and Marble Kokari 3-3-89 5 years 
Co., Bombay. Kanker 

6. MIs. Arbuda Granite and Marble Mundpar 3-3-89 5 years 
Co., Bombay. Kanker 

7. MIs. Arbuda Granite and Marble Mundpar 3-3-89 5 years 
Co., Bombay. Kankel 

8. MIs. Arbuda Granite and Marble Mundpar 3-3-89 5 years 
Co., Bombay. Kanker 

9. Shri Mahendra Singh Sodama 20-4-89 5 years 
Kondagaon 

10. Shri Santosh Kumar Batra Landgorda 23-8-89 5 years 
If. Shri Santosh Kumar Batra, JagdalpuT Landgorda 23-8-89 5 years 
t 2. M/s. Emperial Granite, Madras 

13. M/s. Emperial Granite, Madrac; 

14. M/s. Emperial Granite. Madras 

15. Mjc;. Emparial Granite, Madrali 

16. MIs. Emperial Granite, Madras 

17. Mfs. Emperial Granite, Madra., 

[EnRliYh] 
DIIIIahIdea 01 C .... IIGenI 

·340. ~lNGR.AO 
SUIl.YAWANSHI: 

SHRI G. S. BASAVARAl: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) whether there have been com-
plaints of corruption in the Coffee 
Board; 

(b) whether there also has been 
demand to diss6)ve the Coffee Board 
and to amend the Coffee Act~ and 

(c) jf so. the action taken or con-
templated by Government in this re-
pni? 
~J Ul/HDjSII 

Mulawisholi 5-5-90 10 years 
Konta 
Mulawi'iholi 5-5-90 )0 year;; 
Konta 
Mulawisholl 5-5-90 10 years 
Konta 
Mulawi'iholi 5-5-90 10 yeaN 
Konta 
Mulawisholi 5-5-90 10 years 
Konta 
Mulawisholi 5-5-90 10 yeaN 
Konta 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): 
(a) There have been complaints of 
maJpractices being adopted by the 
Pool Agents (Curing Establishments). 

(b) and (c) Government has recei-
ved representation to dissolve the 
Coffee Board and a proposal to amend 
the Coffee Act. The matter has been 
examined by the Government and it 
has been decided not to pursue with 
the representation regarding dissolu-
tion espedaJJy in the interest of the 
small scale coffee growers. 

The proposaJ for amendment of the 
Coffee Act bas also not been agreed 
to. 
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Implementation of Loan Waiver Foreign Exdlange Earned from 
Scheme in Madhya Pradesh t, :.. Foreip Tourists 

*342. SHRI J.-C~ ~ R:Ag·~ 
*341. SHRtP~~~SRAM BHARD- _ Will the Minister of TOURISM be 

WAJ: WiIf'The MInister of FINANCE pleased to state: 
be pleased to state: 

(a) whether Union Government 
have received information 
about any of the State Govern-
ments pressurising the co-operative 
banks to provide depositors' money to 
implement the loan waiver scheme to 
the farmers; 

(b) if so. the names of such states 
and whether the act of these Sta te 
Governments was found against the 
directives of the Reserve Bank of 
India: and 

(c) the reaction of Union Govern-
ment in this regard? 

(a) the foreign exchange earned 
through foreign tourists during the last 
two years. year-wise; and 

(b) the schemes being implemented 
to improve tourist facilities and deve-
lop new tourists spots in the country 
to attract more tourists? 

THE MINISTER OF STATE IN 
THE MINISTRY PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF ST ATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK): (a) The foreign exchange 
earnings from tourism during 1988-
89 and ] 989-90 are provisionally esti-
mated to be Rs. 2103 crores and 
Rs. 2456 crores respectively. 

(b) Development of tourist spots and 
THE MINISTER OF FINANCE improvement of tourist facilities in 

(PROF. MADHU DANDAVATE): such centres is primarily the respon-
(a) to (c) Reserve Bank of India sibiJity of the State Governments. The 
(RBI) and National Bank for Agricul- efforts of the Central Government in 
ture and Rural !Xvelopment thili regard include provision of incen-
(NABARD) have reported that no ti'ves for attracting private investment 
Jnstance has been brought to their and extending financial assistance to 
notice where any State Government is State Governments for specific pro-
pressurising co-operative banks to uti- jects. Further as many as eighteen new 
lise depositors' money for implemen- travel circuits have been iaentified by 
ting debt relief scheme. In terms of the Governmc:.nt for promotion and 
Government of India decision. the development. ,.. ~~ _:l -- ,,,.., 

Central Government would meet the , • " ",,' ,- ('t; ".p~ I I 'r _ " ,:-._ 
full cost of write off in respect of pub- " V ~ 
lie sector banks and regional rural Customs daty exemption fOl' imports 
banks. In case of co-operative banks. by A~_~ 
50% of the cost shall be borne by the ~343. SHRI AJOY MUKHOPA-
Government of India. The remaining DHY A Y: 
50<1:, would be met by the State 
Governments. and to meet their share. SHRI PURNA CH'ANDRA 
State Co-operative Banks and State _ MALIK-:------~ 
Land Development Banks can avail 
concessional loans from NABARD. 
Pending the determination of the debt 
relief in accordance with the provisions 
of the Scheme and in order to im-
prove the liquidity of the banks, 
NABARD would be providing a part 
of the Government of India's share by 
way of an advance~ 

. Will the Minister of FINANCE be 
pleased to state: 
.~) whethet: the Aparna Ashram in 

Jall;lmu.~ given .Customs duty e&-
emption for. impo~ing a. Telemetric 
Polygraph System from Japan; . . 
. (b) jf so, t4e defails thereof~ 
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(c) whether it is a fact that instead 
of importing the Telemetric Polygraph 
System, the Ashram authorities impor-
ted other equipments; and 

(d) if so, the action Government 
have taken for misuse and infringe-
ment of Customs duty exemption? 

THE MINISTER OF FINANCE 
(fROF. MADHU DANDAVATE): 
(a) to (d) No special or ad hoc exem-
ption from the levy of Customs duty 
has been given by the Department of 
Revertue in favour of Aparna Ashram 
in Jammu for the import of Teleme-
tric Polygraph System from Japan. It 
is alleged in a Weekly publication that 
in J 983 the Aparna Ashram requested 
the DireCtor General Health Services 
to grant Customs duty exemption for 
equipinents for "recording research 
data, experiments and yogic practi-
ces". Enquiries are in progress to ac;;-
certain the facts .. 

l Trqn:.[ation] 

Separation of "ODle Mineralv from 
MiDOl' Category 

. "'344. sHRi _GI8IDlfAR1LAL 
BHARDA ~:--wif1 the Minister of 
S~L AND MINES be plea~ed to 
state: . 

(a) whether marble, granite. sand-
stone and other dimensional stones 
come in tne category of minor mine-
rals under the' Mines and Minerals 
(Regulation and Development) Act. 
1957: 

(b) if so, whether Government pro-
pose to separate these minerals from 
minor category; 

(c) jf so, the details with reasons 
thereof and its effect. on the Govern-
ment's policy of decentralisation: 

(d) whether Government of Rajas-
than has. sent any protest letter in this 
regard; and 

(e) jf so.' the reaction of Union 
Governmont thereon? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VIA· 
TION (SHRI ARIF MOHAMMAD 
KHAN): (a) Yes, Sir. 

(b) No such decision has been taken 
though certain suggestions have been 
made in this behalf. 

(c) In view of the growing econo-
mic importance and tremendous ex-
port potential of such minerals cer-
tain changes in the statute may be 
neces~ary for promoting scientific and 
systematic development of those mine-
rals WIth due regard to environmental 
and eco:ogical ""considerations. Such 
steps will not affect the policy of 
decentralisation, as even .after any 
amendments are made the power of 
granting leases will remain with the 
St.lte GovernmentsiUnion Territory 
AdminIstrations. 

(d) .llld (e) On the proposal for 
e ,dU!:-lOll of certain minerals from 
the category of minor minerals views 
of all State Governments/Union Ter-
ritory Administrations have been call-
ed for Government of Rajasthan have 
disagreed with the proposal and a 
reference to that efflxt has also been 
re.:ei\ ed from the Chief Mini5ter of 
Rajasthan. The points raised in this 
letter are under examination at pre-
sent. 

[El1glish] 

Reservation for SCs/STs in Indian 
Overseas Bank 

345. SHRI HET RAM: Will the 
Minister of FINANCE be pleased to 
state. 

(a) Whether Government directives 
relating to reservation for Scheduled 
Castes/Scheduled Tribes in services 
have be~n properly followed by the 
Indian Overseas Bank; 

(b) Whether there is a huge back-
log of vacancies for Scheduled Tribes 
in direct recruitment/promotions in 
the Bank: and 
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(c) the steps taken by Government 
for proper implementation of reser-
vation policy for Scheduled Castes/ 
Scheduled Tribes by the Indian Over-
seas Bank'! 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
Ca) Yes. Sir, 

(b) and (c) The Indian Overseas 
Bank has reported that as on date, 
there ex.ists a backlog of 5 ST ,'acan-
des in Sub-staff cadre in direct recruit-
ment, and 66 ST vacancies in Pro-
motions from Clerical to Officer cadre 
(J MGS-I). The bank expects to clear 
the backlog in direct recruitment dur-
ing the current Special Recruitment 
Drive-1990 and substantially reduce 
the backlog in promotions after the 
promotion process already initiated by 
it has been completed .. 

lAHUIS by CoRee Ro-d. 
3757. SHRI MULLAPPALL Y 

RAMACHANDRAN: Will the Minis-
ter of COMMERCE be pleased to 
'tate. 

(a) whether Coffee Board has deci-
ded to restrict the loa ns to coffee 
growers this yea r; 

(bl if so, the details thereof and the 
reasons thercfor; 

(c) whether objcction!J have been 
received from coffee growers' associa-
tions against this decision; 

(d) jf so. the details thereof; 

(e) whether most of the coffee was 
sold by Coffee Board at a time when 
the price of coffee in the jntematjon~l 
market was very low; and 

(f) if so, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) and (b) No, Sir. ]t has 
been decided only to restrict the aClt-
"'8~ limit (or grant of Board's Crop 

Hypothecation Loan from the existing 
40 hectares and below to 10 hectares 
and below this year. 

(c) and (d) Objections have been 
received from Planters' Associations 
to the restriction of Crop Loans dur-
ing 1990-91 to holdinp upto 10 hec-
tares as aga inst the earlier limit of 40 
hectares; they have requested that 
more budgetary allocation be made 
under Development Loans to (:atcr 
upto 40 hectares, 

Ce) and (f) On account of the sus-
pension of International Coffee Quo-
tas from July 1989 and the hightest 
ever crop of 214.000 tonnes of coffee 
out of 1988-89 season available for 
marketing in 1989, the Coffee Board 
had to ensure disposing of maximum 
quantity possible in a quota free per-
iod. This was due to the fear that 
quotas may be reiRtroduced at any 
time ~tore the agreed period of Sep-
tember 1991 and in such an event. 
pa~t performance in exports would be 
the criteria for fixing the bulk of 
future quotas. "I ~.;7 

~\ . 
India's POlitimi at U ...... , R.-d 

of ~fulti ....... n.de N~ 

3758. SHRI SHANTARAM ..ROT-
DUKHE: Will the Minister of COM· 
ME"ttCE be pleased to state: 

(a) whether India has been able to 
hold its position in the difficult areas 
of negotiations under the Uruguay 
Round of Multi-lateral Trade Ntgo. 
Cbtions such as Textiles Trade Rela-
ted Investment Measures. Trade Rela-
ted Aspects of Intellectual Property 
a nd Services where differences are ser-
ious both among the developed coun-
tries on the one hand and between 
developed and developing countries on 
the other; 

(b} if so, the stase at which the 
matter stands at present; and 

(c) the prospects of unanimity bet-
ween tne industrialised and tne deve-
loping world over thete issues? 
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THE MINISTER OF STATE IN 
1HE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) to (c) In the case of Tex-
tiles the Indian position is that the 
Multi Fibre Arrangement should be 
wound up at the expiry of the present 
protocol on 31st.July 1991 .and the 
textiles sector lOtegrated IDtO the 
General Agreement on Tariffs and 
Trade. The position is shared by the 
textiles exporting countries. and Inter-
national Textiles and Qothmg Bureau 
countries have made a c;ommon pro-
posal for phasing out the MFA. Even 
the developed countries recognise the 
need for phasing out th.: MFA but 
the European Economic . ~ommun.it~ 
has imposed lIlany condItIo~s which 
are difficult for the developlOg coun-
tries to meet and the United States 
has proposed that the restrictions 
should first be globalised before takin.g 
up elimination. The US proposal IS 
opposed by all other participants 
e'ltcept Canada. 

On Traue Investment Measures the 
issue which contmues to divide the 
developing and developed countrks is 
whether investment measure~ such as 
e"port obligation and local manu!ac· 
turino requirement~ should be dls(.,t-
plined and even prohibited as d~man­
ded by the developed countnes or 
whether their adverse trade effects 
only should be addressed as proposed 
by the developing countries. 

On Trade Related Aspects of Intel-
Jectural Property Rights. while we are 
prepared to have a GAT! agreement 
on border measures relatmg to coun-
terfeit and pirated goods. on norms 
and standards we have taken the posi-
tion that the outcome of the negotia-
tions cannot be lodged in GATT. 
Many developing countries s~pport 
our position on this. There IS also 
consensus among the developing c~un­
tries that the norms should take mto 
account the development, technolo.gi. 
cal and public interest of developJ!1g 
cQuntries. The developed countries 
want a comptehensive agteement on 
intellectual property rights to be firmly 

lodged in GAIT and they are not 
wiIJing to take our development and 
other concerns fully into account 

On Services for most developing 
countries the major interest is the 
possibility of export of manpower. 
The developed countries have been 
raising problems in this regard and 
referring to their political difficulties. 
India is also opposed to the proposal 
for the multilateral framework to in-
dude the possibility of permanent es-
tablishment of service entities put 
forward by the developed countries. 

Overa 11 it ca n be said that India 
ha~ been able to hold its position so 
far with the support of other develop-
ing countries in key areas. It is diffi-
cult to say at present what the shape 
of the final outcome will be. Much 
wi)) depend on the ability of big eco-
nomies viz. EEC and the USA to work 
out a compromise in the key area of 
a!!riculture, For the developing COUD-
tries. success in !!ettin!:! their concern 
reflected will be ~ a function of their 
ability to stand together and finnly 
in the final phase of ne8gt,ation~, 

~'t".., ~-: 

~tting up of ,tiDenl B.-d I..tustries 
in RajMthaa 

3759. SIiRIMATI V ASUNDHAR~" 
RAJE: Will the Minister of STEEL 
A-NO MINES be pleased to state: 

(a) whether there is a big scope for 
setting up of mineral based industries 
in Rajasthan; 

(b) jf so, the steps taken in that dir-
ection so far: 

(c) whether Government have a pro-
pos:!1 to set up ~ome min~ral ~ased 
industries in Rajasthan In Eighth 
Five Year Plan: and 

(d) if so, the details thereof inclu-
ding the places identified for this pur-
pose? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VIA-
,'ON (SHRl ARlF MOHAMMAD 
KHAN): (a) to (d) Information is 
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being collected and will be laid on the 
Table of the House. \ 

~ Trade Agreement with China 
i7'60. "SHRI MANORANJAN 

BHAKATA: 

SHRI P. NARSA REDDY: 

Will the Minister of COMMERCE 
be pIea~ed to state: 

(a) whether any agreement has been 
signed with China recently for im-
proving bilateral trade and co-opera-
tion in various fields: and 

(b) if so. the salient features there-
of? 

. THE MINISTER OF STATe IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) No, Sir. However, on the 
condusion of the first meeting 01 th~ 
Ministerial India-China Joint Group 
on' Economic Co-operatJOn and Trade, 
Science and Technology on 20th Sep-
tember '89, a Trade Protocol wa~ 
~igned. 

(b) The Protocol list~ items of e\.-
pon inter~st to both the countrie~. 
Iron ore, chrome ore, chemicals, en-
2ineerin!! products figure as items of 
export ~interest to India. Raw silk, 
pulses, pig iron are among items of 
export interest to China. 

3761. 

\ 

Mutual Funds 
SHRI SANT KUMAR 

MANDAL: 
SHRI SHANTARAM 

POTDUKHE: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether there has recently been 
a mushrooming of mutual funds; 

(b) if so, the impact of these funds 
on the money market; 

(c) whether Government 
any control on these funds. 
the nature thereof~ 

exercise 
if so. 

(d) whether mutual funds in gene-
ral and offshore funds in particular 
face a daunting task of identifying 
new investments in the coming 
months; and 

(e) if so, how these bank~ operating 
these mutual funds propose to face 
the tough tasks ahead? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDA VATE): 
(a) to (e) including the UTI there are 
only seven mutual funds operating as 
of today. 

Government have issued guidelines 
relating to Mutual Funds in June. 
1990. These guidelines cover, inter 
alia. estabHshment, management and 
inve~tment objectives and policies of 
the Mutual Funds. The guidelines 
also provide for registration of Mutual 
Funds with the Securities and Ex-
change Board of India. According to 
the guide1ine~ h~ued by the Govern-
ment investmenb in money market 
instruments by- the Mutual Funds 
~hould normally be limited to 2S'X) 
of their assets for their short-term 
liquidity requirement. The responsi-
bility of identifying new investment 
opportunities and managing the tasks 
involved therein vest with these Funds. 

~ ~, ,l.. t lJ ~ 'fo) ",..",. ~ - _~ • • ~ 

Dearnes,\ "Allowance/Relief to Gov-
ernment Employees and Pensioners 
3762. SHRI S. C~ VARMA: Will 

the Minister of FINANCE be pleased 
to state: 

(a) the extent (percentage) to which 
dearness is sought to be neutralized 
through grant of additional dearness 
allowance/relief at different levels of 
pay /pensions to the Central Govern-
ment employees and the pensioners; 

(b) whether there is a difference in 
the extent of neutralization in dear-
ness at identical levels of pay and pen-
sion. if so, how Government expect 
the pensioners to bear the burden of 
rising prices; and 

(c) whether Government propose to 
take any action to do away with the 
prevailing anomaly. if so. the details 
thereof'? 
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THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) The 
extent to which neutralisation for price 

Serving employee.s 

Prf}' ra1}ge (Bash' Pay) 
P.M. 

Upto Rs. 3500 

Rs. 3501 to Rs. 6000 

Above Rs. 6000 

Percentage 
neutralisation 

75 /~ 

65% 

(b) and (c) The percentage neutra-
lisation for serving employees as well 
as pensioners is based on the recom-
mendations of Fourth Central Pay 
Commission and provides to the pen-
sioners the same percentage relief as 
dearness allowance to servjng em-
ployees drawing pay equivalent to 
that drawn by such pensioners while 
in service with marginal adjustments. 
Pension is granted at 50cr;, of pay for 
full pensionable service so that a ser-
ving employee. when he retires. gets 
dearness relief at the same percentage 
at which he used to get dearness a 1-
lowance on pay, and as such there i~ 
no anoma,Jy. '_, .. 

~ ,I <' III .t.,.. 

Pre-Rett1Iltment Traininp To SCsI 
STs in Banks 

3763. SHRI ANADI CHARAN 
DAS: Wilf"tiieMinister of FINANCE 
lJ!"'jjleased to state: 

(a) The average number of students 
included in one class in pre-recruit-
ment and pre-promotion trainings 
given to Scheduled Castes and Sche-
duled Tribes in various nationalised 
Banks; 

(b) the duration of such trainings; 
and 

(c) whether there is any proposal 
to e}l:tend the period of training to 
provide more meaningful pre-recruit-
ment at\d pre-promot1on trainin.g to sea and STs by these Banks? 

rise is given to the Central Govern-
ment employees and pensioners, sub-
ject to marginal adjustments. is in .. 
dicated below:-

Pensioner<; . 

Pension range Percentage 
P.M. neutralisation 

Upto R'i. 1750 100~~ 

Rs. 1751 to Rs. 3000 75 ~~ 

Above Rs. 3000 65 G/o 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI) : (a) The 
Banks are expected to provide pre-
recruitment and pre-promotion train-
ing to SCs and STs candidates depend-
ing upon the infrastructural facilities 
available with them and as such the 
minimum or maximum number of 
candidates to be included in one class 
has not been prescribed. 

(b) The duration of the training 
programme for pre-recruitment is six 
days. There are no specific instruc-
tions of the Government regarding the 
duration of pre-promotion training 
programmes. 

(c) No. Sir. 

Procurement of Bristles by DGS&D 

3764. SHRI V. SREENIVASA 
PRASAD: Will the Minister of 
COMMERCE be pleased to refer to 
the reply given on 4th May, 1990 to 
Unstarred Question No. 7557 regard-
ing procurement of Bristles by DOS 
& D and state : 

(a) whether the larger share of these 
procurement is still given to the pri-
vate sector and public sector units 
are not given the benefits of price 
preference (fE 10 per cent wherever 
necessary: 

(b) if so~ the facts thereof; and 
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(c) the details of tenders awarded 
by DOS & D, Kanpur and Calcutta 
for procurement of bristles and bristle 
brushes etc. during 1989·90 and 1990-
91 so far? 

reserved for procurement from small 
scale sector only which may be in 
private or public sector. As per Gov-
ernment's policy public sector units 
are not eligible for any price prefe-
rence over small scale units. 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) and (b) These items are 

(c) The details of tenders awarded 
during 1989-90 and 1990-91 are given 
in the statement below. 

STATEMENT 

Details of Tender Awarded for Bristles and Brushes during 1989-90 &: 
1990-91 by DS &: D Kanpur &: Ca/clitta 

Period Reg;on Contract No. Storrs 
and date 

2 3 4 

1989-90 DSclD, l. K2/377 Brushes 
Kanpur dt.4-11-R9 

2. K2/404 Brushes 
dt. 7-2-90 Cloth. 

3. K2/406 Brushe~ 

lit. &-2-90 sweeping 
hand. 

4. M2/430 Brushes 
dt. 2~-3-90 Animal 

Grooming. 

5. K2/431 Brushes 
dt.22-3-90 Dusting 

General MK2 

19'J0.91 1. K2/447 Brushe!o. 
dt. 3-5-90 Shoe. 

2. K2/455 Blanking 
dt. J 5-5-90 Brushes 

Cleaning 
292 MM 

3. K2/467 Brushes 
dt.29-6-90 cleaning 

artillery. 

4. K2/479 Indian 
dt.20-7-90 Dressed 

Bristle. 

Vallie 
(R<;.) 

5 

91.125/-

9.72.225/-

1.62,240/-

1.95,060/-

1.46.853/-

98,228/-

3,23,242/-

9,01,485/-

2,85,120/-

Name of the 
firm 

6 

Mis. A.K. 
Ghoshal & Son .. , 
Calcutta. 
Mis. Mulkraj & 
Co., lullundur. 

-Do.-

M/s. A.K. 
Ghoshal &. SO ~S, 
Calcutta. 

-00.-

MIs. Ru"mani 
Devi &; Ct."., 
Agra. 

D.). 

Mis. Mulkraj & 
Co., lullundur. 

Mis. Brushwal'e 
Ltd., Kanpur 
(Govt. of India 
Underta1cJnl) 
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2 3 4 5 6 

5 . .K2j480 Brushes 3,52,879/- Mjs. Central 
Brush Works, 
Calcutta. 

dt. 20-7-90 Cleaning. 

6. }(2/481 
dt.20-7-9O 

Brushes 
Cleaning 

5,46,720'- !\.11~. Ex-Soldier 
Stores, 
lullundur City. 

1990-91 DS&D, I. CP6/504/ 
Calcutta. 1902/29-8-89/ 

COACj336 
dt. 19-4-90. 

Bl ushes 
Broom 
(Brass) 

J ,20.862'- Mrs. A.K. 
Ghoshal & Sons. 
Calcutta. 

300 mm lead. 

Policy duuIps in huncllted per cent 
Export Oriented U~ Scheme 

3765. t SHRI PRAKASH 
: V. PATIL: 
: SHRI SRIKANT A DA TT A 

\ 
NARASIMHARAJA WA-
DIYAR: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) whether a number of policy 
cbanges are being considered in the 
100 per cent Export Oriented Units 
Scheme; 

(b) jf so, the details of changes 
proposed to be made; and 

(c) to what extent these will help 
tin improving tho Export Oriented 
Units? 

iHE MINISiER OF Si ATE. IN 
THE MINISTRY OF COMMERCE 
(SURI ARANGIL SHREEDHA-
RAN): (a) Yes. Sir. 

(b) and (c) The details of the policy 
changes are still being worked ou_!: ') 

• f ~ , 

lineAE I t of faDds by UTI III small _ ...... sdtfti1'eS .-

3766. SHRI MAHENDRA SINGH 
MEWAR: Win the Minister of FIN-
ANCE be pleased to state: 

(a> the norms and/or rules observ-
ed by the Unit Trust of India while 
investing funds in smaH savings 
schemes in various States; 

5-3 LSS/ND/90 

(b) the total investments of the 
Unit Trust of India in the above 
schemes as on June 30. 1990 State-
wise; 

(c) whether the investment made in 
Rajasthan is less as compared to 
other States; and 

(d) if so. the reasons therefor? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (d) 
The information is being collected and 
wi11 be laid on the table of the House . 

........ 

Survey for IoaIting mi.nenIJs ill SUltes - , 

3767. SHRI BABANRAO DHA-
KNE: wm the Minister of STEEL 
AND MINES be pleased to state: 

~a) whether any !)urvey has been 
conducted for locating minerals in 
some States during the past three 
years; 

(b) if so. the details of the mine-
rals found; and 

(c) the steps taken or proposed to 
be taken by Government to exploit 
these resources? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VIA-
TION (SHRI ARIF MOHAMMAD 
KHAN): (a) and (b) Yes. Sir. During 
the last three years mineral investiga-
tions with special emphasis on Coal 
& Lignite. base metals (Copper-Lead-
Zinc), gold. fertilizer minerals etc. 
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have been carried out in almost all 
the States of the country. The re-
sources estimated are given below:-

Coal 
Lignite 
Copper ore 
Lead-ZInc ore 
Gold ore 

Phosphorite and 
Apatite . 
Limestone 
Manganese ore 
Chromite 

(In Million 
tonnes) 

]3137 
1086 

44.77 
106.28 

5.918 
(20 tonne~ of con-
tained metal) 

7.863 
1835.109 

24.416 

2.973 

(c) Exploitation of the resources is 
a continuing activity and steps are 
taken by the concerned Central! State 
Public Sector Undertakings and Pri-
vate Agencies after the techno-eco-
nomic viability of exploitation is e~tab-
lished through detailed exploration 
and feasibility studies. ' 

' y ''''"' ~' ... " • (~.:" \ ) ,·r ""1 

Falling of lDdian ~. in -IMF quota 

3768. SHRI MADHA VRAO 
SCINDIA: 

SHRI DHARMESH PRA-
SAD VERMA: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether India is facing the 
peculiar problem of declining quota 
share in the expanded International 
Monetary Fund (IMF) despite having 
increased its new quota in absolute 
terms (quota in million SDR): 

(b) if so, the reasons thereof; and 

(c) the steps Government propose 
to take or have taken in this regard? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) to (c) The distribution of an over-
all IMF quota increase is determined 
by a complex formula which gives 
weightages to the existing quota allo-
cation (called the equiproportional 
element) and selective allocations. 
based on calculated quotas. The cal-
culated quotas, in tum, is, determined 
by a formula which is a function of 
variables such as gross domestic pro-
d uct at current prices. official reserve 
holdings, current receipts, current pay-
ments and variability of annual cur-
rent receipts. In the 8th Review of 
quotas, the increased quotas were dis-
tributed on a weightage formula of 
40 : 60 between the then prevailing 
shares and calculated elements. In 
the 9th Review, the weight age allo-
cation has been 60: 40 for equipro-
portional and calculated elements. On 
the basis of the existing procedure. 
the quota share of a large number of 
developing countries including India 
has been declining somewhat in suc-
cessive quota allocations. The reason 
for this is that the existing formula 
governing the calculation of quotas 
gives larger weightage to the economic 
strength of a member and size of ex-
ports~ etc. India alongwith several 
developing countries has been high-
lighting this imbalance. It has been 
agreed to review the quota formulas 
during the 10th Review of quotas. 

Survey for fiDIDDB ~ jn 
KaJahandl. ~-- ""_ 

3769. SHRI D. AMAT: WUl the 
Minister of STEEL AND MINES be 
p1eased to state: 

(a) whether Government have con-
d ucted any geological survey in Kala-
handi Distrkt of Orissa during the 
last three years; 

(b) if so, the quantity of various 
mineral deposits found there; 

(c) whether Government have any 
proposaJ to exploit these deposits: 
and 

(d) if so, the details thereof? 

, . - ... - .... 
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THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL AVIA-
TION (SHRI ARIF MOHAMMAD 
KHAN): (a) and (b) Yes, Sir. The 
Geolo~ical Survey of India and the 
Directorate of Mining & Geology, 
Orissa State. have been carrying out 
investigations in Kalahandi District of 
Orissa for Bauxite, Limestone, Gra-
phite, Gemstones, Quartz, Felspar, 
Lead Ore and Manganese Ore. The 
reserves as estimated are 300 million 
tonnes of Bauxite and 5.6 million 
tonnes of Limestone. 

(c) and (d) 79 mining lea~es have 
neen granted for exploitation of diffe-
rent minerals in Kalahandi District. 

The pres6nt annual production of 
minerals in Kalahandi District are as 
folrows : 
Ljmc~tone 13500 .ton~. 
Graphite 200 ton~. 
Quartz. 3600 ton~. 
Felspar 20 ton"Y. 

Setting up of SDver Bullion Exchange 
:3770. SHRI C. SRINrVAsAN: 

Will the Minister of FINANCE be 
Pleased to state: 

(a) whether Union Government have 
r~eived any demand from the Bullion 
Merchants' Association for denotifica-
tion of silver bullion etc. for setting 
up of Bullion exchanges in varjou~ 
important cities; and 

(b) if so, the details including the 
action taken by Government in this 
regard? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) and (b) A letter has been received 
from the Bullion Merchants' Associa-
tion representing against notifying sil-
ver bullion under section 123 of the 
CUstoms Act. 1962 with effect from 
8th J unc. 1990 on the ground that it 
'WQuld adversely affect poor artisans 
and .petty workers engaged in the 
sil ver.-jewellery kade. 

Silver bullion has been notified un-
der this section to strengthen the 
h~nds of the Enforcement agen, 
CJes to enable them to combat 
smuggling of silver into the country 
more effectively. The interests of 
artisans and workers engaged in the 
silver jewellery trade have, however, 
been adequately safeguard~::-. 

, 
, ~ 

Spending of F oreigo Exchange by 
Big YlI'IDS 

3771. SHRI SIMON MARANDI: 
Will the Minister of FINANCE be 
p:eased to state: 

(a) whether 1110st of the large firtns 
of the country usualIy spend up to 
10 times the foreign exchange they 
earned; 

{b) if so. the details thereof~ 

(c) whether Government are of the 
opillion that the growth rate of im-
rort .;; which is now double that of the 
Gross National Product should be re-
duced by at least thirty per cent; and 

(d) it so, the action taken or pro-
posed to be taken to achieve the goal? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) and (b) Companies in India make 
remittances in foreign exchange for 
various purposes such as dividends. 
royalties, technical know-how fees, 
impon of capita] goods, employment 
of foreign technicians, training of In-
dians abroad etc. Under the Com-
panies Act, companies are statutorily 
required to publish information on 
their foreign exchange remittances as 
part of their balance sheets. However. 
information on the pattern asked 
for has not been compiled by 
Government. It may be noted 
that many of the companies were set 
up for substituting imports in the past 
and are not export-oriented. In view 
of the emerging balance of payment 
situation, the Government has been 
undedining the need for all companies, 
to participate in the export effort. 
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(c) and (d) Average growth rate of 
imports in rupee value bas been about 
16.4 % in the last five years" and 
growth rate of GNP at '~Current Pri-
ces~' was 13.8 % . Import policy is 
designed to avoid unnecessary imports, 
while at the same time ensuring that 
production and investment in the eco-
no~y are supported. 

upgradation of P06ts of Stenognapbers 

3772. SHRI JANAK RAJ GUP-
T A: Will the Minister of FINANCE-
be pleased to refer to the reply given 
on 10 March, 1989 to Un starred 
Question No. 2227 regarding applica-
bility of ban orders in posts of Ste-
nographers and state: 

(a) whether any instruction has been 
issued by his Ministry for creation/ 
upgradation of those posts of Steno-
graphers, which were required to be 
created/upgraded simultaneously with 
the posts of officers, but h3ve not yef 
been created/upgraded; 

(b) if so, the details thereof; and 

(c) if not, the reason therefor? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) to (c) In reply given on 10-3-89 to 
the Unstarred Question No. 2227 it 
was clarified that no separate relaxa-
tion of the ban orders is required for 
the posts of stenographers that may 
be found necessary to be created/up-
graded consequent on Cadre Review. 
if the details of such posts are simul-
taneously indicated for approval of 
Cabinet. These instructions have been 
reiterated in the Guidelines for Crea-
tion of Posts issued on June 5. 1990. 
These guidelines. inter alia. stipulate 
that whenever posts are suggested for 
upgradation as part of a Cadre Re-
view, the implications by way of re-
quirement of additional personal and 
supporting staff as per prescribed norms 
shouJd also be set out as part of total 
Cadre Review proposal. 

........... 1 AslistaDee to Mizoraaa ,-
3773. PROF. RAM GANESH 

KAPSE : Will the Minister of RN-
ANCE be pleased to state: 

(a) whether the assistance of Ks. 
90.50 crores given to Mizoram is quite 
inadequate; 

(b) whether the State Government 
are facing financial crisis and are un-
able to raise the Funds to meet its 
req uit'ement~ 

(c) if so, whether Union Govern-
ment propose to extend more financial 
assistance to Mizoram; and 

(d) if so, details thereof? 

THE MINISTER OF FlNANCE 
(PROF. MADHU DANDAVATE): 
(a) and (b) The annual Plan outlay "f 
Rs. 125 crores for 1990-91 for Mizo-
ram is fully funded with Central As-
sistance of Rs. 90.58 crores and State'li 
own resources of Rs. 34.42 crores in· 
eluding Rs. 23.48 crores of additional 
resource mobilisation. The Central 
assistance of Rs. 90.58 crores allocat-
ed for 1990-91 is 8 % higher than that 
for 1989-90. However. the State 
Govt. have expressed difficulty in 
raising additional resources of Rs. 
23.48 crores and have requested for 
additional Central assistance. 

(c) and (d) The matter is under 
considera tioD. 

J. 

[Trans/at ion] 

Facilities Provided fOl' ~ ia 
BIu*s '-~-'-

3774. SHRI ASHOK ANAND-
RAO DESHMUKH: Will the Mi'ills-
'ter of FINANCE be pleased to state: 

(a) the facilities being provided t<:-
sportsmen to encourage sports in the 
banks; and 

(b) the number of sportsmen rec-
ruited in banks during the Jast three 
years? 

lHE DEPUTY MINISTER IN 
THE MIN"ISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) There 
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exists a scheme for recruitment of 
outstanding sports persons in public 
sector banks. Government have also 
recently issued guidelines to banks 
providing for out of tum promotions 
to outstanding sports persons. subject 
to certain nonns. 

(b) The information about the num-
ber of sportsmen recruited in banks 
during the last three years is not 
readily available. 

[English] 

Functioning of New Studio of Do~_!­
darsban at Asiad Village Complex 

3775. SHRI LOKANA TH CHOU-
DHUR Y : Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state: 

(a) when was the New Studio of 
Doordarshan at Asiad ViJlage Com-
plex. New Delhi commissioned; 

(b) if ~O. whether it ha~ started 
functioning properly: 

(c) tbe total investment on the vari-
ous types of equipment, computers 
and Air Conditioners etc; 

(d) whether the computerbed equip-
ments are working properly and effi-
ciently and whether those manning 
these equipments have the n~essary 
training: and 

(e) the arrangements made for pro-
per upkeeping and maintenance of 
the equipments? 

THE MINISTER OF INFORMA-
TION AND BROAOC'ASTING AND 
MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI P. UPEN-
ORA) : (a) The Central Production 
Centre of Doordarshan at the Asiad 
Village Complex in New Delhi was 
commissioned into servic~ on Feb-
ruary 6. 1989. 

(b) Yes. Sir. 

(c) An amount of Rs. 3154.64 lakhs 
was ~pent as on 31st July, 1990 to-
wards the capital cost of the ~quip­
ment installed at the Centre. 

Cd) and Ce) The Centre is manned 
by qualified staff and the equipment 
is functioning properly. An adequate 
stock of spares and ancillary equip-
ment has been provided at the Centre 
for effective upkeep and maintenance 
of the basic equipme~!. 

Turnover 01 M1TCO 
3776. SHRI RAMDAS SINGH: 

WiJI the Minister of COMMERCE 
be pleased to state: 

(a) the total turnover of MITCO 
in mica busines~ with foreign coun-
tTie~ during the last year along with 
the names of those countries; 

(b) whether any country 
pressed dis~atisfaction over 
such deals: and 

has ex-
any of 

(c) if ~o. the details thereof? 

THE MINISTER OF ST ATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) The total export turn-
over of MITCO during 1989-90 was 
Rs. 31 .29 crores. Exports were made 
to Czechoslovakia. GDR, Poland, 
Romania, USSR. Australia, Belgium. 
Brazil. Bulgaria. Chile, DPRK, Egypt. 
France, Greece, Hong Kong. Italy. 
Japan, Mexico, Netherlands, PhilIi-
pines. South Korea, Singapore. Spain. 
Switzerland, Syria, Taiwan. Thailand9 

Turkey, U.K. USA, West Germany 
and Yugoslavia. 

(b) and (c) Mis. COGEDI of Bel-
gium complained in 1988·89 regard. 
ing their dispute with MITCO to the 
Government for supply of mica scrap 
at pre-revised prices. The dispute has 
since been resolved through discus-
sions between MITCO and M / s. 
COGEBI and the latter have pJaced 
funher orders on MITCO for supply 
of mica scrap. 
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R~.tioD. 101' SCs/STs in Cemral the Balidih area of Bokaro Steel City 
.Baak of Iodia as demanded by the public; anp 

1177. DR. P. V ALLAL PERU- (b) if so. the details thereof and if 
MAN: Will the Minista of not. the reasons therefor? 
FINANCE be pleased to state: 

(8) the year-wise direct recruitment 
in Officers' cadre in the Central Bank 
of India during last three years~ 

: (b) the backlog of SC/ST vacancies 
in direct recruitment and promotions 
in Officers' cadre as on date; and 

(c) whether the Bank Management 
has ever implemented or is intending 
to implement the provision~ for 
'Grouping of Posts' in the matter of 
isolated Post~> recruited so far !-.incc 
nationalisation to provide for res::rva-
tion of SCI ST as per Government 
directives. if so. the details thereof and 
if not, the reasons therefor? 

THE DEPUTY MINISTER lN 
THE MINISTRY OF FINANCE 
(,SHRJ ANIL SHASRI): (a) Central 
Hank of India has reported that the 
year-wise Direct R&ruitrncnt in Offi-
cers' cadre during the last three year~ 
was as under:-

1987 --45: 1988~ 25. 1989 -Nil 

(b) The Central Bank of India ha~ 
reported that the backlog in reserved 
vacancies in Direct Recruitment to 
Officers' cadre and in promotion from 
Oerical to the Officers' cadn.: as on 
31-12-89 was as under:--

(i) Direct Recruitment to Officers' 
cadre: -- SC-8; ST-8. 

(ii) Promotions from Clerical to 
Officers cadre: - SC - -1 79: 

. ST-2J9. 

(c) The bank ha~ reported that it 
has grouped all the specialist posts in 
JMGS-J and MMGS-II Scale-wise, in 
DiTec~ R~cr~itment. as ,per rulS!s. 

~~_,!of H~~~ CC' ik,karo 
"\~r ~ 6' Steel City 

3118. S.H.RI A. K. R.O~.; Will the 
Minister of STEEL AND MINES be 
pleased to state: 

ta) whcth~r tIt<iri is a proposal to 
establish a Hospital and a school in 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VIA-
TION (SHRJ ARJF MOHAMMAD 
KHAN): (a) and (b) WhHe several 
schools already exist in Balidih area 
and the refera 1 hospital is aJso avail-
able nearby. which are also being con-
sidered for addition i expansion. there 
is nd prop\.J~al at present to establish 
new ~choob or ho~pital in Balidih 
area. 

Upgradation of Citieb in Orissa 

3779 SHRI RA VI NARAYAN... 
PAt-JI: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of A Cla~~ cities 
in Orissa State: and 

(b) whether Government propose to 
upgrade ~omc other cities as C1ass A 
in near future in Orissa '! 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) There 
is no 'A' Class city in Orissa. 

(b) No proposal for upgradation of 
any city in Orissa as Class' A' is 
presently undel consideration of the 
Government . ..);j">I, ., >""",_, 

• t 
,- ~.t. ~ .. 1 , ,t :) ....... ~..,t 1 -t~' 'I' ~ r""t' I 

Artistes for fujabi DupeD 
._~f:l- ~ CI Programme 

3780. SHRI KIRPAL SINGH: 
Will the Minister of lNFORMl\TrON 
AND BROADCASTING be pleased 
to state: 

(a) whether Doordarshan Delhi have 
only few artistes in the programme 
of Punjabi Darpan; 

(b) if so, the reasons therefor~ 

(c) the ~teps being taken to invite 
goo<.l Hrtiste~ / announcers including 
females. therefor; and 
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(d) the criteria for deploying such 
artistes? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI P. UPEN-
DRA): <a) No. Sir. 

(b) Does not arise. 
(c) and (d) Doordarshan ensures 

that, to the extent po~sible. only such 
artistes are invited as meet the require-
ment of the programme and possess 
a good quality voice and adequate 
knowledge of Punjabi language, culture 
and art. The selection of announcers 
is also made on the basis of their 
proven merit. 

Age Limit and Number of Chances 
for Appointment as Probationary 

Oftkers in Bank;) _ .... _ ............... -
3781. SHRI KESHRI LAL: Will 

the Minister of FINANCE be pleased 
to state: 

(a) whether Government have raised 
the upper age limit for Probationary 
Officers in PubJic Sector Banks to 
28 years as has recently been done 
in the Civil Services Examination: 

(b) whether Government have also 
increased the number of chances from 
three to four for Probationary Officers 
in State Bank of India and its asso-
ciate banks as has recently been done 
in tbe Civi1 Services Examination; 

(c) if so, the details thereof: and 
(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (d) 
The matter is under consideration of 
the Government. t . . ... r I.~ J .' a 

Gl1UIting of M.ioio& Lease in Sambal-
·JMlr District of Orissa 

-. --" .... -
3782. SHRI GOPI NATH GAIA-

P.ATHI: Will the Minister of STEEL 
AND MINES be pleased to state: 

(a) the number of various mines in 
Sambalpur district of Orissa; 

(b) whether Government have 
grankd lease of those mines to pri-
vate individuals / companies in the 
current financial year; 

(c) if so. the details thereof; 

(d) whether there have been great 
irregularities in granting lease for 
those mines; and 

(e) if so, the action taken in the 
matter? 

THE MINISTER OF ENERGY 
A~D MINISTER OF CIVIL A VIA-
TION (SHRI ARIF MOHAMMAD 
KHAN): (a) On the basis of infor-
m:1tion received from the Govt. of 
Orissa. number of mining leases in 
Sambalpur District of the State as on 
1-1-90 is indicated below:-

Coal Mines ] I 
Lime-stone Mines 3 

Graphite Mines . 42 

Fire clay and China clay 34 
Mines. 
Quartz, Sillimanite and 10 
Steatite Mines. 
Asbestos. Mangane,e Ore 6 
and KyaOlte Mine'\. 

106 

(b) The State Government have not 
granted any mining lease in Sambal-
pur to any party in the current finan-
cial year. 

(c) to (e) Does not arise. 
, '.J - ~ I I 

Assistance to Deep Sea FiIJhiac 
Industry 

3783. SHRI EDUARDO FA-
LEIRO : Will the Minister of 
FIN ANCE be pleased to state: 

(a) whether there is a committee 
headed by the Financ~, ~cretary to 
come up with a policy tb assist the 
deep sea fishing industry; 
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.. (b) whether this committee took a 
d~ision to reduce the number of small 
companies by seizing the deep sea 
fish ing vessels; 

(c) whether the above decision is 
being implemented by the Shipping 
Credit and Investment Company of 
India; and 

(d) if not, the details of any other 
relief given to the deep sea fishing 
industry? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) Conse-
quent to the Shipping Development 
Fund Committee (Abolition) Act. 1986. 
the assets and liabilities of the erst-
while Shipping Development Fund 
Committee vests with the Central 
Government. The Empowered Com-
mittee under the Chainnanship of 
Finance Secretary and comprising of 
representatives of various concerned 
Ministries. administers matters connec-
ted with deep sea fishing companies as-
sisted by the erstwhile Shipping Deve-
lopment Fund Committee. 

(b) No, Sir. 

(c) The question does not arise. 

(d) In the case of 2 deep sea fish-
inl companies. reschedulement of part 
debt has been agreed to. J n the case 
of another 11 companies~ rehabilita-
tion proposals are under considera-
tion. t j i '" ,Q 

Le", Ta .... of NABARD -...,.......__ 

(NABARD) has achieved the lending 
targets during the Seventh Five Year 
Plan. if not. the reasons therefor; 

(b) the target fixed to refinance agri-
cultural loans through the N ABARD 
during; 1989-90. State-wise; 

(c) whether the targets for 1989-90 
were achieved. if not. the reasons 
therefor: and 

(d) the agricultural advances given. 
State-wise during the last three years 
and its percentage to the targets set'? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
{a) to (c) National Bank for Agricul-
ture and Rural Development (NAB-
ARD) has reported that the achieve-
ment with regard to the actual dis-
bursements of refinance by NABARD 
in respect of agricultural tenn loans 
as compared to the targets set for the 
VIIth Plan (1985-90) has been more 
during the first three years i.e.. 1985-
86, 1986-87 and 1987-88 than the 
allocations made for the years. How-
ever. for the last two years. i.e. 1988-89 
and 1989-90. the achievement has 
come down to 97% and 98% respec-
tively. The reasons for shortfall may 
be attributed to the lower eligibility / 
offtake of refinance by the lending 
institutions. absence of infra structural 
support for special schemes under the 
thrust areas. etc. The targets and 
achievements of the refinance in res-
pect of term loans in various States I 
Union Territories by NABARD dur-
ing 1989-90 is given in the State-
ment I below. 

3784. SHRI BALVANT MAN- (d) The agricultural finance by way 
VAR : Wilt the Minister _ of-M

-- of term loan during the last three 
FINANCE be pleased to state: years. statewise. against the targets 

set for those years and the percentage 
_ ,_ CaY wbether the National Bank for of achievement thereof are Jiven in 
-Agriculture and Rural Development the Statement n below. 
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Targets '1nd Achievements of Refinance in respect of Term Loans in 
various States/Union Territories by N'ABARD during 1989-90 

(Rs. in /akhs) 

Sr. State! Union Territory Target Achieve-
No. ment 

1. Chandlgarh . 10 6 
2. Delhi . 94 83 
3. Haryana 8159 7721 
4. Himachal Pradesh 857 883 
5. Jammu & Kashmir 1083 755 
6. Punjab 12550 10029 
7. Rajasthan 9118 8786 
8. Arunachal Pradesh 76 74 
9. Assam. 3909 3012 

]0. Manipur 140 158 
1 I. Meghalaya 60 75 
12. Mizoram 80 13 
13. Nagaland 34 9 
14. Tripura 694 892 
15. Andaman & Nicobar Is,lands 87 36 
16. Bihar. 8381 7377 

17. Orissa 5716 4763 

18. Slkkim 34 28 

19. West Bengal 7737 7589 

20. Madhya Pradesh 12697 11889 

21. Uttar Pradesh 23018 27329 

22. Dadra & Nagar Haveli II 16 

23. Goa, Daman & Diu 409 292 

24. Gujarat 7222 7490 

25. Maharashtra 21003 19281 

26. Andhra Pradesh 15324 18081 

27. Karnataka 15805 13946 

28. Kerala 7988 8005 

29. Pondicherry 154 173 

30. Tamil Nadu • 11450 11509 

31. Lakshadweep 10 3 
---

TOTAL. 173910 J70213 

6-3 LSS/NDf90 
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PiI INa Supply to Guja'at THE DEPUTY MINISTER IN 
--. THE MINISTRY OF ANANCE 

3785. SHRI JAYANTILAL VIR- (SHRI ANIL SHASTRI): (a) to 
CHANDBRAI SHAH: Will the Minister of STEEL AND MINES be (c) Recent events in the Gu]f 

region have led to a sharp 
pleased to state: increase in the prices of crude oil and 

(a) whether the quota for pig iron petroleum products in the intema-
for Gujarat State is adequate; tional market which will have an 

adverse implication for the balance 
(b) if so. the total allocation ear- of payment position of the country. 

marked and the actual supply made As the oil price situation continues 
of pig iron to the Gujarat State during to be uncertain and steps are being 
the last three years; and taken by the Government to contain 

(c) the steps being considered to demand. it is difficult to quantify the 
supply adequate pig iron to the Gujarat impact of oil price changes on the 
State dwing the next three years'? balance of pay~ents. 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VI-
ATION (SHRI ARIF MOHAMMAD 
KHAN): (a) S~te-wise allocations of 
pig iron are not made. 

(b) Actual supplies of pig iron to 
Gujarat by SAIL had been as follows: 

1987-88 
1988-89 
1989-90 

('000 tonnes) 
111.0 
88.6 

187.8 

(c) (i) Import of pig iron has been 
placed under O.G.L. 

(ii) Production of pig iron is de-
licensed. 

(iii) Pig iron manufacturing capa-
cities are being encouraged in 
the secondary sector. It is 
proposed to create a capacity of 
2 million tonnes of pig iron 
in the secondary sector by the 

,end of the 8th Pla~., ", ~; ~ 
<r.tl>.,.~i~ ;1' •• ;. •• 

~ of Payment POIitioD 
3786. SHRI P. NARSA REDDY: 

W"'dl the Minister of FINANCE be 
pleased to state: 

(a) whether there has been steep 
rise in the price of crude oil in the 
Intemational market; 

(b) if so, whether it has put the 
country's fragile balance of payment 
position under a severe scenario; and 

(c) if so, the details thereof? 

I 
:,-t.lilt 

Reletie of Imported Oil to NDDB 

3787. SHRI BABUBHAI MEGH-
11 SHAH: Will the Minister of COM-
MERCE be pleased to state: 

(a) the quantity and value of im-
ported edible oil allotted to the Na-
tional Dairy Development Board 
(NDDB) during last three years; and 

(b) the norms for allotting the edible 
oil? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN) (a) and (b) National Dairy 
Development Board has been allotted 
the following quantity of imported 
edible oil in connection with the 
market intervention operation of 
NDDB. which initially commenced 
from the Oil Year 1988-89:-

Oil Year Qty. Value 
(Nov-Oct) (MT) (Rs. crores) 

1988-89 63,603 95.4 

1989-90 . 50,000 75.0 
(approx) 

In addition. NDDB has been allot-
ted edible oil for market interven-
tion o:(!eration, of equivalent value 
of export of 30.000 tonnes of milk 
powder. 
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Pro)JlOl8l. to Start 80at. Senke from ~ents and Public Sector Undertak-
CodliD to MUDDar III KeraJa mgs by 20 per cent in 1990-91 over 

3788. PROF SAYITHRi~~ LAK- that in 1989-90. ~tate Governments 
SHMANAN: Will the Min1Ster--·of have also been. advIsed ~o take simi-
TOURISM be pleased to state: lar -!lleasure~. all compames have been 

advised to Issue orders to their dea-
(a) whether there is any proposal 

from Kerala Government under con-
sideration to start boat services from 
Cochin to Munnar in that State to 
attract tourists; and 

lers to fix working hours from 7.00 
AM to 7.00 PM on working days and 
7.00 AM' to 12.00 Noon on Sundays. 
It has been decided that Govern-
ment vehicles, except when on de-
pol~ment for emergency and other un-

(b) if so, the details thereof and the avoIdable operational duties. and 
reaction of Government the:-eio'? staff cars shall not be used on Sun-

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINI-
STER OF STATE IN THE MINIS-
TRY OF TOURISM (SHRI SATYA 
PAL MALIK): Ca) and (b) There is 
no proposal from the Kerala Gov-
ernment under consideration to start 
boat services from Cochin to M unnar. 

Impact of Increase of Prices of Oil 
on Foreign Exchange , -) 

3789. SHRI S. KRISHNA KUMAR: 
Will the MinISter of FINANCE be 
pleased to state: 

(a) the impact of the increase in 
oil prices on the foreign exchange 
posjtion~ and 

(b) the measures being taken to re-
medy the situation? 

THE MINISTER OF ANANCE 
(PROF. MADHU DANDAVATE): 
(a) Recent events in the Gulf region 
have led to a sharp increase in the 
prices of crude oil and petroleum pro-
ducts in the international market. As 
the oil price situation continues to be 
uncertain and steps are being taken 
by the Government to contain de-
mand. it is difficult to quantify the 
impact of oil price changes on the 
foreign exchange position. 

(b) The Central Government has 
taken a number of steps to contain 
demand for petrol and diesel by deci-
ding to curtail consumption in vehi-
cles of Central Government Depart-

days. Furthermore, the excise duty 
on passenger cars has been increased. 
A number of other measures for con-
servation of petroleum products have 
been announced by the Department 
of Petroleum and Natural Gas. r '-, 

_._'J. ..... . , . 
Non .. Acceptance of ClIITeIlC.ies of 

GnU Nations by ~ 
3790. S~RI KALP NATH RAI: 

SHRI S. KRISHNA KU-
MAR: 

,- Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government/the Re-
serve Bank of India have iSSued ins-
tructions t.o banks for non-acceptance 
of currenCies of the Gulf nations; and 

(b) if so. the action Government 
pr?pose to take to mitigate the suff-
erIngs ca lIsed to the people coming 
from the Gulf countries to India and 
vice versa? 

THE DEPU IY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
Government of India/Reserve Bank 
of India have not issued any directive 
to Authorised Dealers to stop dealing 
in Kuwaiti Dinar or any of the Gulf 
currencies. In view of the political 
uncertainty in the Middle East. it has 
been reported that internationally 
Gulf currencies are not being accepted. 
However, with a view to alleviating 
the problems that may be encoun· 
tered by non-resident Indians return-
ing from Gulf countries in encash-
ment of currency notes and travel-
lers' cheques denominated in Gulf 
currencies viz .• Kuwaiti Dinar, Bahrain 
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Dinar. Omani Riyal. Saudi Riyal and 
UAE Dirham, the exchange counters 
of Authorised dealers at the interna-
tional airports have been authorised 
by the Reserve Bank of India to 
,permit conversion facility for these 
currencies equivalent upto Rs. 5,000 
per passport. ! I: ",,) , :.:' 

.\,.... \ -tl L .. 
: ~ ~ f_.~... t 

Accounts of Indians in Swiss B~ 

3791. SliRI P. R. KUMARAMA-
NGALAM; Will the MInister of FI-
NANCE be pleased to state the ex-
penditure incurl"ed on account of 
T.A.. D.A. and other expenses by 
Government of India on investigation 
of the Bank accounts of Indians in 
Swiss Banks? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): Informa-
tion is being collected and will be 
laid on the Table of th,e H~~~e . 

.) ~.~' 

3192. SHRI SUDAM DESHMU-
KJI: will the Minister of INFOR-
MATION AND BROADCASTING 
be pleased to state: 

tal the number 01 cinema houses 
of Maharashtra State which had been 
financially assisted by NFOC in the 
last five years with names of cinema 
houses aDd the amounts of financial 
assistance; 

(b) the number of applications for 
liuandal assistance for setting up new 
-cinema houses in Maharashtra reject' 
cd during the last five years by NF-
DC and tbe reasons therefor; and 

(c) whether the loans have been 
recovered: and if so, the details 
1hereof? 

. 'IHE MINISTER OF INFORMA-
TION & BROADCASTING AND 

I -~TER OF PARLIAMENTARY 

AFFAIR.S (SHRl P. UPENDRA): (a) 
During the last five years, tile Na .. 
tional Film Development Corporation 
(NFDC) sanctioned the following 
loans to the theatres in Maharasbtra 
State:-

1. Durgadas Shankar- Rs. 5,00,000 
das Agarwal Pu-
::.ad~ Yavatmal. 

2. Munot Exhibitor!' Rs. 10,00,000/-
& Hotels Pvt. 
Ltd., Mahesh 
Mandl Cinema, 
Nagar - - Auran-
gabad, Ahmed-
nagar. 

{b) During the Ja~t five years. the 
NFDC received 15 applications out 
of which six were rejected due to 
non-compli.ince of the requirements 
or the projects not being found 
viable. 

(c) The performance of recovery 
of loans is sa tisf~ctory. ~» 

(~ . ~-
1. ""{ ~ J " ~ \oj v .. ~ ... 

~.I '.1 {J')' .\< ~) 

Shadag of Profits on GtudIi FE 

3793. SHRI P. PENCHALlAH: 
Will the Minister of INFORMA-
TJON AND BROADCASTING be 
pleased to state: 

(a) the net profit~ made by the 
film 'Gandhi'~ 

(b) the investment made by each 
partner on the film; and 

(c) how the profits are being shared 
amongst the Co-producers'? 

THE MINISTER Of' INFORMA· 
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AffAIRS (SHRI P. UPENDRA): {a) 
Net ptofit from the film "Oandhr 
works out to around 13 million pound 
sterling. 
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(b) Share of investment on the film 
by each partner is as under.-

Share of in-
vestment in 
£ Sterlmg 

T. International Film 6,065,3] 6 
Investors (IFI)/ 
Gold Crest Films 
International (GFJ) 

II. National Film Deve- 3,516,925 
lopment Corporation 
(NFDC) - (spent 
in Indian currency) 

(c) The Co-production and Finance 
Agreement of the film 'Gandhi' sti-
pulates that the apportionment of net 
profits from the film is required to 
be made as under: 

(. Indo-Briti"h Film Ltd. 
II. Cine Arti~tes welfare 

Fund 
III. IFljGFI 
IV. N.F.D.C. 

Share of 
profil· 

4" 0/ - " 

5 0/ 
/0 

31.485 o~ 
1 R. 515°,; 

5 n~ of the net profits due to the 
Cine Artistes Welfare Fund has not 
been credited to the Fund due to cer-
tain objections raised by Sir Richard 
Attenborough about the nomenclature 
and appropriateness of the Fund. 

(a) the total number of Ministers, 
Secretaries. and high officials from 
foreign countries who visited India 
durjD~ year J 989 for the purpose of 
providing financial aid between the 
two countries: and 

(b) the names of the countries with 
whom agTeeIDents have been signed in 

this regard and details of the sub-
jects on which agreements have been 
signed? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) and (b) Information is being col-
lected and will be laid on the Table 
of the House. 

[English] 

Supply of ~!V~ , to smaB 
meCliii"il}aewsp&pel's 

and 

3795. PROF. K.V. 1HOMAS: 
Will the MinIster of INFORl\IA TION 
AND BROADCASTING be pleased 
to state: 

,a) whether representations have 
been received by the Prime Minister 
to supply newsprint at a subsidised 
rate to small and medium news-
papers: and 

(b) if so, the decision taken there-
on? 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) Yes, Sir. 

(b) The fl!presentations are under 
e'l.amination. ~~--;_ a ~ ".':) 

Inflation Rate 

3796. SHRI PYARELAL KHAN-
DELWAL-: Will the 'Minister of 
FINANCE be pleased to state: 

(a) comparative average rate of in-
flation in the country during each of 
the Fifth, Si~th and Sev~ntn Plan 
periods: and 

(h) the steps taken/proposed to be 
taken to contain inflation? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FlNANCE 
(SHRI ANTL SHASTRI): (a) The 
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requisite information based on WPI 
(l970-71 = tOO) is given below: 

Period Average Annual 
inflation Rate 

(%) 
Fifth Plan 
(1974-75 to 1978-79) 6.28 
Sixth Plan 
(1980-81 to 1984-85) 
Seventh Plan 
(1985-86 to 1989-90) 

9.34 

6.62* 

*For deriving the average for the 7th 
Plan, the index for 1989-90 on 
1981-82 base has been converted 
to 1970-71 base. 

tb) The Government have adopted 
a package of measures to contain in-
flation. These include reduction in the 
budget deficit, strict economy in public 
expenditure, adequate supplies of 
essential commodities through the 
public distribution system. augment-
ing domestic supplies through imports 
as feasible and 5.trict action aga!nst 
hoarders and blackmarketeers. 

[T ranslation~ 

Cove .... of Border HHI Areas 
3797. SHRI HARISH RAWAT: 

Wi1l the Minister of INFORMA-
TION AND BROAOCASTING be 
pleased to state: 

(a) whether any elaborate progra-
mme is being prepared to provide 
adequate coverage of Doordarsban 
programmef) to the border hiJ1 areas 
of the country in the near future: 

(b) whether 90 per cent population 
of these areas will get the benefit of 
viewing T.V. programmes by the end 
of the Eighth Plan; and 

(c) if not. the reasons therefor? 

THE MINISTER OF INFOR-
MA·nON &, BROADCASTING 
AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
P. UPENDRA): (a) to (c) Doordar-

shan has assigned due priority to ex-
tension of TV service in the border 
hill areas. It is not, however. possi-
ble to indicate the details of the ex-
pansion-programme under the VITI 
Plan as the Planning Commission 
have not so far made the P~an allo-
cation. • 

[English] 

AboJitioo or I.neome-tax 

3798. SHRJ ___ ERAKASlL KQ.KO 
BRAHMBRA IT: Will the MinIster 
of FIN'ANCE be pleased to state: 

(a) whether Government have 
agreed to hold a separate meeting to 
discuss the question of abolishing the 
Income-tax and introducing expendi-
ture tax: 

(b) if sO. whether the Planning 
Commission has been asked to pre-
pare a fulfledged note for the pur-
pose: and 

(c) if so, by what time a final de-
cision is likely to be taken in this 
regard? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) No. Sir. 

(b) and (c) Do not arise. 
"i r 
t, ~ \ [Translation] 

3799. SlIRI SANTQ5H ~AR 
GANG-WAR: Will the Minister of 
FINANCE be please<}. to state: 

(a) whether Government are aware of 
the irregularities committed in the 
Delhi State Co-operative Bank~ 

(b) if 80, the details thereof: and 

(c) the e.trective steps be-ing taken 
by Oovemment in this regard? 
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THE MINISTER OF FINANCE 
(PROF. MADHU DA~DAVATE): 
(a) to (c) National Bank for Agricul-
ture and Rural Development (NAB-
AR D) has reported that the Jast in-
spection of the Delhi St~te Co-opera-
tive Bank (DSCB) for th~ period 
ending 30-6-1988 revealed "erious 
irregularities/ deficiencies in the 
Bank"s functioning. As such Regis-
trar of Co-operative Societies, New 
Delhi had referred the matter to 
NABARD/RBI seeking it" permis-
;;ion for superseding the Board of 
Directors of the Bank tmder the pro-
visions of Delhi Co-operatIve Socie-
ties Act 1972. Reserye Bank of 
India have now reported tlJat they 
have conveyed their no objection to 
the Registrar of Co-operative Societies, 
Delhi Administration. to supersede 
the Board of Directors of the Delhi 
State Co-operative Bank Ltd. 

~~. 
[English] 

Discussions held at IIIdia-Japan StaDd-
ing Committee-----

3800. ~RI MANIKRAO 
HODLYA GAVIT. 
RI R. N. RAKESH: 

WilI the Minister of COM~1ERCE 
be pJeased to state: 

(a) whether a high powered Indian 
business delegation participated in 
the meetings of India-Japan Standing 
Committee on trade held at Osaka, 
Japan on 3]st July~ 1990: 

(b) if so, the details thereof: 

(c) the names of the members "ho 
participated in the delegation~ 

(d) the nature of discussions held; 
and 

(e) the outcome thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) and (b) Yes, Sir. India-
Japan Standing Committee set up 
under the India-Japan Business Co-
operation Committees met at Osaka 
on 31st July, ]990. followed by an 
export/ investment s~minar organised 
at O"aka with joint collaboration of 
FICCI and Japan Chamber of Com-
merce and Industry, etc. 

(c) Lht of the names of Indian 
mem bers of delegation who partici-
pated in the meeting is given in the 
statement below. 

(d) Bilateral trade. Indian invest-
ment policy. technological transfer in 
the areas of electronic components. 
dye-stuffs and packing and coopera-
tion in software, small and medium 
enterprises were discussed in the 
meeting. 

(e) ~tting up of special cel1s at 
FleCI and Japan Chambers of Com-
merce and Industry for facilitating 
transfer of technology between sma)] 
and medium sectors in the two coun-
tries. The idea of development of a 
Japan oriented software pack in India 
was also mooted. 

STATEMENT 

1. Mr. R.P. Goenka 
2. Mr. Anand Mohan Agarwala 
3. Mr. K.G. Balakrishnan 
4. Mr. N.A. Baldota 
5. Mr. Deepak Banker 
6. Dr. Charat Ram 

7-3 LSS/ND/90 

Leader 
MembeI 

" 
" 
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7. Mr. Vijay V. Chowgule Member 
8. Mr. V.L. Dutt " 
9. Mr. M. Mohammed Hashim " 

10. Dr. P. HebalkaI " 
11. Dr. N.A. Kalyani " 
12. Mr. A.S. Ka<;liwal 
13. Mr. P. Krishnamurthy 
14. Mr. R.K. Kaul " 
15. Mr. Chandra~ing Hansraj Mir:mi 
16. Mr. Kanak Nanavaty " 
17. Mr. Jyotirmoy Ray " 18. Mr. Sham S. Sardana 
19. Mr. Amit Kumar Sen 
20. Mr. Atul Shroff 
21. Mr. Raunaq Singh " 
22. Mr. D.C. Singhania 
23. Dr. D.H. Pai Panandikar 
24. Mrs. Neela Khandge 

[Tran~llJ1i()Jl] 

Mel'get" of MlTCO with ~\1TC 

3801. SHRI RAJENDRA AGNI-
HOTRI: Wilt the Minister of 
COMMERCE be pleased to state: 

(a) whether Government propose to 
form a major company after merging 
Mica Trading Corporation with the 
Minerals and Metals Trading Corpora-
tion and certain other companies; and 

(b) if so, the time by which this 
proposal is likely to be implement-
ed? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COf...1MER-
CE (SHRI ARANGIL SHREEDHA-
RAN): (a) and (b) Bharat Business 
International Limited has been set up 
in April. 1990 as a holding company 
with Minerals and Metals Trading 

Corporation. State Trading C.)rpora-
tion. Spices Trading Corporation and 
Projects and Equipment Corporation 
a!-. its !oIubsidiaries. It has also ~een 
.:iecid~d to merge MITCO with 
M MTC and Cashew Corporation of 
India with St~te Tra~ing Corporation. 

[EIlRlish] , 

• '\ 'Export of MediciDes 

3802. SHR I HARI SHANKAR 
MAHALE": Will the Minister of 
COMMERCE be pleased to state: 

(a) whether medicines are exported 
from India; . 

(b) if so, the names of the coun-
tries to which medicines are being 
evpoTt~d: and 

(c) the amount of foreign exchange 
earned therefrom during the last two 
years? 
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THE MINISTER OF STATE 
IN THE MINISTRY OF COMMER-
CE (SHRI ARANGIL SHREE-
DHARAN): (a) Yes, Sir. Drugs and 
pharmaceuticals are exported from 
India in th~ form of bulk drugs, 
drug intermediates and formulation~. 

(b) The~c are exported to USA, 
USSR, UK. France, Jnpan, Italy, Den-
mark, Holland, Switzerland, Austra-
lia, Singapore. Hongkong. Thailand. 
Korea. Taiwan. Nigeria, Kenya, Zam-
bia, UAE, etc. 

(c) The value of exports ot drug~ 
and pharmaceuticals during 1988-89 
and 1989-90 was Rs. 400.2 crorc~ and 
Rs. 664.7 crore~, rl!spectivdy. ::, -; 

Sale of Tea in Economy size packets 

3S03. SHRI RAM ~AIK; \\,111 the 
Minister of COMMERCE 1>e plca~ed 
to state: 

(a) whether Governmcnt hav.;; de-
cided to a!)k the tea manufacturers to 
increasc supplies' in economy size 
packets; and 

(b) if SO, Government diredjve~ in 
lIm, respect and how Government 
propose to ensure implementation 
thereof? 

I HE MINISTER OF SlATE 
IN THE MINISTRY OF COM-
MERCE (SHRI ARANGIL SHREE-
DHARAN) (a) The tea producers 
have been asked to make available 
about 10 million kgs of tea to . be 
sold in packet form through retail 
outlets at a price of about R~. 40 per 
kg. plu~ local taxes. 

(b) Slate Governments and Natio-
nal Consumer Cooperativt! Fed('ration 
(NCCF} have been asked to make 
arrangement and to sen the economy 
packed teas in the various parts 01' 
the country. A Monitoring C0n1J11ittec 
under the Chairmanship of Special 
Secretary has been set up to monitor 
the tea availability and prices. 

LTrall~lation] . 
I 

Loa~ for House Building in Gujarat 
""" -,.,,_..- ~ 

3804. SHRI C. D. GAMIT: Will 
the Minister of flNANCE be pleas-
ed to state: 

. (~) the number of people from 
(juJ • .uat who have applied for loans 
t~r hou~e building from housing 
finance institutions in pubhc sector 
banks, during the last three years, 
year-WIse; 

(b) the number out of them to 
whom loans have been sanctioned, 
)l.:ar-WJ ... e. and the amount disbursed 
as loan by June, 1990: and 

(l-) the It:dsons for not sanctioning 
the 1.0ans to all the applicants and 
the tunc b) which their loans are 
likdy to be sanctioned? 

I HE MINISTER OF t INA~CE 
(PROF MADHU DANDAVATE): 
{a) to (c) The information is being 
collected and will be laid on the 
-r able of the House to the eAtent pos-
~lble. 

Rulc~ Regarding Stocks lying with 
Gum Exporters 

3~()5. ~HRIMATI JAYAWANTI 
NAVINCHANDRA MEHTA: Will 
the MlIlJ ... ter of COMMERCE be 
pleased to state: 

(a) th.: 1 ulcs formulated by Gov-
ernment in the light of new Import-
Export policy 111 regard to the ~tocks 
lying with gum exporters; and 

(b) the time by which these stocks 
are pt oposed to be purchased? 

THE MINISTER OF STATE IN 
fHE MINISTRY OF CO.MlvIERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) and (b) Export of Gum 
Kara)':\ is canaliscd trrough the Tri-
bal Co-o~rative Marketing Develop-
ment Fed~ration of India Limited. 
(TRIFED). Under transitional arran-
gements llired c ... port~ of material 
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held by individual exporters could 
have been permitted provided such 
exports were covered by irrcvoca~le 
Letters of Credit opened by foreign 
buyers. As regards balance stocks. 
with exporters if any, the procure-
ment thereof by the Canal ising Agen-
cy TRIFED is subject to mutual nego-
tiations between the parties. 

[English] 

Irreplarities in Steel Distribution 

3806. SHRI SHED SHARAN 
VERMA: 

SHRI NANDLAL 
MEENA: 

SHRI B.N. REDDY: 
SHRI SARJU PRASAD 

SARO] : 
SHRI V. ~REENI VASA 

PRASAD: 
SHRI P.M. SAYEED: 
SHRI M.V. CHANDRA-

SHEKARA MURl HY : 
SHRI KAMAL CHAU-

DHRY: 
SHRI HARISH PAL: 

WiH the Ministex of STEEL AND 
MINES be pleased to state: 

(a) whether the internal en(~uiry 
committee had pointed out a number 
of irrcgualrities in steel di~tribution 
to a few units by Branch Sales Office. 
SAIL, New Delhi jn their Report 
dated 21-10-89; 

(b) if so, the details of the Report 
alongwith the details of action taken 
arising out of the Report~ 

(c) whether in two other Audit 
Reports (December, 89 and January, 
90) it had also been adversely com-
mented upon; 

(d) if so, the detaiJs of these re-
ports alongwith the details of action 
taken thereon; 

(e) the reasons for appointing the 
two High Level Committees in SAIL 
in this regard; 

(f) the t~rm of reference of each 
Committee, dates cf their constitution 
and dates of submission of Reports, 
separately; 

(g) the details of the Reports of 
both the Committees; and 

(h) the reasons for contradiction in 
the above three R~ports if any? 

THE 1tllNlSTER OF ENERGY 
AN D MINISTER OF CIVIL A VIA-
TION tSHRI ARIF ]\.10HAMMAD 
KHAN): (a) and (b) The Internal 
Committee appointed by the Zonal 
Manager (North), SAIL, New Delhi, 
had, inter-alia brought out the follow-
ing in its Report of 21-10-89: 

j. Due to lack of availability of 
certain documents and clarity, 
no comments could be made on 
some of the allegations which 
the internal committee was ask-
ed to investigate. 

2. There was a possibility 01 in-
sertion in the demand register-
ed by some parties. 

3. Materials have been given to 
some parties which were not 
included in their capacity cer-
tificates. 

The Zonal Manager, who had up-
pl,Jinted the Committee, discussed the 
report with the concerned Branch 
Managers and also the Committee 
Members. It was concluded that 
guidelines I clarifications regarding 
capacity have been followed by the 
branch. Records which were not 
~een by the Committee earjier were 
also got checked by the branch and 
it was asked to take appropriate steps 
for safe custody of the apglications. 
No further action was considered 
necessary by the ZOlVlI ~{anager. 

(l:) and (d) In Government Audit 
Memos No. 10 and 11 of December 
'89/January '90. certain observations 
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011 ~ome aspects of distribution of 
~teel by BSO Delhi were made. The 
comments of the branch sales office, 
Delhi were sought on the same by 
Audit. The branch clarified, inter-
alia. that no violations of JPC / inter-
nal guidelines had taken place. Sub-
sequent to this, no further query has 
been received by SAIL from Audit. 

(c) and (f) The two Committees 
were appointed on 10-5-1990 by SAIL 
to separatdy look into the issues 
raised in the Parliament Qut"stions 
received during the last ses~ion of the 
Parliament and also the connected 
documents refl!rred to therein. in-
cluding the report of the internal 
commjttc~ and the Audit Memos. 
The Committees submith.:d their re-
ports on 17th and ] 9th May. 1990. 

(g) Both the Committees. came to 
the (,)l1owing conclusions: 

(j) Neither JPC nor th~ IntanaJ 
Guidelines of S-\IL had bt.en 
violated in the Delhi Branch. 

Oi) The Branch had j"_l!lowed the 
. practice prevailing over a 

number of years. 
(iii) Cases had come to notice 

wher~ thae ",as a pos,ibility 
of insertion I sub~titution of 
certain documents. These 
case~ \\ ere sugge:-.tlXl to be 
referred to Vigilance ''ling 
of SAIL for further inv~stiga-
tion. 

(h) The internal committee m~mbers 
were a part of one of the two sub-
sequent committees. After examina-
tion of variou", hsues and points in 
their entirety, both the Comm:t1ees 
reached similar conclusions. 

""- t.. ~ i 

(b) if so, the reasons therefor; and 
(c) the steps taken/ or proposed to 

be taken by Government to ensure 
that Indians do not consequently face 
financial difficulties? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (c) 
Reserve Bank of India (RBI) have re-
ported that they are not aware of 
specific instances of banks in Kerala 
refusing to honour Kuwaiti bank 
drafts / cheq ues and other instruments. 
However some of the banks might 
h~ve stopped accepting Gu1f curren-
cIes as a matter of abundant caution 
foHowing the crisis in Middle East. 
purely on commercial considerations. 

With a view to alleviating the pro-
blem~ that may be encountered by 
~on-Resident Indians (NRIs) return-
mg from Kuwait in encashment of 
currency notes in Kuwaiti Dinars and 
travellers cheques denominated in 
Kuwaiti Dinars, the exchange coun-
ters at the ~nternational airports have 
bee~ aution~~d by RBI to permit con-
verSl0n facIlIty for Kuwaiti Dinars 
(currency notes and travel1ers cheques) 
upto Rs. 5,000 per passport. 

RBI have also instructed authoris-
ed dealers to provide conversion faci-
lities l._lpto .Rs. 5,000 per passport for 
B~hram Dmars, Omani Riyals. Saudi 
RIyals and UAE Dirhams forthwith 
at all international airports in India 
to avoid hardship to in-coming passen-
gers. 

lTrall.}!ation] 

Agricultural & Rural Debt Relief 
Scheme 

Hooouring of Kuwaiti Bank Drafts 
etc. 

3808. DR. KHUSHAL PARA-
SHRAM BOPCHE: Will the Mini-
ster of FINANCE be pleaSed to state: 

3807. SHRI G. M. BANAT-
WALLA: ~ Will the Minister of 
FIN ANCE be pleased to state: 

(a) whether banks. particularly in 
Kera]a. have refused to honour 
Kuwaiti bank drafts. cheques and 
other instruments. 

(a) whether Government have im-
posed a condition under "Agricultural 
and Rural Debt Relief Scheme. 1990" 
that only those farmers would get 
benefi t of the said scheme whose more 
than 50 per cent crops have been da-
maged for two consecutive years; 
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(b) whether Government propose to 
relax this condition; and 

(c) if so, the details thereto? 

lHE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) to (c) In terms of the provisions 
of the Agricultural and Rural Debt 
Relief (ARDR) Scheme. 1990, 'A Bad 
Crop Year' means a year resulting in 
a crop yield for which 'Annewari' de-
clared for the crop yield was 50~o or 
less of the normal yield. Further, a 
borrower would become eligible for 
relief if he had experienced two or 
more years. whether consecutive or 
not. which were bad crop yearli, one 
of which was the )ear for which the 
default (}Ccurred. However. the concept 
ot Annewari is not applicable in the 
following cases:-

1. Chronic overdue~ i.e. overdues 
over 3 years as on 2-10- 1989. 

2. Loans taken by a borrower 
who has died on or before 
2-10-1989. 

3. The overdue loan of a bor-
rower who has been declared 
insolvent or whose petition is 

pending in tbe CQurt on or 
before 2-10-1989 for being de-
clared insolvent. 

4. In the case of rural artisan or 
weaver, non-payment because 
of loss of assets. 

fEnglish] '(~ - bL_ 

Publication of Daily /Weeldy News-
papcn from Punjab ---

3809. sHRI KAMAL CHAU-
D)fRY: Wnfthe MlnKrer""Of INFOR-
MATION AND BROADCASTING 
be pJeased to state: 

(a) the number of legil)tered daily / 
.veekly newspaper~ being published 
from Punjab. district-whe and from 
Union 1 erritory Chandigdrh~ and 

(b) the quantity of newsprint allot-
ted to each of them during the la~t 
two years, year-wise? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING 
AND MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI P. UPEN-
DRA): (a) and (b) Details are given 
in the statement below: 

STATEMENT 

(a) A \ per record'! maintaincd ill the O.1Jicc of tlze Regi.~trllr of Neu;.~pape,.~ for 
India. tire number of Regi.\fered daily, wee"})' llelt~pape,.s (rom Plllljub & ChWllii-

garh Di~tric:t-n'ije W 011 31-12-] 9S9 

I. PUNJAB 

S1. Name of Dl~tnct No. of No. of 
No. dailie~ weeklies 

2 3 4 

1. Amrit~r 3 34 
2. Bhatinda 6 7 
3. Ludhiana 23 67 
4. JalJandhar 26 56 
5. PaHala 18 94 
6. Sangrur 1 5 
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2 

7. Kapurthala 
8. HoshiarpUl 
9. Firozpur 

]0. Gurdaspur 
II. Ropar 
]2. Faridkot 

II. CHANDIGARH 

3 4 

1 

23 

6 
5 

7 
10 
2 

11 

46 

(b) New~print allotted 10 the registered daily'weekly newspapers during 1988-89 
and 1989-90 Distri('I-l\'i~'e from Pliniah & Chandigarh. 

J. PUNJAB 

SI. Name of Di'>trict 1988-89 1989-90 
No. 

No. of 
Papers 

Qty. in 
MTs. 

No. of 
papers 

Qty. in 
MTs. 

I. Amritsar 

2. Bhatinda 
3. Gurda"pur 
4. Jullandar 
5. Ludhiana 
6. Patiala 
7. Sangrur 
n. CHANDIGARH 

\ ~ ,-.. 
• ,""l' • (._':> .) 

4 

17 
'29 

]2 

Re%ease of Impl'oved Rubber by STC 
38)0. PROF. P. J~Kl.fR:IEN: Will 

the Minister of COMMERCE be 
pleased to state: 

(a) the price at which STC released 
imported rubber last year and this 
year: 

(b) whether the release at lower 
prices this year has resulted in a steep 
downfall in the price of natural rub-
ber in the market: and 

(c) if so. the steps taken to remedy 
the situation? 

5.95 
'2.67 
3.71 

13858.68 
860.97 

1475.66 
54.66 

997'2.06 

2 

22 
17 
39 
2 

12 

3.33 
0.46 

16348.82 
1093.64 
1901.09 

73.89 
10878.70 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) to (c) The release price 
of imported rubber is fixed having re-
gard to the cost of importing rubber 
and the prevailing level of customs 
duty. The release price for imported 
rubber. which fluctuated between 
Rs. 23.573 per m.t. and Rs. 27.400 
per m.t. on consignment basis during 
last year, has been fixed at Rs.22,5oo 
per m.t. this year. This is in pursu-
ance of the decision to the effect that 
the release price for imported rubber 
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should be sufficiently reasonable and 
without varied fluctuation to enable 
!he consummg industry to plan their 
Inventory with sufficient reliabili~y. 

T~e ~eported decline in the prices 
of mdIgenous rubber is a normal 
phenomenon which takes place when 
the peak. production season starts. 
Similarly. the prices rise during the 
lean production period and stabilise 
a t some time in between. 

Pig Iron Project in Denary 
KamataJea 

3811. SHRI C. P. MUDALAGIRI-
YAPPA: 

SHRI EDUARDO 
FALEIRO: 

SHRI V. KRISHNA RAO' 
SHRI SRIKANT A 

DATTA NARASIMHA-
RAJA WADIYAR: 

Will the Minister of STEEL AND 
MINES be pleased to state: 

(a). wh~ther there is proposal to set 
up pIg lron projects in the various 
States and especiaIJy in the BelJary 
area of Kamataka: and 

(b) if so, the details thereof includ-
ing the estimated pig iron production 
capacity of these projects? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VIA-
TION (SHRI ARIF MOHAMMAD 
KHAN): (a) Yes, Sir. 

(b) Mis. Uni Metals Alloys pro-
pose to set up a 60,000 tonnes per 
annum pig iron manufacturing unit 
in BeUary District of Kamataka. MIs. 
Sesa Goa are implementing a project 
with 75.000 tonnes capacity in Goa. 
fhere are severa] others who are in 
~he process of firming up their project 
,arameters. These units are mostly 
~ased on the mini blast furnace tech-
!1ology. 

Import of Raw ~ 

3812. SHRIINDRAJIT GUPTA: 
Will the MffifsteroI COMMERCE be 
pleased to state: 

(a) whether Japan and some other 
countries have indicated their desire 
to import raw diamonds from India 
for cutting and polishing; 

(b) if so, whether any contracts 
have been entered into and if so, the 
value thereof; 

(c) whether a South African Com-
pany has also approached India. 
througb a third party. to purcba~e raw 
diamonds; and 

(d) if so. the details thereof and the 
reaction of Government thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) and (c) It is reported by 
the Gem & JeweUery Export Promo-
tion Council (GJEPC) that no such 
indication or approach ha~ been made. 

(b) and (d) Do not arise. 
\ i ..... , r~ 

) .~ \ 

Swiss Franc Loan to IDBI 

3813. SHRI Y. S. RAJA SEKHAR 
REDDY: Will the Minister of FIN-
ANCE be pleased to state: 

(a) whether any foreign bank has 
refused to grant Swiss franc loan to 
the Industrial Development Bank of 
India (lDBI); 

(b) if so, the reasons therefor; and 

(c) the reaction of Union Govern-
ment in thi~ regard? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) No. 
Sir. 

(b) and (c) Do not arise. 
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{T~] l~r_0' 
~ Ad't8ace4 to WJao~e Traders 

3814. SHRI 13HOGENDRA IHA: 
Will the Minister of FINANCE be 
pleased to state: 

<a> the total amount of loans ad-
vanced by Government financial insti-
tutions f'.l the wholesale traders 
throughout the country 3S on June 30. 
1990; and 

(b) the details thereof. Stato-wise? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and 
(b) A table giving State-wise out-
standing credit of scheduled commer-
cial banks to wholesale trade (latest 
available) is furnished below: 

(A.s on the last friday of 
June 1989) 

State 

1 

1. Haryana 
2. Himachal Pradesh 
3. Jammu& Kashmir 
4. Punjab 
S. Rajasthan 
6. Chandiprh 
7. Delhi 
8. Arunachal Pradesh 
9. Assam 

10. Manipur 
11. NeJhalaya 
12. Mizoram 
13. Napland 
14. Tripura 
IS. Bihar 
16. Orissa 
J7. Sikkim 

:, ~~. ~W_ Ben,pI 

Amount 
Outstand-

ing 
(Rs. in /akhs) 

2 

5057 
794 

5471 
12040 
11665 
8556 

132138 
13 

5689 
92 

197 
74 
74 

440 
7781 
5395 

42 
43817 

1 

19. Andaman & Nicobar 
Islands 

20. Madhya Pradesh 
21. Uttar Pradesh 
22. Goa 
23. Gujarat 
24. Maharashtra 
25. Daman & Diu 
26. Dadra & Nagar Haveli 
27. Andhra Pradesh 
28. Karnataka 
29. Kerala 
30. Tamil Nadu 
31. Lak'ihadweep 
32. Pondicherry 

TOTAL 

2 

62 
17966 
31499 
1247 

15254 
274745 

2 
3 

25792 
24442 

226221 
50147 

252 

703367 

The data is based on the provisional 
estimates made by Reserve Bank of 
India for June, 1989. 

hftguIarities in SBDctiooing of Loans 
by~_ 

+3815. SHRI DASAI CHOW-
DHARY: 

SHRI SANTOSH KUMAR 
GANGAWAR: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether there is provision of 
registration of applications submitted 
to banks for loans; 

(b) whether there is also provision 
for stipulating reasons for rejection of 
of an application for loan; 

(c) whether there are complaints 
that applications for loans for agricul-
ture and small scale industries are not 
considered on merit and the mana-
gers use their discretion in sanction-
ing loans: and 
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'(d) if so, the action proposed to be 
taken by Government to check irregu-
larities in sanctioning of loans by 
banks? 

THE MINISTER OF FINANCE 
'PROF. MADHU DANDAVATE): 
(a) and (b) Reserve Bank of India 
(RBI) has reported that the guidelines 
issued to banks. inter alia stipulate 
that in respect of applications for 
loans. a reqister is to be rnahtained 
at the brllnch wherein the date of re-
ceipt, sanction/rejection with reasons 
for the same are to be recorded. In 
the ca<::e of integrated Rllral Develop-
ment Prognmme loans, RBI's instruc-
tions are that the reasons for rejection 
of an aoplication are to be recorded 
in the application itself and relevant 
application returned to the sponsoring 
authority for information 3nd record 
The banks have further been instruc-
ted by RBI to give acknowledgements 
For loan anplications received from 
tl,e 'tl e"lker secti"ns bv aI'orating 
o;;eria' numbers to the applications and 
'cknow1ed<!ements. 

'c) ~nd 'd) 1\11 comnlaints av;ainst 
the workino of ol1blk se .... tor banks 
;ncludillg those relating to irre ..... ulari-
ties in sanctionin~ of l01ns bv banks. 
ac: ~nd when re"eived. are taken up 
with the banks concerned for "poro-
,.,riate acthn. Taking into co"'sidera-
tion the ~erious.,.,ess of the la uses, if 
"nv on the part of the bank st1ff. the 
man~ge""'ent of the concerned banle 
takes action against them in accord-
an~e with the ~service regulations. 

BOo.tmc of Tourism in H.P. ___ ",_- __ 0.-

3~lh. PROF. PREM KUMAR 
DRUM A L : WilI the Minister of 
T()URISM be pleased to state: 

(a) the details of the various pro-
nasals sllbmitted by Himachal Pra-
desh Government to boost tourism in 
the State and the amount involved 
therein; 

(b) whether all the proposals have 
been approved by Government and 

the amount proposed to be' allocated 
therefor during the current year; and 

(c) if not, the .reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK): (a) to (c) The Govern-
ment of Himachal Pradesh has submit-
ted following proposals during current 
financial year:--::" 

(Rs. in Lakhs) 
Sr. 
No. 

Name of the Scheme Estimated 
cost 

1. 100 tents for trekking 09.60 
2. Log huts at Manali 19.90 
3. Purchase of adventure 

sports equipments 31.25 

Purchase OC tents has been sanction-
ed and first instalment of Rs. 8 lakhs 
h:1 s been released. The other two pro-
posals are under process. 

-') \- ; ~ 

f English) 

Vaamdes in In~Tu A~ 
T~ 

3817. PROF. YADUNATH 
PANDEY: Will the Minister of 
LAW AND JUSTICE be pleased to 
state: 

(a) whether there are a Dumber of 
vacancies in the Income-Tax Appel-
late Tribunal; 

(b) if so, since when these vacan-
cies are there; and 

(c) the steps being taken to fin up 
these vacancies? 

THE MINISTER OF BNERGY 
AND MINISTER OF CIVIL A VIA· 
TION (SHRI ARIF MOHAMMAD 
KHAN): (a) Yea. Sit. There are 
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IS vacancies of Members in the In-
come-tax Appellate Tribunal. 

(b) The year-wise break up of these 
vacancies is as follows: 

1987 2 
1988 7 
1989 2 
1990 4 

(c) Some of these vacancies are 
l~kel~ to be filled up shorty. Selec-
hon !s. under-way. for filling up the 
remaInIng vacanCIes. -'.,' " ' . 

~ t ..,f' 

COll8tmction of Dormit~ry for Tou-
rists at Mysore 

3818. SHRI H. ~ C~ SRIKANT-
AIAH: w-m-the Minister -of TOU: 
RISM be pleased to stl te : 

(a) whether there is any proposal to 
construct any dormitory at Mysore for 
the poor and middle class tourists 
visiting Mysore; and 

(b) if so. the details thereof and the 
amount earmarked during 1990-91. 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SA TY A PAL 
MALIK): (a) and (b) The Central 
Department of Tourism has sanction-
ed one 6O-bedded Yatri Niwas at My-
sore in May 1989. This Yatri NiW)8 
has 40 bedded accommodation in dor-
mitory form. Out of the sanctioned 
amount of Rs. 36.02 lakhs an amount 
of Rs. 33.70 lakhs has been released. 
The balance 81T'0unt will be released on 
receipt of utilisation/completion certi-
ficate and other required documents. 

MeCI'opoIIt8Dy'M ....... for AttestiD~ 
PabIIC Doauneafs at '119 Hazarl aad 

PadaIa Ho.e COI81s 
3819. SHRI NANDLAL MEENA: 

WjlI the ~mister 0( aw-ANIrms-
TI~ be pleased to state: 

<a> the arrangements made in the 
dia~ CQ.\LdS Jll. Iis HazarLand..P-a-

tiala House for attesting of papers 
such as affidavits of the public; 

(b) whether there is a proposal to 
appoint wholetime Metropolitan Ma-
gistra.tes (lst Class) for the purpose in 
sufficIent numbers at both the p:aces 
to meet the increlSing demand of the 
public; and 

(c) if not, the reasons therefor? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VIA-
TION (SHRI ARIF MOHAMMAD 
KHA~): (a) to (c) The information 
is being c::>llected and will be laid on 
the Table of the House. 

Exemption from Import Duty 

3820. SHRI HARIKEWAL PRA-
SAD: Will the Minister of FIN-
ANCE be pleased to state: 

(a) the names of the goods being 
imported in the country which have 
been exempted from the Import Duty; 

(b) whether Government propose to 
exempt some more imported goods 
from Import Duty; and 

(c) if so, the details there:Jf? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) The 
names of the goods being imported 
into the country for which exemptions 
have been given are available in the 
relevant notifications issued under sec-
tion 25(1) of the Customs Act 1962. 
These notifications have been laid in 
both the Houses of Parlilment. 

(b) and (c) As and when the deci-
sions are t3ken to exempt any import-
ed Q.oods from customs duty.' notifka-
tion~s will be issued under sub-section 
(1) of section 25 of the Customs Acr 
1962 and the same will be laid in. bOth 
the Houses of Parliament. 
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Serial 08 Vidyapati 

3821. S,HRI IDIKMDliO NARA .. 
Y~N YADAV: Will the Minister of 
INFORMA nON AND BROAD-
CASTING be pleased to state: 

(a) whether a demand has been 
made to give full time to telecast a 
serial on Vidyapati; and 

(b) if so. the action taken by Go-
vernment in this regard? 

THE MINISTER OF INFORMA-
TION AND BROAOCASTING AND 
MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI P. UPEN-
DRA): (a) and (b) Doordarshan has 
assigned the production of a six-epi~ 
sode TV serial on 'Vidyapati' to an 
outside Producer. The approved 
length of the serial is considered suffi-
cient to bring out various aspects of 
the great poet. 

(b) if so, when the CODstruWOD 
work is likely to start; and 

(c) the time by which it is likely to 
be completed? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING 
AND MINISTER OF PARLIA-
ME~TARY AFFAIRS (SHRI 
P. UPENDRA): (a) Yes, Sir. 

(b) and (c) The construction work 
of the building has already started and 
is envisaged to be completed during 
the year 199()...91. \. I '\ L. '\ ~ 

.... '.~' t '_ i r: -' '.·i \ 
Export PetfOl'.DlDCe of Big Industries 

3823. SHRI AJIT KUMAR 
P ANJ A: Will the Minister ot COM-
MERcE be pleased to state the ex-
port performance of top ten industries 
and the new licences issued to them 
during the last three financial years? 

lEnglish] , - THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 

Construction of Akasbvaai BbawaD at (SHRI ARANGIL SHREEDHA-
Nasiik RAN): The export performance of 

3822. QR. DAULATRAO SONU-
J{ AHER : WiII the Minister 0 f 
INFORMATION AND BROAD-
CASTING be pleased to state: 

top ten exporting industries during the 
last three financial years is given in 
the Statement below. These manu-
facturing units are also exporting 
some bought out items. 

(a) whether a piece of land has been 
acquired at Nasik (Maharashtra) for The information on the new lkences 
the construction of Akashvani Bha - issued to them during the last three 
wan; financial years is not available. 

STATEMENT 

S. 
No. 

Name of the firm 

2 

1. Mis. National Mineral Develop-
ment Corpn. Ltd., Hyderabad. 

2. Mis. Tata Iron and Steel Co. Ltd., 
Bombay. 

3. M.'s. Nav Bharat Enterprises Ltd., 
Hyderabad. 

Export Per/01'11UlltCe (in CrfJres) 

1987-88 1988-89 ' J 989·90 

3 4 5 

1.6609 2.2035 277.8900 

25.4668 93.9468_ 143-.4946 

98.1824 89.5448 124.9341 
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1 2 

4. 'MIs. Century Textile and Indus-
tries Ltd., Bombay. 

S. A. Tosh and Sons Pvt. Ltd. Calcutta 

6. MIs. Hindustan Lever Ltd., 
Bombay. 

7. Mis. I.T.C. Ltd., Calcutta 

8. Mis. Torrent Exports Pvt. Ltd., 
Ahmedabad. 

9. MIs. M.R.F. Ltd., Madras. 

10-. Mis. V.S. Dempo and Co. Ltd., 
Goa. 

11. Mjs Mahendra and Mahendra, 
Bombay. 

LTranslation] 

PromotioD of Sweepers in Banks 

3824. SHRI CHHEDI PASWAN: 
Will the M"mfster of FINANCE be 
pJeased to state: 

(a) whether Government had order-
ed in 1976 that sweepers in banks be 
promoted as peons on passing an ex-
amination; and 

(b) if so. the number of such swee-
pers promoted as peons since 1987 
till dated. bank-wise? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) All Banks had been advised on 
~1-11-1980 to implement the instruc-
tions contained in the Office Memo-
randum -dated 16-6-76 of the erstwhile 
P-P&AR. _ regarding appointment of 
persons holding the posts of sweepers. 
trashes etc. as peons. 

(b) Seven of the 20 Nationalised 
Banks have reported to have allow-
~ -: promotions to \6 \ Sweepers as 
P.aoDL durins the la6t three- years.-

3 

78.2652 

48.8600 

92.2300 

22.4480 

9.4475 

21.4998 

26.2300 

14.9708 

[English] 

4 

81.5016 

40.4206 

88.5967 

41.6865 

19.3083 

56.0944 

31. 5599 

28.5592 

5 

108.4366 

87.3859 

85.8710 

82.5661 

71.2120 

66.3295 

58.0405 

56.6555 

Developmeot of Tourist Complexes 
in Nagaiaod 

3825. SHRI SH1KIHO SEMA: 
WiI1 the Minister of TOURISM be 
pleased to state: 

(a) whether a team of Union Gov-
ernment experts visited Dzulakie. 
Kohima District for exploring tourist 
potential; 

(b) if so, the findings thereof; 

(c) whether Government are en-
couraging State Government to deve-
lop such tourist complexes in Naga-
land; and 

(d) if so. the assistance proposed 
to be provided to the State Govern-
ment during the current year for tltis 
purpose? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK: (a) and (b) The ll)dia Tou-
rism Development' --- CoipOr,1tion 
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(lTDC) was commissioned by the Gov-
ernment of Nagaland for the prepa-
ration of a tourism perspective plan 
for the State Construction of a tourist 
resort at Dzulakie was suggested by 
ITDC. 

(c) and (d) At the request of the 
State Government, the Central Gov-
ernment has already sanctioned 
Rs. 1.95 lakhs to ITDC for preparing 
detailed project reports for the con-
struction of tourist resort/ complex at 
Dzulakie and Dimapur. 

TecbDoIogy Exhibition 

3826. DR. LAXMINARAYAN 
PANDEY: 

SHRI PHOOL CHAND 
VERMA: 

Will the Minister of COMMERCE 
be pleased to state: 

<a) whether Government propose to 
organise technology exhibitions; 

(b) if so. the details of the such 
exhibitions proposed to be organised 
State-wise; and 

(c) the broad features of these ex-
hibitions? 

'THE MINISTER OF STATE IN 
TIlE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) to (c) There is no specific 
proposal for organising technology 
exhibitions. However. the Trade 
Fair Authority of India organises se-
veral specialised fairs at national and 
international level at Pragati Maidan 
in which some exhibits put up by 
.international participants arc of high 
"'technology nature. 

[Tramlation] ) ~ ~ 

Obscene FIlms 00 000 ........ 

3827. SHRI TEl N~YAN 
SINGH: Will the Minister of INFOR-
MAnON AND BROAOCASTING 
be pleased to state: 

(a) whether Government are aware 
that some obscene films and adverti-
sements are being shown on Door-
darshan; and 

(b) whether any concrete steps are 
being taken by Government to OD-
sure that obscene and objectionable 
scenes are not shown over Doordar-
shan? 

THE MINISTER OF INFORMA. 
TION AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) and (b) Doordarshan telecasts only 
such feature films as have been cer-
tified to be fit for public exhibition 
by the Central Board of Film Certi-
fication. Even such films are suita-
bly edited wherever considered neces-
sary to conform to the requirement of 
family viewing. Similarly, advertise-
ments for telecast on Doordamhan 
are accepted only after ensuring. inter 
alia, that they do not offend the 
values of public morality and de-
cency. -,~ , 
Iacome &om ..,..... P.roaI.' I' 

of~AIR 

3828. SHRI SURYA NARAYAN 
YADAV: -Will the MinISter oTl'N-
FORMATION AND BROADCAST-
ING be pleased to state: 

(a) the income fr~m the sponsored 
programmes of Doordal'Bhu and All 
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India Radio during the year 1989-
90; and 

(b) whether this income will be 
spent on the opening of other centres 
of Doordarshan or it will be spent on 
some other programmes? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING 
AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
P. UPENDRA): (a) Gross Income 
from the sponsored programmes of 
All India Radio (Vividh Bharati Ser-
vice) during the year 1989-90 was 
Rs. 5.36 crores. 

So far as Doordarshan is concer-
ned. the gross revenue collected 
through telecast of advertisements and 
sponsored programmes during this 
period was Rs. 210.13 crores. 

(b) The net income is credited into 
a Fund called 'Non-Lapsable Fund'. 
Any expenditure out of the Fund is 
made as per the prescribed Rules. 
These R u1es inter-alia provided for 
expenditure on improvement of faci-
lities for both All India Radio and 
Doordarshan. 

[English] 

Reveaue ...... fro~_~~ 
by B .......... Doo~. a..eadm - -- ... --------

3829. SHRI JOSS FER1't!ANDeZ. 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased 
to state: 

<a> the total revenue earned from 
advertisements by Bangalore Door-
darshan Kendra during 1989 upto end 
of April. 1990; 

(b) the total number of hours of 
regional programmes shown on Ban-
galore Doordarshan during the above 
period; and 

(c) the number of hours spent on 
advertisements during the above 
period? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI p, UPENDRA): (8) 
to (c) The details are given as 
follows:-

(i) Gross revenue earned from tele-
cast of advertisements and 
sponsorship of programmes 
-Rs. 4.89 crores; 

(ii) The total number of hours for 
which regional programmes 
were telecast -1079 hours; 

(iii) The number of hours for 
which advertisements were tele-
cast-45 hours and 30 minutes, 

[Tram-lati01l ] 

Ja;panrse aid for Buddha CeaIre --
AjaDta aDd FJIom Caves 

3830. SHRI PUNDLIK HARI 
DANWE: Will the Minister of TOU-
RISM be pleased to state: 

(a) whether Japan bas offered ~ .. 
. 1 al'd to establish 8 Buddhist an CIa • 

Centre near Ajanta and Ellora Caves, 

(b) if so, whether any scheme has 
been submitted by Maharashtra Gov-
ernment in this regard; and 

(c) if so, the details thereof and 
when it is likely to be .clcared1 
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mE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINI-
STER OF ST ATE IN THE MINIS-
TRY OF TOURISM (SHRI SATYA 
PAL MALIK): (a) No, Sir. 

(b) and (c) A preliminary proposal 
has been submitted by the State 
Government of Maharashtra for the 
development of the area surrounding 
Ajanta and Ellora caves through in-
ternational assistance. However. only 
on receipt of the detailed project pro-
posal would further action be possi-
ble. 

[English] . - \ - \ .. 

SAIL's Plans to FlK'e CompetitioD in 
__ - Domestic Market 

3831. SHRIMA TI BASA V ARAJES-
VlARI: Wiifihe -MinIster of STEEL 
AND MINES be pleased to state: 

{a) whether the Steel Authority of 
Jlpdia Ltd. is formulating plans to 
face competition in the domestic 
market in view of the Government's 
decision to allow the private sector 
to set up -steel plants upto a capacity 
of one million tonne; 

(b) if so, the main objectives before 
the SAIL plants in this regard; 

(c) whether Steel Authority of 
India Ltd. has also decided to step 
up its output from the present level; 
and 

(d) if so. the details thereof? 

mE MINISTER OF ENERGY 
ANI> MINISTER OF CIVIL A VI-
AnoN (SHIll ARIF MOHAMMAD 

KHAN): (a) and (b) Formulation and 
reorientation of plans and strategy to 
market its products keeping in view 
competition. national economy's requ-
irements and other factors, is a con-
tinuous process in SAIL. Already. 
SAIL have to face competition in the 
domestic market for several steel 
items from other producers. SAIL's 
plans are aimed at quality production 
and becoming competitive in the 
market. 

(c) and (d) SAIL plan to raise pro-
duction from a level of 8.27 million 
tonnes of crude steel produced last 
year. to a level of 13.17 million ton-
nes in the terminal year (1994-95) of 
the; VIII th Plan . 
\ ' 

Price Increase due to Heavy Tax 
BurdeD 

3832. SHRI B. RAJA RA VI 
VARMA: WilJ the Minister of FIN-
ANCE be pleased to state: 

(a) whether India is one of the 
heavily taxed countries of the world; 

(b) whether the heavy tax burden 
has led to price increases; and 

(c) if so. the reaction of Govern-
ment in this regard? 

THE DEPUTY MINISTER IN 
TIlE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) No, 
Sir. A statement showing the Tax: 
GOP ratio in respect of a few deve· 
loping and developed countries inclu-
ding India is given below. 

(b) and (c) Do not arise. Prices 
are determined by a variety of fac-
tors, primarily supply aDd domaDd. 



121 Written Answers BHADRA 9, 1912 (SAKA) Written Answers 122 

t-
§ 
a 

00 
00 

I r---
00 
0\ -
r-
oo 
..0 
00 

'" -

00 
2> 
00 

I~ 

o 
00 a.. 
r-
'" 

9-3 LSS/ND/90 

* ~o\OooV'l _ ~ 00 I"") 

oo~oo-r--­
~ I"") I"") I"") I"") 

* t"l~\oN-
OV'l-.::tvr---
r-~oo-r--­
~ I"") M ~ ~ 

-.::to\~\OO\ 
NO\r-ooO\ 
r-NOo\\O N I"") M I"") r-. 

\C)N\Or-M 
111 O\N 0(".1 

~~~~~ 

~~B~~ 
\C)NOO"ID NMMr-.r-, 

t"lNV'lM 
N\C)OC"Jr-: 
00t"l000V'l 
('I I"") ('I -.::t M 

\C) ON 
r---'<:t o-<n 
r- r--o-~ 
('~MNMr-, 

M_V \C)\C) 00 
M-.::tONOO~ 

V'lr-v;r::i~1.C 

I"") oo-.::t MID V'I 
'<:tv; V'lO-N 
r--:oO v1 r--:?Ei-n 

O\vll1 '<:t-v 
M N M ("r) 

ooO"lI1oo~v1 

OIM\C)'<:t V 
ID 00 111 o--r---: 
OOO-:M..o~V'I 

;!1D8r-8~ 
~~~N~1I1 



123 Written Answers AUGUST 31, 1990 Written Answers 
'\ '2 \.'"'\ 

124 

TradiDg on _Stock Exc~ 

3833. SHRI BABURAQ PARA-
NJPE: WilT -tne -Minister of FIN-

-A.NeE be pleased to state: 

(a) whether insider trading on 
stock exchanges are prohibited. 

(b) the details of the financial in-
stitutions which have undertaken busi-
ness of selling and purchasing shares 
in various stock exchanges; 

(c) whether Government are aware 
of the criticism that financial institu-
tions trading on these stock exchanges 
is insider-trading, and 

(d) if so. the action being taken by 
Government in this regard? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) to (d) The information is being 
coUected and will be laid on the 
table of the House. 

A. EXPORTS 

B. IMPORTS 

Year 

1987-88 
1988-89 
1989-90 

1987-88 
1988-89 
1989-90 

Trade ~t due to Impori of 
PetroTemit and Petr~ P=othrts --3834. SHRI ABDUL SAMA,D: 

Will the "Miruster of COMMERCE oe 
pleased to state: 

(a) the quantity and value of ex-
port and import of petroleum and pet-
roleum products during the last three 
financial years. year-wise in Rupees 
and S.D.R's: 

(b) the net trade deficit on account 
l)f this item as a percentage of total 
annual trade deficit. year-wise; and 

(c) the corresponding figures for net 
balance of payment. year-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRT ARANGIL SHREEDHAR-
AN): (a) The Quantity & Value of 
export and import of petroleum and 
Petroleum products during the last 
three financial years. year-wise. in 
Rupees and S.D.R.'s are as under: 

Quantity 

(Million Tonnes) 

3.41 
2.30 
2.59 

21.68 
24.07 
26.03 

Rs. 
crores 

649 
524 
696 

3965 
4378 
6317 

Value 

SDRs 
millions 

379 
272 
326 

2316 
2273 
2956 

(Source: Department of Petroleum, Ministry of Petroleum & Chemicals) 

(b) The net trade deficit on account 
of Petroleum and Petroleum products 
as a percenta~e of total trade deficit 
during 1987-88. ]988-89 and 1989-YO 
was 50.5 percent, 48.8 percellt and 
72.7 percent respectively. 

(c) The figures for the net balance 
of payments on Current Account for 
the years 1987-88 and 1988-89. for 
which data is available. were Rs. 6293 
crores (actuals) and Rs. 10429 crores 
(Provisional estimate) respectivel, 
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[Translation] 

Export of Jewellery 
3835. SHRI PHOOL CHAND 

VERMA: 
SHRI MANIA Y LAL: 
StIRI MADHA VRAO 

SCINDIA: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) whether the export made during 
1989-90 was below the set target~ 

(b) whether there has been a de-
cline in the export of gold jewellery 
resulting in non-achievement of over-
all export target; 

(c) if so, the details thereof; 

(d) the steps taken or being taken 
by Govenunent to avoid fall in the 
export of jewellery; and 

(e) the target set for the export of 
jewellery during 1990-91? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHAR-
AN): (a) Against an estimate of about 
Rs. 275 crores that was envisaged in 
1989-90, exports of Gold Jewellery 
were about Rs. 282 crores as has now 
been reported by the Gem and J eweIJer 
Export Promotion Council (GIEPC). 

(b) and «(.;) No, Sir. Exports of gold 
jewellery registered a growth of 
65~'~ during 1989-90. 

(d) Gold jewellery is a thrust sector 
for exports. Government have taken 
a series of measures to enhance the 
export of gold jewellery. These ~n~ 
elude the establishment of speCIal 
complexes for export production of 
gold jewellery, exclusive arran&ement 
for supply of gold by the M.meral s 
and Metals Trading CorporatIon of 

India (MMTC) to thc:se special com-
,plexes, requisite input and infrastruc-
tural support and repeal of the Gold 
Control Act, etc. 

(e) On a preliminary assessment by 
the Council, gold jewellery exports 
were expected to be of the order of 
Rs. 400 crares during 90-91. 

(Source : GJ EPC). 

[English] 

Economy Measures to Save Foreign 
Exchange 

3836. SHRI P. M. SA YEED: 
Will the Minister of TOURISM be 
pleased to state: 

(a) the various economy meaSUfe~ 
adopted by his Ministry to reduce ex-
penditure particularly to save foreign 
exchange; 

(b) whether some offices in foreign 
countries have been closed down; and 

(c) if so, the number of such offices 
and the names of the countries? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINI-
STER OF STATE IN THE MINIS-
TRY OF TOURISM (SHRI SATYA 
PAL MALIK): (a) Closure of some 
overseas offices, reduction of staff 
strength of offices abroad and more 
efficient utilisation of funds for pub~ 
licity abroad, are among the measu-
res taken by this Ministry to reduce 
expend iture and save foreign exchange. 

(b) and (c) Yes, Sir. Out of tl'.e 
19 Government of India Tour;st 
Officers abroad. one Tourist Office at 
Chicago has been closed since 14th 
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June. 1990. In addition, three more closed down. the details of which are 
Tourist Offices abroad are being as follows:-

Country 

1. Sweden 

2. Australia 

3. Singapore 

4. USA 
... , 

Place 

Stockholm 

Sydney 

Singapore 

Chicago 

Modernisation 01 VISL 
3837. SHRI SRIKANTA DATTA 

NARASfMHARAJA WADIYAR: 
Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) whether any progress has been 
made on increasing the turnover and 
upgrading the equipment in the Vis-
vesvaraya Iron and Steel Ltd. (VISL). 
Kamataka; 

(b) if so, the details thereof; 

( c) whether Government ha ve a 
proposal to modernise VISL; and 

(d) if so, the details thereof in-
cluding the amount earmarked for the 
modernisation programme? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VI-
ATION (SHRI ARIF MOHAMM-
AD KHAN): (a) and (b) Substantial 
progress has been made in increas-
ing the turnover of the Visvesvaraya 
Iron and Steel Ltd. (VISL) partku-
larly after the Company was taken 
over by Government of India on 1-8-
1989. During the year 1989-90. the 
Company's turnover was around 
Rs. 129 crores which was 41 % 
h1gher than in the previous year. 
For the first time after years an 
amount of Rs. 3.23 crores was spent 
on upgradation of the equipment of 
VISL. 

(c) and (d) While the detailed plans 
are under preparation to modernise 
and technologicaUy upgrade the Plant. 

No. of offices closed down/being 
closed down 

11 
1 ~ Are being closed down. 

IJ 
Has already been closed . 

presently installation of a 500 cubic 
metre blast furnace costing about 
Rs. 49 crores and conversion of one 
electric pig iron furnace to produce 
special pig iron and ferro vanadium 
at an estimated cost of Rs. 4.57 crores. 
are under consideration. 

. ~ ,-. ,,' (._ 

. Right to paftldal Property 
'p • -. 

_ ~ JIll r 

3838. KUMARI UMA BHARATI: 
Will the Minister of LA W A~D 
JUSTICE be pleased to state: 

(a) whether right to parental pro-
perty to the daughter or grand daugh-
ter are not equal to son or grand-
son; and 

(b) if so. the steps proposed to be 
taken in this regard? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL AVI-
ATION (SHRI ARIF MOHAMMAD 
KHAN): (a) and (b) Yes. Sir. C-ertain 
inequalities in case of sons and daugh-
ters in the inheritance of parental pro-
perty are there in respect of some 
communities. Under the Hindu Suc-
cession Act. 1956. a daugbter has 
an equal right to parental property 
alongwith the son in all respect ex-
cept in respect of a coparcenary pro-
perty. The States of Andhra Pradesh 
and Tamil Nadu have been allowed to 
undertake amendment to the Hindu 
Succession Act. 1956 with a view to 
make the daughter a coparcener along 
with the son for the purpose of suc-
cession to the coparcenary property. 
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On the unanimous demand from the 
Parsi community a Bill namely the 
Indian Succession (Amendment) sm. 
1990 further to amend the Indian 
Succession Act. 1925 gIving equal 
rights to daughters and sons 1U suc-
cession has been introduced in Rajya 
Sabha on the 23rd May, 1990 and i~ 
pending consideration in that House. 

[T ral1s[ation] 

Domestic and Foreign Touris~ in 
Rajasthan 

3839. SHRI GJ.jLAB CHAND 
K_ATARIA: Will the Minister c.f 
rOURISM be pleased to state: 

(a) the total number of domestic 
and foreign tourists who visited Jai-

pur, Udaipur, Jodhpur and Jaisalmer 
in Rajasthan from 1985 to 1990; 

(b) whether Union Government have 
any scheme from Rajasthan Govern-
ment for providing adequate lodging 
and transport facilities for them; and 

(c) if so. the details thereof ~nd the 
action taken by Government 1D this 
regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK): (a) As per the information 
available trom the State Government, 
the tourist arrivals at Jaipur. Udai-
pur. Jodhpur and Jaisalmer from 
1 q~5 to ] 990 were as given below: 

TOURIST ARRIVALS IN JAIPUR, UDAIPUR, JODHPCR & JAISALMER 

Jaipur 

1985 DOMESTIC 356,930 
FOREIGN 137,007 

1986 DOMESTIC 367,251 
FOREIGN 139,223 

1987 DOMESTIC 368.513 
FOREIGN 144,498 

1988 DOMESTIC 375,154 
FOREIGN 150,578 

1989 DOMESTIC 385,417 
FOREIGN 155,361 

1990 DOMESTIC 132,190 
(Jan. FOREIGN 61,690 
April) 

(b) and (c) The Central Govern-
ment has extended financial assis-
tance for the schemes to construct 
cottages at Desert National P?rk. 

Udaipur Jodhpur Jaisall7ler 

506.436 4] 5,907 73,755 
50,94S 21,433 15,049 

515,857 425,276 78,605 
53,949 27,575 21,560 

534,390 432,442 78,860 
54,487 32.123 24,498 

542,097 427,821 82,530 
54,566 37.131 28,707 

549,730 430,033 82,862 
67,529 44,317 37,391 

180,662 142,539 44,993 
26,248 18,157 16,273 

Jaisalmer and purchase boats for 
Fatehsagar lake at Udaipur during 
Seventh Plan period. 
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[English] 

Supply of Essential Com.moditi~ 

3840. 'SHRI DHARMESH PRA-
SAD VARMA: 

SHRI SUDAM DATTAT-
RYA DESHMUKH: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have a 
discussion with the representatives of 
industry to ensure adequate supply 
of essential commodities on the rea-
sonable prices to the consumers: and 

(b) if so, the details thereof and 
the Ieaction at the representatives of 
industry? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
Yes, Sir. In recent months the cnn-
cerned ministries held discussions with 
the representatives of cement, salt. 
tea, sugar and vanaspati manufactu-
rers with a view to improve t.l:le supply 
situation and maintain prices at rea-
sonable levels. Their response in gene-
ral has been positive. 

CanaIisiog of Mica Export 

3841. SHRI R.L.P. VERMA: 
Will the Minister of COMMERCE 
be pleased to state: 

(a) v.thether under canalising sys-
tem in Mica Export Trade the pur-
chase price of Mica is less than 50 
per cent of MITCO price and the 
quantity of export bas decreased~ 

(b) if so, whether Government pro-
pose to abolish the canalising system: 
and 

(c) if so, when and jf not. the rea-
sons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COM~1ERCE 
(SHRI ARANGIL SHREEDHAR. 
AN): (a) The difference between the 
purchase prices and the export prices 
of processed mica ranges on an aver-
age around 43 '7" in the case of 
MITCO, and the quantity 01 process-
ed mica exports declined from 19630 
tonnes in 1971-72 to 18060 tonnes in 
1989-90. 

(b) and (c) The export policy of 
processed mica is under review by the 
Government. . 

• t- -. . 
Repayment of Loam 

3842. SHRI A. C~RLES:_ Will 
the Minister of FINANCE be pleas-
ed to state: 

(a) the total amount outstanding 
against the loans upto Rs. 10,000/-
disbursed all over the couLltry by 
Banks as on June 30. 1989; 

(b) the amount of repayment, and 
its percentage of total outstanding 
loans, during the period 1 Jan uary, 
1989 to 30 June, 1989; and 

(c) the amount of repayment and its 
percentage to total outstanding loans 
during the corresponding period in 
1990? 

THE MINISTER OF FlNANCE 
(PROF. MADHU DANDAVATE): 
(a) The data reporting system of 
Reserve Bank of India gives infor-
mation for loans of Rs. 25000 1- & 
less as the lowest size of credit limit. 
After June 1983, data on lunk credit 
tor loans below Rs. 10,000/· and less 
has not been generated. 

(b) and (c) Data is ava.lable for 
demand and recoveries in respect of 
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direct agricultural advancec; of public 
sector banks. The detaib for lac;t 

June, 1988 

June, 1989 

[Translation] 

Declaration of Taxable property by 
:viinisters 

3844. SHRI R A aHVA JI: Will the 
Minister of FINANCE be pleased 
to state: 

(a) the details of the members of 
present Union Cabinet and the mem-
bers of former Union Cabinet who 
have decIarl!d taxable prcperty worth 
more than Rs. 10 lakhs i!l allY one 
year of their property returns' during 
the last three years and the details 
of the members' who have shewn 
their net annual incoml? more than 
R~. one lakh during las~ three years: 
and - . 

(b) the value of the taxable p~orer­
tv and net income shown b\' each said 
member? -

THE DEPUTY MIN1STER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and 
(b) The information 1') being collected 
and wiJ] be laid on the Table of the 
House. 

[Engli.\h] 

Modernisation 01 IISCQ Vis-a-Vis 
n.s7. 

3845. SHRI '<\MAL DA 1 T A: Will 
the Minister of ST'E'ELf\"'NTJ MlNES 
he pleased to state: 

(a) whether any litudy h'lS been 
made comparing the cost incurred 
by Indian Iron and Steel Co. Ltd. 

two years namely June 1988 and June 
1989 Oatest available), is ac; uf1der:--

(Rr;. in crores) 

Demand Recovery %age oj 
recovery to 

Demand 

5082.86 2909.40 57.2 
5849.79 3397.70 58.1 

including the foreign exchange re-
qUIrement in a nudernisation-cum-
expansion project with the cost esti-
mate" in respect of the 111odernisation 
of the Durgapur Steel Plant; and 

(b) if so. the details therof? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL AVIA-
I ION (SHRI ARIF MOHAMMAD 
KHAN): (a) No. Sir. 

b) D0e'\ not arise. 

Release of Foreign Exchange to 
Companies 

3846 SHRI KARIA MUNDA: 
\VIII the Minister of F1N '\NCE be 
pleasL\_l to "tate: 

(a) the details of fordgn exchan-
ge,> relea~ed to M / s. Grasim Indus-
trit"s. Hindalco. ·Modi Tyres and 
l.T.C Ltd. during t!1e la'it ('ne year; 

(b) the details (If th0se cc,mpanies 
who have been allotted foreign ex-
chanQe for more than one crore dur-
ing the lu"t two years: and 

(c} whether th~ f )reign e'<.change 
was properly utilised if not. the rea-
sonli therefor? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI A NIL S.HASTRI): . (a) to 
(c) Industrial UIllts me reqUIred tD 
meet their foreign exchange expendi-
ture in accordance with the relevant 
rule" and regulations. Company-wise 
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data for such foreign exchange e).pen-
dilure is not maintained. Suitable 
safeguards have been provided under 
the rule~ to prevent misll':;e of foreign 
exchange. " __ 

\ . 

Appointment of officers on Boards of 
Dirertol'S in Banks 

3847. SHRI 1\.1ANDHATA SIN-
GH: Will the Minister of Fl~AN­
CE be pJeased to ~tate: 

(a) whether the directions of the 
Supreme Court regarding thl~ repre-
sentation of officas on the Board ... 
of Director~ of various nationalised 
banks have been implemented: 

(b) if not. the reason I;) for dday: 
and 

(c) the remedial measures being 
taken to uphold the direction.;; of the 
Supreme Court? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINA"NCE 
(SHRI ANIL SHASTRI): (a) to (c) 
The matter regarding the appoint-
ment of Officer Em ployee Directors 
on the Boards of public ~ect')r bl::lDk~ 
has been under litigation in various 
High Courts. In August. 1989 tbe 
Supreme Court hejel that it would 
be perfectly in crder for the Central 
Government to continue the practice 
fo11owed by it prior to 1982 on to holel 
elections of the representatives of the 
concerned employees and if nece~­
sary to amend the Nationalised Banks 
(Management and l\liscellaneous Pro-
visions} Schemes. 1970/1980 suitably 
for that pUrpD'ie. 

The matter has been examined in 
consultation with Reserve Bank of 
India and Ministry of Law. It has 
since been decided to revert to the 
practice f<'Howed in this regard prior 
to 1982. Government have already 
initiated necessary acticn in the mat-
ter ~md it is the endeavour of the 
Government to appoint Officer Em-
p10vee Directors on the Boards of 
public sector banks as early as pos-
sible. 

Setting up of Tnmsm1tters ID Back-
ward Tribal disbicts of Chanderpur 

3848. PROF. MAHADEO SHI-
WANKAR: Will the Mlni')ter ~ 
:fl"'1F't5RMATION & BROAOCAST-
ING be pleased to state: 

(a) whether Government propose to 
install Doordarshan transmitters in 
the most backward triba 1 districts of 
Chanderpur and Gadhchiroli of 
Maharashtra. which have so far 
not been covered by Doorclarshan; 

(b) if so. the names of the places 
in these districts where Doordarshan 
tran~miters are propsed to be install-
t!d and when; 

(c) whether a demand has been 
made to install Doordarshan trans-
mitters at Brahmapuri, district Chan-
derpur: 

(d) the action taken I proposed to be 
taken in this regard: and 

(c) the time by which Doordarshan 
transmitters are likdy to be instal1-
ed there? 

THE MINISTER OF INFOR-
M L\ TION & BROADCASTING 
AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
P. UPENDRA): (a) and (b) V\'hereas 
2 low power (JOO W) TV transmitters. 
one each at Chandrapur (headquarter 
town of district Chandrapur) and 
Gadhchiroli (headquarters tmvn of 
district Gadhchiroli), are already 
functioning in these two districts. 
parts of Chandrapur di.,trict also fan 
ln the coverage area of the high 
power (10 KW) TV tranc;mitter func-
tioning at Nagpur. There is. how-
ever. no approved scheme at present 
to establish additional TV transmit-
ters in the<.;e districts. 

(c) Yes. Sir. Requests to this effect 
have been received frum time to time. 

(d) and (e) It is the endeavour of 
the Government to extend TV service 
to the uncovered parts of the coun-
try, especially those located in the 
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backward tribal areas. as expeditious-
ly as possible. but this can be under-
taken only in a phased matl11cr de-
pending upon the availability of:cc-
sources for the purpose. '~ ~ 

B~dgetary ~!.fkit 

3849. SlL&I NATHU -S.lNGH: 
WiJI the MInister of FINANCE be 
pleased to state: 

(a) the estimated budgetary deficit 
at the time of framing the Seventh 
Five Year Plan; 

(b) what has been actual deficit at 
the end of the Seventh Five Year 
Plan~ 

(c) what were the reasons therefor; 
(d) whether Government are mak-

ing efforts to make a m~re rea]jstic 
assessment during the Eighth Five 
Year Plan; and 

(e) if so, the details thereof? 

THE DEPUTY M1NISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and 
(b) The overall budgetary deficit as-
sumed in the Seventh Fivt! Year 
Plan for Centre was Rs. 14000 crore~, 
at 1984-85 prices. As against it. the 
actual budgetary deficit of the Cen-
tral Government, from 1985-86 to 
1989-90 (provisional), amounted to 
Rs. 35658 crores, at Drkes pf the 
respective years. At 1984-85 prices 
this would be around R Ii. 29552 
crores. 

(c) The reasons for the increase in 
the deficit are mainly the larger Cen-
traJ Plan expenditure. shortfall in the 
resources of public enterprises for 
financing the plan and consequently 
Jarger budget support for plan, larger 
Non-Plan expenditure. particularly on 
transfers to States and payment of 
subsidies, compared to the assump-
tions in the Plan. Implementation of 
the recommendations of the Fourth 
Pay Commission also added to the 
burden. 

(d) and (0) The approach paper to 
the Eighth Five Year Plan envisages 

10-3 LSS/ND/90 

enforcement of strict monitoring and 
control of Non-Plan expenditure and 
improvement in tax revenues. whic~ 
imply reduced dependence on deficIt 
financing. v 

Amendment in Tobacco Board Acts 
~- -

3850. SHRL_KASHIRAM RANA: 
Will the Minister of COMMERCE 
be pleased to state: 

(a) whether Government propose 
to bring forward legislation to amend 
the Tobacco Board Act in respect of 
Non-Virginia Tobacco; 

(b) if so, whether any repres,?nta-
tions have been received from GUJarat 
and other States in this regard; and 

(c) the action propos.!d to be taken 
by Government thereon? 

THE MINISTER OF STATE 
IN THE MINISTRY OF COM-
MERCE (SHRI ARANGIL SHREE-
DHARAN): (a) Yes, Sir. 

tb) A number of representations 
have been received beth for and 
again"t the propolied legislation. 

(c) The Bill has been introduced. It 
will come up for consideration before 
the House 

[Translation] 

Loans advaoced by nationalised banks 
in Faizabad, Ut1ar Pradesh 

3851. SHRI MITRASEN YA-
DA V: Will the Minister C?f FINAN-
CE be pleased to state: 

(a) the total num~er o~ branches of 
nationalised banks In Falzabad. Uttar 
Pradesh, bank-wise; 

(b) the number of branches out of 
them functioning in rural areas; and 

(c) the total amount of loans advan-
ced by these branches during the last 
three years and the names of pro-
grammes and the schemes under 
which the loans were advanced? 
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THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHill ANIL SHASTRI): (a) and 
(b) As on 31-12·89 (latest available), 
148 branches of bankc;; were function-
in~ in Faizabad District of Uttar 
Pradesh of which 108 branches were 
functioning in rural areas. The bank-
wise position of these bmnches is in-
dicated below:-

Name of Bank No. of 
branches 

State Bank of India 
Allahabad Bank 
Bank of Baroda 
Bank of India 
Canara Bank 
Central Bank of India 
New Bank of India 
Oriental Bank of Commerce 
Punjab National Bank 
Syndicate Bank 
uca Bank 
Union Bank of India 
Fai"zabad Gramin Bank 
Benares State Bank Ltd. 

12 

4 

34 

1 
1 

9 

12 

2 

67 
2 

Total 148 

(c) Under the priority sector. com-
mereiaJ banks extend 10ans to various 
sub-sectors including e.gJicuIture. 
smaJI-saale industry. transport. edu-
cation, housing etc. Advances are 
extended to schemes like the Integrat-
ed Rural Deve10pment Programme 
(lRDP), Differential Rate of Interest 
(DR1). Self-Employment for Educat-
ed Un-employed Youth (SEEDY). 
Self~mpIoyment Programme for 
Urban Poor (SEPUP) etc. The total 
outstaading advances of aU schedul-
ed ~mercial banks in Faizabad 
District U Uttar Pradesh as on the 

last Fridays of March. 1988. 1989 
and 1990 was as under:-

Period ending 

March,1988 
March,1989 
March, 1990 

(Rs. in crores) 

Outstanding 
advances 

78.25 
89.57 

1 ,\.:...(JS) 
'\Je.'\ 

[English] .' J" '-'\ 

Non-pedorming Assets in Banks 

3852 SHRI K. RAMAMURIHY: 
\\-lll the ~MTnister of FINANCE be 
pleased to state: 

(a) whether non·performing assets. 
protested bills, recalled debit~, kept 
in the bank books for the past years 
upto 1986 are now being passed on 
t" the Agricultural and Rural Debt 
RelH~f Scheme. 1990 to get the 
amount. accumulated interest. law 
chdrges. lDsurance cost etc. upto Rs. 
10.000 reimbursed by Government~ 

(b) whether Government have re-
ceived any complaint in this regard 
or their attention has been drawn 
to thi~ malpractice; and 

(c) if 'iO, the action takell in this 
regard? 

THE M[NISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) In terms of the provisions of 
Agricultural and Rural Debt Relief 
(AR DR) Scheme, 1990 all overdues 
in the bank books as (In 2-10-J986 and 
outstanding as on 20·)0-1989 in res-
pect of individual borrowers who 
flV 'iIe '" of loan for any of the pur-
poses mentioned in the scheme are 
eligible for relief together with in-
terest and penal interest thereon upto 
2-1()"1989. In the case of rural artisams 
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and weavers, if the assets are 
damaged or have become unservicea-
ble, it will be treated a~ ]oss of as-
sets and would be eligible for _relief 

(b) and (c) National Bank for Agri-
culture and Rural Deve1upment 
(NABARD) have reported th~t they 
have not received any complaint re-
garding the malpractice being indulg-
ed in by banks in implementing Agri-
culturdl and Rural Debt Relief 
Scheme. 

Demand of Coffee Growers 

3853. SHRI K. MURALEE-
DHARAN: -WiIrlTle Minister of 
CO'lVrMERCE be pleased to ~tate: 

(a) whether there is a demand to 
withdraw purchase tax on coffee and 
write otT ~mall loans t\1 coffee gro-
wers; and 

(b) if so, Governm>!nfs r~action 
thereon? 

THE MINISTER OF STATE 
IN THE MINISTRY OF COl\fMER-
CE (SHRI ARANGIL SHREE-
DHARAN): (a) and (b) Government 
has been receiving representations for 
writing off a small loan and abolition/ 
rationalisation of purchase tax on 
coffee. The Government hat. already 
rescheduled repayment of loan hI the 
coffee growers to Plitigate their pro-
blems. As regard:-, purchase tax, the 
matter bas been taken up with the 
State Government of Karnataka which 
maintains its rate of purcha..,e tax 
at 13 %. for bringing the same on 
par with the purchase tax in other 
major coffee growing States. 

t t r f. 'I ~'_,-~ 

Export Target for Eighth Plan 
-.:;__ 

3854. SHRI NAKUL NAYAK: 
Will the Miitlstet of COMMERCE b~ 
pleased to state: 

(a) the amount of foreign exchange 
earned from exports during the 
Seventh Plan period. 

(b) the efforts proposed to be made 
to increase exports during the Eighth 
Plan period; and 

(c) the target set therefor? 

"I HE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) The foreign exchange ear-
ned from exports during the Seventh 
Plan period amounted to Rs. 8~ 
crores. 

(b) The brodd approach of the 
Government is towards making ex-
port~ cO~lmer.::i~l1y viable through up-
gradlllg mdustnal efficiency, ensuring 
~upply of raw materials at competitive 
prices, strengthening the infrastructure 
and simplifying procedures. 

(c) Work on Eighth Plan is in pro-
gress and as of now no specific target 
has been fixed for overall export for 
the Eighth Plan period. 

Establishment of Multinational 
C.ompanies - > -

3855. SHRL GANGA __ CHARAN 
LODHI: Will the Minister of FI-
]\17\i'CE be pleased to state: 

(a) whether Government are giving 
more importance for establishing the 
multlll.niol1di companies in India; 
and 

(b) the total number of multi-
national companies established in 
India J~ ) et? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) and (b) There is no clear univer-
sally accepted definition of the term 
"multinational company". Our invest-
ment policy is guided by our national 
interest. Foreign investment will con-
tinue to be anowed for -purposes of 
modernization, meeting critical gapS 
in technology and production and for 
boosting exports. 
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SIlowilll of Blae Films ia Hotel Lok Adalats to clear the huge. backlog 
KMisltka, New Delhi of cases in the Central Administra-

3856. SHRLY_.__S~~RA IASE"HAR 
-=:-IfEDDY: 
SHRI VASANT SATHE: 
.;:_ --, .... 

Will the Minister of TOURISM be 
pleased to state: 

(a) whether it is a fact that some 
blue films were screened by Hotel 
Kanishka. an ITOC Hotel. 011 its 
video circuit; 

(b) whether any enquIry has been 
conducted in this regard; and 

(c) if so, the outcome thereof and 
follow up action taken thereon? 

TIIE MINISTER OF STATE IN 
THE MINISIRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN 1HE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK): (a) and (b) No, Sir. How-
ever, two films bearing 'A' Certificate 
of RCA-Columbia Pictures were 
screened on 1st and 2nd August. 1990 
in Kanisbka Hotel which were in vio-
lation of the prevailing contract en-
tered into by the private party Vtith 
the hotel Management. 

(c) The contract of the present su~ 
pJier of films to Kanishka Hotel has 
not been renewed and the party has 
been given due notice for termination 
of the existing contract. Besides. ITDC 
has issued instructions to its hotel units 
to strictly screen only those films on ccrv which have been duly certified 
by the Central Board of Film Censor. 

, (4~' I., 1",\ 

Refte. of P .... Cales ill Courtsl 
c.traI AGA&itfVe 'liibunals 

3857. SHItI RAM SAGAR JSjUd-
pur): Will the Minister-ot LAW AND 
JUSTICE be pleased to state: 

(a) whether there is any proposal 
to review all pendiDJ cases in the 
courts and Central Administrative 
Tribunal and to setde the same ami-
cably or through the establishment of 

tive Tribunal and to save the time and 
money; 

(b) if so. the details thereof; and 

(c) the time by which these Adalats 
will be set up? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VIA-
TION (SHRI ARIF MOHAMMAD 
KHAN): (a) No, Sir. Pending cases 
are not a vaila ble to be reviewed by 
Legal Aid Boards but the Presiding 
Officer~ Counsel for litigants and Liti-
gants themselves offer their cases for 
being placed before Lok Adalats for 
amicable settlement and on stich 
basis. reconciliation is attempted. 

(b) and (c) Question does not arise. 

~ Adalats io Bibar 

3858. SHRI CHHEDI PASWAN: 
Will the Minister-of LAW ANDJUs-
TICE be pleased to state: 

(a) the number of Lok Adalats 
constituted in Bihar during the period 
1987-90; and 

(b) the number of cases disposed of 
by them? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL AVIA-
TION (SHRI ARIF MOHAMMAD 
KHAN): (a) and (b) On the basis of 
the information supplied by tho Bihar 
State Legal Aid Board. 10 Lot Ada-
lats have been held in Bibar during 
the years 1987-90 where 35290 cases 
were disDOied of. I ) .:~ ~ " 
<;'V<"uJf[,~" ~ 

C~bfSmu"'~ 

3859. S{!RI KAMAL N~: Will 
the Minister of FINANCE pleased 
to state: 

(a) whether Government are consi-
dering to sell sold seized from &mUS-
glers during the last few years in the 
international market; 
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(b) if so, the reasons thereof~ 

(c) the total quantity of gold in 
posaession as compared to the total 
quantum proposed to be sold; and 

(d) the approximate amount of 
money likely to be fetched by the said 
sale? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) No, Sir. 

(b) to (d) Do not arise. 

Publidty 

~ I. 

~ Collllllit1lee 
Imported Film I ~ ~ . 

00 

3860. StlRl PRAT APRAO I,l. 
BHQSALE: Will the Mimster of IN-
FO"IU1ATION AND BROADCAST-
ING be pleased to state: 

(a) whether an Imported Film Pub-
licity Clearance Committee has been 
constituted; 

(b) if so. the terms of reference 
with background leading to constitu-
tion of such a committee~ 

(c) the functions of this committee; 

(d) the criteria for selection of 
members on this Committee; 

(e) the rem unera tion to be pa id to 
members of the Committee; and 

(f) whether this Committee shall 
have any NRIs as its members'! 

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) to (c) NRI Cine Investors Guild 
has agreed to set up a voluntary Pub-
liatty Material Screening Committee 
for imported films at Bombay on the 
lines of similar committees set up by 
the film industry at Bombay and other 
film centl'\.~ to scrutinize publicity 

material on Indian feature films. The 
Committee will regulate its own proce-
dure. 

(d) to (f) Since the scrutiny of pub-
licity material is being done on a 
voluntary basis. the NRI Cine Inves-
tors Guild will decide all these 
matters. 

, i, 
'.' VI! 

Abridgement of T.V. Serial Stage-
cum-Video show -orMi1iiJjbanlt 

3861. DR. C. SILVERA: Will the 
Minister oI-1NFORMA nON AND 
BROADCASTING be pleased to 
state: 

(a) whether the popular T.V. Serial 
'Mahabharat' is being abridged to a 
stage-cum-video show; 

(b) if so, the details thereof; 
(c) whether this abridgement of 

T. V. Serial will ensure its originality 
and ethos; and 

(d) whether Government proposes 
to ensure that the sale price of these 
stage-cum-video cassettes are within 
the reach of common man? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING 
AND MINISTER OF PARLIAMEN-
TAR Y AFFAIRS (SHRI P. UPEN-
ORA): (a) to (d) Doordarshan have 
not a~signed the production of an 
abridged 'stage·cum-video· version of 
the T.V. serial 'Mahabharat' to any 
Producer. , I I ~ _ \ I ~ 

: ~ ..... ' ._- i. ~ ') ..,../ 

Ass~ Provided for Construction 
of Hotel by Tourism Finance Co__!!!!)-

ration m COdliii - --
3862. SHRI P. A. ANTONY: Will 

the Minister of TOURISM be pleased 
to state: 

(a) whether the Tourism Finance 
Corporation has extended any assis-
tance for the construction of a water-
front Hotd in Kochi (Cochin); and 

(b) jf so. the details thereof and the 
progress made in this regard? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY 
OF TOURISM (SHRI SATYA PAL 
MALIK): (a) Yes, Sir. 

(b) Touri~m rinance Corporation 
of India Ltd. has sanctioned Rupee 
term loan of Rs. 136 lakhs in J an-
uary. 1990 to a subsidiary of Kerala 
Tourism Development Corporation for 
setting up a 4-star hotel at Kochi 
(Cochin). However~ the company has 
Dot yet drawn the loan. 

_l~ 

Emiltitioo of. Indian Pornographic 
~ 

3863. SHRI PALAI K. M. 

1 \A,~ 
Number of SC/ST Employees at 

Trivandrum Doordanhan Centre 
3864. SHRI KODIKKUNll... 

SURESH: WlII-Uie Mtnisttl 'of IN-
FORMATION & BROADCASTING 
be pleased to state: 
. (a) the total number of employees 
111 Doordarshan Centre at Trivan-
drum; 

(b) the number of SC/ST employees 
among them; 

(.,;) whether reservation policy for 
SCjST is being followed strictly at the 
Centre: and 

Cd) if not. the action taken by Gov-
ernment to ensure fillinE! of vacancies 
for SC and ST candidates? 

MAlTIEW: Will the Minister of J~r·~ THE MINISTER OF INFORMA-
FORMATION AND BROADCAS- TJON & BROADCASTING AND 
TING be pleased to state: MINISTER OF PARUAMENT-

AR Y AFFAIRS (SHRI P. UPEN-
ORA): (a) The total number of em-
ployees in Doordarshan Kendra, Tri· 
vandrum, is 367. 

(b) There are 47 SC employees and 
(b) if so, the reasons for Censor 5 ST employees in the Kendra. 

Board being rigid only for indigenous (c) Yes, Sir. 

(a) whether the Censor Board gives 
permission for exhibiting pornographic 
films in English and other foreign lan-
guages; 

films; and 

( c) the steps being taken by Govern-
ment for ameliorating the lot of Indian 
Cinema producers. d irectors. t~ tre 
owners and the cinema going public'! 

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI P. UPEN-
DRA): (a) and (b) No, Sir. An film~. 
whether indigenous or foreign. are 
examined by the Central Board of 
Film Certification in the light of the 
guidelines issued by Govt. for certifi-
cation of films. According to guide-
line 3(ii). the Board shan, inter alia. 
eDIUR that the film is examined in the 
light of contemporary standards of 
the COUIltry and the people to which 
the film i-elates. 

(c) Ddps not arise. 

Cd) Does not arise. , ! 
t '"I~' \., fl 

Advoca.es/La~xm. fees in Govern---- - meat Departments 

3S65. SHRl NIHMA} K A NIl 
CHATIERJEE: Will the Minister of 
LAW AND JUSTICE be pleased to 
state: 

(a) the Government Departments 
which can engage private advocates 
on higher fees than that prescribed by 
Government for Government Coun-
sels and Solicitors General; 

(b) if so. the reasons for appointing 
such advocates on higber fees: 

(c) whether any auidelioes htive 
been prescribed by Government in 
this regard; 

(d) jf so. the details thereof; and 
(e) if not. the reasons therefor? 
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'THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VIA-
TION (SHRI ARIF MOHAMMAD 
KHAN): (a) to (e) The Departments 
of Government of India can engage 
private advocates on high fees with 
the approval of the Minister in the 
!administrative Department and the 
Minister of Law and Justice. These 
advocates are sometimes engaged on 
account of such reasons as non-avai-
lability of Pane] Counsel, non-availa-
bility of Law Officers and other Sen. 
jor Panel Counsel. etc. , '~. c, 
Setting up or F.M. Doonlarmau 

Centre in CheugUDaCherry, !,er~ 

3866. SHRI RAMESH CHENNl-
THAl_A: Will the Minister of IN-
F~ATION AND BROADCAS-
TING be pleased to state: 

(a) whether there is any proposal 
for starting an FM Doordarshan Cen-
tre in Chengunacherry. Kerala; and 

(b) if so, the time by which it is 
Jikely to be set up? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI P. UPEN-
DRA): (a) No. Sir. A low power 
(100 W) TV transmitter is already 
functioning at Chengunacherry. 

(b) Doe~_ not arise. U>,:' 
.""~ '''1'r' ".. \. 

Restridioos "under Super 301 

3868. SHRI R. PRABHU: 
PROF. MAHADEO SHl-
WANKAR: 

Will the Minister of COMMERCE 
be pleased to stale: 

(a) whether the restrictions under 
Super-30l provision of US trade Act 
against India have been relaxed: 

(b) if so. whether such relaxations 
are unconditional or continj!ent to 
adoption of liberalisation policy by 
India: and 

(c) jf so, the details thereof? 

THE MINISTER OF STATE IN 
TIlE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) to Cc) On 14 June. 1990, 
the US Trade Representative (USTR) 
has determined that certain allegedly 
trade restricting investment measures 
and barriers to foreign insurance pro-
viders imposed by Government of 
India are unreasonable and burden or 
restrict US Commerce. The U~TR 
has, however. determined that no res-
ponsive action under Section-301 of the 
US Trade Act is appropriate at this 
time, given the potential for results 
through Government of India's parti-
cipation in the Uruguay Round Nego-
tiations on Trade Related Investment 
Measures and Services. Therefore. the 
investigations initiated against India 
have been terminated and the status 
of India's practices is proposed to be 
reviewed after the conclusion of the 
Uruguay Round Negotiations to deter-
mine at that time whether actions 
under Section-3D 1 would be warran-
ted. At no time were any restrictions 
imposed against India under the US 
Super-'301 provisJons. Therefore. the 
question of relaxation of restrictions 
does not arise. The US investigations 
ha ve been terminated unconditionally. 
We have maintained the position that 
we will not be willing to negotiate 
under threat of retaliation. 
[Trans/ation] • ._j -

Loans to Fanners 

3&69. SHRI BALASAHEB VlKHE 
PATIL: Will the Minister of 
FINANCE be pleased to state: 

(a) whether different organisations 
are engaged in providing loans. to 
farmers such as rural cooperative 
societies, nationalised banks, dairy 
development societies. etc.; 

(b) whether farmers have to face a 
lot of difficulty in obtaining loans fr?~ 
these on!anisations and have to VISit 
the offices of these organisations seve-
ral times: 

( c) whether government are consi-
dering the 'single window co~~pt 
under one umbre1la' for prOVIding 
loans to farmers for all purpose from 
one bank: 
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(d) whether this will help farmers 
in increasing their production and 
saving time; and 

(e) the time by which a decision 
in this regard is likely to be taken in 
the interest of farDOers? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) Scheduled Commercial Banks. Co-
operative Banks and Regional Rural 
Banks (RRBs) are providing loans to 
farmers to meet their producton needs. 
At the grassroot level. Primary Agri-
culture Credit Societies (PACs) pro-
vide mainly short-term and medium 
term loans to agriculture, while long-
term credit is granted by Primary I 
State Land IJevelopment Banks 
(PLDBs). Commercial Banks and 
Regional Rural Banks provide multi-
purposes and multi-term credit for 
agriculture and allied activities. 

(b) Banks have been advised by the 
Reserve Bank of India (RBI) that aU 
]oan applications upto Rs. 25.000 
should be disposed of within a fort-
night and those over Rs. 25.000 with-
in 8 to 9 weeks. With a view to reduce 
the repeated visits of farmers to the 
banks, the guidelines of RBI to banks 
also provide delegation of appropri-
ate sanctioning powers to the rural 
branch managers. no insistence for 
collateral security or third party guar-
antee or margin for loans upto 
Rs. 10.000/-. Besides this. recently. 
some of the public sector banks have 
also introduced Agricultural Credit 
Card Scheme for farmers which wiH 
enable them to secure production cre-
dit instantly and wil1 dispense with 
procedural formalities. 

Cc) to (e) Commercial Banks are al-
ready providing both short-term and 
investment loan for various agricul-
tural purposes. 
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Contrads between ITDC aad oveneas 
Hotel Group 101' CoiistrudioD, Mar-

keting and Malmgement of Ho~ L 
3870. SHRI BRIJ BHUSHAN 

TIWARI: Will the Minister of TOU-
RISM be pleased to state: 

(a) whether Government have per-
mitted the India Tourism Develop-
ment Corporation (ITOC) to enter 
into oontracts with overSeas Hotel 
groups for construction. marketing and 
management etc. of Hotels; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
T ARY AFFIARS AND MINISTER 
OF STATE IN THE M1NISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK): (a) and (b) The Govern-
ment has approved ITDC's proposal 
for foreign collaboration with MIs 
Radisson Hotel Corporation (RHC) 
Minneapolis, USA to cover 4 proper-
ties. The approval given to ITDC is 
for marketing and no! for construction 
or management of hotels. ITDC have 
accordingly entered into a 10 year 
Marketing, Technical & Consultancy 
Service agreement with MIs RHC 
covering Ashok Hotel, New Delhi and 
hotels at Bangalore. Mysore and 
Kovalam. Under the agreement RHC 
shall provide global marketing inputs. 
intensive training free of cost to ITDC 
executives annually and also Consul-
tancy Services on operating systems. 
Computer software etc. nne shall 
establish an one 1ine hook up with 
Radisson 9s world-wide reservation 
system and both companies shall par-
ticipate in International Sales Conven-
tions. However, while rrnc proper-
ties at Kovalam. Bangalore and My-
sore will be called as 'Ash ok Radis-
son's Hotels. the. name of Ashok Hotel 
at New Delhi will remain unchanged 
and it shall be an affilJiate botel of 
the RHC. 
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For the above services. lTDC would 
be required to incur the fo11owing 
financial obligations:-

(i) Lumpsum fee of US $ 100.000 
towards Management Develop-
ment (Training) ongoing ex-
penses and for technical and 
operational consultancy servi-
ces. 

(ii) Franchise fee @ 3 % net room 
revenue of four hotels covered 
in the agreement. 

(iii) Booking fee of US $ 6 per 
materialised reservation on re-
ciprocal basis. 

L .... .. ~.\ '" 
LoaDs adftllCed by Banks to 

IDdmDies \ '".::.,,... ..... ~ ') _. 
t3871. SHRI KALPNATH SON-

K_AR: Will ffie Minister of FINANCE 
be pleased to state: 

(a) the amount of loans sanctioned 
by various nationalised banks to the 
medium and large scale industries. 
heavy industries and big industrial 
houses in Delhi ~during the last three 
years; and ~ 

(b) the amount of the said loans 
repaid in stipulated time and the 
amount for which repayment was re-
scheduled? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) The present data reporting system 
does not generate the information 
statewise!regionwise separately with 
regard to loans sanctioned to medium 
and large scale industries. hea vy in-
dustries and big industrial houses 
However. as per data available from 
Reserve Bank of India, the outstand-
ing credit to industry by all scheduled 
commercial banks in Delhi for the 
three years ending June. 1987. 1988 
and 1989 (latest available) was as 
under:-

June 1987 
June 1988 
June"1989 
11-3 LSSIND/90 

Amount 
(Rs. in 
Crores) 

1078.32 
1975.63 
2615.32 

(b) Reserve Bank of India has re-
ported that working capital facilities 
sanctioned by banks are subject to 
annual review and there is no ques-
tion of fixed period of payment or re-
scheduling of such facilities as in the 
case of term loans. However. the ex-
tent of outstandings in sick/weak units 
operating in Delhi region. to nation-
a1ised banks, as at the end of Decem-
ber 1987 and June 1988 (latest avai-
lable) was Rs. 11.16 crores and 
Rs 11 67 crores respectively. 

[English] 

FiDuadaI assisCaoce to Tamil Nadu 
3872. SHRI. __ ~._R._S_ VENKATE-

S~N: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Government of Ta-
mil Nadu has submitted any request 
to Union Government seeking assis-
tance to overcome current financial 
crisis: 

(b) if so. the proposals made by the 
Tamil Nadu Government in this re-
gard; and 

(c) the action taken or proposed to 
be taken by Union Government? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) and (b) The Government of -r:a-
mil Nadu has requested for a specIal 
loan of Rs 150 crores to cover the 
opening deficit for the current finan-
cial year. 

(c) The proposal is. ~d~r conside-
ration and a final decISIon IS expected 
to be taken soon. I ...... ' 

_", "'''..,.(_,' -f , \ ., \.._; \ 
, Scheme for Aiding Urban poors 

3873. SHEI _EftA ANBARASU: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have fram-
ed any scheme to aid urban poors; 
and 

(b) if so, the total amount made 
available in the current year. with 
details? 
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THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) 
and (b) Government had launched 
Self Employment Programme for Ur-
ban Poor (SEPUP) in September. 1986 
for assisting the Urban Poor and it is 
being continued. SEPUP is being im-
plemented by Ministry of Finance 
through Public Sector Banks. Under 
the programme a borrower satisfying 
the stipulated criteria is eligible for 
a Joan upto Rs. 5.000. The Central 
Government provides capital subsidy 
at the rate of 25°~ of the prDject cost. 
The performance of public sector 
banks in implementation of the pro-
gramme during the last three yea rs 
(latest available) is as under:-

Year No. of Amount 

1986-87 
1987-88 
1988-89 

cases sanctioned 
sanctioned (Rs. in 
(in lakhs) crore'i) 

3.41 
3.82 
3.51 .,. , 

116.14 
132.29 
134.48 

~~"",,]'rade 8IDOIIg ~eIoping coontries 
'3874.-SHRI SHANTARAM POT-

DUKHE: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether the South Commission 
has called for wide ranging reforms 
of national policies. revitalisation of 
cooperation among the developing 
countries and restructuring of the jZlo-
bal economic system to face the for-
midable chal1enges of 1990s and be-
yond; 

(b) if so, India"s reaction thereto: 
and 

(c) the steps India has taken or pro-
pose to take particularly in the sphere 
of strengthening of the Global System 
of Trade Preferences to expand trade 
among developing countries? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) Yes. Sir. The Report of 
the South Commission entitl6d "'The 
cbaJlellF to the South" contains stta-

tegies appropriate for and conducive 
to development in the countries of the 
South (Developing countries) in the 
19908 and beyond. The recommenda-
tions underline the recognition !hat 
responsibility for the development of 
the South lies in South. 

(b) India has been generally sup-
portive of the work of the South Com-
mission and have welcomed the Re-
port of the South Commission. 

(c) India and other participating 
countrie<; of the Agreement on the 
Global System of Trade preferences 
(GSTP) have agreed in principle on 
the need for deepening and broadening 
the preferences under the Agreement 
and for stren!!thenin~ the forum avail-
able under GSTP. For this purpose 
it has been suggested that a second 
round of negotiati~~tbe launched. 

Bank v branches to help farmers in 
- - agro-~ industries -------3875. DR. YENKATESH KAB-
DE = Will the Minister of FIN A NC'E 
be pleased to state: 

(a) whether new branches of banks 
will be established in cities and rural 
areas to hel0 farmers in the varh.ms 
agr-o-ba<;ed industries; 

(b) if '>0, the details thereof: and 
(c) the extra benefits likely to ac-

crue to farmers as a re<iult thereof? 
THE DEPUTY MINISTER IN 

THE MINISTRY OF FINANCE 
(SHRI ANlL SHASTRI): (a) There 
is no proposal for opening new bran-
ches of banks in cities and rural areas 
exclusively to help farmers in various 
agro-based industries. The require-
ments for such purposes are to be 
met by the existing branches of the 
banks. 

(b) and (c) Do not arise. 
rTranslation] ~ 6-S~ 
1]"QC..Restauraats fnndioalag abroad 

3876. SHRI K,Q._s.JJL'TANPURT: 
Wi11 the Minister of TOlJ1USJ..f be 
pleased to stale: 

(a) the number of India Tourism De-
velopment Corporation restaurants 
functwning abroad; and 
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(b) the earnings made by them dur-
ing the last eight months'! 

THE MINISTER OF SlA1E IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY Of< 
TOURISM {SHRI SATYA PAL MA-
LIK): (a) and (b) ITDC doe~ not 
have any restaurant of its own abroad. 
However, in Moscow ITIX:: is operat-
ing a restaurant called 'Delhi Restau-
rant" which is a joint venture of ITDC 
and Mis. Mosrestaurant. The turn-
over of this restaurant for eight 
months (Nov '89 to June 90) is of 
the order of 18.78 1akh Roubles. 

ITDC has also entered into an ope-
rational service agreement with Kan-
zed Corporation Ltd. for operating an 
Indian cuisine restaurant called 'Sna-
min a' at Wellington, Newzealand. The 
restaurant is functional since 14th 
August '89. ITDC has upto 30th 
June, 1990 received 23,000 Newzea-
land dollars from Mis. Kanzed Corpo-
ration as the fee which is calculated 
at 4(:~) of the turnover (gross operat-
ing income) in convertible foreign ex-
change. 

). , 
\;, ~ .. _ ~ .. -('." 

l E ngli:,'h J 
Seized goods at Indo-Pak border 
3877. ~HRI HEMENDRA _SJJ~GH 

HANERA :-wm the-Nflnister- ot FI~-
ANCE be pleased to state; 

(a) the value of good~ (item-wise) 
seized between January to June, 1990 
on Indo-Pak border in the States of 
Rajasthan. Punjab and Jammu and 
Kashmir; and 

(b) the partlcular~ of the names of 
couriers / smugglers/financiers arrested 
in the above seizures? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) Th\! 
value of various goods seized bet-
ween January to June. 1990 in the 
lndo-Pak sector of the land borders 
in the States of Rajasthan, Punjab and 

Jammu and Kashmir by the Customs 
authorities are given in the table be-
Jow:-

Commodity * Value 
(Rs. in 
lakhs) 

Gold 917.66 
Silver ] 23.90 
Textile~ 1.51 
Electronic good~ 5.80 
Other mi~ccl!aneous goods 496.84 

Total 1545.71 

*Figures arc prOVisional. 

(b) The names of the persons ar-
rested in connection with the above 
seizures are given in the Statement 
below. 

Sl. 
Ao. 

I. 
'1 

3. 
4. 
5. 
6. 
7. 
g. 
9. 

10. 
11. 
12. 
13. 
14. 
15. 
16. 

STATEMENT 

Name 

Jdgdish Raj 
Mohd. Saddiq 
Ka~hnllra Singh 
Bdgicha Singh 
Jiga Singh 
Suraj Singh 
Sohan Singh 
HLtrJlllder Singh 
Nirmal Singh 
Karam Singh 
Sukhdev Singh 
Gur~haran Singh 
Ashok Kumar 
Malook Singh 
Gurcharan Singh 
Mrs. Amarjit Kaur 

17. Lakhwinder Kaur 
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SI. No. Name 

18. Roop Singh 
19. Javed Sultan 
20. Amna 
21. Saira Begum 
22. Ahmed Sayeed 
23. Raisa Khatoon 
24. Shabbir Hussain 
25. Sajjad Ni~ar 
26. Faqruddin @_ Mehboob 
27. Sayed Assaf 
28. Mohd. Matloob 
29. Gulchaman 
30. Rafiqsyed Ansari 
31. Mohd. Nacem 
32. Amna 
33. Saleemmuddin 
34. Inderbeer Singh 
35. Smt. Maksudan 
36. Miss Atsana 
37. Smt. Majidar 
38. Smt. Memmurc 
39. Smt. Hazri Begum 
40. Ariya 
41. Saripan 
42. Smt. Anwari 
43. Smt. Seryan 
44. Smt. Hasan Bassi 
45. Rehmani 
46. Smt. Fazri 
41. Smt. Noori 
48. Saira 
49. Mohd. Shariq 
SO. Akhtoor Ahmed 
51. Smt. Arntul 
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SI. No. Name 

52. Anba Begum 
53. Tariq Turkish 
54. Zeynel Erdone 
55. Sabalatlin 
56. OrId M Doeiz 
57. Ali Osmon 
58. Mohd. lrfan 
59. Sucha Singh 
60. Jagdish Raj 
61. Ramesh Chander 
62. Kundekhan 
63. Danmal Mabe~wari 
64. Rahimkhan 
65. Diniakhan 
66. Rehman 
67. 11am Khan 
68. Ishaq Khan 
69. Ratan Kumar Arora 
70. Bhanwara Ram 
71. Jasraj 
72. Murlidhar Soni 
73. Kewal Ram 
74. Shahidad Khan 
75. Gogaram Choudhar 
76. Salu 
77. Ishwar Singh 
78. Abdul Wahid 
79. Chandan Singh 
80. Makhtool Singh 
81. Manjit Kaur. 
82. Balwinder Singh 
83. Sukhdev Singh 
84. Nirmal Singh 
85. Kishna Ram Megbwal 
86. Mangi Lal Soni 
87. Prem Raj 
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[Translation] ,- ~.,.._ '4 !'. ') I 

Demands of Bal1k Employees 
3818. &HRI HARISH PAL: Will 

the Minister of FINANCE be pleased 
to state: 

(a) whether the nation-wide strike 
was o~erved in the banks on June 
12. 1990; 

(b) if ~o. the main demands of the 
employees~ 

(c) the steps being taken by Gov-
ernment to meet these demands; and 

(d) jf no action has been taken in 
this regard, the reasons therefor? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (d) 
A section of officer employees of pub-
lic sector banks observed a day's 
strike on 12-6-1990 in support of their 
various demands such as lifting of ban 
on manpower growth in banks. stop-
page of unilateral action of Govern-
ment/Indian Bank's Association in 
varying settled service conditions; al-
leged repressive acts of managements; 
etc. The grievances of the employees 
are misconceived and did not warrant 
any action on the part of the Govern-
ment. 

[Ellglish] 

Mineral_) Deposits in Emakulam of 
- Kerala 

3879. SHRI P.C. THOMAS: \\,'ill 
tbe Minister of STEEL AND MINES 
be pleased to state: 

(a) whether there are huge dep,-)-
sits of Bauxite and other minerals in 
Ernakulam district of Kerala; 

(b) if so. whether any surve} ha~ 
been conducted to find minerdls in the 
above area~ and 

(c) if so. the action taken so far to 
exploit the mineral deposits in the 
Brnakulam district of Kerala? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL AVIA-
TION (SHRI ARIF MOHAMMAD 
KHAN): (a) As per the National 
Mineral Inventory. there is no infor-
mation of any Bauxite deposit in Er-
nakulam district. Deposits of china 
clay, fire clay, graphite and lime shell 
have been reported from Ernakulam 
district of Kerala. 

(b) Geological Survey of India car-
ried out exploration for fire clay in 
Ambaloor area. for china clay 
in Mulanthuruthy-Ambaloor-Manju-
mal areas and for graphite in Kari-
mukal - Nagapuzha - Nirampuzha-
Perungala and Piralimattom areas. Mi-
neral Exploration Corporation of In-
dia Ltd. in collaboration with Geologi-
cal Survey of India carried out explora-
tion for graphite in Vadakod area. 
The Directorate of Geology and Min-
in!! of State Government carried out 
ex-ploration for china clay in Manjor 
area and for limeshel1 in Periyar river 
bed and Kerala Mineral Exploration 
Development Project took up explora-
tion for graphite in Paika area of Er-
nakulam district. 

(c) Information is being collected 
and wiII be laid on the Table of the 
House. 

Payment of interest by Big Houses 
to lOBI --38RO. SHRI PARASRAMBHARD~ 

W AJ: \Viif111e Min~ister of FINANCE 
be pleased to state: 

(a) whether in a large number of 
cases the big houses in the country 
have stalled pJyment of interest on 
loans taken by them from the Indu~­
trial Development Bank of India 
(lOBI); resulting in constraints on the 
resources of the IDBI; 

(b) if so, the details thereof; and 
(c) the steps contemplated by Gov-

ernment in the matter? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) to (c) It has been reported by It;t-
du~trial Development Bank of Indla 
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(lOBI) that defaults in the payment 
of interest have been committed by 
certain assisted units including those 
beJonging to big houses due to varie-
ty of reasons. The arrears position h 
reviewed continuously by IDBI on a 
ca~e to ca~e basis and appropriate 
follow-up measures are initiated for 
recovery. Details in regard to indi-
vidual companies can not, however, 
be disclosed in view of the provisions 
of the obligation as to fidelity and 
secrec" as contained in the Section 
29 of the lOBI Act. 1 ~64. \':;',.; r.J. 

(,"\, I , '( \ ~, r <;.. . 
Aluminium and Alumina E'lI.port 
3881. SHRI KAlLASH MEGH-, 

WAL: \\'ill the Mini~ter of STEEL 
AND MINES be pleased to state: 

1987-88 

(a) the details of the quantum and 
value of aluminium/alumina ex-
ported during the last three years, 
public {private ~ector company-wise; 
and 

(b) the estimated quantum of total 
energy / power cost incurred on the 
production of the ~ajd exported 
quantity of aluminium/alumina? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL AVIA-
TION (SHRI ARIF MOHAMMAD 
KHAN): (a) Exports of alumina and 
aluminium metal by the primary pro-
ducers of aluminium in public and 
privat~ s\!ctor during the last three 
) ears j... a~ under: 

(Q1Y. in '000 l/value Rs. Cr.) 
1988-89 1989-90 

_--------- ~--~ ----~- -- -

Qty. Value QIY· Value QIY· Value 

PUBLIC SECTOR 
National Aluminium Co. Ltd. 
Alumina 
Aluminium Metal 

PRIVATE SECTOR 
indian Aluminium Co. Ltd. 

Alumina 

Madras Aluminium Co. Ltd. 
Alumina 
Aluminium Metal 

77 
Nil 

74 

Nil 
Nil 

(b) ] he energy /power co~t for pro-
duction of alumina and aluminium 
metal depends on the power consump-
tion and also on the cost of genera-
tion of captive power and the tariff 
charged by various State Electricity 
Boanis. On an average such C()!,t 
varies between 35 '7:) to 50(:/~) of the 
cost of production of Aluminium whe-
ther wid indigenously or exported. 

16 
Nil 

15 

Nil 
Nil 

384 
15 

77 

NIl 

Nil 

]81 

54 

27 

449 
27 

61 

9 
Nil 

~ 00 Rubbet' 

324 

85 

60 

3882. Sltgl_ P-! __ <;. THOMAS_& Will 
the Minister of COMMERCE be 
plea~ed to state: 

(a) whether the Rubber cultivators 
arc in great rlifficu!ty due to steep 
fall m price of Rubber from Rs. 26 
per kilo last year this lime, to about 
Rs. ]8/-; . 
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(b) the steps Government propose 
to take for saving rubber cu1tivators; 

(c) 'Whether Government propose 
to raise the rubber cess from fifty 
paise to two rupees; 

(d) if so, the reasons therefor and 
what would be its effect on the rub-
ber industry; and 

(e) whether there was any rt:com-
mendation from Rubber Board for 
enhancing Rubber Cess. if so, when? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) The price of RMA IV 
grade of natural rubber which was 
about Rs. 26 per kg. in July. 1989 and 
around Rs. 23 per kg. in Ju1y, 1990 
is at present Rs. 20.25 per kg. which 
can be considered as remunerative 

(b) The Government is taking all 
pos~jble ~teps to safeguard the inte-
rests of the ,erowers, including regu-
lar updation of the bench mark price 
for rubber. 

(c) to (e) Yes. Sir. The present 
ceiling on rubber cess is proposed 
to be increased from fifty paise per 
kg. to Rs. 2 per kg. though im-
mediately the ce,s may not be fixed 
at Rs. 2 per kg. The propo\ed re-
vision of cess is to generate ade-
quate funds for implementing various 
development scheme..') for the rubber 
plantation industry. with a view to 
achieving self-sufficiency in rubber 
production at the ear)jest. The Rub-
ber Board had also recommended en-
hancement of the rubb-..:r cess way 
hack in 1985. ~, .. ") 

ProblelM of SCs /STs in ~_a.~ 

3883. SliRlliET RAM: \ViJI the 
Minister of FINANCE be pJea"ied 
to state: 

(8) whether a meeting under his 
Chairmanship was held on 16 June. 
1990 with the All India SC & ST 
Bank Employees Confederation to 

discuss the problems of SCIST work-
ing in Public Sector Bank"i, if so. the 
details thereof; and 

(b) the steps taken by Government 
to redress the problems of SCjST 
bank employees? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) No, 
Sir. 

(b) Does not arise. 

Consumption of Petrol 

3884. SHRI SANAT KUMAR 
MANDAL: Will the Minister of 
FiNANCE be pleased to ~tate: 

(a) whether as ('ne of the measures 
to cut down non-plan expenditure. 
his Ministry has imp0"ied any limit 
for consumption of petrol for each Staff 
Car used by the various Ministries I 
Departments of the Government of 
India for official purposes monthly; 

(b) if so, what and how it is going 
to be ~trictly ('nforced (:nd its eva')ion 
ch~~ked: 

(c) whether he i ... aware that bureau-
crats working in the ministrie"i which 
run Public Sector Enterprises have 
begun using vehicles belonging to the 
PSU<; for which no limit hns been 
pre"cribed: and 

(d) if "0. thl: ~tep5 taken in this re-
gard. 

THE MINISTER OF FINANCE 
(PROF. T\-fADHU DANDAVATE): 
(a) to (d) Instructions have been 
issued recently to all Central Govern-
ment Department" that they 5-hould 
reduce their overall consumption of 
petrol diesel by 20 0 {, over the con-
sumption in 1989-90. Departments 
ha\c also been instructed to closely 
monitor the consumption of pe.troll 
die ... cl in order to ensure complIance 
of the Government's directive in ac-
cordance with the format prescriber' 
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These instructions are also applicable 
to the Public Sector Undertakings. 

The existing C~ntral Government 
Staff Car Rul~ permit the use of staff 
car of Public Sector Undertakings by 
Government officials under some 
conditions. Instructions have been 
issued reiterating strict compliance of 
these Rules. 

The mileage done by the staff cars 
of Public Sector Undertakings for 
official work by Government, is also 
required to be accommodated within 
the overall ceiling prescribed for 
petrel consumption. 

.... t t t ..... . ' \ '-..) ..... 
Wharton Report 

3885. SHRI SANAT KUMAR 
MANDAL: Will the Minister of 
FJNANCE be pleased to state: 

(a) whether Government have ex-
amined the Wharton Report accord-
ing to which Indian public enterprises 
have been borrowing desperate1y on 
promissory notes which are redeema-
ble instantly on demand; 

(b) whether according to this Re-
port. top international rating and 
evaluation agencies are pe~simistic 
about India's ability to service its 
external debt: 

(c) whether the demand for foreign 
goods virtually entrenched as a per-
manent feature of the Indian eco-
nomy; 

(d) whether the lending rates har-
dening for India are having its impact 
on the banks which lend to India; 
and 

(e) if so, how Government propose 
to meet this alarming situation '! 

THE DEPUTY MlN1STER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRD: (a) to (e) 
The Government have no knowledge 
about any report titled "Wharton Reo-
"'rn't'~ !published on the subject. 

Tea PIantatiou. 

3886. SHRI B. N. REDDY: WiU 
the Minister of COMMERCE· be 
pleased to state: 

(a) whether Government propose to 
tap new fields where tea could be 
grown for domestic use: and 

(b) if so. the etIorts made in this 
regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CO~fMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) and (b) To increase the 
production of tea in the country, 
Government has introduced a New 
Tea Unit Financing Scheme for tea 
plantation in non-traditional areas 
like Orissa. Manipur. Arunachal 
Pradesh. Meghalaya. Naga land and 
Mizoram. Under this scheme, loan 
and subsidy at tbe rate of Rs. 40.000 
per hectare and Rs. 25.000 per hec-
tare rc;spective.ly is P!"ovi,delt for. 

,. - c-;~-bl', 

Completion 01 VSP 
3RR7. SHRI B. N. REDDY: 

SHRI I. CHOKKA RAO: 

WiH the Minister of STEEL AND 
MINES be pJeased to state= 

(a) the estimated cost of the Vizag 
Steel Plant and the amount spent so 
far thereon together with the amount 
required for completing the same; 

(b) the time by which the said plant 
is likely to be completed in all res· 
pects; and 

(c) the number of local persons 
employed in the said peoicel and 
their percentage to the totJ11 persons 
employed? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVlL A VI· 
ATION (SHRI ARJF MOHAM· 
MAD KHAN): (a) The approved 
c~t estimate of V.S.P .• based OD IV 
Quarter. 1987 prices, is b. 6,849.70 
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crOre8. The total expenditure upto 
31-'·90 was Rs. 6.149.65 crOTes. The 
project cost is under revision. 

" (b) By 1992. 
. (c) This information is not avail-

able because statistics based on regi-
onal origin of the emplo},ees are not 
maintained. 

1(9 -
Produetioo, COIBIIDpdon and Export 

of Tea 
3888. SHRI KAlLASlI MEGH-

WAL: wm- the Minister -0£_. COM-
MERCE be pleased to state: 

(a) Government's estimates for the 
production. domestic consumption and 

exports of tea during 1990 both in 
value and weight to rupee areas and 
hard currency areas; and 

(b) how these estimates compare 
with actual figures of production. do-
mestic consumption and exports dur-
ing the last three years? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) and (b) The estimated 
production. domestic consumption and 
export of tea during] 990-91 in quan-
tity and v:.1lue terms along with the 
actual figures of the same for the last 
three years are given as under:-

Qty. Million Kgs. Value Rs. Crores 

1990-91 

1989-90 

1988·89 

1987-88 

-Provisional. 

Produc-
tion Qty. 

730.00 

702.81'" 

682.67* 

677.85 

Domestic 
Consump-
tion 
(Qty.) 

500 

475 

460 

445 

Export 

Qty. Value 

230.00 1050.00 

202.81 905.00 

208.82 644.26 

207.57 621.82 

Exports to Rupee areas and General Currency areas during the last three 
years is as under :-

1989-90 

1988-89 

1987 .. 88 

-Shipment Licence figures. 
12-3 LSSIND/90 

Rupee Areas 

Qt)'. Value 

131.06'" 601.58 

105.75'" 311.23 

103.90 305.81 

General Currency Areas 

Qty. Value 

71.75 303.42 

103.07 333.03 

103.67 316.01 
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~ IDIport of Tmplate Waste r .~. '(it r ~ ~ Keraia NRI GrowIa Fuad 
- l - --3889. SHRI S. C. VARMA: Will 3891. SHRI ~LAPPALLY 

the Minister of COMMEkcE be RAMACHANDRAN:illthe Minis-
pleased to state: ter of FINANCE be pleased to state: 

(a) whether the import of tinplate 
waste has increased during the last 
two years on account of shifting of 
this item from restricted list to OGL; 
and 

(b) if so, the steps proposed to be 
taken by Government to check the 
unbridled import of tinplate waste 
which is resulting in loss of foreign 
exchange and curtailment of install-
ed indigenous capacity? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ((JMT\1I:RCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) and (b) "Tm Plate Waste·' 
as such is not classified under Indian 
Trade Classification and as such im~ 
ports statistics are ~"t separately 
maintained for this ;tem. 
r \ '.... to:,:\ J' ./ t" ~ ~ "-6 .. I : ~ 
Export of Vege&ble from Kerala to 

Kuwait I 
3890. SHRI MULLAPPALL Y 

RAMACHANDRAN: Will the Mini-
ster. of COMMERCE be pleased to 
state: 

(a) whether Government have re-
ceived any reports on the quantity 
and value of vegetables export from 
Trivandrum that has been adversely 
affected by the developments in 
Kuwait; 

(b) if so, the details thereof; and 
(c) what was the average quantity 

and value of vegetables and other 
commodities exported to Kuwait 
from Trivandrum per month? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) and (b) It is too early to 
guage the likely adverse impact of 
the developments in Kuwait on vege-
table exports from Trivandrum. 

(c) The information is being collec-
ted and will be laid on the Table of 
the House. 

(a) the number of schemes submitt-
ed by the Kerala Government for 
Central/RBI clearance to tap NRI 
funds: 

(b) whether the Kerala NRI Growth 
Fund scheme to mobilise finances 
from Non-resident Indians in United 
States and in West Asia has been 
cleared by RBI; 

(c) the foreign exchange expected 
to be earned from the scheme; and 

Cd) how is the fund proposed to be 
administered? 

TIlE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) to (d) The information is being 
collected and will be laid on the 
Table of the House. 

. ) ? .~ .,~ c_ \'" ~ -- ~ ~ 
Baddog of Reservec1 Poses in A ....... 

Bank 
3892. SHRI ANADI CHARAN 

DAS: Will the Minister of FINANCE 
be pleased to state: 

(a) Whether there is huge backlog 
of reserved posts for promotions in 
the Andhra Pradesh Bank: 

(b) jf so, the backlog in promotion-
al posts as on 30 June, 1990 and the 
steps taken or proposed to be t&ken 
by Government to dear this backlog; 

(c) Whether any representation has 
been received by Government from 
the All India Scheduled Castes/Sche-
duled Tribes, Backward Classes and 
Minority Employees Welfare Asso-
ciation with regard to non-implemen-
tation of guidelines and the huge 
hacklog in promotions: and 

(d) if so, the action taken by Gov-
ernment thereon? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHAST1lI): <a) to (d) 
.Andhra Bank bas reported tltat al 
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on 30-6·1990 it had a backlog of 166 
reserved vacancies to be filled by 
promotion from Qerical to Officer 
cadre of the Bank and that the same 
has since been cleared by promoting 
sufficient suitable persons with effect 
from 6-8-1990. 'r"I -1 ' 

If;> • J "\ 

IIDpOI1 of Fire Protedioo ~~nt 
3893. SHRI _ Y. ~ SREENI'lASA 

PRASAD: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the imports of the fire 
doors and windows by Indian Ship-
yards have been increasing during the 
last three years; 

(b) if so, the details of import 
licCll<;es issued during the period to 
Indian Shipyards and other bodies or 
firms; and 

(c) the present rules under which 
imports of such items are covered 
within the policy framework? 

THE MINISTER OF STATE IN 
mE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a). and (b) A statement indi-
cating details of imports of Fire Pro-
tection doors and other related equip-
ment is given below. 

(c) Import of fire doors and vdn-
dows is allowed only against specific 
licences. 

STATEMENT 
Details of Imports of Fire Protection 
doors and other related equipments 
during 1987-88, 1988-89 and 1989-90 

COCHIN SHIPYARD LIMITED 

Year 

1987-88 
1988-89 

1989-90 

Imports 

Nil. 
217 Nos. class A & B 
Doors for Ship No. 
007 imported from 
Sweden. Price Rs. 
14.5 lakhs (SEK 
636111). 
Nil. 

HINDUST AN SHIPYARD LIMITED 

Year 

1987 
1988 
1989 

Imports 

Rs. 6.25 lakhs. 
Rs. 5.10 lakhs. 
Rs. 8.43 lakhs. 

For construction of 4 Nos. offshore 
Patrol .vessels for Indian Navy, fire 
protectIOn doors and pannels imported 
for a value of Rs. 65,39,130 were sup-
plied by the Indian Navy as a part of 
the Material Package. 

HOOGHLY DOCK & PORT 
ENGINEERS LIMITED 

1987-88 
1988-89 

1989-90 

Nil. 
One set for 400 Pass-
enger Vessel for A&N 
and for Lighthouse 
Vessel was ordered 
during 1988-89 at a 
cost of Rs. 6.90 lakhs 
(FOB). 

Nil. 

CoDstrudion of New H~ by 
ITOC -
~---

3894. SHRI PRAKASH V. PATIL: 
Will the Minister- of TOURISM be 
pleased to state: 

(a) whether India Tourism Develop-
ment Corporation proposes to cons-
truct new hotels for low budget tourists 
in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MlNISTR Y 
OF TOURISM (SHRI SATYA PAL 
MALIK): (a) and (b) ITDC's 
Annual Plan for 1990-91 includes a 
lumpsum provision of Rs. 400 lakhs 
for new schemes. including low budget 
hotels. The location of these hotels 
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has not been identified so far. This (b) the genesis of 'badIa' system 
will depend upon availability of suita- and its impact on money market; 
ble site and economic viability of the h k if 

roO ct. (c) what c ec , any. exer-
P :Je " ~~ ~ cised over the C)ource of funds with 
E-~~ of long distaace Televi- which big bull operators and large 

-------:- T •• .. ~- - - 'badIa' brokers in the stock markets 
aoo lIIII8IDSSIOD are operating; 

3895. SHRI PARASRAM BHAR-
DWAJ: Will the Minister of IN-
FORMATION AND BROADCAST-
IN G be pleased to state: 

(a) whether Government have ex-
plored the possibility of the Delhi 
Doordarshan receiving long distance 
programm~ from TV stations as far 
away as the USSR, China and South 
East Asian countries under certain 
conditions; and 

(b) if so, the details regarding the 
findings of experts in this regard? 

THE MINISTER OF IN FOR-
MA TION AND BROADCASTING 
.-'\ND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
P. UPENDRA): (a) and (b) It is 
very much possible for Doordarsban 
to receive, by use of appropriate faci-
bties and via satellite. TV program-
mes originating from tbe foreign TV 
stations. This is in fact how Doordar-
sh3n telecasts, from time to time. live 
important international events from 
other countries. There have. however, 
been instances when TV signals were 
received on their own in some parts 
of India from distant countries 
through a freak phenomenon caused 
by abnormal atmospheric conrlitions 
especially during high sun spot ac.ti-
vity. These instances arc very occa-
sional and the TV signals received 
are generally weak and irregular. , r,.. , <' 1"',,,>" ~ '"..... -tu l \'. '" "r f ." 

BadIa S"'_' 

3896. SHRI SHANTARAM POT-
DUKHE: -wm--me-mn1S1ei--of 
FINANCE be pleased to state: 

(a) whether the -dual badia' system 
now in operation on the stock ex-
chaops is helping buDs; 

(d) whether Government propose to 
discontinue such 'badIa' system; and 

(e) if not, the reasons therefor? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (e) 
Infonnation is being collected and will 
be laid on the table of the House. 

Deposits 01 SBI 

3897. SHRIMAII YASUNDJIARA 
RAJE: Will the ~finister of FINAN-
CE be pleased to state: 

(a) whether there is decline in ~e 
deposits of the State Bank of India 
(S8I) as compared to other banks; 

(b) if so. the reason therefor: 

(c) whether the SBI lLls any pro-
posal to increase the rate of interest 
on certificate deposits; and 

(d) if so, the reasons therefor and 
its effect on the deposits of the Bank? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): <a> to (d) 
State Bank of India has denied any 
decline in their deposits as compared 
to other banks. They are also not 
having any proposal to increase the 
rate of interest. on Certificate of 
Deposits. after baving taken into 
account the econonue8 of issuing of 
such certificates by them. 

~,-7 :r---- t ~ 

Expb'adoa of MIaenIa hi Rajaldlaa --- ---____ 
3898. SHRIMATI VASUNDHA· 

RA R.AJB: - 'WilI -" the Mmuter--cf 
STEEL AND .MINES bo pleaaed to 
state: 
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(a) the names of Central & State 
Public Undertakings engaged in the 
exploration of minerals in Rajasthan; 

\ 

(b) the work done by those Public 
Sector Undertakings in the Seventh 
Plan period; 

(c) whether any special scheme has 
been prepared any programme drawn 
to increase the mineral exploration in 
Rajasthan by those Public Sector 
Undertakings in Eighth Plan: and 

(d) if so. the details thereof? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VIA-
nON (SHRI ARIF MOHAMMAD 
KHAN): (a) to (d) The information 
is being collected and will be laid on 
the Table of the House. 

Export 0( Medidnal Plants 

3899. SHRIMATI VASUNDHA-
RA RAJE: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether Government propose 
to mcrease the export of medicinal 
plants during the current financial 
year; 

(b) if so. the quantum of different 
kinds of medicinal plants proposed to 
be exported to different countries; 
and 

(c) the amount of foreign exchange 
expected to be earned by ex porting 
those medicinal plants? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CO:rvi~fERCE 
(SURI ARANGIL SHREEDHA-
RAN): <8> Yes. Sir. 

(b) and (c) The Basic Chemicals. 
Pharmaceuticals & Cosmetics Export 
Promotion Council (CHEMEXOL). 
Bombay has proposed an export tar-
set of Rs. 95 crores for export of 
medicinal plants during 1990-91. No 
separate tarpt for each individual 
Item of medicinal plant bas, however. 
been fixed. 

Royalty rate of Minerals in R2!i-" 
~ - -_ 

3900. SHRIMATI V AS UN DHA-
RA RAJE: Will the Minister of 
STEEL AND MINES be pleased to 
refer to the reply given on 20th 
April. 1990 to enstarred Ouestion 
No. 5823, re: royalty on minerals in 
Rajasthan and state: 

(a) whether the recommendations 
of the Study Group in respect of the 
revision of royalty rate of minerals 
deposited in Rajasthan bas been taken 
into consideration by Government; 

(b) if so, the specific recommenda-
tions made by the Study Group; and 

(C) the ~tep~ taken by Government 
to raise the royalty rate of minerals 
in Rajasthan? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL AVIA-
TION (SHRI ARIF MOHAMMAD 
KHAN): (a) to (c) The recommenda-
tions of the Study Group for revising 
the rates of royalty wherever consi.-
dered necessary. in respect of minerals 
other than coal, lignite. sand for stow-
ing and minor minerals, are under 
consideration of the Government at 
present. After consideration. the 
specific rates will be notified by the 
Central Government in due course. 
The ra tes of royalty so notified are 
uniformly applicable throughout the 
country. 
[Translation] \ 'I ~ - ~", 
Visit of Ministers, Secretary and Hip 
Offidals from Foreign Countties for 

Trade Promotion 

3901. SHRI RAJVEER SINGH: 
Will the - 1vfiilisfer of COMMER-
CE be pleased to state: 

(a) the total number of Ministers. 
Secretaries and high dticials from 
foreign countries who visited India 
during 1989 for promotion of trade 
with their countries; 

(b) the names of the countries 
with whom agreements have been 
signed in this regard; and 

(c) the subjects on which agree-
ments have been signed? 
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CO"ias'Service at Jaipur Airport I ~ (a) whether for discharging inter-
~- -- - national debt, the nation has to create 

3902. SHRI GIRDHARILt\L BHA- surpluses in foreign exchange· 
RGA VA : WUI the Minister of ' 
COMMERCE be pleased to state: (b} if so, the steps taken in this re-

(a) whether the facility of con-
tainer service has been provided at 
Jaipur in view of large scale export 
of readymade garments: 

(b) if not. the reasons therefor: and 

(c) when the facility of the con-
tainer service is likely to be rrovided 
by Government at Jaipur? 

THE MINISTER OF ST A TE IN 
THE MINISTRY OF COMMER-
CE (SHRI ARANGIL SHREE-
DHARAN) : (a) to (c) With a view 
to facilitating exporters located at 
Jaipur, a Container Freight Station 
(CFS) has already been set up at the 
instance of the Government of India 
by the Rajasthan Small Industries 
Corporation (RAJSICO), who are 
also the managing agency for the 
Jaipur Air Cargo Complex. The sea 
containers duly stuffed can be trans-
ported either via Delhi lnland Con-
tainer Depot or directly to gateway 
ports of Bombay and Jawahar Lal 
Nehru Port depending upon the re-
quirements 0( the shippers. However, 
due to paucity of requisite direct air-
capacity and infrastructural facilities. 
air containers for loading of export 
consignments are largely not availa-
ble in the inland Air C..argo Com-
plexes including Jaipur. 

, ( 
[EnsliS'h] 

Foreip ExdlaDp EamiDa by DnII ........, 
3903. )sHRI P. NARSA REDDY: 

(SHRI MANORANJAN 
BHAKATA: 

Will the Minister of FINANCE be 
pleased to state: 

13-31SS/ND/90 

gard; 
(c) whether drug industry or some 

other indust!) makes a solid contri-
bution in earning foreign exchange; 
and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and 
(b) Since international debt is in-
curred in foreign currencies, debt ob-
ligations will have to be discharged 
in foreign currency. To di~charge 
such debt obligations, steps are taken 
to augment foreign exchange earnings 
and save on expenditures in foreign 
exchange. Such steps include import-
restraint, export-promotion. improve-
ments in invisible earniIlgs etc. 

(c) and (d) Out of the estimated 
total foreign ex~hange earnings of 
Rs 27.681 47 crores from export of 
comrnoditiel) in 1989-90. drugs and 
pharmaceuticals industry contributed 
Rs. 651.7 crores. The other principal 
commodities which contributed more 
than drugs and pharmaceuticals are 
tea. marine products, iron ore, leather, 
gems and jewellery, rubber & glass 
products. cotton iabrics, readymade 
g.arments and petroleum produc~ 

I (_"Q - ! 

Checking of Industrial sickness by 
BlFR 

3904 SHRI SANAT KUMAR 
MANDAL: Will the Minister of 
P'lNA NeE be pleased to state: 

(a) whether the performance of the 
Board for Industrial and Financial 
Reconstruction (BIFR) to rejuvenate 
the sick industries in West Bengal 
has been satisfactory, if so, the de-
tails thereof~ 

(b) whether Gove~ment p":'P;>8e 
to make amendments 1D the eXIsting 
legislation to make the Board more 
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effective in checking industrial sick-
ness, if so, the details thereof; and 

(c) the total expenditure iocurred 
on this Board since its in:eption up-
til June 30} 1990. ye.u-wise? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) BIFR 
has been set up under the Sick Indus-
trial Companies (Special Provisions) 
Act. 1985 to tackle the problem of 
industrial sickness in respect of large 
and medium scale c{lmpanies in the 
private ~ector. The performance of 
the Board in West Bengal as seen 
from the detaih of references register-
ed under Section 15 of the Act and 
disposal as on 31-7-90 in the State is 
given below: 

I. References registered 
2. Dismissed as not main-

tainable 
3. Effective regis tration (J -2) 
4. Approved uls 17(2) after 

the Board have satisfied 
that the company con-
cerned can make its net-
worth positive on its own 
within a reasonable pe-
riod. 

S. Schemes sanctioned uls 
18(4) 

6. Draft schemes formula-
ted and sent for consent/ 
comment 

7. Winding up recommen-
ded u/s 20(1) (including 
one case ordered for sale) 

8. Prima-facie opinion for-
med for winding up and 
show-cause notice issued/ 
objections, suggestions, 
called for 

9. References from Supreme 
Court/High Court (dis-
posed) 

TOTAL DISPOSAL: 

115 

14 
101 

12 

7 

7 

12 

14 

52 

(b) Yes, Sir. Certain observations 
regarding functioning of B]FR have 
been made and suggestions from 
various quarters received recommend-
in cr changes in the Sick Industrial 
C;mpanies (Special Provisions) Act. 
1985. The suggestions made for 
changes in the Act will be considered 
when amendments to this Act are 
proposed. 

(c) The total expenditure incuned 
on BIFR since its inception upto 
30th June, 1990 year-wise is given 
below: 

Year 

1986-87 
1987-88 
J 988-89 
1989-90 
1990-91 (30/6) 

TOTAL 

Expenditure 
(Rs.) 

69,03,231 
92,53,298 

110,57,163 
146,37,358 

46,25,988 

464,77,038 

Japanese Credit to Natioal H.I IU! I 
Bamk---

-~ .. -
3905. SHRI K. S. RAO: Will the 

Minister 8r FINANCE -be pleased to 
state: 

(a) whether the Overseas Economic 
Co-operation Fund of Japan has 
agreed to extend credit to the National 
Housing Bank; 

(b) jf so, the amount proposed to 
be made available fer the purpose 
and details of the terms thereof; and 

(c) the details of the urban sector 
housing proposed to be financed 
through this assistance and the num-
ber of families likely to be benefit-
ed thereby? 

THE DEPUTY 
THE MINISTRY 

MINISTER IN 
OF FINANCE 
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(SHRI ANIL SHASTRI): (a) Yes. 
Sir. 

(b) The Government of Japan has 
pledged OECF assistance of Yen 
2970 million to the Government of 
India for the Project. OEeF loan 
assistance is given at an interest rate 
of 2.5%' with a repayment period of 
30 years. including a 10 year grace 
period. 

(c) This line of credit is proposed 
to be utilised for providing funds 
for housing to medium income group 
families. The maximum size of the 
housing unit for which funding will 
be provided will be 40 sq. m. It is 
expected that about 6,400 families can 
be assisted under this Project. 

Export of Fish' ~ Dr; ~~h 
3906. SHRI RAM NAIK: Will the 

Mifllster of COMMERCE be pleas-
ed to state: 

(a) the amount of foreign exchange 
earned by the export of fish and dry 
fish during 1988-89 and 1989-90: 

(b) whether Government propose to 
make any arrangements to directly 
purchase the fish caught by the small 
fishermen and export the catch them-
selves to give maximum benefit to the 
fishennen; and 

(c) if so, the steps taken or propos-
ed in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMER-
CE (SHRI ARANGIL SHREE-
DHARAN): (a) The amount of 
foreign exchange earned by exporting 
fresh/frozen fish and dried fish dur-
ing the last two years were as fol-
lows:-

I 988-89-Rs. 3241.21 ]akhs 
1989-90-Rs. 4820.28 lakhs 
(b) Government have no proposal 

to directly purchase fish caught by 
tbe small fisbermen and export the 
catch. 

(c) Does not arise. 

,( . 
Subsidised FiD8Iu .. iaI Sssistaoee for 
p~ F~ and Rabbitory 

3907. SHRI P. R. KUMARAMAN-
G ALAM: WIll the M lDIster of 
FINANCE be pleased to state: 

(a) whether poultry farming and 
rabbitory have been accepted as rural 
industry; 

(b) whether the National Bank for 
Agncwture and Rural Devclopment 
(NABARD) makes available subsi-
dised financial assistance for the pur-
pose; and 

lc) if so, the details thereof and the 
number of such units which have been 
given financial assistance in Salem 
District. Tamil Nadu during the last 
three years, yearwise? 

THE MINISTER OF HNANCE 
(PROF.. MADHU DANDAVATE): 
(a) NatIOnal Bank for Agriculture 
and Rural Development (NABARD) 
has reported that in terms of Section 
2 of the NABARD Act, 1981, among 
other things, animal husbandry, dairy 
and pOUltry farming have been con-
strued as activities alli~d to 'Agricul-
[Ure' whether or not undertaken join-
tly with agriculture. NABARD pro-
vide~ assistance to Banks for financ-
ing animal husbandry scheme indud-
ing those for poultry and nWJbit farm-
ing under diversified purposes. 

(b) NABARD has further reported 
that it has been providing refinance 
assistance for financing various ani-
mal husbandry schemes including 
scheme for poultry and rabbit fann-
ing under diversified purpose. How-
ever. no subsidised financial assistan-
ce is envisaged under the scheme for 
poultry farming and rabbit rearing 
from N ABARD. 

(c) In view of (b) above the ques-
tion does not arise. 
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Probe illto workiDg oT NatiomP"-ed 
BaaWi) 

3908. SHRI_ . __ BA~A_Rl_- ~AL 
PUROHIT: Will the Minister of 
FINANCE be pleased to state: 

(a) whether most of the nationalis-
ed banks are in the red and they 
are hiding it under the secrecy clause 
of the Banking Regulation Act; 

(b) if so. the facts thereof; 

tc) whether Government propose 
to probe into the working of nationa-
lised banks and the Reserve Bank 
01 India through Parli:lmentary Com-
mittee; and 

(d) if not, the reasons therefor and 
ocher steps Government propcse to 
take to reVIew the working uf nationa-
lIsed banks and the Reserve Bank 
of India? 

THE· DEPUTY MINISTER IN 
THE MINISTR Y OF FINANCE 
(SHRI A1'.lL SHASTRI) : (a) to 
t(1). 1 he nationalised banks prepare 
(lIeU Balance Sheets and Profit & 
Los~ Accounts in the formats pres-
~flbe<1 m tne Third Schedule of the 
banking Regulation Act, 1949. In 
lerms of the Statutes governing these 
banks. their accounts are audited by 
the auditors who are qualified to act 
as auditors of a company under the 
Companies Act. 1956. As per the 
annual accounts published by 19 
out of 20 nationalised banks for the 
year 1989-90, the aggr~gate profits of 
these banks amount to Rs. 239.71 
crores as compared to the annoolised 
profits of the 20 nationalised banks for 
the year 1988-89 aggregating to Rs. 
203.28 crores. 

The nationalised banks are requir-
ed to function within the legislative 
frame-work by which they have been 
constituted. The annual report of 
each of these banks is laid before 
the Parliament as per the statutory 
requirement. The Consolidated Report 
on the working ()f these banks is 
also laid before ~he Parliament every 
year. The working of the banks is 

also. reviewed at the meetings of the 
Parliamentary Consultative Committee 
attached to Ministry of Finan~e and 
various other Committees of Parlia-
ment. c~ 

(\ )....- / )_:) 

IDDI Scheme to Encourage InchaItdes 
"-- ill ~_!:Id ~~ ~ 

3909. SHRI BANWARI LAL 
PUROHIT: Will the-- Mfm~ of 
FINANCE be pleased to state: 

(a) whether the Industrial Deve-
lopment Bank of India (lOBI) is 
~xplori!lg possibilities of encouraging 
Jnd~stnes m the backward regions in 
vanous parts of the COU!ltry; 

(b) if so. whether th~ lOBI has 
since identified the industries to be set 
up in the no industry districts in 
Maharashtra; and 

(c) if ~o, the details thereof? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (c) 
The lndu::,trial Development Bank of 
India (IDSI) has reported that it 
extends concessional financial assis-
tance for all new viable projects in 
notitied backward areac; and attaches 
high priurity to dispersal of industries 
and efficient development of backward 
areas. IDBI, jointly with Industrial 
Finance Corporation of India (IFCI) 
and Industrial Credit and Investmenr 
Corporation of India (lOCI). com-
missioned during 1982-86 a No In-
dustry District (NID) survey to iden-
tify industrial opportunities in 44 }'.'1Ds 
in various States. The study has re-
suited in identifying 122 projects in-
volving capital investment of Rs. 363 
crores with employment potential of 
20.000 persons. Gadchiroli District in 
Maharashtra was identified as a NID 
in 1985. The Di-strict was, however, 
not covered in NID Survey. 

lOBI have further repotted that all 
India Financial Institutions have set 
up the Maharashtra Industrial and 
Technical Consultancy Organisation 
Ltd. (MlTCON) for rendering indus-
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trial consultancy services in Mahara-
shtra. MITCON has so far prepared 
47 feasibility reports for setting up 
units in specified backward areas of 
Maharashtra, including one feasibility 
report for Gadchiroli. MITCON has 
also rendered preliminary consultancy 
services to some entrepreneurs from 
Gadchiroli for setting up of industrial 
units. 

3910. SHRI M. S. PAL: \ViIl the 
Minister of tOURISM be pleased 
to state: 

(a) whether Uttar Pradl!sh Gevem-
ment has sought central assistance for 
It" tourism development plan during 
1990-9 J and if so. the details thereoL 
and 

(b) if so, the assistance provided to 
.he State during the current year? 

THE MINISTER OF SlATE IN 
THE MlNISTR Y OF PARLIA-
MENTARY AFFAIRS AND MINI-
STER OF STATE IN THE MlNIS-
TR Y OF TOURISM (SHRI SATYA 
PAL MALIK): ~a) Yes, Sir. The 
Ministry of Tourism has prioritised 
(be following projects/schemes for 
extending financial assistance to the 
State of Uttar Pradesh during the year 
1990-91 :-

1. Way side fadIites at Khurja. 
Sitapur, Auriya. Khaga, Kalin-
jar. Lalitpur. Piprahwa. Bewar 
(Janpad Mainpur), AHgarh. 
Ramgarh, Mukteshwar in 
Kumaon region. Prempur. Ja-
soda. Mitersenpur. Murad 
Nagar. Mangd.lore, Brijghat. 
Jaswant Nagar. Babrala in 
8adayun. Mohamdabad and 
Ghatiaghat. 

2. Forest Lodge at Dudhwa 
National Park. 

3. Sound and Light Show at 
Agra Fort. 

4. Yatri Niwas at Haridwar. 

5. Tourist complexes at Bithoor. 
Najafgarh. Pipausi and Cha-
keri. 

6. Fast Food Counter at Shamli. 

(b) Project propsals alongwith de-
tailed estimates are awaited fwm the 
State Government. 

. ,.. 

Development of Toorj§.DJ in KomaoD 
(U.P.) by ITDC 

3911. SHRI ~f. S. PAL: Will the 
Minister of TOURISM be pleased to 
~tate : 

(a) whether the India Tourism 
Development Corporation has chalk-
~d out any plan to de" clop and pro-
mote tourism in the hills of Kumaon, 
espedally Nainital (Uttar Pradesh1; 
and 

(b) if so, the details thereof'! 

THE MINISTER OF ST ATE 
I N THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINI-
Sl ER OF STATE IN THE MINIS-
TRY OF TOURISM (SHRI SATYA 
PAL MALIK): (a~ No, Sir. 

(b) Does not arise. 

[T ran~lal iOIl] 
Transmission range of Jagdalpur 
Doordarsban Kendra in Bastar 

3912. SHRI ~fANKURAM SO-
DHI: Will the Minister cf INFOR-
MA TION & BROADCASTING be 
oIeased to state: 

(a) whether the transmission range 
of J agdalpur Doordarshan Kendra in 
Bastar is being extended: 

(b) if so, the details thereof and 
the number of villages Hkely to be 
covered; 

(c) whether its extension would 
enable coverage of all the villages 
in Bastar district and if not. further 
proposals of Government in this re-
gard: and 
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(d) the time likely to be taken for 
commissioning the transmitters in 
Jagdalpur and Kanker? 

THE MINISTER OF INI10RMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTA-
RY AFFAIRS (SHRI P. UPENDRA): 
(a) Yes, Sir. 

(b) and (c) The low power (100 W) 
TV tran~mitter at Jagdalpur is under 
replacement by a high power (1 
K W) TV transmitter with a service 
range of about 60 krns. On its com-
missioning. about 1370 vj])ages of 
Bastar district are expected to be 
brought under TV coverage. wholly 
or partially. It is the endeavour of 
the Government tv extend TV service 
to the remaining uncovered parts of 
the district also as expeditiously as 
possible, depending upon the availabi-
lity of funds for the purpose. 

&. 

(d) Whereas a low power (ICOW) 
TV transmitter h already functioning 
at Kanker. the establishment of the 
high power (1 KW) TV transmitter 
in replacement of the low power (100 
W) TV transmitter at Jagdalpur j" en-
visaged to be completed during 1991-
92. ,-,..-- c. 

• ."j 

Merger of a Nationalised Bank with 
another ~uch Bank i /)) 

3913. PROF. RASA SINGH 
RAWAT: 

"SHRJ lNDRAJIT GUPTA: 
8HRIMATI GEETHA 

MUKHERJEE: 

Will the Minister of FINANCE be 
pieased to state: 

(a) whether the Re~erve Bank of 
India has proposed the merger of 
one nationalised bank with another 
such bank: 

(b) if so. the main objective behind 
this move~ 

(c) wbcrther Government have re-
ceived a~y memorandum from the 

representative organisations of em-
ployees and officers of the Bank in 
this regard; and 

(d) if so, the steps taken by Gov-
ernment in this matter? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and 
(b) A poposa I from Res~rve Bank of 
India (RBI) in this regard was I'e-
ceived by the Government sometimes 
back. 

(c) Yes, Sir. 

(d) Government have considered 
the proposal and taken a deci~ion not 
to implement it at present. 

Setting up of TV Relay Stadon at 
J agtial / l\fetiapalli 

3914. SHRI J. CHOKKA RAO: 
\\/ill the - -Minbter of INFOJUJA-
TION & BROADCASTING be pleas-
ed to state: 

(a) whether there is any pr"po~l to 
estabHsh a T.V. rday station either in 
Jagtiat or in Metiapalli town in Karim-
nagar District: and 

(b) jf so. the time by which it is 
likely to be set up? 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTEROF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a' and (b) There is no approved 
~heme at present to establish a TV 
transmitter either in Jagtial or in 
j\.1etiapaUi. It is nevertheless the en-
deavour of the Government to extend 
TV service in tbe area as expedi-
tiously as possible depending upon 
the availability of funds for the pur-
pose. 
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Special T~ 01' 1.oag I, sche!Des / a~ivities could be wholly or 
0utsta1ldiDK Baak 1Loaus! A ~ (I C\r partIally discontinued and the resour-

3915. ~SHRI J. CHQKKA RAO~·. - -C:es ~oul~ be redeployed for better uti-
Will the Mmlster of FINANCE . 11sat1On In m~re n.eeded sectors. As 
pleased to state. be ~ ~e?ult of thIS review some of the ac-

. tlvltIes of the Reselfch & Reference 
(a) the number of cases of recovery Division have been identified for dis-

of huge amounts of loans sanctioned continuance. A final decision, how-
by the public sector banks to the insti- ever. has not been taken in this plaaer 
tutions, individuals. etc. all over the ! e'l' 
country. pending in courts for several CUliOtOms CleaI'ailU of Photographi~ 
years; and Films 

(b) whether Government propose to 
constitute special tribunals to deal 
with such cases? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) Re-
serve Bank of India has reported that 
the number of recovery cases pending 
with Public Sector Banks all over the 
country of Rs. 50 lakhs and above as 
on 31st March. 1989 was 1.361. This 
included pending suits, decreed suit~ 
and other recal1ed accounts included 
in protested bil1s account. 

(b) Government is already seized of 
the matter regarding setting up of 
Special Tribunals for the recoverY of 
banks' dues., 'I -

\ '-"\''\ t--- c' "."' ' ,,- . 
Closure of Research DIvIsioD of 

I&B Ministry 
3916. SHlU__.ll.ASANT SATHE: 

Will the Minister of INFORMATION 
AND BROADCASTING be oIeased 
to state: . 

<a> whether there is a move to close 
down research division of his Minis-
try; and 

(b) if so. the reasons therefor? 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): (a) 
and (b) A review of scbemes I actlvt-
tics was undertaken to identify those 
schemes/activities which have either 
lost their utility or which ha ve very 
little results to promise. so that such 

3917. SHRI KAMAL CHAU-
DHRY: WIll the MmiSfer ofINFOR-
MATION AND BROADCASTING 
be pleased to state: 

(a) the number of applications re-
ceived during the last eight months 
(ending 31 July, 1990) for customs 
clearance of Photographic Films and 
other materials, State-wise; 

(b) the number of applications 
cleared State-wise; and 

(c) the reasons of non-clearance of 
the rest of the applications? 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) to (c) The information is being col-
lected and wi]] be laid on the Table 
ot the House. \ ~~.' ~ ~'""' 

800rdiDg and Lodging Faciiides- Pro-
vided by ITDC in Punjab - ... 

3918. SHRI KAMAL CHAU-
DHR Y : \'Vitrttre -Mintster of TOU-
RISM be pleased to state: 

(a) the details of places in Punjab 
where boarding and lodging facilities 
are provided by the India Tourism 
Development Corporation or by 
Punjab Government: 

(b) the amount spent for the !]eve-
lopment of tourism in the State during 
the last three years: 

(c) whether there is any proposal 
under consideration of Union Gov-
ernment for development at toudst 
centres in Punjab; and 

(d) if so. the details thereof? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK): (a) ~ is presently not 
providing any boarding and lod2ing 
facilities in Punjab. The existing 
boarding and lodging facilities pro-
vided by Punjab Tourism Develop-
ment Corporation (PTDC) in the 
State are indicated in the Statement 
below. 

(b) ITOC's Annual Plan 199()..91 
does not include any schemel project 
for development of tourism in Pun-
jab, However. the Central Depart-
ment of Tourism released an amount 
of Rs. 49.27 lakhs during last three 
years to Govt. of Punjab for various 
sanctioned tourism projects. 

(c) and (d) In consultation with 
the State Govt.. the central Deptt. ftf 
Tourism has prioritised the following 

projects for development of 
in Punjab during 199()..91 :-

Sr. Name of the 
No. Scheme 

1. Wayside facilities at Na-
washehar between Chan-
digarh and lallandhar 

2. Wayside facilities at Bar-
nala 

3. Wayside facilities at Fa-
ridkot 

4. Wayside facilities at Ka-
purthala 

S. Tourist Complex at Bha-
tinda 

STATEMENT 

tourism 

Est;mll-
ted Cost 
(Rs. in 

lakh) 

10.00 

10.00 

10.00 

10.00 

15.00 

55.00 

Sr. 
No. 

Name of the Place Particulars of boarding and/or lodging 
(acilitie.'> 

1 2 

1. Amritsar 

2. Ludhiana 

3. Pathankot 

4. Neelo (Distt. Ludhiana) 

S. R.opar 

6. Nanpl 

7. Sirhind 

8. Anandpur Sabib 

International hotel with 55 rooms 

Amaltas Tourist Complex with 25 rooms, 
Bar and Restaurant. 

Gulmohar tourist Complex with 25 rooms, 
Bar and Restaurant. 

Queens Flowers Tourist Complex with 
6 rooms, Bar and Re!taurant. 

Pink cassia Tourist Complex with J 6 
rooms9 Bar and Restaurant. 

Kadamb Tourist Complex with 16 rooms, 
Bar and Restaurant. 

Maulsari Tourist Complex with 4 rooms, 
Bar and Restaurant. 

Champa Tourist Complex with 5 huts. 
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2 3 

9. Wagah (Amritsar) Chameli Tourist Complex with 4 rooms 
Bar and Restaurant. 

10. Madbopur Coral Tourist Complex with 4 rooms, Bar 
and Restaurant. 

11. Phagwara Blue Bells Tourist Complex with 5 rooms, 
Bar and Restaurant. 

12. Kartarpur Mognalia Tourist Complex with 4 rooms, 
Bar and Restaurant. 

13. Malout (Bhatinda) Silver Oak Tourist Complex with 2 rooms, 
Bar and Restaurant. 

14. Sangrur Khanauri Restaurant. 

15. lallundhar Clock Tower Restaurant. 

.... ,,. --- ... • 1001' Price of Natural Rubber 

3919. ~ROF--P-y J. KUlUEN: 
SHRI P. C. THOMAS: 

-
Will the Minister of COMMERCE 

be pleased to state: 

(a) the floor price of natural rubber 
at present; 

(b) when it was fixed; 

(c) whether there is a demand for 
revising the floor price; and 

(d) if so, the reaction of Govern-
ment thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) to (d) The Government 
does not fix any floor price for natu-
ral rubber, as the return to the grow-
ers with reference to the existing 
bench-mark price is sufficiently remu-
nerative. Moreover. the bench-mark 
price is regularly updated based on 
cost-study reports. 

The endeavour of the Government. 
however. is to safe~ard the interests 
of both the growers and the rubber 
consuming industry. 

14-3 LSS/ND/90 

Import of R.!~ber from ~aIaysia 
3920. PROF. P. J. KURIEN: Will 

the MiP ister of COMMERCE be 
pleased to state the total quantity of 
rubber imported from Malaysia during 
the last three years? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): The details of Rubber im-
ported from Malaysia during the last 
three years is as under:-

Year 

1987-88 
1988-89 
1~89-90 

to ,\ ( ,,0 0 , 

Quantity 
(in M.Ts) 

36.734 
47,468 
2~,050 

Wah'er of Debts of Fanners, Artisan. 
etc. in ~faharashtra 

39~1. SHRI SUDAM DATTATR-
YA DESHMUKH: Will the Minister 
of FINANCE be pleased to state: 

(a) whether Mahar3shtra Govern-
ment has submitted the scheme of 
waiver of rural artisans and agricul-
turists debts to the National Bank for 
Agriculture and Rural Development. 
if so. the details of the Scheme; 
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(b) whether. while waiving debts of 
farmers of Maharashtra. the condition 
of "Paisewari or Annewari" (Crop 
final estimates) is not to be taken into 
account; 

(c) whether there would be no wai-
ver of bank loans for artisans. if the 
artIsans reside in urban centres? 

(d) where most of the rural arti-
sans in Vidarbha Region had been 
traditionally residing in urbln centres; 
and 

(e) if so. whether these artisans 
would get the benefit of debt waiver? 

THF MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) National Bank for Agriculture 
and Rural Development (NABARD) 
has reponed that the M-aharashtra 
State Government has finalised the 
Agricultural and Rural Debt Relief 
(ARDR) Scheme for Cooperatives 
and the same is in general conformity 
with the Government of India's 
scheme. 

(b) In terms of the Central Scheme.-
the Manager of the Bank has to veri-
fy whether the villa,ge to which the 
borrower belongs has experienced bad 
crop year under the Annewari System. 

(c) to (e) Government of India has 
considered the issue of extending debt 
relief to weavers and artisans in ur-
ban areas and it has now been decided 
that these categories may also be in-
cluded within the framework of the 
present scbeme. In view; of the above 
decision. the artisans residing in such 
areas. will also be entitled to the 
bendit of debt relief. 

Tea Aactions 

3922.1s~ G. S. BASA V ARAJ : 
t SHRI RAM NAIK: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) whether Government propose to 
ftDlove the current restrictions on par-
ticil)ation in tea auctions; 

(b) if so, the main reasons there-
for; 

(c) whether there has been a tall in 
prices of tea offered in auctions; 

(d) if so, to what extent the tea 
prices have fallen; and 

(e) the steps being taken in this 
regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
{SHRI ARANGIL SHREEDHA-
RAN): (a) to (c) Due to appreciable 
fall in tea prices in the tea auction 
centres, the restrictions on partkipa-
tion in tea auctions have been with .. 
drawn. 

(d) and (e) There has been a fall 
between Rs 7 and Rs. 9 per kg. for 
different varieties in the different auc .. 
tion centres. Government is regular-
ly monitoring auction prices and keep-
ing a close watch on price situation. 
Export Policy for East Europe and 

~ '::- Soviet Uoioo , 
l ~ t I 

3923. SHRI G. S. BASAVAR.A): 
wm the Minister of COMMERCE 
be pleased to state: 

(a) whether Government propose to 
formulatc an aggressive export policy 
to tap vast potential markets emerg-
ing in East Europe and the Soviet 
Union; 

(b) if so. the details thereof; and 

(c) the time by which scheme is like-
ly to be implemented? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHRBEDHA-
RAN) : (a) to (c) Apart from the 
general alround thrust on export pro-
motion. Government is taking a num-
ber of measures to promote exports 
to the East European countries in-
cluding the USSR which is the moat 
important trading partner in this 
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region. These steps include (a) Greater 
marketing thrust in the changed eco-
nomic ctnvironment including more 
effective participation in trade fairs, 
exhibitions, buyer-seller meets, etc., 
(b) Promotion of direct contacts at the 
Commercial Enterprise level including 
increased inter-action between the 
business chambers of the two coun-
tries; (c) Diversification and t.xp'd.n-
sian of the structure of trade by add-
ing new items and increasing the vol-
ume thereof; and (d) Greater em-
phasis on new forms of economic 
cooperation like Joint Venture~. ('. L ~ 

i' ,... _ IJ..,. 

[TransAation] \ .._ 
f .' Poor Reception of T.V. Programme 

of Mujaffarpur, Sitamarhi, Da.. bbauga 
and Madhabani 

3924. SHRI BHOGENDRA JHA: 
I SHRI HUKMDEO NARA-

YAN YADAV: 
Will the Minister of INFORMA-

TION AND BROADCASTING be 
pleased to state: 

(a) whether complaints have been re-
~eived that the people of MujafIarpur. 
Sitamarhi. Darbhanga and Madhubani 
do not get a clear reception of T.V. 
programmes; 

(b) if so, the measure proposed to 
be taken by Government in this re-
gard; and 

(c) if so. the outcome thereof? 

THE MINISTER OF INFORMA-
TION AND BROAOCASTING 
AND MINISTER OF PARLIA~fEN­
TARY AFFAIRS (SHRI P. UPEN-
DRA): (a) to (c) The requisite infor-
mation is given in the statement be-
low. 

STATEMENT 
The details are given as follows:-

High Power (1 KW) TV Transmitter. 
M uzatJlI1'pur : 

No major problem bas been report-
ed about the functioning of the High 
power (I KW) TV Transmitter at 

Muzaffarpur. There have been. how-
ever. requests for augmentation of its 
power especially to improve TV ser-
vice in the northern parts of Bihar 
bordering Nepal. It is the endeavour 
of the Government to extend satisfac-
tory TV service to the uncovered / 
weakly covered parts of the country 
as expeditiously as possible. This ob-
jective can be, however. achieved only 
In a phased manner depending lIpon 
the availability of adequate resources 
for the purpose. 

Low Power (100 W) TV Transmitter. 
Sitamarhi: 

The transmitter antenna and the 
mast of the Low Power TV Trans-
mitter at Sitamarhi suffered a damage 
as a result of heavy gale and storm in 
June this year. The antenna was 
repaired and mounted, as an interim 
measure, on a mast of reduced height. 
This has adversely affected the service 
range of this transmitter. Action has. 
however, been initiated to rectify the 
situation. 

Low Power 000 W) TV Transmitter, 
Madhubani: 

The TV transmitter at Madhubani 
is at present functioning on reduced 
power because of a fault which deve-
loped in one of its sub-units. Action 
has been initiated to repair / replace 
the defective sub-unit. The perfor-
mance of this transmitter was also ad-
versely affected because of interruD-
tion in the power supply. A new 
Diesel Generator has since been pro-
vided at the transmitting Centre to 
overcome this difficulty. 

Low Power (l 00 W) TV 'i'rmzsmitteF, 
Darbhongo: 

The TV Transmitter at Darbhangd 
is reported to be functioning satisfa~-
torily. • ..... ,'..... , '. . , 

Loam adva.nced by RRBS in Madhya . .) ~ ~ ----
_;.-..;). .~-~ 

3925. SHRI .KANKAR MUN-
JARF: Will the Minister of 
F1NANCE be pleased to state the 
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total amount of loans advanced 
by regional rural banks under 
different schemes in Balaghat, Siwani 
and Mandla districts of Madhya Pra-
desh since 1987. till date, scheme-wise 
and year-wise? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): The Na-
tional Bank for Agriculture and Ru-
ral Development (NABARD) have 
reported that the da ta reporting sys-
tem does not generate the information 

district-wise but is collected purpose-
wise and Bank-wise. While the dis-
tricts of Balaghat and Mandla are 
covered by Mandla-Balaghat Kshc-
triya Gramin Bank, Chhindwara-
Seoni Kshetriya Gramin Bank covers 
the districts of Chhindwara and Seoni. 
The purpose-wise details of disburse-
ments made by Mandla-Balaghat 
Kshetriya Gramin Bank and Chhind-
wara-Seoni Kshetriya Gramin Bank in 
their respective areas of operation 
SInce 1987 are under:-

(Rs. in lakhs) 

Mandla-Balaghat Chhindwora-Seoni 
Purpose/ Year 

1987 1988 1989 1987 1988 1989 

ST (Crops) 0.17 2.82 0.02 4.97 7.66 19.19 
Term Loan (Agriculture) 14.49 80.57 1.35 109.10 58.64 64.46 
Term Loan (Allied) 12.07 0.86 28.31 26.62 37.46 
Rural ArtIsans 4.71 43.27 12.46 11.91 15.45 16.58 
Retail Trade 51.56 54.10 64.27 76.10 91.80 
Others 1.88 15.09 4.21 5.54 20.76 

TOTAL 84.88 126.66 83.88 222.77 190 01 250.25 

\ \, "" et{ r '~ ... 
[English] 

, ! 

1 ransfer of Officel's in MaJaajkhand 
Copper Project 

3926. SHRI KANKAR MIIN-
JARE: Will the Minister of STEEL 
& MINES be pleased to state: 

(a) the total number of gazetted 
officers in Malanjkhand Copper Pro-
ject in Madhya Pradesh and the num-
ber thereof who have completed five 
years services in this project~ 

(b) whether Government are consi-
dering to transfer those officials who 
have completed five years; and 

(c) if so, the details thereof and if 
not. the reasons therefor? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VlA-
TION (SHRI ARJF MOHAMMAD 

KHAN): (a) Malanjkhand Copper Pro-
ject (MCP) in Madhya Pradesh is \Jne 
of the units of Hindustan Copper Li-
mited, a public sector undertakIng un-
der Department of Mines. As such 
the officers are not classified as ga-
zetted. However. total number of exe-
cutives in MCP are as under:-

Class I 171 including 86 who have 
completed 5 years service 
in MCP. 

Class II 51 all have completed 5 
years service in MCP. 

(b) and (c) Transfer of employees 
of the company are made at company 
level and Government is not concern-
ed with the same. At present MIs. 
Hindustan Copper Limited have no 
policy of transfening an employee 
merely on the ground of completion 
of 5 years. 
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Sd:teme of UTI for Mobilisation of 
--savings 

3927. "SHRI P. NARSA REDDY: 
Will the "'MiIiister o~NCE be 
pleased to state: 

(a) whether the Unit Trust of India 
is considering any scheme for mobi-
lising savings to be repaid to unit 
holders after some passage of time 
in gold~ 

(b) if so, the details thereof, and 
(c) by when the Scheme will come 

into force? 

THE MINISfER OF fINANCE 
(PROF. MADHU DANDAVATE): 
(a) to (c) UTI haa proposed a ~cheme 
in 1988. The Government ha~ not 
so far approved the scheme. ("t 

c..~'-' ~. , , r ~ " I ' 
Clearance of Import Export Cargo 
3928. SHRI P. NARSA REDDY: 

Will the M"'mister of COMMERCE be 
pleased to state: 

(a) whether existing procedures in-
volved in transport and clearance of 
import and export cargo are cumber-
some. time consuming and expensive: 

(b) whether with the growth of con-
tainerisation. the cost of documenta-
tion has further increased; and 

(c) if so, the me3sures proposed to 
be taken by Govt. for further simplifi-
cation of procedures and documenta-
tion? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN) : (a) to (c) Information is 
being collected and will be laid {In 
the{"\ Tat1e of

l 
the House. _ ~ ,-' .,~ 

~~ r)cY-
CCI & E Notification 

3929. SHBL.liT.IAM RATHOD: 
Will the MInister of COMMERCE be 
pleased to state: 

(a) the names of items whose export 
have been considerably reduced from 
India as a result of Notification No. 
184/89 issued by CCI & E; 

(b) whether these items are being 
exported by joint yenture companies 
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of Indian origin from Thailand and 
Malaysia outplacing Indian Com-
panies; and 

(c) if so, the reaction of Govern-
ment in the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) Public Notice No. 184 
was issued to find out the real value 
addition involved in exports under the 
advance licensing regime. by taking 
into consideration value of all import-
ed inputs on the one hand against 
f.o.b. export realisation on the other. 
This scrutiny led to decline in the ex-
port of some items in the drug sector 
in p.uticular, such as Amoxvcillin 
Trihydrate, Ampicillm Trih}-drate, 
Cephallaxin Monohydrate. Eryth~o­
mycin Sterate BP which did not meet 
the minimum value addition require-
ment of 33°u as per Advance Licens-
ing Policy. 

(b) InformatIOn on the exports 
made by joint venture companies of 
Indian origin tram Thailand anci Ma-
laysia outpldcmg lndian companies is 
not maintamed. 

(c) Keeping in view the input costs on 
the one hand and export realisation on 
the other. the Headquarters Ac1vJnce 
Licensing Committee, in exercise of its 
powers, has recently reduced the mini-
mum value addition requirement for 
some of the above drug items to 25% 
to facilitate their exports under the 
Advance Licensing Scheme. 

rl'raJl~lationJ _ C) j._:) _' 

I.T.D.C~_~otels in !\Ietropolitan Cities 
3930. SHRI HARI SHANKAR 

MAHALE : Will the Minister of 
TOURISM be pleased to state: 

(a) the number of hotels under 
India Tourism Development Corpora-
tion in Bomb:lY. Delhi, Calcutta and 
Bangalore; 

(b) whether Union Government 
propose to set up more such hotels in 
these cities to promote tourism, and 

(c) if so, the time by which the deci-
sion is likely to be taken in this re-
gard? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISIER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK): (a) ITDC ;>resently 
operates 8 hotels in Delhi and one 
hotel each at Calcutta and Bangalore. 
It has no hotel in Bombay. 

(b) and (c) There is presently no 
proposal to set up any new ITDC 
hotel at Bombay. Delhi or BanJ!,alore. 
However, ITDC may be intere~ted in 
constructing a budget hotel in Calcutta 
provided a suitable site at reasonable 
rates is available to them and th~ pro-
ject is found commercially viable. 

4J-(1"..- "\ -.~ !( " :;).....-
Verification of Tribe Certificate of 

~mployees 

3931. SHRi HARI SHANKAR 
MAHALE: Will the Minjster of 
F1NANCE be pleased to state: 

(a) whether his MiniStry had issued 
instructions in September. 1989 to the 
banks including the UCO Bank to 
verify the tribe certificates furnished 
by their employees; 

(b) the action taken by each bank 
so far in this regard; and 

(c) the number of cases of furni4ih-
ing false certificates reported and the 
action taken against those employees? 

THE MINISTER OF FINANCE 
(pROF. MADHU DANDA V ATE): 
(a) Yes. Sir. 

(b) and (c) Information has been 
received from 22 of the 28 Public 
Sector Banks. While 2 banks viz. 
Andhra Bank and Dena Bank are re-
ported to have referred 9 cases to the 
Scrutiny Committee. Pune for verifica-
tion of the Tribe Certificates, the 19 
other banks are reported not to ba ve 
come across any such case so far. 

Bank of India. as on 31-12 .. 1989 
had 16 cases of alleged false Tribe 
Certificates. In one case concerned 
employee bas been removed from ser-
vice and tlte remaining 15 eases are 
lIDder investigation. 

[English) -< Yl_ 
Period of Paoel for AppoiDtmeDt or 

Members of 1Dc0me~tax AJmdIat. 
TriboQaI 

3932. PROE YADUNATH PAN. 
DEY: WiTI the Minister Of LA W 
AND JUSTICE be pleaSed to state: 

(a) whether tlJere is any period 
prescribC>'i for the panel/select list pre-
pared under Rule 4 of the Incom~tax 
Appellate Tribunal Member (Recruit-
ment and Conditions of Service) Rules 
1963: and 

(b) if so. the details thereof'? 

THE MINISTER OF ENeRGY 
AND MINISTER OF CIVIL A VIA-
TION (SHRI ARIF MOHAMMAD 
KHAN): (a) and (b) Yes, Sir. The 
life of the panel is normally 12 mon-
ths, extendable by 6 months in excep-
tional circumstances.. ..J..J 

..., If ( ,--

Seizure Or Sil~ ancI Gold in First 
Half of July, 1990 

3933. SIDU MADHAVRAO ~ 
DIA: Will the Minister of FINANCE 
be pleased to state: 

(a) whether officers of the various 
anti-smuggling agencies seized silver 
and gold during the first half of July. 
1990; 

(b) if so. the details of the gold and 
silver hauls made during the period 
indicating the value thereof separately; 

(c) whether any gangs of smuggJers 
have been found active and operative 
in the smuggling business; and 

(d) if so, the details thereof? 
THE MINISTER OF FINANCE 

(PROF. MADHU DANDAV ATE): 
(a) and (b) Yes, Sir. The quantity 
and value of gold and silver seneJ by 
the Customs authorities throughout 
the country during the first half of 
July. 1990 is given in the table below: 

Quantity Value 
(in kgs.) (Rs. in 

crores) 

Gold 237 8.04 
Silver lSJ066 10.64 

The above figures are provisional. 
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(c) and (d) Certain gangs working 
on behalf of and in co-operation with 
smugglipg syndicates located in cer-
tain foreign countries have been found 
to be active. 

1 
~,~ , 

Setting up of a Sponge Iron Plant by 
KlOCL in Ka~-' 

3934. SHRI H. C. SRlKANT-
AIAlJ : WIll the Minister of STEEL 
~ MINES be pleased to state: 

(a) whether the Kudremukh Iron 
Ore Company Limited has proposed 
to set up a sponge iron plant and a 
second pellet plant at Mangalore in 
Karnataka; 

(b) if so, the total capacity and esti-
mated cost of the above proposed 
pI~nts; 

(c) the details of the source of fin-
ance for these plants; and 

(d) by when these plants are likely 
to be completed? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VIA-
TION (SHRI ARIF MOHAMMAD 
KHAN): (a) Yes. Sir. 

(b) There is a proposal to set up a 
Soonge Iron Plant of a cap3city of 
0.75 million tonnes of HBI per year. 
KIOCL also have a proposal for ex-
pansion of capacity of iron ore con-
centrate from 7.5 million tonnes to 10 
million tonnes and of iron ore pellets 
from 3 million tonnes to 6 million 
tonnes per annum. 

(c) and (d) For the proposed 
Sponee Iron Plant. a detailed Pro-
ject Report (DPR) is being prepared. 
The expansion "roposa) is a]so yet to 
be considered by PIS. 

The precise implementation sche-
dule, mode of financing etc. wiJI be 
known after the DPR is ready and 
investment decision is taken on the 
proposals. 

"'I -' Advanced Tecbnology Centre for 
CoHee 

3935. SHRI H. C. SRlKAN-l=--
AIAH: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether Government propose to 
set up an advanced technology centre 
as a joint venture of the Union Go-
vernment, Coffee Board and some pri· 
vate firms at Bangalore; 

(b) if so, whether there is a demand 
to set up the proposed unit at Chikka-
magalur or Hassan in Karnataka in-
stead of Bangalore where coffee is ac-
tually grown; and 

(c) if so, Government's reaction 
thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) An idea of establishing 
a Centre for Advanced Coffee Tech-
nology as a joint venture involving the 
Centre for Technology Development. 
the Coffee Board. Government of 
India and coffee related industries has 
been mooted. 

(b) and (c) There is no demand as 
such to set up the centre at Hassan or 
Chikkamagalur ,~ 

P.1idpation of Casual Arti&ts ill 
Doordarsban/ AD India R~ 

3936. PROF. K. V. TH01vIAS: 
Will the Minister of INFORMATION 
AND BROAOCASTING be pleased 
to state: 

(a) the general direction given to 
Doordarsban and All India Radio for 
the participation of casual artists in 
the programmes; 

(b) whether complaint have been 
received that these directions are being 
violated; and 

Cc) if so. the action taken or pro-
posed to be taken in this regard? 
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THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI P. UPEN-
DRA): (a) General direction given 
to Doordarshan and All India Radio 
for the participation of the casual ar-
tistes in the programmes is to provide 
adequate opportunities to these artistes 
subject to their suitability for a pro-
gramme. quality of performance. the 
need for variety and programme re-
quirements; and 

(b) and (c) Whenever such com-
plaints are received. they are looked 
into and remedial action taken wher-
ever necessary. 

Fixation of Fee for Lawyers 

3937. SHRI C. D. GAMIT: WjIl 
the Minister of LAW AND JUSTTCE 
be pleased to state: 

(a) whether Government propose to 
fix the maximum and minimum limit 
for the fee charged by lawyers of Sup-
reme Court and High Courts: 

(b) if so. the details thereof; and 
(c) the time by which it is likely to 

be en forced? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VIA-
nON (SHRI ARIF MOHAMMAD 
KHAN): (a) No, Sir. 

(b) and (c) Do not arise. 

c ..,., ,.4") 
[Translation1 ~~\.\ " ... , ..p 
Pending Cases iD Supreme Court and 

High Courts 
3938. 'SHRI C. G. GAMIT! 

'SHRI MANIKRAO HOD-
LYA GAVIT: 

I SHRI GULAB CHAND 
KATARIA: 

I SHRI R. N. RAKESH: 
WiII the Minister of LAW AND 

JUSTICE be pleased to state: 
(a) the number of cases pending in 

Supreme Court and High Courts for 
the last 1 to 5 years. 5 to 10 years. 
10 to 15 years. 15 to 20 years and 
more than 20 years, separately; and 

(b) the steps being taken or propos-
ed to be taken by Government for dis-
posa1 of these cases expeditiously? 

THE MINISTER OF ENERGY 
A.ND MINISTER OF CIVIL A VIA-
TION (SHRI ARIF MOHAMMAD 
KHAN): (a) The avaihble informa-
tion is furnished in the Statement 
below. 

(b) Besides increasing the} udge 
strength. various steps like grouping of 
cases involving common question of 
law. constitution of special benches 
have been taken by the Government 
for speedy disposal of cases. The Go-
vernment have also constituted a 
Committee of three Chief Justices of 
High Courts to make an indepth ~tudy 
of problem of arrears in Court.; and 
to suggest remedial measures. 

STATEMENT 
Pending cases in Supreme Court and High Courts as on 31-12-1989 

Name of the Court 

t 

SUPREME COURT 
(**ReguJar Hearing matterc; only) 

HIGH COURTS 
1. Allahabad 
2. Andhra Pradesh 

No. of cases pending 

1 to 5 
years 

510 10 
years 

2 3 

·*\4948 **\8051 

226090 
33811 

134145 
3050 

Over 10 
years 

4 

**6430 

30245 
49 



217 Written Answers BHADRA 9, 1912 (SAKA) Written Answers 218 

1 2 3 4 

3. Bombay 76264 32870 8649 
4. Calcutta 84456 64752 21741 
S. Delhi 51128 23131 7600 
6. Guwahati 12050 3581 146 
7. Oujarat 37403 19737 2872 
8. Himachal Pradesh· 5117 3515 964 
9. Jammu & Kashmir 24924 6753 486 

10. Karnataka 40572 10409 619 
II. Kerala 46074 10005 17 
12. Madhya Pradesh 24313 3632 1230 
13. Madras 128704 40954 1463 
14. Orissa 19153 6321 633 
IS. Patna· 36510 7537 3635 
16. Punjab & Haryana 3770] 14059 1792 
17. Rajasthan· 35394 14006 956 
18. Sikkim 35 1 

Note : ·Indicate figures as on 30-6-89 
[English) ::: I Y : INFORMA TION AND BROAD-
Import of ModeI'D EqaJpmeats for CA~TING be ple~sed to sta~ the MinIDI detalls of advertIsements gIVen to 

"--~-- - the small and medium dailies and 
3939. SHRI HARIKEWAL PRA- weekly newspapers of Madhya Pra-

SAD: Wur-the Minister of STEEL desh during the last seven months? 
AND MINES be pleased to state: 

(a) the cost of the imported equip-
ments to be used in various mines in 
the current financial year; 

(b) the names of the countri~ from 
where the said equipmcnts have been 
imported; and 

(c) the plan of Government for the 
import of such sophisticated equip-
menta in futuro? 

THE MINISTER OF ENERGY 
AND MINISTER. OF CIVIL A VIA-
TION (SHRI ARIF MOHAMMAD 
KHAN): <a) to (c) Information is 
being collected and will be laid on 
tho Table of the House. .' ..I 

NxtitJ ~{~, " 
[TramItItfonl "'f 0 \ A..... .. t. ~ ... MedJ .. 
.,.."'..., New4 I II In, MadIa,. ...... ~-

'" ___ .,..,.-""116-

5940.. SHRI PYARBLAL KHAN-
DBLW AL: wm tho MisaWor of 

\5-3 lJIIJNI)I9O 

THE MINISTER OF INFORMA-
TION AND BROAOCASTING 
AND MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI P. UPEN-
DRA): The information is being 
collected and wi11 be laid on the Table 
of the House. t ~... t 

3941. SHRI PY ARELAL KHAN-
DEL WAL : Will the Minister of 
CAW AND JUSTICE be pleased to 
state: 

(a) whether Madhya Pradesh Go-
vernment bas proposed an amendment 
to Section 19 of the Hindu Macriage 
Act. 1955; and 

(b) if so. the details thereof and 
action being taken by Government 
thereon? 
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THE MINISTER OF ENERGY 
A 'N'D MINISTER OF CIVIL A VIA-
TION :SHRI ARIF MOHAMMAD 
KHAN): (a) Yes. Sir. 

b) The suggestion is to amend sec-
tion 19 of the Hindu Marriage Act. 
1955 so as to enable the women in 
Sind hi community to file a petition in 
the CO'Jrt where she is residing in case 
there is any dispute between her and 
her husband. This situation is pe':J-
1i Jr in the Sindhi community as mar-
riaoes are generally solemnised at the 
bridegroom's place. 

It is considered worthwhile to refe" 
the matter to the National Commi~­
sion for Women as and when c0nsti-
tuted for their views. 
[English] 
ReorganisadoD of F'dm Distribution 

, • Network 
3942. \ SHRI V. SREENIV ASA 

\ PRASAD: 
$HRI M V. CHANDRA-
\ SHEKARA MURTHY: 

Will the Minister of INFORMA-
TION AND BROADCASTING be 
!)leased to state: 

'a) whether the N3tional Film De-
ve'ooment Corporation (NFDC) pro-
"o~e to reorgani~e film distribution 
network in the country by exoelldinz 
it .. production and film financing acti-
vities; 

(b) if so, whether the NFDC bas 
s .. bmitted proposals to the Planning 
Commission for c~earance; 

(c) it so, the details of the pro-
'1OSals; 

(d) whether due to video piracy the 
'TFOC l>as f'i!ed to promote film 
ind 'stry: and 

(e) the reaction of the Government 
thereto with details of remedial mea-
~ures taken? 

THE MINISTER OF INFORMA· 
TIO~ AND BROAOCASTING 
.o\~D Mf"TISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI P. UPEN-
DRA): (a) Yes. Sir. 

(b) and Ie) The details of the pro-
posals of tho National FIlm Develop-

ment Corporation (NFDC) for the 
Plan outhy of the Corporation during 
Eighth Five Year Plan are given in 
tne statement below. 

(d) and (e) Video Piracy is posing 
a major problem in promoting the 
interests of the film industry. The 
lI.,J FDC. a long with Trade bodies of the 
Industry. have promoted a company 
cared 'INFACT' to help comb3t video 
piracy The State Governments have 
also been requested to take stringent 
action under the Copy Right Act to 
curb piracy. 

STATEMENT 
Statement showing proposed Plan out-

Jal' of the N.F.D.C. during the 8th 
Five Year Plan 

Activity 

FIlm FInancing and Pro-
duction 

Theatre Construction 
Import and Distribution 
Projects Replacements 

and Modernisation 

TOTAL 

(Rs. in 
lakhs) 
Proposed 
Plan 
Outlay 

3070 
1730 
1800 

300 

6900 
~ ~,,- '_ ~~ 

'latiooalisatioa of C~tlve Bub 
3943. SHIn MANIKRAO HOD-

LYA GAVIT: 
~RI R. N. RAKESH: 

Will the Minister of FINANCE be 
pleased to state: 

(3) the criteria followed for natiuna-
lisation of a co-operative bank; 

(b) whether any proposal is under 
the consideration of Government to 
nationalise some co-operative banks; 

(c) if so, the details thereof; 
(d) the names and number of co-

operative bUlb proposed to be .-
tionalised; and 

(e) the number and names of co-
operative banb which were acheduled 
durina tho l4st two )'jan? 
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THE MINISTER OF FINANCE 
(PROF. MADHU DANDA V ATE): 
(a) to (d). The Hon'ble Member is 
presumably referring to Urban Co~ 
operative Banks. These banks esta-
blished in the country are owned by a 
large number of members and each 
member has only one vote irrespective 
of the size of his shareholding. Such 
banks like other co-operative institu-
tions are based on principle of mutual 
heJp. The question of existence of 
any criteria to be followed for their 
nationalisation, as commonly under-
stood. does not arise. 

(e) Reserve Bank of India (RBI) 
has reported that 11 Urban Co-opera-
tive Banks have been included in the 
second schedule to RBI Act, 1934 
with effect from 1 September 1988 and 
there3fter no other Primary Co-opera-
tive Bank bas been scheduled till date. 
The names of 11 Primary Co-opera-
tive Banks are given below:-

1. Bombay Mercantile Co-opera-
tive Bank Ltd .. Bomba\ 

2. Saraswat Co-operative - Bank 
Ltd .• Bombay. 

3. Abhyudaya Co-operative Bank 
Ltd .• Bombay. 

4. Development Co-operathe 
Bank Ltd., Bombay. 

5. Janata Sah3kari Bank Ltd .. 
Pune. 

6. Shamrao Vithal Co-orerati\ e 
Bank Ltd.~ Bombay. 

7. Rajkot Nagrik Sahakari B.mi. 
Ltd.~ Rajkot. 

8. Kalupur Commercial Co-opera-
tive Bank Ltd., Ahmedabad. 

9. Surat Peoples Co-operative 
Bank Ltd .• Surat. 

10. Sangli Urban Co-operative 
Bank Ltd' 9 Sangli. 

I I. Rupec Co-operative Bank Ltd., 
~ __ (Pune. Sl'r' t~ ?<" ,\.. " ~ 
'- '" \ - ~~ ~ I ~ t 

News item "Gold Bats Worth 38 
Iakbe~ 

3944. ~HRI MANIKRAO HOO-1_ LYA GAVIT: 
SHRI R. M. BHOVE ~ 

Will the Minister of FINANCE be 
pleased to state ~ 

<a) whether the attention of Govern-
ment has been drawn -to the Sew&" item 

captioned HGold bars worth 38 lakhs 
seized" appearing in the Hindustan 
Times dated 7 August, 1990; 

(b) if so, the details thereof; and 
(c) the further action taken in the 

matter? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) to (c) The information is being 
col1ected and will be laid on the table 
of the House. .. • . '" 

... en"':; (" _ ..... 
"'~"t"- ,/\'C""" ,I t 

Inter-Bank Market in Foreign Cur-
rencies 

3)45. SHB.L_$tld.,1oITARAM POT-
D'CKHE: Will the Mmister of FIN-
A~ be pleased to state: 

(.1) \\hether the Reserve Bank of 
India has allowed an inter-bank mar-
ket in forejgn currencies on an experi-
ment~d b..lsis following a representation 
from the banks: 

(b) the international currencies in 
which thIS inter-bank market will deal 
in to start with: 

(10:) the mode of borrowing by these 
bank~ in the internatIOnal market; and 

,dl the manner in which these banks 
will deal \\ ith the currencies of the Gulf 
cl.)untric~ and their transactions wi:h 
the Gulf banks in the wake of the 
pn:sent West Asian crisis? 

THE DEPUTY MINISTER 11" 
THE MINISTRY OF FINANCE 
(5HRI A1\IL SHASTRI): (a) Yes. 
Sir. 

(b) To start with. the transaction~ 
will . be restricted to US dollars o~ly. 

(c) According to the Reserve Bank 
of India. the borrowings are in the 
form of temporary overdraft from over-
sea~ branches/correspondents to meet 
unforseen requirements in the normal 
~ourse of bu~iness. 

(d) The b;mks have been advise1 hv 
Reserve Bank of In::iia to deal in Gul r 

currencies on commercial considera-
tions. 
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AJIe&ed IIan&smeat or Penoa eaeet, 
fro .. Abroad by CutoaIs 0IIdaIs 
3946. SHRI MULLAPPALLY RA· 

MACHANDR.Al,i: Will the Minister 
of~CE be pleased to state: 

(a) whether Govemment have recei-
ved any complaints/regarding the har-
assment by Custo s officials of those 
persons coming h e abroad especially 
from the Gulf c tries; 

(b) whether y such cases of harass-
ment by Cust s officials have been 
reported fro Bombay or any other 
International Airport during 1989 and 
1990. if so" the details thereof; and 

(c) the steps proposed to be taken to 
protect the passengers from such har-
assment? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) to (c) The information is being col-
lected and will be laid on the Table of 
the House. 

[ T ransloti01l] 
Report of ~~ Renew 

3948. SHRI -C~I PASWAN: 
Will the Minister of .INFORMATION 
AND BROADCAstING be pleased 
to state: ;' 

I 

(a) whether the'Committee set up to 
review the Cinefoatograph Act. 1 Q52 
has subJDitted i,s report; and 

(b) if so, the main recommendations 
thereof and the reaction of Government 
thereon? 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) No. Sir. 

(b) Does not arise; at this s-lAge. 
" ,,~I.,j ..... ' ." 

Foreip BnuIdIes of ..... ~ 
3~9. $HRICHHEDIPASWAN: 

'DR. BENGALI SINGH: 
I 
;SHRI ANADI CHARAN 
. DAS: 

Will the Minister of FINANCE be 
pleased to state: 

(a) the total Dumber of branch. of 
Indian Banks abroad along with their 
locations <;ountry-wise; 

(b) the total number of employees 
enpged therein as on June 30. 1990 
and the percentaF of Scheduled Castes 
and Scheduled Tribes among them; 

(c) the number of bank employees 
sent abroad during the last three years 
and the number of Scheduled Castes 
and Scheduled Tribes among them; 

(d) whether there are instructions re-
garding posting of proportionate num-
ber of SCs/STs in bank branches in 
foreign countries and are these being 
followed; 

( e) jf not, the reasons therefor? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) At present 9 Indian banks are ope-
rating 114 branches abroad. Their 
bank-wise and country-wise break-up 
is given in the Statement below. 

(b) and (c) Reserve Bank of India 
has reported that there are 441 Indian 
based officers/staff in foreign branches 
of Indian banks of which 9 belong 
to SC/ST. 

(d) and (e) Para 17.11 of the Bro-
chure on Reservations for Scheduled 
Castes and Scheduled Tribes in Ser-
vices (7th Edition) issued by the De-
partment of Personnel and Training. 
lays down that while it will not be 
possible to provide for any specific 
norm of relaxation in favour of SCI 
ST employees in the matter of posting 
in foreign countries, when a Ministry / 
Department etc., makes selectlon of 
persons for postins in its units located 
in a foreian country. it Jhould see that 
eligible emplayees. belonging to SCI 
and ST. are also considered aloDg with 
others for such postiDp. There is DO 
provision reprdJn, postiDs of propor .. 
tionate number of SCIST ollicials in 
the foreisn COUIltriea. 
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[English] \ yo ..... , ".J _ THE DEPUTY MINISTER IN 
,. "''' I Steel PricIes"'''' THE MINISTRY OF FINANCE 

3950. ~HRI BABANRAO DBA-
KNE: wiil the Minister of STEEL 
AND MINES be pleased to state: 

(a) the growth rate of steel consump-
tion registered during Sixth and Sev-
enth Plan Period; 

(b) the estimated growth rate of 
steel consumption by the end of 
Eighth Plan period; 

(c) whether there is steep rise in the 
prices of steel; and 

Cd) if so, the steps Government pro-
pose to take to reduce the current high 
prices of steel? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VIA-
TION (SHRI ARIF MOHAMMAD 
KHAN). (a) and (b) Compound ann-
ual growth rates of steel consumption 
have been as fol1ows: 

Sixth Plan 4.49% 
Seventh Plan 5.62 % 
Eighth Plan (projected) 8.35 0

0 

(c) and (d) The Joint Plant Commit-
tee (J PC) has not announced any in-
put cost-based price increase after Ja-
nuary, J 989 for the integrated steel 
plants. 

[Trc1nSlation] 

Denwads of Ofticers of .... rance Com-
~ ill "-:81;--'-- ~ 

3951. SHRI HARISH PAL: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whethe~ Officers of the National 
In~urance Company Limited. the Uni-
ted ] ndia Insurance Company Limited. 
th.e !"lew India Assurance Company 
LImited and the Oriental Insurance 
Company Limited in Punjab went on 
mass casual leave in May, 1990; 

(b) if so. their main demands; and 
(c) the . reaction of Government 

thereto? 

(SHRI ANIL SHASTRI): (a) Yes, Sir. 

(b) Revision of pay scales, improve-
ment in Non-core benefits, improve-
ment in promotion policy, increase in 
Conveyance and Travelling Allowance. 
restoration of cost-~ving Production 
incentive, etc. 

(c) Government have already issued 
a Gazette Notification dated 13-6-1990 
revising the pay scales and allowances. 
The other demands are being proces-
sed by the GIC Management in Con-
sulation with the General Insurance 
Development Qfficers Association. . ~ 

[English] 

Court Cases Relating to Reservation 
for SCs/STs in Banks" -- -

3952. SHRI ANADI CHARAN 
DAS: Wi1l the Minister of FINANCE 
be pleased to state· 

(a) the number of cases filed by 
Scheduled Caste and Scheduled Tribe 
individuals and association in various 
High Courts regardmg non-implemen-
tation of reservation rules in promo-
tions and fDr clearance of backlog of 
vacancies both in recruitment and 
promotions in nationalised banks 
during the last three years; 

(b) the number of such cases pend-
ing as on the 30 June, 1990; and 

(c) the number of cases decided 
during the last three years and the 
number out of them where the deci-
sions went against the respective na-
tIonalised banks'? 

THE MINISTER OF FINA"N'CE 
(PROF. MADHU DANDAVATE): 
(a) to (c) The information has been 
received from 6 of the 20 Nationalised 
Banks. These six banks have repor-
ted that 12 cases have been filed in 
various High Courts of the country 
against them by individual employees 
belonging to SC 1ST and their Asso-
ciations for alleged non-implementa-
tion of reservation policy during tho 
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last three years. They have further Credit Maaaaemeat ia ...... , 
reported that there were 1 J ('ases pen- --\c.) 
ding as on 30-6-1990 and nt, case has 3955. PROF. YIJAY .K_lJMAR 
gone against them during the last MALHO~ WiD ~1:be Mimater -of 
three years. -r; 'vi \ ' } '..s : c- '( .1, 11 '1'"' •• 'f f,J!i. ANCE be pleased to state: . 

ElIIfNMty IJIDit for Expon/Hoae (a) whether the credit management 
. , \ SmtDs in the public sector banks is satisfac-
~'3953. DR. LAXMINARA Y i\N tory; 
PANDEY: -wnr ttre-"- "MiniSfCr of (b) if not, the reasons therefor; and 
COMMERCE be pleased to state: 

(a) whether there is a demand from 
handicrafts and garments exporters to 
further reduce the eligibility limit fOJ 
getting export house status to Rs. 3 
crores: and 

(b) if so. Government's 
thereto? 

reaction 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) Yes. Sir. 

(b) The suggestion has not been ac-
cepted. 

Fonipt Exdlallp R .. '.Iauc:eJ by 
. NRIs 

3954. PROF. VIJA Y KUMAR 
MALHOTRA: Will the Minister of 
FINANCE be pleased to state: 

<a) whether Government have re-
ceived complaints from the NRIs re-
garding poor service and undue delay 
by the Indian Banks in financial tran-
sactions offered to them; and 

(b) if so. the details of such com-
plaints and the action taken or are 
proposed to be taken thereon? 

TIlE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) and (b) Complaint from Non-Re-
sident Indians against banks in India. 
as and when received by Reserve 
Bank of India and Government. are 
ta~en up with the concerned banks 
and appropriate remedial action is 
taken. These complaints gene-
rally relate to delay in crediting the 
proceeds of remittances received flom 
abroa~ by banks in India. delay in 
crcditina .the amount of fixed dep05its 
on maturity, de. 

(c) the concrete measures proposed 
to be taken to improve the position? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to 
(c) Reserve Bank of India (RBn 
has reported that the credit manage-
ment in the public sector banks is 
generally satisfactory. However. it 
has come across certain instances of 
commissions and ommissions on the 
part of the various functionaries of 
the bank in extending credit without 
adhering to various guidelines. lend-
ing principles and banking norms. 

The banks have their own opera-
tional manuals detailing the proce-
dures and guidelines for sanction of 
advances/post-sanction follow-up of 
such advances to various categories of 
borrowers RBI has also issued from 
time to time instructions/guidelines 
for strengthening of the operational 
and procedural matters relating to 
sanction of different categories of 
advances on the basis of the irregula-
rities noticed during the course of in-
spection or scrutiny of the records as 
and when major frauds come to its 
notice. Clear instructions have been 
issued and reiterated often requiring 
all the commercia1 banks to look into 
the staff accountability whenever there 
is loss or possibility of loss in any 
portfolio of the bank and to award 
deterrent punishment to the delinquent 
officials so as to serve as a warning 
to others. 

RBI also supervises and monitors 
the activities of commercial banks in 
India both public as weD as private 
through -periodical inspections. by cal-
ling for various returns. interaction 
with banks etc. 



233 Written Answers BHADRA 9, 1912 (SAKA) Written Answers 234 

[TranslatlonJ (c) if so, the details thereof; 

Hot. aW WOIDeD Hoste& In Bihar (d) ~heth~r th~ presen! capacity of 
nm by rroc ~_ _ __hotels III BIhar IS suffiCIent to ~eet 

____ _ the increasing demand of the tOUrIsts; 
3956. SHRI ~I ._NARAYAN and 

SINGH: Wi1JtI1e Minister of TOU-
RISM be pleased to state: 

(a) the number of hotels and women 
hostels constructed in Bihar by India 
Tourism Development Corporation 
during the last two years; 

(b) whether there is any proposal to 
construct some more women hostels, 
youth hostels, hotels and yatri-niwas 
in Bihar; 

Name of the Hotel 

( e) if not, the action proposed to 
be taken in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK): (a) ITDC has commission-
ed the following hotels in the State 
of Bihar during the last two years: 

Date .1/ 
Commis-
sioning 

Star Capacity 
Category Rooms 

Hotel Bodhgaya Ashok, Bodhgaya 10-07-88 3 

3 

30 

30 Hotel Ranchi Ashok, Ranchi (It. Venture) 13-04-88 

ITOC does not construct or operate any hostel for women. 

(b) and (c) ITDCs Annual Plan 
for 1990-91 does not include any pro-
vision of setting up of new accommo-
dation units in Bihar. 

Regarding construction of Yatri 
Niwases in Bihar, the Central Depart-
ment of Tourism gives financial assis-
tance to all State Governments on 
receipt of proposals from them sub-
ject to inter-se-priority, availability of 
funds, etc. The State Government of 
Bihar bas indicated its interest to set 
up a Yatri Niwas each at Gaya and 
Vaisali. However, the detailed pro-
posal indicating site etc. has not yet 
been received from the State Govern-
ment. 

Department of Women & Child 
Welfare (Ministry of Human Resource 
Development), Government of India 
operates a scheme to set up working 
women's hostel in collaboration with 
voluntary orpnisations. duly recom-
meaded by concerned State Govern-
meot. Under this scheme six work-
1'-3 LSS[NJ)/90 

ing women hostels with a total capa-
city to accommodate 335 working 
women sanctioned for the State of 
Bihar at the following locations: 

1. Patna 
2. Ranchi 
3. Rohtas 
4. Madhubani 
5. Nawhatta 
6. Dorpa 

Out of these. the hostel at Ranchi 
and Patna with the combined capacity 
to accommodate 97 women is opera-
tional. The remaining four are at 
various stages of construction. In ad-
dition. a new proposal has been re-
ceived by the Central Department of 
Women & Child Welfare from a 
voluntary organisation called Rajindar 
Siksba Samiti, Sitamadhi to set up a 
working women hostel. but this bas 
not been recommended by the State 
Government so far. 

The Central Department of Youth 
Affairs & Sports (Ministry of Human 
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Resource Development) administers 
the scheme for constru~ti~)n of Youth 
Hostels in Bihar. Apart from Youth 
Hostel in Patna which is under con-
struction. four more Y Guth Hostels 
have been allocated during the Seventh 
Plan. However. the location of these 
hostels has not yet been identified by 
the State Government. 

(d) and (e) The fol1owing apprm cd 
hotels are functioning in the State of 
Bihar: 

Star Category No. of l\'o. of 
Hotels rOO117" 

5-Star I 79 
3-Star 5 179 
2-Star 7 163 
To be classified 5 137 

Bihar woukl require additional ac-
commodation with growth in tourist 
traffic. To meet this demand. private 
se.ctor is being encouraged through 
various incentives provided by the 
Centra] and State Govanments to set 
up more accommodation units of diffe-
rent categories. 

[English] 

Cut in Customs Duty 
~ ~. 

3957. SHRI PRAKASH KOKO 
BRAHMBHA1T: Will the Minister 
of COMMERCE be pleased to state: 

(a) whether it is a fact that India 
have offered to cut customs duties by 
30 per cent for over 2500 items, 

(b) if so, whether the Indian offer 
is n 0\\ being discussed by the nego-
tiating group on tariff for the Uruguay 
Round; 

(c) if so. what are the items on 
which there will be a duty cut~ and 

(d) to what extent India's offer has 
been accepted, and it wiIJ be benefi-
cial to India? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) India has made an initial 

and conditional offer of thirty per 
cent n:duction in basic duty in six 
equal annual instalments on about 
2500 tariff lines. 

(b) Yes. Sir. 

{c) The items covered are raw mate-
rials. intermediate goods and capital 
goods from Chdpters 25 to 97 of the 
Harmonised System of customs classi-
fication with a few exceptions. 

(d) India's trading partners have 
we1comed the Indian offer. Our offer 
is conditional upon the entire result 
of Uruguay Round being satisfactory 
to us and in particular upon our re-
cei\ ing satisfaction in the area of tex-
tiles. 

Bombay Stock Ex~~~ge 

3958. SHRl PRAKASH KOKO 
BRAHMBtJA IT: Will the Minister 
of FINANCE be pleased to state: 

(a) whether Bombay Stock Ex-
change propose to amend the byelaws 
regarding share transfers that give an 
unfair advantage to the selling broker: 

(h) if so, the details thereof; 
{c) whether Government propose to 

introduce any legislation in this re-
gard: and 

(d) if so. the details thereof? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) According to the infonnation fur-
nished by the Stock Exchange, Bom-
bay, it has no proposal at present to 
amend its Bye-laws relating to share 
transfers. 

(b) The question does not arise. 
(c) No, Sir. 

(d) The question does not arise. 
~ ~~-~ 

I~po_r( pi Capital Goods with Esport 
ObIIgatioD 

3959. SHlU RR AKASH KOKO 
BRAHMBHA IT ~ Will the Minister 
of COMMERCE be pleased to state; .. 
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(a) whether Government propo~e to 
extend the scheme for the import of 
capital goods on concessional rates of 
duty with export obligation to new 
exporters: ~ 

(b) if so, the details thereof: 
(c) the rea~ons for widening the 

scope of the scheme; and 
(d) to what extent concessions would 

give push to the exports? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) and (b) It is proposed to 
also examine n:quests received from 
applicants other than those ha\ ini! 
3 years of past ~xport performar'!c..:. on 
merit~. at the level of Committee of 
Secretaries cha ;red b\ Corn mel ,-c 
Secretary. -

(c) The proposed indu<;,ion of n...::v. 
exporters within the ambit ~)f the 
schem~ on the ba~is of mcrib of each 
case i~ aimed at boosting up the (OUll-
try'~ export by making exp(_)rt-pro-
duction more competitive. 

(d) 1t j~ l'xp~Ckd that concc~..,jonal 
duty import of capital go()d~ \\ ill re-
!\ult in additional export earning ... 
equal to 3 times the c.i.f. value of 
the capital goods imported under thi~ 
scheme, within a period of four yea rs. 

'1 ~ ~ A 
Value Addition "!';onni for Computer 

Hardware Export ------_--

3960. SHRI PRAKASH K.OKO 
BRAHMBRATT : Will the Minister 
of COMMERCE be pleased to state: 

. (a) ~hether Government propose to 
hberahsc the value addition norm~ 
for computer hardware exports~ 

(b) if so, to what extent it is pro-
posed: and 

(c) by what time final decision is 
likely to be taken in this regard? 

'THE MINIST'ER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANOTl. SHREEDHA-
RAN): (a) to (c) Suggestion<; have 

been received stating that reduction 
in value addition may contribute to 
increased export earnings. The value 
addition under appropriate schemes of 
export production is pr(!scribed having 
regard to the relevant variable para-
meters such as net foreign exchange 
earn.ed, cost .and source of inputs, con-
versIon effiCIency, competition in the 
inte~ational market, technology pro-
greSSIOn of the product, balar.ce of 
compantive advantage, destination 
mix of cXp:Jrts etc. and in relation to 
the merits of the r'fIlposal. The cri-
tical criteria is the' net positive ~!ain 
in foreign exchange. ~ . (. 

T ele Serials shown on B&iuga)ore 
Doordarshau Kendra 

3961. SHRI JOSS FERNANDEZ: 
\ViJl the Minister of INFORi\1ATION 
I\:"JD BROADCASTING be pleased 
to ~tdte: 

(a) the nam':5 of the tek serials 
"h~wn on Bangalore Doordarshan 
Kendra during ] 989 urto the ~nd of 
June 1990; 

(b) the u iteria norms for selection 
of tht! tele serials: 

(~,) the anl.'unt p,l!d to each tele 
serial b: the Bangalore Doordarshan 
Kendra: 

(d) whether the tele serials of the 
s;.m.: \t't l)f Dire~'t\.)r' arc "dected 
e\ er: time by the BJngal,)re Door-
darsban: and 

(e) if Sl'. the reas\'ll~ therefor and 
the step.;, taken to encourage ne\\ 
Directors '? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING 
AND M1NISTER OF PARLIA-
MENTARY AFFAIRS (SHRI P. 
UPENDRA): {~) to (e) The infor-
matiDI1 i~ being collected and will be 
laid on the Table of the_ House. 
\.r"'~' ~_ .. b~ 

Demands of Bank Offi~r~ 
3)02. SHRll\lATI __ BASAVA-

RAJESWARI: Will the Minister of 
Fl NANCE be pleased to state: 
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(a) whether the All India Bank Offi-
cers Confederation submitted a memo-
randum to the President on 30 July. 
1990; 

(b) if so, the main demands raised 
in the memorandum; and 

(c) the reaction of Government in 
this regard? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) Yes. 
Sir. 

(b) The AlBOC in its memorandum 
has demanded restructuring of bank-
ing system, take over of private sector 
banks. bipartism and industrial rela-
tions. participative management, 
amendment to Industrial Disputes Act. 
constitution of administrative tribuna) 
for bank offi<:ers, pension. staff short-
age. etc. 

(c) Government welcomes any sug-
gestion that would help further im-
provement in the banking system. 
While the Government appreciates 
AIBOC's ""'esture towards better cus-
tomer serVice. productivity and effici-
ency, some of the issues like staff 
shortage. alleged unilateral actions 01 
the Government/Indian Bank"s Asso-
ciation in vuying the settled service 
conditions of offices. etc. are mIS-
conceived and did not warrant any 
specific action on the part of the 
Government. 

Conference of State Law l\lJnisten 
3963. SHRIMA TI BASA V A-

RAJESWARI: 

SHRI DHARMESH PRA-
SAD VARMA: 

SHRI NANDLAL 
MEENA: 

SHRI P. M. SAYEED: 

WiII the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whether a conference of the State 
I Ill' Ministers was held in New Dellii 

lily, 1990; 

(b) if so. the outcome of that con-
ference; 

(c) whether Government are evolv-
ing a system to ensure quick and cheap 
justice to people; and 

(d) if so. the details thereof? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VIA-
TION (SHRI ARIF MOHAMMAD 
KHAN): (a) and (b) Yes. Sir. Tho 
views widely shared at the meeting of 
Law Ministers were that there should 
be proper screening of cases to be filed 
by . Government. that vacancies in JU-
dICIary should be filled up expedi-
tiously. that judicial administration 
should be modernised. that Section 80 
CPC notices should be carefully 
s::reened to redress genuine grievances 
of citizens at that stage itself. tbat 
principles of natural justice should be 
adhered to at every stage in admini-
stration. that efforts should be made 
to devise alternative procedures for 
resolving differences before they be-
come disputes in courts and that 
Governments should be encouraged to 
refer disputes involving Government 
Departments to Lok Adalats. 

(c) and (d) Various steps like 
grouoing of cases involving common 
questions of law, constitution of spe-
ci]l benches. etc., have been taken to 
reduce pendency of cases in courts. A 
Committee of three Chief Justices of 
Hi 5h Courts bas been constituted by 
the Government in January. 1989 to 
study the problem of arrears in courts 
and to suggest remedial measures. 

•• /' / 'I 
Exports by Ap-batd lBdustry 

3964. 'SHRIMATI BASAVA-
RAJESWARI: 

SHRI MADHAVRAO 
SCINDIA: 

Will the Minister of COMMERCE 
be pJeased to state: 

(a) whether the agarbatti industry is 
facing grave challenge and competi-
tion in overseas markets from ] a pan 
and China; and 
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~b) if 80, the steps taken to help the 
industry to have its due position in 
the overseas markets? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) Yes, Sir. 

(b) To promote exports of agarbatti, 
cash compensatory support @ lOj~ 
and import replenishment (a'15% 
have been granted. Other incentives 
available for exporting units in general 
such as duty free import of raw ma-
terials under Duty Exemption Entitle-
ment Scheme. Duty drawback. exem-
ption under section 80 HCC of 
Income Tax. in respect of export pro-
fits. retention of 1 0(' ~ of foreign ex-
change earnings for ex port promotion 
activities etc .. are also available to ex-
porters of agarbatti. 

Iocenthes to States t6 aid exports 
3965. SHRIMATI BASA V A-

RAJESW ARr---WilI the Minister of 
COMMERCE be pleased to state: 

(a) whether the federation of Indian 
Export Organisation has urged Go-
vernment to provide incentives to the 
States to aid exports and create infra-
structure for it; 

(b) jf so, whether any scheme has 
been formulated by Union Govern-
ment; 

(c) if so. the details thereof; and 

(d) what type of incentives are pro-
vided by Union Government to the 
States to aid exports at present? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) to (c) No. Sir. How-
ever, some general suggestions in this 
regard are being made by different 
organisations including the FlEO. 

(d) The general package of export 
promotion measures including infra-
structure incentives are available to 
the exporters in all States. 

[Tr~lQtion ] 

Foreign Tours of CbaiI'llleD of PubHc 
Sector Baaks 

3966. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of 
FIN ANCE be pleased to state: 

(a) the details of foreign tours 
undertaken by Chairman of each pu-
blic sector bank during the l'lst two 
years, year-wise, alongwith the objec-
tives of each such tour; and 

(b) the total amount spent as tra-
velling allowance on the above foreign 
tours and the amount of such allow-
ance paid to each bank Chairman. 
year-wise? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
The information is being collected and 
to the extent available wilJ be laid on 
the Table of the House. 

[English] 

Time Allotted to National Lanpaps 
over T.V. 

3967. SHRI A. K. A. ABDUL 
SAMAD: -Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state: 

(a) the break-up of total telecast 
time among various national languages 
and EngliSh during the last fOur quar-
ters. State-wise, language-wise and 
q uarter-wise; 

(b) the corresponding break-up of 
telecast time of national programme~ 
among various national languages and 
English; and 

(c) the policy regarding the alloca-
tion of time to the nationallanguages? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI P. UPEN-
ORA): (a) to (c) The information 
is being collected and will be placed 
on the Table of the House. 
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r 
[Translationl .. ~ 

Tea Plantation in Pithoragarh District. 
Uttar Ptadesh 

3968. SHRI HARISH RAW AT : 
Will the MInister of COMMERCE be 
pJeased to state: 

(a) whether Government propose to 
set up new tea plantations in Pithora-
garh District of Uttar Pradesh: 

(b) if so. the locations thereof; and 

(c) the step" being uken by Govern-
ment in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CO~1MERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) to (c) To identify areas 
suitable for tea cultivation in U.P., 
the Government of U.P. bas appoint-
ed a Consultancy Firm to undertake d 
Feasibility-cum-Pre-Investment stud~ 
including preparation of a Project Re-
port which j" awaited. 
'J'\ ) I. 

_.. Regional Languag~ Progr;am~s 
4 ..,,, ~ ;...,. ~ 

3969. SHRI HARIsl-f RAW A1 : 
Wil1 the Minlsier of TNFORMA TION 
AND BROAOCASTING be pleased 
to state. 

(a) whether adequate time is given 
to reQ.ional language programmes re-
layed-by All India Radio and Door-
darshan so that regional language and 
culture are reflected in them: 

(b) if so, the total time allotted dur-
ing the current year to the program-
mes on culture and languages of the 
Kumaon and Garhwal division ot 
Uttar Pradesh by Delhi and Lucknow 
station of these two media; 

(c) whether the time aUotted to 
these programme ... is sufficient; and 

(d) if not, the steps being taken to 
al10t more time to these programmes'! 

THE MINISTER OF INFORMA~ 
TioN AND BROADCASTING 

AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
P. UPENDRA): (a) Within pro-
gramme constraints. attempts are 
made to maximise the time given to 
regional language programmes; 

( b) The bulk of the programmes 
from An India Radio, Almora and 
All Indh Radio, Najibabad in Ku-
maon and Garhwal regions, relate to 
the culture of the region and are m 
the regional language. The local dia-
lect is also used. 

As regald~ Dourdal sh.lfl. the total 
time allotted to Garhwali and Kuma-
yun languages programmes from Delhi 
and Lucknow Kendras of Dllordar-
<;han from Januarv to Au ~u::.l I c,.qO is 
2(lf) mt,_ and 145" mb rt ~rectiveJj. 

(c) and ,d) It j~ tilt' <: 'cka\our of 
All InU1J RadlO <inJ Po,)rdar-.han to 
increao;e the time allotted to such pro-
grammes subject to programme con-
qraints. 

Ope'1ing of Bank BralKh in Bhikiya-
~in in Uttar Pr?desh 

-~ 

3970. SHRI HARISH RAW AT: 
Will the Minister of FINANCE he 
pJeao;ed to state: 

(a) whether Government have re-
ceived ally reque"t for opening of one 
more branch of a public sector bank 
in Bhikiyasein, Almora District in 
Utt:Jr Pladesh: 

(b) whether the said place is a sub-
divisional headquarter and Tehsil 
headq uarter: and 

(c) the time by which the said bank 
branch is likely to be opened? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (c) 
The centre Bhjkiya~ein in Almora Dis-
trict of Uttar Prade~h. which is a block 
headquarter also. is presently served 
by a branch of UCO Bank. In the 
recent past. no request has been re-
ceived by Reserve Bank of India 
'RBI) for opening of any additional 
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branch of a public sector bank at 
Bhikiyasein. RBI has also reported 
that the above block is surplus in 
banking coverage on population 
norms. 

[Englishl 
Increase in Administered l'rice of 

Commodities 

3971. SHRI YADVENDRA 
DA U: WilTt5e- Minister of FIN-
A'I"1'C'E be pleased to state: 

(a) whether there is any proposal to 
increase the administered prices ot 
rice. \lugar. steel. electricity and rail-
way freight; and 

(b) if so. the detail.;; with reasons 
thereof? 

THE DEPUTY MINISTER If',; 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRY): (a) and 
(b) The prices of administered items 
are revised from time to time for eco-
nomic considerations such as the need 
to neutralise the increase in costs of 
inputs and to minimise the burden of 
subsidies. It will not be in the public 
interest to disclose item-wise details in 
advance. 

Setting up of Beach Resorts by ITDC 
in Kamataka 

...... _ -----_.--'" 
3972. SHRI SRIKANTA DATTA 

NARASIMHARAJA \VADIYAR: 
Will the Minister of TOlTR ISM b ~ 
pleased to state: 

(a) whether !ndia Tourism Develop-
ment Corporatlon ,1TOC) -propose to 
set up some major beach resorts in 
Karnataka: 

(b) jf so. the number of projects 
proposed to be set up by ITDC in the 
State: 

(c) the places identified therefor; 
and 

. (d) the investment proposed to be 
made in those projects? 

THE MINISTER OF STATE IN 
TH E MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINI-
STER OF STATE IN THE MINI-
sTRy OF TOURISM (SHRI SAT-
Y A PAL MALIK): (a) No, Sir. 

(b) to (d) Does not arise. 
" " ""-f .... r 

0: 

Income TaA. Payment by Supreme 
COUrt Advocates and Doctors in 

Delhi 

3973. SHRI A. K. ROY: Will 
the Minister of FI1\ANCE be pleas-
ed to state: 

(a) the details of the top twenty 
lncome-tax paying advocates of the 
Supreme Court and also tbe details of 
the top twenty Income-tax paying doc-
ton, of Delhi: and 

(b) the steps proposed to be taken 
by Government to ensure that the 
Income-tax actually due is realised? 

THE MINISTER OF FINANCE 
lPROF. MADHU DA~DAVATE): 

(a) The name~ of the top 20 Income-
tax p3ying .ld"ocates of the Supreme 
Court assessed in Delhi. ranked in the 
order of their last assessed or return-
ed income. v. hichever is higher. are 
gi\ en in tbl.? Statement I below. The 
names of the top 20 Income-tax pay-
ing doctors assessed in Delhi, ranked 
in the order of their last assessed or 
returned income, whichever is higher, 
are g_,ven m the 3ta"ternent 11 below. 

(b) Out of the 20 cases of advocates. 
no demand is outstanding in 11 cases 
and the demand has not faUen due in 
2 cases. Similarly. out of the cases 
of 20 doctors, no demand is outstand-
ing in 12 cases. Appropriate admini-
strative and legal steps are taken to 
ensure that the Income-tax dues are 
realised in the remaining cases. 
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STATEMENT I 

List of Top 20 Income Tax Paying 
Advocates (Supreme Court) 

SI. Name of the Assessee 
No. 

1. Shri Shanti Bhushan 
2. Shri J. B. Dadachanji 
3. Shri Ravinder Narain 
4. Shri Onkar Chand Mathur 
5. Shri P. R. Rao 
6. Shri Kapil Sibal 
7. Shri A. K. Sen 
8. Shri K. K. Khullar 
9. Shri G. Ramaswamy 

10. Shri R.K.P. Shanker Dass 
11. Shri A. V. Ganguli 
12. Smt. Anjana Sen 
13. Shri L. R. Gupta 
14. Shri O.P. Khaitan 
15. Shri R. S. Gae 
16. Shri S. L. Watel 
17. Shri Avadh Behari Rohtagi 
18. Shri B. Sen 
19. Shri Anand Narain Pareek 
20. Shri O. N. Vohra 

STATEMENTll 

List of Top 20 Income Tax Paying 
Doctors 

SI. Name o/the Assessee 
No. 

2 

I. Dr. Sheila Mehra 
2. Dr. (Mrs.) J. N. Bhutani 
3. Dr. Rajan Mathew 
4. Dr. 1. S. Arora 
5. Dr. M. G. Talwar 
6. Dr. Rajeev Vohra 

2 

7. Dr. K. P. Jain 
8. Dr. Had Mohan 
9. Dr. Sanjeev Vohra 

10. Dr. Ramesh Kumar 
11. Dr. N.P.S. Chawla 
12. 01. Anand Praka~h 
13. Dr. Prem Lata Sood 
14. Dr. Naresh Trehan 
15. Dr. Aditi Anand 
16. Dr. M. S. Rana 
17. Dr. Harish Mahajan 
18. Dr. K. C. Mahajan 
19. Dr. S. Padmawati 
20. Dr. Prabha Sanghi 

Mineral Deposits under Forest IaDcIID 
-= . Ra~ 

3974. SHRI GUL.A1L CHAND 
KATARJA: Wi1l the Minister of 
STEEL AND MINES be pleased to 
state: 

(a) whether large deposits of mine-
rals are available under the forest 
land in Rajasthan; 

(b) whether Government propose 
to exclude such areas from the cate-
gory of forest areas for exploring and 
mining of minerals; and 

(c) if so, the details thereof? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VIA-
nON (SHRI ARIF MOHAMMAD 
KHAN): (a) to (c) The information 
is being collected and will be laid on 
the Table of the House. 

rTranfJ/alion] 

.snu._uag AcCkkie8 Ia Ra~ 
3975 . .sHlU- GIll AD CHAND 

KAT ARIA: Will the Minister of 
FINANCE be pJeased to state: 

(a) the number of smuggling easel 
detected during 1988·89. 1989-90 ba 
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Rajasthan and the total quantity of 
the goods, \ gold, currency, heroin and 
opium confiscated therein alongwith 
their value; 

(b) the further action taken by 
Government against the gUilty per-
sons: and 

(c) the steps taken or proposed to 
be taken to stop smuggling activities 
in Rajasthan? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) During 
the financial years 1988-89 and 1989-
90 goods worth Rs. 3.71 crores (ap-
prox.) and Rs. 7.48 cror~s (approx.) 
respectively were seize i by the Cus-
toms authorities in the State of Rajas-
than in 603 and 464 cases respectively. 
The quantity and value of contraband 
goods such as gold. currency_ heroin 
and opium seized are given in the 
table below: 

1988-89 Value 1989-90 Value 
(in Kg.) (in Rs.) (in Kg.) (in Rs.) 

Gold 30.876 951akhs 19.786 60 lakhs 
(approx.) (approx.) 

Cunency 
Heroin 137.847 110.933 
Opium 0.750 252.649 

No pr\!cise value of narcotic drugs 
such as heroin and opium can be 
indicated since it depends upon its 
purity. place of origin etc. 

(b) Persons found inv{\\ved in smug-
gling activities are penalised in de-
partmental proceedings and also ar-
rested/prosecuted in !o.uitable Chses. 
They are also detained under the pre-
ventive detention laws. if considered 
necessary. 

(c) The anti-;,muggling drive has 
been intensified and ..1 Sub-CoJlecto-
rate with Headquarters at Jodhpur. 
having jurisdiction over the Rajas-
than sector of the Indo-Pak border, 
comprising of five divisions and 22 
ranges has also been cTl!ated. Close 
co-ordination is being maintained 
between all the agencies concerned in 
the prevention and detection of smug-
gling. The enforcement agencies 
hav~ been equipped with vehicles. 
firearms. night vision binoculars, 
metal detectors etc. wherever consider. 
ed necessary. 

17-3 US/ND/90 

[English] 

Distribution of Iron and Steel Mate-
rials 

3976. SHRI B. N. REDDY: 
SHRI ~ARJU PRASAD 

SARO]: 

Will the Minister of STEEL A~D 
MINES be plelsed to refer to the 
reply given on 25 May. 1990 to Un-
starred Question No. 10549 regarding 
distribution of iron and steel mate-
rials and state: 

(a) what was the ex.act date of re-
ferring the entire matter to the inter-
nal vigilance of SAIL; 

(b) what were the terms of refe-
rence of this inquiry Committee of 
vigilance. 

(c) whether the vigilance have since 
investig3ted the matter and if so. the 
exact date of their submission of re-
port; 
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(d) the details thereof and the 
action taken against the responsible 
branch officials; and 

(e) if no action has been taken, the 
reasons therefor? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL AVIA-
TION (SHRI 1RIF MOHAMMAD 
KHAN): (a) 24-5-1990. 

(b) To look into the possibility of 
substitution in the records of demand 
registration. whether such substitu-
tion. if any. has adversely affected 
supplies to other parties. identifica· 
tion of persons responsible and sug-
gest measures to avoid recurrence. ' 

(c) Yes, Sir. On 5-7-1990. 

(d) The vigilance has suggested 
some procedural changes regarding 
keeping of records of demand regis-
tration in the Branches and adminis-
trative action including transfer of 
couple of employees. Action as sug-
gested in the Vigilance Report bas 
been taken by SAIL. 

(e) Does not arise. 

[T TGnSlation] 

~ Steel Plants 

3977. ~HRIMATI JAYAWANTI 
NAVINCHANDRA MEHTA>~ 'Wi1J 
the Minister of STEEL A NO M1NES 
be pleased to state: 

(a) the policy adopted by Govern-
ment regarding the installation of mini-
steel plants in the country: 

(b) the total number of mini·steel 
plants at present state·wi~e and capa-
citv thereof; 

(c) the total production of 
steel plants during the years 
88, 1988-89 and ] 989-90: and 

mini .. 
1987· 

(d) the incentives being given to 
(he entrepreneurs to set-up mini-steel 
plants? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIV1L A VIA· 
TJON (SHRI ARIF MOHAMMAD 
KHAN): (a) Establishment of new 
mini steel plants ba{'ed on Electric 
Arc Furnace was not aIIowed except 
in certain areas like Jammu & Kash-
mir. North Eastern States. etc. Exist-
ing units were encouraged to moder-
nise/expand. It has. however. now 
been decided to anow creation of 
additional steel making capacity in 
the secondary sector with unit capa-
city upto one million tonnes based 
on electric arc furnace/energy opti-
mising technologies indudiJlg small 
balst furnaces. Entrepreneurs will 
have the option to decide the plant 
SilC keeping in view the product mix 
and technology to be adopted. 

(b) The number of mini 
plants (Electric Arc Furnace). 
wise and capacity thereof is 
in the litatement beiow (a~ on 
1990). 

steel 
state-
given 
July. 

(c) The total production of crude 
sted of mini steel plants (Electric Arc 
Furnace) during the years ]987-88. 
1988·89 and 1989-90 was 3.lt minion 
tonnes, 3.17 million tonnes and 3.13 
million tonnes respectively. 

(d) No special incentives are heing 
given to entrepreneurs to set up mini 
steel plants. 
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Sl. 
No. 

Name of State 

1. Andhra Pradesh . 

2. Assam. 

3. Bihar • 

4. Chandigarh . 

S. Delhi . 

6. Gujarat 

7. Goa 

8. Haryana 

9. Himachal Pradesh 

10. Jammu & Kashmir 

11. Kerala 

12. Karnatal-'a 

13. Madhya Pradesh. 

14. Maharashtra 

15. Meghalaya 

16. Orissa 

17. Punjab 

18. Pondicherry 

19. Rajasthan • 

20. Tamil Nadu 

21. Uttar Pradesh 

22. West Bengal 

STATEMENT 

Total 

No. ofunils to 
which Industrial 
Licence issued 

9 

2 

7 

1 

6 

13 

4 

2 

1 

J2 

14 

32 

9 

3 

7 

6 

26 

23 

179 

Capacity 
(In Thousand 

Tonnes) 

262.8 

27.0 

316.0 

40.0 

9.0 

221.0 

372.5 

166.0 

36.0 

50.0 

406.5 

667.5 

1686.3 

SO.O 

333.0 

178.0 

145.2 

245.0 

629.8 

525.9 

6367.5 
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[English] • ' .. _. :--~ ~ So ,_j'" 

~ & Stee! Produdion 
3978~ SHRIMATI JAYAWANTI 

NAVINCHANDRA MEHTA: Will 
the Minister of STEEL AND MINES 
be pleased to state: 

(a) the category-wise production of 
Iron and Steel in Integrated Steel 
Plants during the years 1987-88, 
1988-89 and 1989-90; 

(b) the category-wise production of 
steel in Mini Steel Plants during the 
last three years, year-wise; and 

(c) the category-wise production of 
steel in re~ro1ling mills during the 
last three years, year-wise? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VIA-
TION (SHRI ARIF "tvrOHAMMAD 
KHAN): 

(a) Category-wise Production of Saleable Steel by Integrated Steel Plants 

I. 

II. 

(In Lakh tonnes) 
Category 1987-88 1988-89 1989-90 

By Steel Authority of India (including lISCO) 
SALEABLE STEEL 
A. Semis 11.65 12.49 10.98 
B. Finished Steel 

-Flats. 34.78 40.14 39.29 
-Non-Flats • 20.31 19.98 20.36 

Total 66.74 72.61 70.63 
PIG IRON 12.30 10.09 12.33 
BY TISeO 
SALEABLE STEEL 
A. Semis 9.29 9.04 10.33 
B. Finished Steel 

-Flats. 3.81 3.90 3.63 
-Non-Flats . 6.04 6.50 5.70 

*Total 18.6 19.0 19.1 

PIG IRON 0.70 
*Figures for total saleable steel are after adjustment for steel transferred for 

production in their tubes diviSIOn. 
(b) The Category-wise production tric arc furnaces) during the last three 

of steel in the mini steel plants (elec- years was as below: 
(In lakh tonnes) 

Category 1987-88 1988-89 1989-90 
(Apr.-Sep. '89) 

Mild Steel 21.94 20.58 8.30 
Medium/High Carbon Steel 3:&3 4.~5 \ .15 
Alloy Steels 4.21 5.02 2.24 
Stainless ~teel . 1.13 1.28 0.55 

Total 31.11 31.73 12.57 
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Full information in re~pect of pro-
duction in 1989-90 is not available, 
thou~ total production has been 
provisional1y placed at 27.21 lakh 

tonnes. Category-wise production 
figures are not available for 1989-90. 

(c) The category-wise production of 
steel in re-rolling mills during the last 
three years has been as below: 

Category 

Bars/Rods 
Wire Rod~ 
S tructurals 
Hoops 

Special Sections 
Slabs/Plates 

Total 

Full inf~rmation III respect of 
production in 1989-90 is not avai-
lable though total production has 
been provisionally placed at 31.29 
lakh tonnes. Category-wise produc-
tion figures are not available for 
1989-90. ,-. 

Appointment CoDffuittee of Cabinet 

3979. \ SHRI SARJU PRASAD 
SAROJ: 

\SHRI. KAMAL CHAlJDH-
) RY. 

Wi1l the Minister of STEEL AND 
MINES be pleased to state: 

(a) whether extension in service to 
high officials of Public Sector Enter-
prises are granted by the Appointment 
Committee of Cabinet; 

{b) if so. whether the high officials 
directly or indirectly involved in 
malpractices, irregularities etc. are 
not considered for extension; 

(c) vihetner Government ate a\'1ati! 
that gross irregularities in C\istdbutio~ 
of steel material etc. by New DelhI 
Branch Sales Office of SAIL. have 
been highlighted by the Internal Com-
mjttee~ SAIL on 21-10-89 and by the 
Audit in December. 1989 and Janu-
ary, 1990; 

(In lakIz tannes) 

1987-88 1988-89 1 C)89-90 
(Apr.-Sep. '89) 

21.66 20.67 8.85 
5.47 5.44 2.22 
9.11 7.68 3.31 
0.22 0.07 0.01 
0.84 0.99 0.57 
0.07 0.32 0.20 

37.37 35.17 15.16 

(d) if so, whether any of such 
functional Directors involved are be-
ing given further extension in service 
by Appointment Committee of Cabi-
net~ and 

(e) whether GovernmenL propose to 
review their decision, if already taken, 
in the matter? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL AVIA-
TION ~SHRI ARIF MOHAMMAD 
KHAN): (a) Yes, Sir. 

(.b) Before grant of extension of 
service, the concerned officials are 
chocked for clearance from the vigi-
lance angle. 

(c) .Cer~ain procedural irregularities 
and deviations had been pointed out 
in the reports, which have been duly 
replied to by the Branch Sales Office, 
New De\hi of. Si\ll... 

(d) and (e) There is no evidence 
with 2.overnment to show the involve-
ment - of any functional director of 
the Steel Authority of India Ltd. 
(SAIL) in the matter mentioned in 
part (c): therefore the questions do 
not arise. 
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{Translation] 
~.Fl.,_,"t'''';' 

~ , '. hi FDm Town, Noida 
3980. SHRl RAMESHWAR PA-

TIDAR : Will the MiIIister o"t IN-
FORMATION AND BROADCA~T­
lNlJ be pleased to state: 

(a) the names of the towns propos-
ed to be developed as lhm towns I 
him industry; 

(b) the names of the film plOducers 
who have been allotted ldnd and 
given possession lhere0f 11l NOIDA 
by State Government as well as by 
\.Jnion Government; 

(c) the reasons for \\'hich film 
studioS have not yet been set up 
there; and 

{d) whether an)' acUon IS propos-
ed to be taken against the persons 
who have not utilised the land allott-
ed to them? 

IHE MINISTER OF INFOR-
MATION AND BROADCASTING 
AND MINISTER OF PARLIA-
MENTARY AFFAIRS" (SHRI 
P. UPE~DRA): (a) Thu, MID1Stry 
has mootect no proposals for deve-
loping any towns as film towns. 

(b) As per the information furni-
shed by NOIDA authorities, the 
names of film producers j Directors or 
persons / companies connected with 
the film industry, who hav;;! been 
allotted land for setting up of mm/ 
audio/video studios etc. in NOIDA 
are as under:-

(1) MI s Super Cassette Industries 
Pvt. Ltd for s~tting up Audiol 
Video and Film Studio. 

(2) Shri A. Puranchandra Rao 
of M / s Lakshmi Production 
for setting up Video Studic. 

(3) Shri Ramesh Prasad of Mis 
Prasad Productions Pvt. Ltd. 
for printing and processing of 
35 mm/16 mm Film Video 
production ..,ludio anu video 
post production facilities. 

(4) Shri Romesh Sharma of Mis 
Romesh Films Pvt. Ltd. for 
setting up fi1m Stuvio, Video 
Studio and Audio Studio. 

(5) Shrj Yash Chopra of "1.'1./8 Adi-
tya Films Pvt. Ltd. for indoor 
video studio, training facilities 
for technicians for video. 

(6) Shri Boney Kapoor of Mis 
Narsimha Enterprises for sett-
mg ~p Indoor .Studio. dubbing 
studIO. recordmg studio and 
preview and mixing studio. 

(7) Shri Tuto Sharma of M / s Pad-
mini Films Pvt. Ltd. for sett-
ing up film studio. 

(8) Shri Vinod Pandey of Mis 
Cine Image!o. Entertainment 
Pvt. Ltd. for ~..:tting up graphic 
"tudio, editing and sound 
transfer facilities, sound and 
visual effects 

(9) Shri F.e. Mehra of M / sEagle 
Film~ for setting up studio. 

llO) Shri Sandeep Marwah of MJ s 
Marwah Electronic & Compu-
ters for setting ur of preview 
theatre. 

tIl) M/!:' B.K.P. M~dia Vision Pvt. 
Ltd. 

under litigation. 
(12) Mis Gautam Pictures for sett-

ing up video and film studio. 

(c) As per the information furnish-
ed by NOIDA authorities so far Mis 
Eagle Films have set up their studios 
in the complex and ~hooting/Produc­
tion work has already starteJ. The 
building work of the studio to be 
set up by (i) Mis Super Cassettes In-
dustries Ltd. (ii) Mis Marwah Elec-
tronics and Computers and (iii) M/s 
Lab.hmi Productions has beer. com-
pleted and the production work is 
likely to start soon in these studios. 

The construction work of the re-
maining allottees is also a progress. 
However, the allotees hr,ve advanced 
following reasons for delayed execu-
tion of their works: 

(i) Delay in getting loans from the 
financial institutions. 
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(ii) Pre-occupation of the allottees 
with their other film produc-

" tion works. 
(d) Incentives in the form of con-

cession at the rate of Rs. ] 00 / - per 
'Sqrn has been provided fOl' in case 
the allottees complete Phase I of their 
project within a p~riod of 2 years 
from the date of alJotment. The 
progress of the construction work is 
being monitored by the NOIDA 
authorities from time to time and the 
allottees being pressed to provide their 
time schedule for completion of the 
projects. In case the allotteec. fail to 
complete their work acccrdin_s to the 
terms and conditions of allotment ap-
propriate action could be taken 
against them by the NOIDA authori-
ties, 

[English] 
~~~_tax mids in adsence of 

A~see 

3981. SHRI HARIN PATHAK: 
Will the Minister of fINANCE be 
pleased to state: 

(a) whether investigating officers 
conducting search or raids cannot 
conduct search in the absence of the 
assessee concerned if there IS no 
record of his non-co-operation: 

(b) whether Government are aware 
that on 25 July, 1990 some premises 
in Delhi were raided by LT. authori-
ties in the absence of the assessee and 
hi~ wife: 

(c) whether during th~ above raid 
the inve<;tigating officers had broken 
open the almirahs and vaults in the 
absence of the owners and in the 
presence of only servants: and 

(d) if so. whether anv ctnHkation 
is sought from the concerned officers 
for their high-handed action in the 
matter: jf so, the details of such ex-
planations? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) No, 
Sir. 

(b) and (c) Yes Sir. The premises 
belonging to one person were search-
ed in the presence of persons inl-barge 
of the premises and independent wit-
nesses, in accordance with the Rules 
under the Income-tax Act. 

(d) DJes not arise, as the searches 
were conducted in aC·2ordance with 
law. 

Export obligations on FERA com-
panies 

3982- SHRI HARIN PATHAK: 
SHRI GA~GA CHARAN 

LODHI: 
Will the Minister of COMMERCE 

be pleased to state: 
(a) whether Governl1l~nt have spe-

cified certain export obligations on 
FERA companies and I or the erst-
while fERA \~ompanies which have 
technically become Indian companies 
after reducing their equity capital be-
low 40 per cent while permitting them 
imports: 

(b) if so, the details thereof: 
(c) whether majority of imports of 

these companies are from their sister 
trans-national companies: 

(d) jf so. the details in this regard; 
(e) whether majority of their ex-

ports are the products manufactured 
by SSI and other units; and 

10 if so. the exports break up of 
thr<;c companies during the last tllree 
yt>ars. separately showing the exports 
elf tht'ir own production and exports 
I,f goods of other manufacturers? 

THE MINISTER OF STA TE IN 
THE MINISTRY OF COMMERCE 
(SHR TARA NOlL SHREEDHA-
RAN): (a) to (f) In general. export 
obligation for a minimum of lO"{ ... on 
total annual turnover is imposed on 
FERA companies administered under 
Section 29 of FER A Act. However. 
the information relating to their im-
ports from their sister trans-national 
companies or their exports consisting 
of products manufactured bv SST and 
other unit is not maintained. 
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US Demand for integrated approach 

3983. SURI SHA~TARAM POT-
DUKHE: "'Win'1he Mlrusler of COM-
MERCE be pleased to state: 

(a) whether India has rejected the 
U.S. Demand for an integrated appro-
ach to market access; 

(b) if so, the reasons therefor: 

(c) whether India has been able to 
appraise the rationale behind U.S. 
insistance that all products must be 
covered for tariff negotiations and 
the U.S. attempt to open up another 
front on the balance of payment 
(BOP) issue~ and 

(d) if so. its Teading of the situa-
tion? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COtvfMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) to (d) In the Neg,)tiating 
Group on Tariffs in the Uruguay 
Round of Multilateral Trade Negotia-
tions. the USA has suggest~d that it 
would be followjng an integrated ap-
proach to the market access negotia-
tions. It has indicated that such non-
tariff measures which restrain mar-
ket access for US product wl1uld be 
closely examined when a5lsessing the 
tariff reduction olfers made by other 
participants. USA has also stated 
that it will not make reciprocal tariff 
conce~sions unless c0mmitments are 
made to address US concerns on non-
traitf measures substantively. In line 
with this approach USA ha'i forwarded 
a request list of various item~ for re-
duction I elimination of tariffs and non-
tariff measures. The }rajor non-tariff 
measures identified by USA are im-
port licensing. subsidies to '=teel sec-
tor. quota on US films, counter trade 
and rigid configuation on imports of 
cOJ11puters etc. 

The main motivation of US Govt. 
is to obtain enlarged access to US 
export products. 
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We have taken the stand that the 
import restrictions imposer: by us on 
account of balance-of-payments are 
not a part of negotiations on access. 
This does not prevent us from claim-
ing credit for autonomous liberalis. 
tion measures. 

_) ~ 
Origioaf copies of ConstitqtiOlLof India _ .. 

3984. SHRI KUSIlMA-K.RlSHNA 
MUR THY: Will the Minister of 
LAW AND JUSTICE be pleased to 
state: 

(a) the number of copies of the 
Constitution of India both of English 
and Hindi versions in orie:inal were 
prepared and duly authenticated; 

(b) in whose custody these copies 
have been kept; 

(c) whether all these copies are 
a vailable with the persons I Institu-
tions in whose custody those were 
originaIJy kept; and 

(d) whether any periodical physical 
verification is done to ensure that the 
original copies are fully secured and 
'iafe? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VIA-
TION (SHRI ARIF MOHAMMAD 
KHAN) : (a) According to the Con-
stituent Assembly debate') dated the 
26th November] 949 Vol. XI. No. 12. 
Page 995. and 24th January, 1950 
Vol. XII. No. 1 Pa!!e 6 THREE 
conies of the Constitution of India in 
original were prepared. Out of them 
two were in English and one was in 
Hindi authenticated by the President 
of the Constituent A'isembly. 

(b) to (d) It is understood that one 
authenticated copy of the Constitution 
of India printed in English. signed 
by Dr. Rajendra Pra')ad. President of 
the Constituent Assembly and other 
M embers. is in the custody of the 
N ationa1 Archives of India. Two on-
!Zinal calligraphed copies of the Con-
stitution of India. one each in Hindi 
and Enj!lish. are in the custody of 
Parliament Library, Lok Sabha Se.-
cretariat. 
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Disposal of Letters of Members of FORMATION AND BROADCAST~ 
Parliament - ING be pleased to state: 

3985. SHRI _~A~.t\§~.t~~t __ BH_~­
RQ~Y:M: Win the Minister of PAR-
LIAMENT AR Y AFFAIRS be pleas-
ed to state: 

(a) whether the Department of Par-
liamentary Affairs have issued instruc-
tions to all Central Ministries and 
Government offices to acknowledge 
the letters received from Members of 
Parliament in the first instance and 
furnish the final reply within the 
prescribed period to the concerned 
Member; 

(b) if so, the number and date of 
the letter issued to this effect during 
last six months; and 

(c) whether .Jhere are Ieferences of 
Members of Parliament "hich have 
not been replied by some Ministries 
and if so, the names of such Minis-
tries? 

THE MINISTER OF INFOR-
MATION AND BROADCASTING 
AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
P. UPENDRA): (a) and (b) The 
Ministry of Parliamentary Affair.;; have 
not issued instructions to vf:uious( 
Ministries and Government offices re-
garding disposal of letters of Members 
of Parliament. These are, he-wever, 
contained in the Central Sectt. Manual 
of Office procedure (paras 57 and 60) 
which is a published document brought 
out by the Ministry of Personnel. 
Public Grievances and Pension, De-
partment of Administrative Reforms 
ana Public Grievances. 

(c) Disposal of refereTlce.;; received 
from Members of Parliament is the 
responsibility of each Ministry /De-
partrnent. . f ... f<' ~ti 

~ '. ~ 'tv"""" "l') ~ oi 

ADmiaI Eamings Through rentals 
received from Films Division 

3986. SHRI SUOAM 
_M.UKH: Will the Minister 

18-3 LSS/ND/90 

DESH-
of IN~ 

(a) the annual eaming~ through 
rentals received from Film Exhibitors 
of India by Films Divhion during the 
last three years for giving on hire 
Films Division' Short films for com-
pulsory exhibition: 

(b} whether Governmr.!nt are recei-
ving repeated representations from 
film industry for doing away with the 
re~oveT) uf hire charges from cinema 
exhibitors for compulsory exhibition 
of short films of the Films Division; 
and 

(c) if so the lesponse of Govem~ 
ment thereto? 

THE MINISTER OF INFOR-
~fATION AND BROADCAST-
1 "G A~D MINISTER OF PARLIA~ 
~,1E~TARY AFFAIRS (SHRI 
P. UPENDRA): (a) The annual 
earnings for the last three yeai s is as 
under:-

1987-88 
1988-89 
!989~90 

Rs, 630.74 lakhs 
Rs. 651.69 lakhs 
Rs. 678. 3D lakhs 

(~) Yes, Sir. 

(c) Government is in favour of con~ 
tinuing existing arrangement. 

Time Scale Promotion 

3987. SHRI RAVI NARAYAN 
PA~I: WiIItlie )vfinister of FINAN-
c'E be ['leased to ~tate: 

\a) whether Government have any 
pruposal to give time scaJe promo-
tion to all its employees so that each 
and every employee will get at least 
one or two promotion throughout his 
service period. 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 
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THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (c) 
Government are considering providing 
one-ti.fle promotion prospects in the 
service career of all GTl)UP 'C' and 
Group 'D' employees who otherwise 
do not have adequate promotional 
avenues. No final decision has been 
taken in this regard. , 

\ t'\. C". \ f"t \ ~ CV" .... t"- ~ 
Employment to land oustees of Steel 
Project and NTPC Project at Visha-

khapatuam 

3988. SHRI RAMAKRISHNA 
KONAT.lfltt:A: WIll tne ~ Minisfer 
or-StEEL A"ND MIl\TES be pleased 
to state: 

(a) the number of families whose 
land and houses were acquired for 
Visakhapatnam Steel Project, National 
Thermal Power Corporation Project 
at Vishakhapatnam in Andhra Pra-
desh; 

(b) the steps taken tv provide em-
ployment to them and how many of 
them have been employed so far: and 

(c) if employment has not been 
provided to them, the reasons therefor 
and action proposed to be taken in 
the matter? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VIA-
TION (SHRI ARIF MOHAMMAD 
KHAN): (a) The numb~r of families 
whose land and houses were acquir-
ed for setting up Vishakh'lpatnam 
Steel Project (VSP) is 14.188. National 
Thermal Power Corporation has not 
set up any power project at Visakha-
patnam. 

(b) and (c) Displaced persons spon-
sored by the Employment Exchange 
were given preference for appoint-
ment to non-executive posts in VSP. 
Also. the prescribed age limit and 
educational qualifications were relax-
ed while considering them for certain 
posts. The number of displaced per-
sons given employment in VSP is 
5007 as against the target of 5000 
~. 
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Joint veoblres in deep &ea IisIIiag 
3989. SHRl_ YASANT S,6THE: 

Will the """Mirmster 01 COMMERCE 
be pleased to state: 

(a) whether Government have 
cleared proposals for joint ventures 
in deep sea fishing with Danish and 
South Korean companies with a 
buyback arrangements; 

(b) if so, the details thereof; 

(c) the details of liberaliscd policy 
changes effected to attract joint ven-
tures in deep sea fishing: and 

(d) the result thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) and (b) Yes, Sir. Govern-
ment have recently cleared proposals 
for joint ventures in deep sea fishing 
with Danish and South Korean com-
panies with marketing arrangements. 
Theyare:-

(i) Mis Oceania Merchandise 
Ltd., Hyderabad for collabo-
ration with MIs. Scanfi~h. 
Denmark for acquiring 3 new 
deep sea l1shing trawlers on 
long term lease under which 
foreign collaborator wi11 have 
40% of the equity share in 
the project and provide techni-
cal know-how and equipment. 

(ii) M f s. Fishing Falcons Ltd .• 
Hyderabad for technic~l and 
financhll collaborator with ~1 f s. 
Tae Eun Corporation Co. Ltd .• 
South Korea for outright pur-
chase of 2 new vessels for Tuna 
Long Lining. under which the 
foreign collaborator will in-
vest 40% of the paid up capital 
of the company. 

(c) and (d) Steps have been initiat-
ed to liberalise the policy on deep sea 
fishing, particularly in Tespec~ of:-

(i) simplification of procedures for 
acquisition of deep qea fishing 
'It%SC\%O, 
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(ii) acquisition by joint venture 
companies of vessels on long 
lease and second hand vessels 
upto a specified age; 

(iii) simplification of procedure for 
clearance of foreign crews; and 

(iv) development of deep sea fish-
ing industry through improve-
ment of infrastructural facili-
ties for this sect~r.~ 

~~C\ S-t>"~'" \-...',.",(. ... :' :, .. ,-, ' (. ,-
Legal Opinion on Service Matters 
39~O. SHRl DHARMESH. PRA-

SAD VERMA:-wnl the 1\iinister of 
LAW AND JUSTICE be pleased 
to state: 

(a) whether Government obtain 
legal opinion either from the Attor-
ney General of India or the Solicitor 
General of India before contesting the 
service matters filed by the ernp]oyee~ 
of the Central Government and Auto-
nomous bodies in the High Courts 
and the Supreme COUIC.; 

(b) if ~o, the details thereof; and 

~. ,) 

Setting up of Pu~ __ ~ Units in 
Bnuwara 

3991. SaRI HEMENDRA SINGH 
.lBANERA: Will the Minister of 
STEEL AND MINES be pleased to 
state: 

(a) whether Union Government have 
received any proposals to establish 
public sector units for the manufacture 
of products based on Soapstone and 
Mica at Bhilwara district of Raja~than; 

(b) jf so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VIA-
TION (SHRI ARIF MOHAMMAD 
KHAN): (a) At present there is no pro-
posal to set up any public sector unit 
for manufacture of products based on 
Soapstone and Mica at Bhilwara dis-
trict of Rajasthan. 

(b) and (c) Does not arise. 

the reasons therefor; 12.00 lin. 

(c) whether taking legal opinion in 
the service matters will minimise the 
number of cases as well as the Gov-
ernment expenditure in contesting the 
cases in thQ High Courts and the 
Supreme Court; and 

(d) if so, whether Government pro-
pose to issue guidelines in this re-
gard? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL A VIA-
TION (SHRI ARIF MOHAMMAD 
KHAN): (a) and (b) The Attorney-
General of India or the Solicitor 
General of India are consulted by 
Government whenever considered 
necessary. Autonomous bodies have 
their own system, of obtaining legal 
opinion. 

(c) and (d) Ministries/Departments 
of Government to take legal opinion, 
whenever required in the service mat-
ters· 

[English) 
MR. SPEAKER: Please take your 

(Interruptions) 

[Tralflflalion] 

MR. SPEAKER: Please take your 
seat. 

SHRI RAM LAL RAHI (Misrikh): 
Will you provide us an opportunity to 
speak? 

MR. SPEAKER: Please take your 
sit down. 

SHRI RAM LAL RAHI: I would 
like to make a request that you have 
given a ruling that only those members 
who have given notices in advance will 
be aJIowed to raise issues. 

MR. SPEAKER: Please take yow 
seat. 

(Interruptions) 
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[English] 

MR. SPEAKER: I have not called 
you. Please take your seat. 

SHRI KAMAL NATH (Chhind-
wara): For the last 9 months we have 
been hearing about the Prime Minis-
ter's and the Government's action plan 
o~ Punjab. We saw right in the begin· 
nmg the Prime Minister going in an 
open jeep in Amritsar thinking that 
this is the be all and end all of the 
Punjab problem. Recently the Plime 
Minister visited Punjab and the TV 
showed a great sense of peace. The 
Prime Minister announced various con-
cessions there. The failure and errone-
ous policy of the Prime Minister and 
this Government has now manifested 
itself in what has come out in the news-
papers today. There has been a demand 
not just by a group of people, not by 
an individual-we must remember 
this-but by a political party which 
has an election symbol, by a political 
party which has contested t~e elec-
tions. by a political party whose 
members also won and they became 
~embers of Lok. Sabh.a. That poli-
tIcal party was 10 alhance with the 
Janata Dal during the elections. \Ve 
must not forget this background. 
And the same rolitical phrty 
which was in alliance with the J anata 
Dal in the last Lok Sabha elections. 
has now asked for the creation of a 
sovereign. independent and separate 
Sikh nation. Khalistan. This back-
ground we have to remember because 
this clearly projects the policy of the 
Prime Minister and this Government. 
Now. what has happened further? 
There is talk that the Go,'ernor has 
announced that there is going to be 
elections. And this political party and 
its President says. yes. we want to 
now have Khalistan through the ballot 
box. Does this Government under-
stand the dimensions of the situation 
created today? 

This party is now writing to the 
United Nations and asking for an 
election not under the auspices of the 
Election CoIillJIission but under the 

direction and supervision of the Uni-
ted Nations. So, does the Government 
~ave a policy. a plan. a reaction or 
IS the Government devoid of all these 
issues? Will the hon. Home Minister 
or the hon. Prime Minister come cut 
with a statement? 

SHRI KAMAL CHAUDHRY 
(Hoshiarpur): On 13th April 1990 
Shri Simranjit Singh Mann had asked 
for a plebiscite during Baisakhi Mela 
at Gurdwara Damdama Sahib in Tal-
wandi Saboo. He declared that his 
party would campaign for the creation 
of a S?vereig~, Independent and sepa-
rate SIkh NatIOn ·'Khalistan". He has 
asked the United Nations to have a 
referendum in indja. I want to know 
what this Gov~rnment is doing in this 
regard. I see In the List of Business 
~at the Sl?eaker would be taking the 
pleasure of the House regarding grant 
ot leave to four Members of Parlia-
ment. 1 want to know what action this 
~overn.I?len~ is taking against Shri 
Slmran]It Smgh Mann, who continues 
to be a Member of Parliament. This 
Govt is weak-kneed. This Government 
is terrorising the people, the police and 
the Admini~tration in Punjab. Ins-
te~d of tacklmg the Punjab problem 
thIS Government is comine. out with 
cheap gimmicks like Manda1 Com-
mission. I request the Government to 
take firm action on such secessionists 
and terrorists. 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): ~e si~ation in Punjab has 
been detenora tmg for quite some 
time. It is unfortunate that we did 
not have an opportunity to discuss it 
in this Ses~ion. The latest report that 
has come IS very alarming. It is quite 
clear that what Shri Mann has said 
means the terrorists are out to sub-
vert any democratic process that mav 
be initiated in Punjab including the 
elections. Shri Mann has demanded 
plebiscite under U.N. auspices to 
achieve the goal of Khalistan. This is 
a very serious matter. One thing I 
would say is that on 6 August. 1990. 
the U.S. Ambassador in India made 
a visit to Punjab and there the Sikh 
Students Federation submitted a 
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memorandum to him asking for U.S. 
help to realise Khalistan. I want to 
know whether we have any authority 
in this ~ountry to monitor all these 
developments and whether the Ambas-
sador was categorically told that India 
would not allow him to do anything 
that will encourage terrorism in our 
country. So, 1 demand a categorical 
statement from the Govenlment and 
I also want to know whether anybody 
has any concern about what conspi-
racy is going on in this counuy. 

SHRI L.K. ADV ANI (New Delhi): 
Mr. Speaker. Sir. when this Govern-
ment was elected it was widely hoped 
that this problem of Punjelb would be 
tackled in a manner as lO sert out all 
the complications that had been crea-
ted in earlier years. These hopes and 
expectatIons 'Were intensifL~d and 
strengthened when the first step "' a~ 
taken about the Prime Minister's visit 
to Amritsar and thl.! decl:uati011S abC'ut 
releasing people who have been held 
without any sufficient ba..,is. ~u;1kie11t 
grounds and the formation of <;;-,ecial 
Court~ in respect of the riots in Delhi 
and other parts of the country. And 
we welcomed these steps. ~1y p_lrty 
as weIJ as my coIIeagues on the right 
have all welcomed it. These are moves 
in the right direction. But, I hold that 
one of the complkating Llctors 
which prevented this country from 
taking advantage of the psychological 
changes that had come about in Pun-
jab was the total mis-assessment. mis-
evaluation about Shri Simranjit Singh 
Mann, which completely confused this 
Government's attitude and policy and 
nand ling of Punjab. 

My party from the very first day 
cautioned the Government and said 
that 'after all here is a person about 
whom we do not know. He has been 
imprisoned. Let him come out, let 
us understand where he stands and 
only on that basis can you proceed 
trying to make him the central figure 
of all the changes that you want to 
bring about in Puniab.' And I believe 
that it is because of the Government's 
attitude that signals went out even to 

the security forces, even to the people 
there who have been risking their lives 
to combat terrcrism. fight terrorism. 
They felt that if tomorrow these very 
people arc to be our rulers. what is 
the point in pursuing this kind of anti-
terrorists campaign. This. I hold. has 
been the biggest single weakness and 
the biggest single flaw in the handling 
of Punjab during the past 8-9 months. 
(Interruptions) I personally. and my 
party have been cautioning the Gov-
ernment not to do this, but I am 
happy that for the first time this Gov-
ernment has come out with a state-
ment condemning what Mr. Mann had 
said for the first time. though state-
ment~ of this kind. of the same nature, 
h:lcl been mdde in the past also. I 
remember a verv atrocious statement 
that Mr. M:mn ~ made when he said 
that if there is a war between India 
and Pdkistan. the Sikhs in this country 
arc not going to side with India. It 
W..l~ an aspersion cast on the patriotic 
Slkh community as such. It was 
shameful and disgraceful. But these 
arc the statements that he has been 
mJking and those who know him from 
dos\! quarter" have always cautioned. 
though I h3\ e always been inclined 
to be charitable that this person had 
been persecuted. this person had been 
tortured. so some kind of imbalance 
and extreme attitude on his part is 
understandable. But. fer a Govern-
ment to try to make him the pivot was 
wrong and I think alI of us have paid 
for it and nov. is the time when you 
should try to see that on the one 
hand the entire Sikh community 
should be given confidence that 'this 
is our country. you have been the 
biggest makers of this country and 
the nation.' Their record in the ser-
vi.::e of the nation has been something 
about \\Ihich the entire country is 
proud in the entire history of our 
nation. But at the same time there 
should be a clear Lakshman Rekha 
in respect of which the Government 
must make it dear that under no cir-
cumstances we are going to compro-
mise. Whether it is secessionism, 
whether it is terrorism. there can be no 
compromise of any nature and in tbis 
respect I am sure that the whole House 
is witb the Government. Thank you. 
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MR. SPEAKER: Shrimati Geeta 
Mukherjee. 

( lIuerruptions) 

MR. SPEAKER: Please take your 
seat. I have called Shrimati Geeta 
Mukherjee. 

SHRIMATI GEETA MUKHER-
JEE (Pansirura): Sir. you were at that 
time not in the Chair. On the 27th 
of this month there was a very big 
rally convened by the Left Parties 
where thousands of people from Pun-
jab came and this is the demand made 
by them as well that the terrorists must 
not be given any quarters as far as 
their action of separatism and violence 
IS concerned. It was also said that 
the Sikhs must be given confidence 
so that these riots problems ctc. which 
arc pending are to be solved. And 
then. Sir. after that J am at least happy 
that the Prime Minister has started 
a dialogue. I understand. with all the 
parties. So. Sir, what I earnestly re-
quest now is to come to a quick dia-
logue and create some positive situa-
tion where the terrorists a re not in a 
position any further to chal1enge the 
integrity of our country and to be in 
league with the imperialists as ~uch. 
I hope~ such a decision will be arrived 
at soon. 

SHRI CHITTA BASU (Barasat): 
Sir. J wiJ] try to express my concern 
over the detericrating situation of 
Punjab with other distinguished Mem-
bers of this House. Mr. Mann, an 
bon. Member of this House uptii nov.-. 
has been since long giving ex pression 
to his views which is nothing but to 
support the secession of Punjab from 
India. I think every democrat. every 
patriot and everybody who wants the 
unity and integrity of the country 
should condemn this kind of state-
ment made by a Member of this 
House. I also join other Members to 
condemn this statement made by Mr. 
Mann. There arc other aspects also 
which cause concern to us about Pun-
jab. Recently, wc learnt that the Gov-
ernment have agreed to allow human 
rights organisations to visit several 
parts of Punjab and Kashmir and as 

has been rightly pointed out just be-
fore me by Shri Saifuddin Choudhury, 
United States of America is very much 
interested to see that the secessionist 
forces get encouraged from other forces 
also. You may remember that there 
was a motion in the Senate of the 
United States of America wherein it 
was demanded that all aid to India 
should be suspended if human rights 
organisations are not allowed to visit 
such parts of this country. This is 
nothing but a sheer. open and clear 
interference in the internal affairs of 
our country. Th!~ also causes con-
cern. The Government must make its 
position very clear with that respect. 
Thirdly. there has been another deve-
lopment and that development is that 
there are talks of the revival of thf 
Assembly which is not functioning 
after the imposition of the President's 
rule. There was ct clear commitment 
that there would be elections in Pun-
jab before the expiry of the President's 
rule. Now, we do not hear anything 
about that. If we are to mobilise the 
people against the secessionist and 
terrorist forces. then there is a neces-
sity of organising people on a popular 
basis. I wou1d ask the Government 
as to what is their actual intention, 
whether they are going to hold the 
election or they are going in for the 
revival of the o1d Punjab Assembly. 
(Interruptions) I once again appeal 
to the brave and patriotic people of 
Punjab to be with the people of India 
and isolate the terrorist and seces-
sionist forces and st,rengthen the unity, 
integrity. sovereignty and indepen-
dence of our country. 

[Translotion] 

SMT. BIMAL KAUR KHALSA 
(Ropar) : Mr. Speaker, Sir, I would 
like to draw your attention towards 
the problems in Punjab. The farmers' 
problems in Punjab are very grave. 
Lakhs of farmers have been staging 
a 'Dhama' for the last so many days 
in Chandigarh for waiving off their 
Joans. But the Government did not 
heed any attention towards their de-
mands. The Government should waive 
off their loans upto Rs. 10,000. They 
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have been demanding it for a long 
time and it should be fulfilled. The 
present Government had also declared 
in its election manifesto that the far-
mers' loans upto Rs. 10.000 would be 
waived off. Secondly. it was also 
stated that Punjab problem would be 
solved on priority basis. But it is a 
matter of regret that no attention is 
being paid by the Government to solve 
the Punjab problem. It is being alleg-
ed that statements issued by Shri Sim-
ranjit Singh Mann are encouraging the 
anti-soci~l activities in Punjab. T 
would lIke to ask as to who is res-
ponsible for creating the Punjab pro-
blem? Has the Punjab problem been 
created in a day? Who have com-
pelled the sikhs to think abC'ut 'Khalis-
tan'? All the opposition parties have 
extended their cooperation to provide 
autonomy to Doordarshan. It is neces-
sary to provide autonomy to Do:Jr-
darshan to maintain the unity and in-
tegrity of the country. I wou-ld like to 
ask if it is not necessary to provide 
autonomy to the State fOT maintain-
ing the unity and integrity of the coun-
try? Has anyone ever drawn the at-
tention of the Government to provide 
autonomy to the country? Has any-
one ever drawn the attention of the 
Government that autonomy should be 
given to the State? Darbar Saheb wa<; 
attacked in t 984 during Blue-star ope-
ration. which amounted to the degra-
dation of Sh ri Aka1 Takhat Saheb 
which is Supreme Holy place of th~ 
Sik~ community. It d~ply hurt the 
feehngs of the Sikhs ......... (/nterrup-
,tions). Who is responsible for the 
m.ass-killin~ and what wao;; done for 
the sikhs? What punishment was given 
to those who were responsible for 
mass-killing? The then Prime Minis-
ter had stated if a big tree falls. the 
earth a round it is bound to shake. 
Secondly. Special Courts wcr~ set up 
by the Government to reward punish-
ment to the culprits of Delhi-riots. T 
would like to ask how many culprits 
of Delhi rjots have so far been puni-
shed. Were the people who had said 
when a bh.! tree falls the earth around 
it is boun'd to shake. not involved in 
these incidents? Were they not res-
ponsible for kilHng the sikhs...... (In-
t~rruptions) .. ... . 

SHRI HARISH RAWAT (AI-
mora): We would like to make it 
clear that congress party was not in-
volved in it and we. condemned it ..... 
(Interruptions). 

[English] 

SHRI P. R. KUMARMANGA-
LAM: It should be expunged (Intel. 
ruptions). 

SHRI T. BASHEER (Chirayinkil): 
Are you allowing all these things til 
go on record? (J nterruptions). 

[TranslaTion] 

MR. SPEAKER: I am asking you 
to take your seat. 

(Interruption\") 

MR. SPEAKER: I am not allow-
ing you to speak. If there is any 
al1egatory reference. that will not go 
on record. 

( Interruptions) 

[English] 

SHRT KAMAL CHAUDHRY: 
OUT Government has at least con-
demned this actioll ...... (Interruptions). 

MR. SPEAKER: Please resume 
your ~e.!t. 

(Interruptions) 

SHRI MULLAPPALLY RAMA· 
CHANDRAN (Cannanore): You do 
not understand his feelings. 

MR. SPEAKER: T understand 
more than you understand. You 
please take ~our seat. 

(I nterrllptiollS) 

MR. SPEAKER: Mr. B. Shanka-
ranand. 

SHRI B. SHANKARANAND 
(Chikkodi) : It is really gratifying 
that at least today the whole House 
is very seriously concerned with the 
situation that is arising in Punjab. 
Today I am seeing for the first time 
every section of this House. including 
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tho supporters of the Government, are 
also seriously concerned about the 
situation in Punjab. (Interruptions) 

I am not to sc.ore any debating point 
on anybody. We are thinking about 
a subject whi~h is most serious. about 
the unity and integrity of this coun-
try. Let us not indulge in trying to 
score some debating points on certain 
aspects of our activities either in Op-
positic-'D or in Government. This is 
not the time for that. If vou arc 
thinking still on this aspe::i I am 
sorry that you are not really concern-
ed with the unity of the nation and I 
do not think that anybody is so lightly 
taking this situation. Now the situa-
tion today. as has been mentioned by 
Shri Kamal Nath, is very serious. \Ve 
must coolly think as to what has led 
to this situation and what should be 
done? Is the Government concerned 
about it? 

The present Government perhaps 
is having a Prime Minister who is 
very panicky about himself. He is 
trying to divert the attention of this 
nation from one crisis to another by 
issuing statements every day even 
without consulting hi~ own cC'lIeagues 
in the Cabinet. ~e3ve alrne consulting 
the parties which arc supporting him. 

[Translalion 1 
PROF. VIJAY KUMAR MALHO-

TRA (Delhi Sadar): Now. come to the 
main issue. 

[English) 
SHRI B. SHANKARANAND: I 

am comin!! to the issues. Till today, 
after the last election. the parties which 
are supposed to rule this country are 
harpin~ that for all the ills of this coun-
try, only Shri Rajiv Gandhi and the 
Congress are responsible. But after 
November last year tm today, what has 
been the situation in the country? 

You will agree with me that even 
those who very firmly supported the 
Government Clre today rising in a seri-
ous mood to make aJ1egations against 

him and his Government. Who is res-
ponsible for this? I am sorry here some 
hon. Member who has been elected 
from Punjab under the Constitution of 
India and- under the supervision of the 
Election Commission of India is mak-
ing certain allegations against the 
Leader of my Party regarding the situ-
ation arising in Punjab. But what 
the Government is doin2? She 
spoke about the problems of farmers in 
Punjab. Yes. I agree. I sympathise 
with the farmers. I know their prob-
lems in Punjab. Their problems are 
to be solved. But what are the Govern-
ment doing? Have they any program-
me or plan of action? Their plan of 
action is only to go to Punjab either 
in jeep or on foot and show themselves 
in Doordarshan. That is the only pro-
gramme of action they have and noth-
ing else. This is not the kind of action 
required. H3ve they ever thou~ht seri-
ously about having a round table con-
ference? Have they ever tried? (Inter-
ruptions) 

SHRI B. SHANKARANAND: May 
I teB the hone Members that their 
Prime Minister. specially the Janata 
Dat Prime Minister. was till very re-
cently sitting together with us and I 
do not know whether the Prime Minis-
ter has the time. whether you have al-
lowed him to think or he himself is 
unable to think for himself or is in-
c'~PJb1e of thinking over the program-
mes and nlans of a~lion in Punjab? 
Let liS not doubt the patriotism of the 
Sikhs. We will be doing a great harm 
to the nation. Let us not doubt their 
integrity. Let us not doubt their pat-
riotism. the entire Sikh community be-
cause somebody is demanding Khalis-
tan. because some party is doing it. 
That does not mean that we can doubt 
the very inteority of the Sikhs. the sense 
of responsibility of the Sikhs. the pat-
riotism of the Sikhs. Let us not doubt 
them because they are the people who 
are the defenders of the nation and 
Sikhism. Let us not do this mistake. 
Let us not do this thin!! again. It 
is time Government applied their mind 
to the problems of the Snrns. They 
should aoply their ntinds to the pro-
blems arising in Punjab. They should 
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apply their mind in consulting the 
people who have shod their blood for 
Punjab. It is a vtcy senous situation. 
My leader and my party is second to 
none in defending 'the unity and inte-
grity of this country . ... (/nte"uptions) 
As a matter of fact, earlier Mrs. Indira 
Gandhi had shed her blood for the 
unity and integrity of the nation. The 
whole nation cannot forget that. She 
had shed her blood for the unity and 
integrity of this nltion. Let us not talk 
in a lighter vein. You will be committ-
ing a serious mistake in doubting every-
body. every patriot in this country. 
Don't doubt them. Don't doubt their 
actions. I call upon the Prime Minister 
and the political leaders to rise above 
all party gimmicks. party considera-
tions. (Interruptions) 

MR. SPEAKER: Ple3se order. 

SHRI B. SHANKARANAND: 1 
urge upon the hone Prime Minister and 
other political leaders to come toge· 
ther. exchange their views because 
this is a very serious situation. We 
cannot afford to neglect this even for 
a moment. 

[Translation] 
PROF. VlJA Y KUMAR MALHO-

TRA: Mr. Speaker, Sir, the entire 
House is .... 

MR. SPEAKER: You speak on the 
issue on which you have given notice. 
Discussion is to be held on Punjab 
problem. Kindly speak on the issue 
on ,",ich you have given the notice. 

PROF. V1IAY·KUMAR MALHO-
TRA: Sir. it is necessary to say that 
tbo entire House is against tho Khalis-
tan Resolution. Nobody spoke from 
Ianata DIll side. The entire House is 
against the Khalistan. pia biscite and 
interference of United Nations Organi-
sation. 

MR.. SPEAKER: Budget is being 
pretoDted for the State of Punjab. 

PR.OF .. WAY KUMAR. MALBo. 
TllA: ldt.· Speabt. Jt· baa appeared 

J9-3 UlSlND/90 

in the Newspapers that Ministry of 
Commerce is again considering to ex· 
port monkeys from the country to earn 
foreign exchange. I would like to men-
tion through you two-three points in 
this re:ard. The first thing is that ex-
port of many wild animals. particu-
larly tigers. rhinoceros and other ani-
mals have been banned from the coun-
try due to environmental point of view. 
The ban was imposed on the exp'Jrt of 
monkeys in the year 1978 and now if 
is improper to earn foreign exchange 
by exporting monkeys. The second 
point is that developed countries arr 
taking such actions to protect the en· 
vironment of their countries by pollut-
ing the environment of develooinl! 
countries. My third point is that a bJn 
should be imposed on export of mon-
keys in view of the inhuman behaviour 
being done with the monkeys for ex-
perimental purposes. The fourth point 
is that re~igions and moral sentime'lts 
of crores of our people are also asso-
ciated with it. Therefor~ a ban shC'uld 
be impased immedhtelv on snch ex-
port and the Government should be 
asked not to take such a step. 

SHRI aUMAN MAL LODHA 
(Pall): Mr. Speaker. I would h'ke to 
draw your attention ... (Interrupt;ons) ... 

MR. SPEAKER: Shri Lodha. please 
sit down. I will call you. 

[English] 

SHRI MANIK SANY AL (Jalpai-
gun) : Sir, today a very important 
issue which concerns our Government 
as well as the workmen I like to raise 
in the House. At this moment. the 
entire House is very mu~h concerned 
with the serious situation prevailing 
in Punjab. Compared to that. my 
problem will ~urely tre~ted as a 
pigmy. But still. I feel It necessary 
to draw the attention of the House as 
well as the Ministry of Commerce 
to the deplorable condition that pet'-
sists in the nationalised tea gardens 
in West Bengal. A ~ef backgro~d 
is necessary to depict the entire 
affairs and house should know the 
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entire background in order to asso-
ciate themselves with the problem 
which affects the Government and the 
workmen. In 1976. the Government 
in consideration of the plight of the 
workmen and the gardens. had taken 
over the charge of tea gardens from 
a private Tea Company, that is, 
Pashok Tea Company Limited with 
an intention of saving the garden and 
their workman and to bring the gar-
dens into viable and profitable stage. 
But J am sorry to say that the garden 
which bad been banded over to Tea 
Trading Corporation of India, a 
Central Government Undertaking. 
had never taken any steps to fulfil the 
objectives of the Government. After 
that, in the year 1985, by amending 
the Tea Companies (Acquisition and 
Transfer of Sick Units) Act, Govern-
ment of India nationalised the four 
tea gardens-Pashok, Looksan. Veh-
Tuktar and Potong. But till today. 
capital investment is not there leav-
ing aside the question of labour wel-
fare. They have not made any short 
term or long term plans as well as 
had taken no efforts to make the gu-
dens viable and profitable. (Interrup-
tions) 

Today no garden is tc be treated 
as a losing concern and all the gar-
dens under private tea compaov are 
blooming with prosperity and TIC! 
garden" are losing day by day. My 
proposal is very clear .. . (Int~rruptions) 

MR. SPEAKER: Your time is up. 
Please take your seat. 

(I nterruptiol1s) 

SHRI MANIK SANYAL; I like 
to place two proposals for overcom-
ing the problem. Let all these gar-
dens be handed over to the West 
Bengal Development Corporation and 
either build up proper managerial in-
frastructure to manage the affairs of 
the garden; invest capital for reiuvi-
nation and for building up the factory 
along with the welfare measures for 
workmen. (lnteTTUptions) 
{Tran.rlQtion) 

MR. SPEAKER: Why are you 
standing? I myself will call you. 

(ImerruptlOl'l8 ) 

MR. SPEAKER: It can n('t be 
so, first of all you sit down 

( Intt!n-uptions) 

MR. SPEAKER: Shri Makkaaar. 

SHRI SHOPAT SINGH MAKKA· 
SAR (Bikaner): Mr. Speaker, Sir, 
I would like to draw the attention of 
the House towards those three agri-
cultural farms which have been hand-
ed over to the Central Government bv 
the G<>vernment of Rajasthan for the 
proper maintenance of these Farms. 
These Farms are located at Surat-
garh. Sardargarh aIld Jaitpur spread-
ing over about 50,000 acr~ of land. 
These Farms were the best Farms 
not only in India but also in the en-
tire Asia; but now, these Farms are 
on the verge of destruction. Due 
to mismanagement prevailing in these 
Farms and cOmJpt officers of these 
Farms. the workers of these Farms 
have been observing strike for the 
last four days. Thousands of wor-
kers are working in these Farms. I 
would like to draw the attention of 
the Government through you that to-
day the workers of these farms live 
as slaves and have been working as 
bonded labourers. Even after the 
continued service of twenty years. 
they are still on daily wages. 
Though the Supreme Court has given 
it~ verdict that a person who had 
worked for 240 days continuously in 
any office or Institution. could not be 
removed from the sc"ice and he will 
have to be appointed on a permanent 
basis. The life of these workers 
have become intolerable and the 
police also commit atrocities on them 
as well as on their families from time 
to time. In these circumst.a'D.ce8. I 
would like to request the Government 
through you that eBorts should be 
made to save these three best Farml 
of India .. ~ .. (Interruptions) 

KUMARI UMA BHARATI 
(Khajuraho): Mr. Speaker. Sir, 1 
thank you for allowing me to speak. 
Hon'ble Speaker. Sir. discussion aD 
Punjab issue has been left incom .... 
ed. Regarding Punjab imIe I hay.: 
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to say that today even after 8 months 
of formation of the present Govern-
ment the ,situation ot Punjab is the 
same as I had mentioned 3 months 
earlier; on the conuary it has be-
come worse than it was earlier. The 
people of Punjab have become more 
disappointed. 

Hon'ble Shri Somnath Chatterjee is 
present here today and I remember it 
ve!y well that once he gave a call in 
thih House and the entire House was 
agreed with hitn that the hon'ble 
members of the House should go to 
Pun~ab and encourage the peopJe of 
Punjab who are facing the terrorism 
~d terrori~ts very boldly. I would 
like to remmd hon 'bie Shri Chatterjee 
and the hon'DIe members present in 
this House about that calI. 1 wouid 
like to ask a Question also from those 
~ople who are pleading for the taro-
rum and terrorists or are trying to 
conceal their misdeeds. I would 
like to ask. from those people when 
DJ.G. Shri AtwaI was coming back 
from Darbar Sabeb after his prayer 
and was shot dead on the Gate of the 
Gurudwara itself and the person who 
shot him dead went back to Harirnan-
dil' Saheb. Who was that person 
and did he not desecrate the Hari-
mandir Saheb? During the cpera-
tion 'Black-Thunder' did the terro-
rists who used Harminder Sahib as a 
toilet and made it a dump of filth not 
desecrate the Harmindir Saheb? The 
Girls who were re...~vered from the 
Harmandir Sahib premises were also 
humiliated by the terrorists. Had 
they not desecrated the Harmandir 
Saheb? Therefore 1 would like 
to submit that the Hon'hle members 
who have sympathy for these terro-
rists if they have a courage. they 
should also condemn these mi9deeds 
of tel1orists. (Interruptions) 

Sir, while concluding. I would like 
to submit thMt any of the Prime Minis-
ter may vistt Punjab or not. but he 
should come out with a clear-cut 
policy and take strict action' against 
those who are indulged in terrorism. 
(/lfterrliptlOns) , ' 

MR. SPEAKER: 
Bharati. now please 

Kumari Uma 
take your seat. 

(Interruptions) 

KUMARI UMA BHARATI: 
Mr. Speaker, Sir, I wuuld like tv sub-
mit that it may also be considered 
that the borders may be se-died. 
Otherwise, no permanent solution of 
the Punjab problem is possib!e ..... . 
(Interruptions) 

SHRI MADAN LAL KHURANA 
(South Delhi): Mr. Speaker Sir 
I ~ould like to raise a very imPortant 
pomt. (Interruptions) 

SHRI BHAJAN LAL (Faridabad): 
Mr. Speaker, Sir. discus')ion is going 
on about th~ situation in Punjab. so 
an opporturuty must be giv~n to the 
members of Haryana also. (Inter-
ruptions) 

MR. S~E~K.ER: When Punjab 
problem .15 dISCUSsed, yon will get the 
opporturuty to _:;peak. Now you 
take your seat. 

(Lnte"up/ions) 

SHRI MADAN LAL KHURANA: 
Mr. Speaker. Sir, 1 am going to rai&e 
a very important issue on which a 
Chief Minister has had to resign from 
his office and that is~ue relates to 
tapping of telephones. This issue 
was raised in this H\)use also and when 
hon 'ble Shri Chandra Shekhar raised 
this point in the House. it was stated 
by the then Government that an en-
quiry would be made by the C.B.I. 
into this matter. A report was lodg-
ed with the C.B.I. and an enquiry was 
made. As per my information9 the 
report has been sent to the personal 
office of the Prime Minister last week. 
Since the announcement was made in 
the House. the report should be pre-
sented in the House itself. 

Sir. the second pvint is that even 
today the telephones of Dlany persons 
are being tapped in Delhi. I have 
got a list of Delhi area. The list 
contains the telephone numbers in 
respect of which telephone tappins 
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had been stooped just three days 
before the Elections. Telephone tap-
omg is still continuing in Delhi. I 
have a list of one of the parts of the 
Delni Administration. As per my 
mformation, there is a Jjst of Central 
Government also. According to the 
list, telephones of some of the pe.rsons 
are being tapped even tcday. I would 
.Ike to know from the Govemmem 
w • .Iether the report in respect of tap-
ping of Shri Chandra Shekhar's tele-
lhone would be placed 0"1 the Table 
~f he House in the current session. 
-ec .. mdly. is it a fact that even today 
he te:ephones of some of the citizens 

in Delni are being tapperl by the oruer 
f the Delhi Administration and the 

ntra1 Government, if not, I am 
r-epared to place this list on the 
Table of the House. 

SH.U RAM LAL RAl-IT (Mi'irikh): 
,eo Speaker. Sir, I would like to draw 

vour attention as well as the atteLtion of the House towelrds an important 
~sue. You know that all the em-

p oyees of Central and Slate Govern-
ment:. .... s well as of 10<'81 bodies have 
t, ,eir organisations. The workers 
and labo.ners of Public and Private 
Sector Undertakings have also their 
organisations. But unfortunately. 
there was no organisation of labourers 
working: in the rural sector. Fortu-
M tely. the previous Cong:-ess Govern-
ment had launched a scheme in 1982-
- \ to organ;se the rural labourers and 
f~::r selecting 425 Blocks. people 
we~e ap..,ointed on honorary ba-5is in 
hel\f' Rlocks. Two months training 
vas imp-.rted to these people and they 

Wf''"e asked to organise the rural 
labourers. I have got information 
from the concerned Government office 
that this scheme being implemented 
by the Central Government has been 
withdrawn. Four hundred twenty 
five people engaged in organising the 
nil"" 1 labourers have been removed. 
The Government have also discontinu-
ed the scheme wbich had been imple-
mented after a long period for protect-
inC! the ritZllts of the rural lahourers 
by organising them. We would like 
to 34\k the Government that this 
scheme should be implemented for 

Organlsmg the rural labourers of all 
the development centres in the coun-
try. I urge upon the Government to 
WIthdraw the orders discontinuing the 
"aid scheme and the pei)ple who were 
engaged in this work may be reap-
pointed. 

[English] 

SHRl R. GUNDU RAO (Banga-
lore South): Mr. ~peaker. Sir, there 
is Bharat Electronics Ltd. Defence 
factory in Bangalore. It was run-
ning peacefully. But since few days, 
tnere is a dispute between the labou-
rers and the management. The dis-
pute is about the payment of honus. 
[hey used to give 20 per cent bonus 
always. But unneces~rily tbis 
time, they are creating a problem and 
since 15 days. the i.lctory has been on 
strike. The loss to the Central 
Government is about Rs. 10 to RI. 12 
crores. I am told today that there 
was some reconciliation between the 
Union Leaders and the management. 
The management has agreeci to pay 
but they are just waiting for the orders 
of the Central Government. So. I 
urge through you that unnecessary 
delay will cause Jaw and order pro-
blem there. The Government should 
look into the matter immediately and 
see that the problem is solved peace-
fully 0 (J nterruption). 

[T ranslotion] 

SHRI MOHANBHAI SANJIBHAI 
DELKAR (Dadra and Nagar Haveli): 
Mr. Speaker, Sir, the 80 per cent 
population of my Union Territory 
Dadra and Nagar Haveli consist of 
Adivasis. The Administration of 
the Union Territory had acquired 
about 100 acres of land from the land-
lords for the landless labourers under 
the Land Reforms Act. Instead of 
providing land to Adivasis, it has 
bceu allotted to a Sugar Factory Pro-
ject &y the Collector. Thus, the adi-
vuill of the area have been deceived 
and the said Collector has violated the 
Land Ceiling Act. The Govet'DD1e1lt 
has been eoadiog a number of Jaws 
for providing land to the landless 
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labourers but the landless labourers 
do not get any benefit from those 
laws. I have brought it to the notice 
of the Government. I have also 
written to the Minister but no proper 
enquiry has so far been made. The 
Collector and the landlord are invol-
ved in this unlawful allotment of land 
for the Sugar Project. I would like 
that C.B.!. enquiry may be made into 
this scandal. I make a request also 
if a proper ooquiry has not been 
made, adivasis of the Union Terri-
tory would launch a large scale agi-
tation. I would like to make a re-
quest through you to the Government 
that the enquiry should be cfmducted 
through C.B.!. in this regard and till 
the report of the enquiry comes out, 
the work on the project may be sus-
pended. 

SHRI CHHEDI PASWAN (Sasa-
ram) : Mr. Speaker, Sir, the Kharif 
crops in Rohtas and Bhojpur districts 
of Bihar have already been damaged 
due to heavy rainfaH and drought. 
I would like to request the Govern-
ment through you that this matter 
may be examined by an All Party 
Committee of the House and adeqW1te 
compensation may be paid to the 
affected farmers. 

MR. SPEAKER: Shri Guman 
Mal Lodha. 

SHR! GUMAN MAL LODHA: 
Mr. Speaker. Sir, I would like to raise 
an important issue before the House 
about national security .............. . 

KUMARI MAYA WA TI (Bijnor): 
I am on a point of order. 

MR. SPEAKER: Shri Lodha. 
please take your seat. Kumari 
Mayawati has a point of order. 

, KUMAR I MAYAWATI: Hon'ble 
7Speaker. Sir. you hlve called All 
Party Leaders meetings also a number 
of times about Zero Hour and a deci-
sion was taken that the issue on which 
a member has already spoken, would 
not be raised again. As the Punjab 
issue .... .. (ln1~t;ons) 

MR. SPEAKER: Please take 
your seat. This i'i not a point of 
order. 

KUMARI MAYAWATI: You 
may listen to my point. (Interrup-
tions) 

MR. SPEAKER: There is no vio-
lation of rule, please take your seat. 

KUMARI MAYAWATI: and the 
incidents occurring daily in the coun-
try, can pose threat to the unity and 
integrity of the country ... '... .. 

MR. SPEAKER: Please take your 
seat. You ha ve not given any notice. 

KUMARI MA YAW A TI: Incidents 
of bomb explosion have occurred at 
three places in district Bijnor ... 

MR. SPEAKER: Please take your 
seat. there is no paint of order. 

KUMARI MAYAWATI: I am 
taking my seat. please listen to me. 

MR. SPEAKER: Please take your 
seat. this is not a point of order. 

" . (Interruptions) . .. 

SHRI GUMAN MAL LODHA: 
Dalai Lama has stated in an interview 
given to Deepak Sharma that a nuc-
lear plant has bean set up at Coconut 
Lake in Tibet and all its waste is be-
ing discharged into the river Braham-
putra which has posed environmental 
hazards. Besides. the sovereignty of 
our country has also been threatened 
due to this nuclear plant. I would like 
to submit that the Government should 
look into it and take some appropriate 
action. . .. (Imerruptions) .. . 

MR. SPEAKER: Please take your 
seat. Mr. Harish Rawat. 

SHRI HARISH RAWAT: Mr. 
Speaker. Sir. fortunately the hone Mi· 
nister of Finance is present here. I 
would like to draw the attention of 
this House on a very serious matter, 



291 Written Answers AUGUST. 31, 1990 Written Answers 292 

related with the Department of Ex-
cise. which falls under his Ministry. 
wherein some serious irregularities are 
going on. The Department of Excise 
discovered in a raid on a cigarette 
company named I. T .C. that an amount 
of Rs. 80 crore is due against the 
company. The company filed a case 
in the Allahabad High Court but the 
court refused to grant :1 stay. When 
they lost their case in the High Court. 
they moved to Supreme Court but the 
Supreme Court also refused to grant 
a stay. A period of about 7 months 
has lapsed and the Department is not 
taking any action to recover the dues 
on the plea if any stem action is ta-
ken against the company. the com-
pany may close this unit. and I am 
sorry to point out that hon 'ble Shri 
Anil Shastri also made a similar statt> 
ment. I do not understand ... 

1l.SS ..... [MR. DEPUTY SPEAKER 
in the Chair] 

Mr. Deputy Speaker. Sir. it is a 
serious matter if that Ministry and 
the hon. Minister say that the Govern-
ment is not realising tax arrears from 
that company and particularly that 
company which is a habitual tax eva-
der. chaIlenging the laws, lost theIr 
cases in the High Court and in the 
Supreme Court. because of fear of its 
closure. Such policies and attitude en-
courage the tax evasion. Its evidence 
is that the Government is considenng 
to refund the already realised amount 
of taxes to such companies as have 
not paid excise duty and are guiJty of 
various irregularities. I came to know 
that this has been done on the direc-
tions of the Hon"le Prime Minister. 
Fortunately Shri Chandra Shekhar 
who has drawn the attention of the 
House on this issue is present in the 
House. I would like to request the 
hon. Minister. who is a staunch so-
cialist and committed to his work, that 
he should pay attention to these se-
rious scandals going on in bis Minis-
try and take appropriate steps to curb 
these irregularities. 

SHRI CHANDRA SHEKHAR 
(Ballia) : Mr. Deputy Speaker, Sir. 

the issue raised by Shri Rawat is a 
serious issue. I am unable tv under-
stand as to why a company does not 
pay excise duty and the Government 
states that it cannot force that com-
pany to make payment because of fear 
of its closure and that particular com-
pany is a cigarette company. It is a 
multi-national company. I woufd like 
to know whether such facilities are be-
ing provided to other companies also. 
If what Rawatji has stated i~ correct. 
it is most unfortunate on the part of 
the Government to express inability 
to realise the arrears because of the 
fear of dosure of this company's 
unit. I have just said that I knew 
Prof. Dandavate for the last 36 years 
and I do not expect from him that as 
a Minister of Finance he should have 
expressed such inability. If a company. 
which has not been paying duty for 
a long time, is closed down. the work 
of the country will not corne to stand· 
still. The officers or whosoever have 
prepared such a reply. must be punisb-
ed and the company should be forced 
to make the payment. It is very 
shameful for all of us that a company 
is forcing the Government not to take 
stern action a<zainst it. I feel that the 
hon. Minister of Finance must pay 
his attention to this issue and should 
1,Jke appropriate action without any 
further delay. 

SHRI KIRPAL SINGH (Amritsar): 
Mr. Deputy Speaker. Sir. through you. 
I would like to bring to the notice 
of the Government that victims of 
November, 1984 riots during the Con-
gress regime and the victims of ter-
rorism in Punjab had taken some 
loans for their resettlement but these 
did not help much. I would like to 
request the Government that as the 
leans provided to farmers have been 
waived off, these loans should also be 
waived off taking into account the finan· 
cial position of the concerned persons. 

The second thing. I would like to 
say about Punjab is that the fire is-
nited by the Rajiv Gandhi Govern-
ment is still ablaze and one does DOt 
know when it will be extinguished 
" .(lnterruptions)... Talks have been 
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held with all the terrorists in the world 
but the Government is not prepared 
to talk to'the terrorists of Punjab. I 
do not support them but I would like 
to emphasise that the norms adopted 
for other places like Mizoram, Naga-
land and Gorkhaland, why those are 
not being adopted for Punjab also. 
T1:tey know that the propaganda 
launched by the (lovernment and 
the attack on Darbar Sahih have 
hurt the feelings of Sikhs. Propa-
ganda had been launched against Sikhs 
in the year 1985 and the people of this 
community were hdrassed and asked 
to leave Delhi, Bokaro and Kanpur 
as this was not their country ... (In-
terruptions). .. Their homes were burnt 
and if they feel hurt, it is to be consi-
dered as how to provide the healing 
touch. I would like to say that a dis-
cussion should be held on this issue 
so that we can also express our views. 

13.00 hrs. 
SHRI BHAJ AN LAL (Faridabad): 

Mr. Deputy Speaker. Sir, the issue 
of Punjab is a serious one and it is 
a matter of concern to the entire House 
and the country. If 1 go in details. 
it will take {l long time. I would dis-
cuss it in detail when a discussion on 
Punjab is held. But just now 1 would 
like to mention 4-5 points which have 
been raised here that Darbar Sahib 
bad been attacked. I would like to 
ask from these persons that what were 
the reasons for this attack? Under 
what circumstances, the Government 
had to take this step ... (Interrup-
tions) ... 

MR. DEPUTY SPEAKER: P1ease 
conclude wihin two minutes. 

... (Interruptions) ... 

SHRI BHAJAN LAL: Mr. Deputy 
Speaker, Sir. 1 will conclude in two 
minutes. The extremists and murde-
rers tried to desecrate the Harmandir 
Sahib. These people took shelter 
there and hid themselves in the pre-
mises after committing atrocities on 
the innocent people and the manage-
nient had done nothing in this regard. 

You know how the Gurudwara was 
fortified and women were disbonoured 
and humiliated. ... (Interruptions) •.• 
J am not speaking against anybody 
but J would like to ask whether the 
Government should have not taken 
any action· if the situation was so se-
rious and the country was going to be 
divided and the flags of Khalistan 
were hoisted there. Nobody has con-
demned so far that Harmandir Sahib 
had become hideouts of the extremists 
and a conspiracy wcs hatched to disin-
tegrate the country. therefore, the Gov-
ernment had to take action. It is not 
proper to say about Shri Rajiv Gan-
dhi that he said if a big tree falls it 
shakes the earth around it. Shri Ra-
jiv Gandhi instructed all the Chief 
Ministers after the assassination of that 
great mother that atrocities and in-
justice should not be committed 
against any sikh anywhere. Had Shri 
Rajiv Gandhi not issued such instruc-
tions we can well understand the 
situation that would have developed 
in the country. That great mother 
and goddess sacrificed her life for the 
unity of the country; and her own 
guards. who were specially deputed to 
provide protection to her. took her life. 
How such views can be tolerated? It 
is a serious issue when you allot 
time I will put forward all these thin~. 
A number of people ~re still being kill-
ed daily in Punjab in terrorist acti-
vities and the situation has become 
worse than what it was earlier. The 
Government shou1d take strict action 
in this regard. 

[Engli'sh] 

SHRI P. A. ANTHONY (Trichur): 
Sir. . ..... (Interruptions)· ...... 

MR. DEPUTY SPEAKER: This 
is not going on record. 
rTranslation] 

PROF MAHADEO SHIW ANKAR 
(Chimur): Mr. Deputy Speaker. Sir. 
hon. Bha_ian Lalji said that the 
guards, who were speciaJly deputed 
to protect her. took her life. These 
remarks are derogatory for all the 

• Not recorded. 
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Members of the House. Please ex-
punge these from the record. It is 
my point of order. 

[English} 
MR. DEPUTY SPEAKER: we 

will look into it 

[Trmulation] 
SHRI SURYA NARAYAN YA-

DA V (Saharsa): l\fr. Deputy Speaker. 
Sir. the C.M.D. of N.C.L.. Singrauli 
which is a company of Coal India Li-
mited, had burnt coal worth Rs. 600 
crores and then sold it and later on 
a report was sent to the Government 
that this coal was not of any use be-
cause it had turned into ash. I had 
WIitten a letter to the Union Minister 
in this connection about 6 months ago. 

Sir. It IS a serious matter tn 
volving bungling of Rs. 600 crores 
and the Government has not ordered 
any enquiry into it. The corrupt offi-
cers used to harass people there. I 
would like to make a request that an 
immediate enquiry should be conduct-
ed and corrupt and guilty officers 
should be dismissed. 

[English] 
SHRI PETER G. MARBANIANG 

(ShilIong): I want to draw the atten-
tion of the Government to the commu-
nal disharmony prevailing now in Shil-
long in Meghalaya. From the 29th of 
this month. there were stabbing cases 
where one man belonging to the mino-
rity community died. After that cur-
few was clamped in Shillong; Shillong 
is a life-line for all the essential com-
modities going to Mizoram. Si1char. 
Manipur. This indefinite clamping of 
the curfew will be very dangerous for 
those people. Also the minorities are 
living in fear. There is a news in the 
papers about Flag Marching by the 
army. It seems that the Minority Gov-
ernment which governs there is finding 
difficulty to maintain law and order; 
aad there is a complete break-down of 
law and order. I request the Central 
Government to -ensure that peace and 
communal harmony is maintained. 

SHRI IBRAHIM SULAIMAN 
SAIT (Manjeri): You are aware that 
all those Indians who have returned 
from Kuwait have been given so far 
Rs 5000 (at the rate of Rs .. S5 per diem). 
Now I am told that the Government 
of India has given a new direction to 
reduce it from Rs. 5000 to Rs. 1000. 
That would create a lot of hardship. I 
would request the Government not to 
do so and let the old amount continue. 

SHRI PALAI K. M. MATIffiW 
(ldukki): The latest news about the 
latest development in Kuwait is very 
alarming and shocking. The situation 
in Kuwait has deteriorated almost to 
the level of hell. About 250,000 troops 
are looting all the shops where food 
and other essential items are stored. 
To get ration for one day six hours 
wait has to be made in 50° celsius. 
Food items are not enough even for 
one week. I received a letter from 
some of my friends saying that they 
are "eating fire". If the evacuation 
takes place at the rate at which it was 
announced by the Ministry of External 
Affairs. then it will take more than 100 
days to evacuate the people. So, the 
situation is worsening to the most dep-
lorable level. Immediate action should 
be taken for evacuation as well as re-
habilitation of the Indian nationals. 

[TranslatlOO] 

SHRI RAM KRISHAN YADA V 
(Azamgarh): Mr. Deputy Speaker, Sir, 
a number of people belonging to my 
constituency live in Gulf countries. 
Today. in view of the insecurity preva-
lent in Kuwait these people returning to 
India in large number with their bag 
and baggage on reaching the airport 
or while tra veIling by train. are being 
harassed. As high duties as Rs. 1 lakh 
are charged from them for l:-ringing 
even sma tJ baggage~ their belongings 
are seized and unless huge sums are 
J'aid as gratification they have to face 
problems. I would like to submit to 
the Government that aU the concerned 
officials should be directed to adopt 
sympathetic attitude towards the people 
returning to India from other coun-
tries, specially in the dayt of crisis. 
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T.bose who want to go to their native 
v~Iagcs., ~hould be allowed to do so 
WIth dlgmty. My submission to the 
Government is that action ~hould be 
taken in this regard and all the con-
cerned officials should be directed to 
tr.eat these people on humanitarian 
grounds and the gUilty should be puni-
shed. 

SHRI DAU DAYAL JOSHI (Kota): 
Mr. Deputy Speaker, Sir. my submis-
sion is that calling an All Party Meet-
ing to discuss the MandaI Commission 
report is a right step. However. an All 
Party Appeal should also be n ade 
through a press release so that the 
agitation started all_ over the c('untry 
may come to an end. 

MR. DEPUTY SPEAKER: A sepa-
rate discussion under Rule 193 has 
been fixed on it. 

SHRI DAU DAYAL JOSHI: Mr. 
Deputy Speaker. Sir, an agitation has 
been launched throughout the country 
against the MandaI Commission Re-
port. An All Party Appeal to stop the 
agitation should be made to the stu-
dents of the entire country. Traffic in 
Haryana has been totally jam for the 
last 9-10 days. I have just come from 
the Railway reservation counter, Raj-
dhani Express scheduled to reach here 
at 4 O'clock in the morning, wiJI 
arrive at 9 O'clock. Therefore. either 
the Prime Minister should personally 
ap~l or an All Party Appeal slJould 
be r~leased to stop the agitation. so 
tl;tat the peaceful atmosphere in the 
country may be restored. At pTescnt, 
tension is prevailing all over the cmm-
try ...... A reasonable solution accepted 
to' all the sections of society should be 
lOfted out in regard to the Mandal 
Commission Report. All the political 
piu1ies are of the opinion that reser-
vation should be on economic basis. 
f would like to submit that ..... . 

MR. DEPUTY SPEAKER: What-
ever the hon. Member is SUbmitting 
~l! not go on record. 

bit. tlAJENDRA KUMARI BAJ-
PAl (SitapUi): Mr. Deputy Speaker, 

. Sii'~ iD..". DIOYameDt being launcbed 
20-, LSS/NJ)I9O 

against MandaI Commission Report 
no incident of firing has taken pJace 
so far. But in Kanpur in Uttar Pra-
desh. studenv. were lafhi charged and 
fired upon yesterday. This is the first 
incident. They were taken to prison. 
It is very inhuman. Today's newspaper 
report states that Chief Minister of 
Orissa has also given ~hoot at sight 
orders. These strategies are being a<!o-
pted to suppress the voice of those who 
are against the MandaI Commission 
Report while other political parties are 
being invited to hold discussions. It 
is a matter of surprise that thtse pruc-
tices are being adopted in this demo-
cratic set up and sticks and bullets are 
being used arbitrarily. Anti Mandai 
Commission agitation cannot be sup-
pressed in this manner. The Govern-
ment should answer for it.... . ........ . 
(lnterruptions) ........... . 

[English] 

MR. DEPUTY SPEAKER: Now 
Papers Laid on the Table. 5hri AnU 
Shastri ... (Interruptions) ... 
[Translation] 

SHRI HARISH RAWAT: Mr. De-
puty Speaker. Sir. I have a point of 
order, I am raising it in my personal 
capacity and not on behalf of my 
narty. The situation in All India Ins· 
titute of Medical Sciences has aggra-
vated. Moreover, the employees of 
other hospitals too have threatened to 
go on strike in their support. In this 
situation. the patients in Delhi may 
have to face a lot of inconvenience. 
The Government is not taking any 
measures to deal with the matter. Sir. 
the Government should be directed to 
take action in this regard so that the 
doctors of other hospitals may not join 
it and All India Institute of Medical 
S~iences may not come to a closure in 
this matter ...... (Interruptions) .... . 

MR. DEPUTY SPEAKER: In the 
first place. this is not a point of order. 
All the members are raising the same 
issue. The Government will try their 
best in this regard. 

(Interruptions) 
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(English] 

PROF. P.J. KURTEN (Mavelikara): 
Sir. I have a letter here brought by 
Mr. Gujral and it was sent from Ku-
wait by the son-in-law of Mr. T. O. 
Bava, who is the ex-PCC President in 
Kerala. The letter says, T \\-ill quote 
from this letter as I want the House 
to notice this. He writes.-I am pro-
.viding my own translation because it is 
in Malayalam, "At the rate the Gov-
ernment is evacuating people from Ku-
wait we will perish." Sir. he says. "We 
will perish". In Malayam, he may 
says .•.••. 

MR. DEPUTY SPEAKER: If you 
are translating, you need not say it in 
Malayalam. 

PROF. P. J. KURIEN: Secondly. 
he says, "We have food for one week. 
Whatever food is there, the Army 
is coming and taking away. If food 
does not reach us within a week, the 
consequences will be disastrous." I am 
quoting from this letter -brought by 
Shri Gujral. Therefore. 1 would only 
r~quest-tbe Finance Minister is here 
and other Ministers are also here-
some steps rna y please be taken to 
reach food to Kuwait through Red 
Cross or any other agency available, 
within a week. 

A numbeT of letters are coming ... 

MR. DEPUTY SPEAKER. If 
food scarcity is there. th~ Government 
should take steps. 

PROF. P. J. KURIEN: Sir. the 
Deputy Minister of Finance is hue. 
They have written that Air India is 
not accepting NRI cheques or Indian 
money and they are asking for 
foreign currency only~ Please instruct 
Air India to accept NRI cheques be-
cause they are not baving money. 
Kuwait banks are not open. They 
are not having cash. So, Air India 
should be instructed to accept NRI 
cheques. 

Thirdly. the customs people behave 
as if they do not know what had hap-
pened there. They are haras~ing the 
.people who are coming from Kuwait. 
Please give instructions to the cus· 
toms people to have a liberal atti-
tude towards the people coming from 
Gulf, especially from Kuwait. 

(Interruptions) 

MR. DEPUTY SPEAKER: Now. 
Papers to be laid on the Table. Shri 
Anil Shastri. 

13.16 hI'S. 
PAPERS LAID _ON.THE _TA!JLE 
Notification ODder the Cmtral Exdses 
and Salt Act, 1944 aDd Custo ... 
Act, 196~ .... aI report andl review 
00. the working of IDdian Investmellt 
Centre, New Delhi, for 1988-89 eke 

rEnglish] 
THE DEPUTY MINISTER IN 

-I HE MINISTRY OF FINANCE 
fSHRI ANIL SHASTRI): I beg to 
lay on the Table--,:) 

It" -
~ 1) A coPy each of the following 

'\ NotifiSAtiQ;s (Hindi and Ell· 
\" 1hsn versIOns) ~d~r sub.~­

tion -(2) of section 38 of tl1e 
Central Excises and Salt '~ 
1944- -

(I) O.S.R. 474 (E) publjahed 
in Gazette of india dated the 
lIth May. 1990 together with 
an explanatory memorandom 
seeking to provide conces-
monal rate of exercise duty 
at Rs. Sixty per kilolitre-· on 
raw naphtha and reformed 
naphtha ,(C. 5 Reformato) is-
tended to be used in the m~u­
facture of specified' petroche--
mica1s. 

(ii) G.S.R. 486 (E) published 
in Gazette of India dated the 
16th May. '1m together with 
an ~p1atlatQr9 memorandum 
seeking to provide effective 
tat~ of. basic cxdse dut.y 'Of 10 



~r cent on ce11ain goodB fall-
mi under sub-heading No. 
220280. 
(iii) G.S.R. 487 (E) publish-
ed in Gazette of India dated 
the 16th May, 1990 together 
with an explanatory memo-
randum making certain amend-
ments to Notifications No~. 8/ 
90-CE, and 12/9Q-CE dated 
the 20th March, 1990. 
(iv) G.S.R. 488(E) pubhshed 
in Gazette of India dated the 
16th May. 1990 together with 
an explanatory memorandum 
making certain amendments to 
Noti.fication No. 23/ 80-CE dat-
ed the lst Marc~ 1989 so as 
to prescribe effective basic duty 
of Rs. 90 / - per tonne on 
cement made bv mini cement 
plants. 

(v) G.S.R. 489( E) published 
in Gazette of India dated the 
16th May. 1990 together with 
an explanatory memorandum 
seeking to exempt lime fall-
ing under sub-heading Nc. 
2505.60 from the whole of the 
duty of excise leviable there-
ODe 

(vi) G.S.R. 490 (E) published 
in Gazette of India dated the 
16th May. 1990 together with 
an explantory memorandum 
making certain amendments to 
Notification No. 24 / 90-CE. 
dated the 20th March. 1990 
so as to prescn"be effective duty 
of 15 per cent on DMT and 
PTA. 
{vii) O.S.R. 491 (E) published 
in Gazette- of Irtdia dated the 
16th May, 1990 together with 
aD explanatory memorandum 
making certain amendments to 
Notification No-. 175/86-CB. 
dated the 1 st March, 1986 80 
as to oxtend the exemption to 
tyre flaps Qf rubber. 
(viii) G.S.R. 492 (E) publisbed 
In Gazette of Indh dated the 
16th May. 1">9& together with 
an exp'!~tory memorandom 
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making certain amendments to 
Notificatiom Nos. 138/86-CE 
and 139/86-CE, dated the 1st 
March, 1986. 
(ix) G.S.R. 493 (E) published 
in Gazette of India dated the 
16th May. 1990 together with 
an explanatory memorandum 
making certain amendments 
to Notifications Nos. 253/82-
CE, dated the 8th November, 
1982, 65/87-CE, dated the 1st 
March, 1987 and 47/90-CE. 
dated the 20th March, 1990. 
(x) G.S.R. 494 (E) published 
in Gazette of India dated the 
16th May, 1990 together with 
an explanatory memorandum 
making certain amendments to 
Notification No. 64/87-CE, 
dated the ht MdTch, 1987 so 
as to prescribe effective rate 
of additional excise duty (in 
lieu of Sales tax) on coated 
textiles. 
(xi) G.S.R. 495 (E) published 
in Gazette of India dated the 
16th May, 1990 together with 
an explanatory memorandum 
making certain amendments to 
Notifications Nos. 63/87-CE. 
dated the 1st March. 1987 and 
82/~8-CB. dated the 111 
March. 1988 so as to prescribe 
effective rates of basic duty on 
coated textiles falling under 
heading No. 73.10. 
(xii) G.S.R. 496 (~) publisbed 
in Gazette of IndIa dated the 
16th May. 1990 together with 
an explanatory memorandum 
making certain amendments to 
Notification No. 181/ 88-CE 
dated the 13th May. 1988 so 
as to prescribe an effective 
basic duty of 15 per cent on 
mental containers. 
(xiii) G.S.R. 497 (E) published 
in Gazette of India dated the 
] 6th May, 1990 together with 
an explanatory memorandum 
making certain amendments to 
Notification No. lSO/88-CE. 
dated the 13th 1vlay. 1988 so 
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as to fully exempt aluminium t A copy each of the following 
containers used in the packing Notificationa.1Hindi and English 
of liquid pesticides. ~ verslOnsT under s~ti<m J S9...Qf 
(xiv) G.S.R. 498 (E) publishod the Customs Act. 1962:-
in Gazette of India dated the ~ - , _, ~-~- --
16th May. 1990 together with (i) G.S.R. 452 (E) publihsed 
an explanatory memorandum in Gazette of India dated the 
making certain amendments to 19th April. 1990 together with 
Notification No. 69/90-CE an explanatory memor.andum 
dated the 20th March, 1990 seeking to rescind the Notifi-
so as to piescribed effective cation No. 153/90-Cus., dated 
rate of basic duty of 10 per the 27th April. 1989. 
cent on textile processing 
machinery. (ii) G.S.R. 453 (E) published 
(xv) G.S.R. 499 (E) published in Gazette of India dated the 
in Gazette of India dated the 19th April. 1990 together with 
16th May, 1990 together with an explanatory memorandum 
an explanatory memorandum making certain amendments to 
seeking to plvvide fUJI eJ\.emp- Notification No. 142/90-Cus .• 
tion for certain varietIes 0{ dated tbe 20th March. 1990. 
PVC insulated winding wires 
subject to certain condition and (iii) G.S.R. 458 (E) published 
also fixing effective rates of in Gazette of India dated the 
duty on PVC insul~ted wind- 25th April. 1990 together with 
ing wires of copper and alumi- an explanatory memorandum 
nium. making certain amendments to 
(xvi) G.S.R. 500 (E) published Notification No. 295/83-Cus .• 
in Gazette of India dated the dated the 1st November, 1983 
16th May. ] 990 together with so as to increase the rate of 
an explanatory lnemorandum basic customs duty on titanium 
making certain amendments to sponge when imported for the 
Notification No. 74/90/CE~ manufacture of titanium alloy 
dated the 20th March, 1990 products from 30 per cent to 
so as to give fun exemption 35 per cent and to delete the 
fo unrecorded and recorded time limit prescribed therein. 
audio cassettes and prescrib-
ing effective rates of duty _ on (iv) G.S.R. 41)3 (E) publi~hod 
,,"recorded and recorded audio in Gazette of India dated the 
tapes. 30th April. 1990 together with 
t vvii) G .S. R. 5()7 (E) publisbed an explanatory memorandum 
in Gazette of India dated the making certain amendments to 
12th June. 1990 togethe with Notification No. 131/77-Cus .• 
an . explanatory memorandum dated the 1st July. 1977 seek-
c:eeking to exempt bicycle val- ing to prescribe concessional 
yes and its components from rate of import duty on indus-
tl,e whole of the duty of ex- trial diamonds in dust or pow-
dc;e levi~ble thereon. der form so as to extend the 
'Tviij) G.S.~. 609 (E) publish- exemption from additional 
ed jn Ga'7ette of India dated duty of custom •. 
the ?nd Julv. 1990 together 
with an eyplanatory memoran- (v) G.S.R. 465 (E) and G.S.R. 
dum making {'ert~in amend- 466 (E) published in Gazette 
ment4\ to Notification No. 73/ of Indiar dated the 3rd May. 
9O-CE dated the 20th March. 1990 together with' an expla-
1990. natory memoraJldum seeking 
fPl~ced in library. Sec No. to exempt bolc customs duty 
LT.-1366/90J. in excess of 2S per cent 
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ad valorem and the whole of the 
adtlitional and auxiliary duty 
of customs leviable on capital 
goods imported in accordance 
with the provisions of para-
graph 197 of the Import-Ex-
port duty Policy, 1990-93. 
(vi) G.S.R. 482 (E) and G.S.R. 
483 (E) published in Gazette 
of India dated the 16th May. 
1990 together with an expla-
natory memorandum seeking 
to prescribe a basic duty on 
10 per ~ent and nil additional 
and auxiliary duty of 30 per 
cent on specified grade of 
LDPE used in the manufac-
ture of aseptic packing mate-
rial for packaging of pho.rma-
ceuticals with t_he aid of Asep-
tIC Form t'lll Seal Machi~e. 
(vii) G.S.R. 484 (E) published 
in Gazette of India date(} tbe 
16th May, 1990 together with 
an explanatory memorandum 
making certain amendments to 
Notification N .). 219/84-Cus .• 
dated the 10th August. 1984 
so as to reduce basic customs 
duty on waste paper to IS 
per cent. 
(viii) G.S.R. 485 (E) published 
in Gazette of India datal the 
16th May. 1990 together with 
an explanatory mem0randum 
making certain amendmrnts to 
Notification No. 489/86-Cus .• 
dated the ] 8th December. 1986 
so as to fully exempt from 
customs duty Polyprophylene 
B.C.F. Yam ]\fanufacturlng 
Plant. 
(ix) G.S.R. 513 (E) published 
in Gazette of India dated the 
30th May. 1990 together with 
an -explanatory memorandum 
making certain amendments to 
Notification No. 3S6/8~-CUS., 
dated the 17th June. 19R6 so 

_ as to delete th: time limit pre-
scdbed therein. 

(x) G.S.R. 539 (E) published 
kl Gazette of India dated the 
1st June. 1990 topthor with 

an explanatory memorandum 
seeking to exempt ali good$ 
falling under Chapter 13 of 
the First Schedule to the Cus. 
toms Tariff Act. 1975 from the 
whole of the additional duty 
of customs leviable thereon. 
(xi) G.S.R. 540 (E) published 
in Gazette of India dated the 
1st June. 1990 together with 
an explanatory memorandum 
making certain amendments to 
Notification No. 31S/83-Cus .• 
dated the 26th November. 
1983. 
(xii) G.S.R. 546 (E) published 
in Gazette of India dated the 
5th June, 1990 together with 
an explanatory memorandum 
making certain amendment& to 
Notification No. 86/90-Cus., 
dated the 20th March. 1990 
so as to enable th:; ~maU scale 
units holding a valid registra. 
tion certificate to avail the 
concession mentioned in the 
Notification. 
(xiii) G.S.R. 561 (E) 'p_ublish-
ed in Gazette -of India- dated 
the 8th June. 1990 together 
with an explanatory memo-
randum seeking to extend the 
validity of Notification No. 
215/88-Cus., dated the 1st 
J uIy, 1988 \.\ ithout specifying 
any time limit. 
(xiv) G.S.R. 580 (E) and G.S.R. 
581 (E) published in Gazette 
of India dated the 18th JUDe,' 
1990 together with an explana-
tory memorandum seeking to 
prescribe a basic and auxili-
ary duty of customs of 30 per 
cent ad vaiorem in respect of 
high raw gI'OUIld sponge iron 
when imported into India for 
the manufactUre of iron powder. 
(xv) G.S.R. 582 ffi) published 
in Gazette of India dated tho 
18th J UDC, 1990 together with 
an explanatory memorandum 
making certain amendments to 
Notification No. lOS /90-Cul .• 
dated the 20th March, 1990 so 
u to proscribe a aped8c rate 
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of basic customs duty of Rs. 10 
per sparking pluS as agai&t 
the existing basic customs duty 
of lOOper cent ad valorem. 
(xvi) G.S.R. W2 (E) published 
in Gazette of India dated the 
27th June. 1990 together with 
an explanatory memorandum 
seeking to extend the validity 
of Notification No. 522/86-
Cus .• dated the 31st December:) 
1986 upto 31st March:) 1991. 
(xvii) G.S.R. 639 (E) and 
G.S.R. 640 (E) published in 
Gazette of India dated the 16th 
July. 1990 together with an 
explanatory memorandum ~eek­
ing to prescribe a basic cus-
toms duty of 25. per cent and 
additional nil and tbe whole 
of tbe auxihary duty of cus-
toms on cotton yam. cotton 
terry toweling fabrics and 
cotton terry towels. 

(xviii) G.S.R. 649 (E) publish. 
ed in Gazette of India dated 
the 19th July, 1990 together 
.. oxplanatory lIlem~ 
making certain amendments 1(1 
Notification No 49/90-Cus.:) 
dated the 20th March, 1990 
so as to prescribe the basic 
customs duty of 25 per cent 
ad valorem on CdJulose ace-
tate flakes importer into India. 
(Placed in Library. See No 
LT.-1367/90] 

for the period from 9th July. 
1988 to 30th June, 1989 along 
with Audited Accounts under 
sub-section (5) of section 40 
of the National Housing Bank: 
Aet 198]. - ---
[Placed in Library. See No. 
LT.-1369/90] 

(5) A statement (Hindi and English 
versions) regarding rejection of 
the A ward by the Board of 
Arbitration under the Joint 
Consultative Machinery (JeM) 
Scheme. 
[Placed in Library. Sec No. 
LT.-l 370/90J 

(lnterruptioas) 

lEnglishl 

SHRI JANARDHANA POOJARY 
(Mangalore): Sir, I am on a point 
of order. (/nte"uptions) 

MR. DEPUTY SPEAKER: I will 
hear Mr. Poojary's point of order. 

(I nterruPtiOQs) 

MR. DEPUTY SPEAKER: I am 
not allowing anybody. I have called 

(3) (i) A copy of the Annual Re:rt Mr. Poojary. 
JHindi and EngIibi versiuns) 
of Indian Investment Centre. (InterruptiOns) 
New Delhi. for the year 1988- i.._ 
89 along with Audj~~nts£l, SHRI JANARDHANA POO-
EPlaced in Ll"brary. See No. JARY: Sir. under rule 10 you have 
LT.-l 368/90] got the same powers as the Speaker. 

There are hone Members from our 
Party who have not so far been given 
any chance to raise matters during 
the Zero Hour. An hone Member 
wants to raise a matter .bout drought 
in Karnataka ... (btterruptiOru) The 
Chair is only permitting DIP MeID-
bers~ Everyday Mr. Vi~ Kumar 
Malhot-ra -and Mr. Khurana are Biven 
cbaaces. <:_.(lnterruplton.s) 

(ii) A statement (Hindi and 
English versions) regarding ~~: 
view by the Government on 
tire- wortingl1re~Inmin Invesf- . 
~ Centre. NeW ,.,.DelhL for 
the year 1988-~. ~ 'I 

(4, A copy J~lI.r ~ual Report 
(Hindi and E vet5ioos) 
,Of .the NatiQ.oaJ J'l01IIill& Bank 
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MR. DEPUTY SPEAKER: Mr. 
Pooi!try, you miglU have seen that I 
Ifave allowed many Members from 
the Congtess Party to speak. 

(Interrup.JWns) 

MR. DEPUTY SPEAKER: You 
cmnot' get permission- from the Chair 
like this. Mr. Poojary. 

SHRI JANARDHANA POO-
'IARY: We have got the right. ..... 
(lnte"uptions) 

MR. DEPUTY SPEAKER: I can-
not allow 500 Members 10 speak 
like thi~. 

(Interruptions) 

SHRI JANARDHANA POO-
IARY: You have got the discretion. 
Ufllert'uptions) 

1~.18i lin. 
·LEA VB OF ABSENCE FROM THE 

, SITTINGS OF THE HOUSE 
[English] 

...:. MR. DEPUTY SPEAKER: The 
~ommittee on Absence of Members 

MR. DEPUTY SPEAKER: Mr. 
Poojary. in the process you are castiq 
aspersion on the Chair. 

(Interruptions) 

SHRI JANARDHANA POO-
J ARY : If YOll want to send me out. 
you .can send. 

MR. DEPUTY SPEAKER: You 
know that if I want to send you out. 
I can send you out. But I do not 
want to send you out. 

(InterrUPtions) 

MR. DEPUTyr SPEAKER: Leave 
of absence from the sittings of the 
House. 

from the sittings of the House in their 
Second Report presented to the House 
on 30th August. 1990, have recom-
mended that leave of absence be 
granted to the fpllowing Members for 
the period mentioned against each:-

--------------------------~------------

l. Shri Atinder Pal Singh 
... 2~ Sbri P .. V. Narasimha Rao 

3._ Shri Y. S. Mabajan 

4. Shri Vamarao Mahadik 

Is it the pleasure of the House that 
leave as recommended by the Com-
mittee be granted. 

I SEVERAL HON. MEMBERS = 
Yes. 

MR. DEPUTY SPEAKER: The 
.~~ is granted. The Members will 
. ~jDformed a<;;cordingly. 

19-3-90 to 15..5-90 

7-8-90 to 10-8-90 and 
16-8-90 to - 7·9-90 

7-8-90 to IO-8-Q() a'l~1 

16-8-90 to 7-9.°0 

7-8-90 to 10-8-90 and 
16-8~90 to 7-9-90 

13.191 brs. 
COMMITTEE ON ABSENCE OF 
MEMBERS FROM THE SIITINGS 

OF THE HOUSE MINUTES 
MlIIutes 

[Translation] 
SHRI BABANRAO DHAKANE: 

I beg to lay 01lI the Table the Minutes 
(Hindi and English versions) of the 
Sitting of the Committ~ on Absence 
of Members from the sitting of the 
House held o1l...22.th August. 1990. 
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13..20 ItI'5. 
" . 
COMMITTEE ON GOVERNMENT 

ASSURANCES 
Fourth Report 

[T rantlationJ 
PROF. VIJA Y KUMAR MAL-

HOTRA (Delhi Sadar): I ~ to 
present the Fourth Report (Hindi and 
English versions) of the Committee on 
Government Assurances. 

13.28i hrs. 
BUSINESS OF THE HOUSE 

[T1'QItS'laiion] 
THE MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY 
OF TOURISM ;SHRI SATYA PAL 
MALIK): With your penmsSlon. 
Sir. I rise to announce that Govern-
lDeDt Business in this House during 
the week commencing Monday, the 
3rd September. 1990. will consist of: 

I. Consideration of any item of 
Government Business carried 
over from today's Order Paper. 

2. Consideration and passing of: 
(a) The Constitution (72nd 

Amendment) Bill. 1990. 
(b) The Constitution (70th 

Amendment) Bill. 1990 as 
pa8~ by Rajya Sabha. 

(c) The Constitution (71 st 
Amendment) Bill. 1990 as 
passed by Ra jya Sabha. 

3. Discussion on the Resolution 
regarding increase in excise 
duties on motor cars. 

4. Discussion on the Resolution 
seeking disapproval of the 
Indian Council of World Affairs 
Ordinance~ 1990 and considera-
tion and passing of the Indian 
Council of World Affairs Bill. 
1990. as passed by Rajya 
Sabba. 

13.21 1Irs. 
The Lok Sobha then odjoumild lor 
Lunch till twenty mJnuNs ptI6't Four-

teen of the Clock 

The Lok Sobha re-o.rsem1*d aftp 
Lunch at twenty-six minutes ptIJII 

Fourteen of tire Clock 

[MR. DEPUTY SPEAKER in 1M 
Chair] 

MATTERS UNDER RULE 377 
[English] 

MR. DEPUTY SPEAKER: Now. 
Jet us take up Matters under Rule 377. 
Shrimati Jamuna. 

L f"" \-' ' 1 ~ • ~'l :, r. ( ,.."~1 
0) Need to waive off the J __ 

upto Rs. 10,000 take. by apl-
culturists etc. fl'Olll co-opel'lltlYe 
banks (. /'-, ,-,l ) ') ).) 

SHRIMATI J. JAMUNA (Rajah-
mundry): The NatWifarFiOnt pr0-
mised in its ejection manifesto to 
waive off loans upto Rs. 10.000 taken 
by agriculturists. artisans etc. In pra<:-
tice. the loan waiver scheme has been 
extended to the nationalised banks 
only with a number of oonditioDJ. 

The bulk of the loans arc from the 
co-operative banks. The Union Go-
vernment has been asking the State 
Governments to bear the SO% finan-
cial burden in waiving off the co-opera-
tive banks' loans. It is a moral bindi-
ing on the Government to impement 
the loan waiver scheme in toto includ· 
ing the loans from the co-operative 
sector. 

I request the Government to waive 
aU the co-operative Joans without in-
volving the St~~e G0,femments. 

) {1 - } cal Need for ~ ...... to ... 
.. ~ of ~dYocates of. 
~ ~-,,-" ..... lower c.oal't5 in ~ ~_ 
iatenIt of IItfpDt ~ 

SHRJ __ l. P. AGARWAL (QandGi 
Olowk): The AdV()Cates of 1 __ 
courts in Delhi have been Oft -aha· 
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tion for over four months now. The 
litigant public is facing untold mise-
ries and hardships. The cause of the 
Advocates requires immediate atten-
tion of the Government. If we delay 
the solution we go against the well 
established dictum of law. 'justice de-
layed is justice denied.' The Govern-
ment should not make it a prestige 
issue and should try to satisfy law-
yers to withdraw their agitation. This 
is possible only when the Govern-
ment comes out with some remedial 
measures to safeguard the interests of 
both the lawyers as well as the liti-
gants. Hence an immediate solution 
is requested. I. therefore. request the 
Government to accept the demand of 
the lawyers to increase the financial 
jurisdiction of lower court to Rs. 5 
lakhs. \ ", C l,! I, h '- J 

(iii) Need to dedal'e CJdkmagalur 
dfsDict in Kamataka as indus-
triaMy baclriViU'd area and to 
sanctioD an Industrial Deve-
lopment Centre there 

SHRI D. M. P!1TIE GOWDA 
(Chik:IIlagiilur): '-Mr~ Deputy Speaker. 
Sir. Chikmagalur district in Kama-
taka State is situated on Western 
Ghats and is industrially backward 
except for some plantation cr0ps in 
the hilly taluks. Virtually there are 
no substantia] industries for the deve-
lopment of the district and to create 
more jobs. 

There is urgent need to declare 
Chikmagalur district of Kamataka 
State as industrially backward area. 

I request the Central Government 
to sanction an Industrial Develop-
ment Centre in the Chikmagafur dis-
trict in Kamataka State and also to 
declare the said area as industrially 
backward. { . ~. CiJ ;, t.. (\ ('. co ~c .,t ~"' 

(Iv) Need to check soil ~ by 
GaIIp at SamWiilID .P. 

[Translation] , \ 

DR. S. P. YADAV (Sambhai): 
Mr~fjI "SpeaKer. Sir. throu!!h you. 
I would like to raise the followin~ 
matter fn. the House under Rule 377. 

21-3 LSSlNDf90 

The floods in Ganga river and soil 
erosion have been causing havoc in the 
Legislative constituencies Gunnaur 
and Gangeshwari of my Lok Sabha 
constituency Sambhal. Two vi11ages 
of Gunnaur Tehsil-Ahrola Nawa-
bad and Singaula Hira Singh have 
been eroded by flood in the Ganga. 
I urge upon the Central Government 
to direct the Government of Uttar 
Pradesh that the three proposed dams 
should be constructed without further 
de1ay so that many other villages 
could be protected from being eroded. 
Besides. adequate financial assistance 
.should immediately be provided to 
the peop1e who have been rendered 
landless and homeless due to the 
soil erosion that took place in the 
above two villages. so that their lot 
can be improved. 

Secondly. in order to prevent the 
erosion of Hasanpur dam in Gangesh-
wan region. the Minister of State in 
the Ministry of Water Resources 
should personally visit the area and 
take preventive measures. It is very 
essential to prevent the dam erosion 
otherwise about 100 villages of 
Badayun district will continue to be 
affected by floods every year. ' 

(v) Need to check the rising prices t 
of ~ntial commodities m tlle-
rounliY and to in-='ea~ the 
quota of kerosene on for Sal-
empnr in District Deoria 

SHRI HARI KEWAL PRASAD 
(Salem pur) : Mr. Deputy Speaker. Sir. 
I seek your permission to raise the 
follmving matttr in the HO"L:se 

The prices of essential commodi-
ties are rising high in the country. 
causing constant financial hardshio 
to the people. Steps taken by the 
Government so far. to contro! the 
prices have proved ineffective. 

Prices of VanasDati Ghec have !!one 
un to Rs. 42/- per Kg. while the prices 
of mustard oil have risen to Rs. 321-
per K!!. Similarly. the Dricec; of soaDS. 
dry cells. etc. are constantly incr~~s­
ing day by day. The commodl~les 
like su~ar and kerosene are belllg 
sold at Rc;. 9/- to Rs. 10/· neT Kg. 
and Rs. 6/- to Rs. 81- per litre res-
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pectively in black mark;!t and they 
are still a scarce commodity. Fair 
price shops supply one Kg. sugar per 
unit and 10 Htres kerosene on every 
card in urban areas. whereas 130 
grams of sugar per unit and 2 litres 
of kerosene are being supplied in rural 
areas. It has been causing wide-
spread resentment among the rural 
consumers. 

Just half of the required quota of 
kerosene is being supplied to the 
people in my constituency Salempur 
(Deoria) due to which a large number 
of ration card holders are unable to 
get kerosene. Shortage of commodi-
ties and price rise have been causing 
great resentment among the people. 

I apprise the House of the serious 
situation prevailing there and urge 
upon the Minister of Finance and the 
Minister of Food and Civil Supplies 
to take effective measures in this re-
gard and quota of kerosene oil 
should also be increased. 

(vi) Need to take steps to encourage 
use of fmit aud fruit joic~ ~ 

SHRI MAHESHWAR SINGH 
(Manon: ~r. Deputy Speaker. ~ir. 
with your kind permission, I have 
stoodup to raise the following matt~J 
unut>r 11l1e 377. 

India produces 75 million tonnes of 
fruits and vegetables, out of which 30 
per cent gets perished. before reaching 
the ~onsumers. If this, produce is made 
available to the consumers in adequ-
ate quantity, it would solve the seri-
ous problem of malnutrition. which 
the country is facing today. Thi:i 
would also help in providing remu-
nerative prices to the fruit producers. 
In this context. I urge upon the Gov-
ernment to make it mandatory for soft 
drink manufacturers to have a twenty 
per cent fruit juice content in their 
produce; to do away with excise duty 
on fruit juice and its packing ma-
terial; to supply fnlit juice as soft 

drink in Government sponsored meet· 
ings and conferences; to provide a 
thirty per cent subsidy at the initial 
stages to the cooperatives marketing 
fresh fruit juice and also to give 
wide publicity to the need for using 
fruit juice in order to remain healthy. 

f'l(:JC\L;\.f..- \-~ 

(vii) Demand fOl' not _uing eori-
ronmental clear~ aud In-
dus1rial Licence to NoelL, 
Bombay r ,\.1 ... "-1-=:» J_:) 

{Ellglishl 

SHRT VTDY_ADllA~ GOKHLE 
(Bombay North Cent"al): Mr. De-
puty Speaker. Sir. on 16-11-1989. the 
Ministry of Industry issued letters of 
intent to NOCIL for expansion-cum-
new establishment of huge petro-
chemical complex in New Bombay 
creating a precedent and openin~ 
floodgates for expansion of numer-
ous chemical industries in the area. 
which is dangerous for environment 
and millions of human settlements in 
and around New Bombay. 

NoelL has been exempted from 
vital locational Te~trictions in licens-
ing policy by the Ministry supersed-
ing its earlier rejection in De(.ember. 
1987. The NOCIL proposal had b..!en 
rejected at various levels in the past. 

More than half a dozen expert 
committees appointed by the Central 
and State Governments have repea-
tedly opposed, any further location or 
expansion of industries in Bomhay 
Metropolitan Region. 

Public inc1udinp; various environ-
mental organisations like '·Thane 
Area Environment and Human Life 
protection Committee" have already 
warned the Government of mass ..lgJ-
tation. I too have brought the seri-
ousness of the situation to the notice 
of tnc iespective Ministries. 

I urge upon the Government not to 
hsue the environmental clearance 
and industrial licence to NOClL. In 
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this vital public interest matter, I feel. 
judicial enquiry is the must. r ... 

, '-~ ~ \. , 

(viii) Need to recopjse betel l~ve\ 
as one of the exportabl; agri-
cultural produce (," <. i . -

SHRI CHITTA ~ASU (Barasat). 
Sir. BeteCleaves (Pan) are primarily 
an agricultural produce. Its cultiva-
tion provides employment for a large 
segment of rural population. West 
Bengal happens to be its rna jor 
producer. 

This year. production 01 betel 
leaves has been very good. But the 
growers have been badly hit because 
of the steep fall of the price. Last 
year ruling price of 1000 betel led'ves 
was Rs. 400 to Rs. 500. This year, It 
has fallen to only Rs. 401- to Rs. 501-. 
This is primarily due to the decline 
in Railway booking of this article 
from all the stations of the South 
Eastern Railway, which passe~ through 
the pan growing areas. 

Another reason is its non-inclusion 
In the list of exportable agricultural 
produces by the Government ot 
India. although the Government of 
West Bengal considers it as an ex-
portable agricultural produce. 

India produces betel leaves worth 
Rs. SOO crores a year and West Bengal's 
share is about Rs. 500 crores. India 
earns foreign exchange of about R~. 
one crore on this account. 

I. therefore. urge upon the Miuis-
try of Agriculture to recognise betel 
leaves as an exportable agricultural 
ptoduce and advise the NAFED and 
STC to undertake the procurement 
as well as export of this commodity. 

which has markets in many foreign 
countries. 

I also urge upon the Railway Minis-
ter to issue special instructions to the 
SOLlth &~teIn Railway to arrange 
Ior the regular booking of increased 
volume of this commodity to save 
the growers. 

(ix) Need to look into the irregu-
larities in National Consumers 
Federation 

[T rail slat ion] 
DR. LAXMINARAYAN PAN-

DEY A (Mandsaur): Mr. Deputy 
Speaker, Sir, loss of crores of rupees 
and irregularities on large scale were 
the basis on which the Board of Di-
rectors of the National Consumers 
Federation was dissolved. Allega-
tions of negligence and rampant cor-
ruption were also levelled against the 
Federation. On the basis of these al-
legations the entire Board of Direc-
tors was dissolved but it is learnt that 
moves are afoot to hold elections for 
the Board of Directors. However. the 
former Members of the dissolved 
Board have not been disqualified from 
contesting the elections. Since the 
dissolution of the Board of Directors. 
the losses have gone up and the sales 
have come down considerably. As 
per the Audit Report, it is improper 
to take a decision to hold elections, 
unless the persons whc are alleged to 
be responsible for mismanagement. 
financial irregularities and heavy loss. 
are removed from their offices and 
disqualified from contesting elections. 

Therefore keeping in mind the gra-
vity and importance of this matter. it 
is necessary to initiate action against 
officials involved in such irregularities. 
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14.40 Drs. ~C\ '''\1 l "~" f-(),\..ur I beg to move: 
ST ATUTOR Y RESOLUTION RE. "That this House disapprnves of 
DISAPPROVAL OF THE PRE- the Conservation of Foreign Ex-
VENTION OF ILLICIT TRAFFIC change and Prevention of Smug-
IN NARCOTIC DRUGS AND PSY- gling Activities (Amendment) Or-

CHOTROPIC SCBSTANCES dinance. 1990 (Ordinance No. 5 
(AMENDMENT) ORDINANCE. of 1990) promulgated by the Pre-

1990; sident on the 30th July. 1990." 

PREVENTION OF ILLICIT TRAF-
FIC IN NARCOTIC DRUGS AND 

PSYCHOTROPIC SUBSTANCES 
(AMENDMENT) BILL; 

STATUTORY RESOLUTION RE. 
DISAPPROVAL OF THE CONSER-
VATION OF FOREIGN EX-
CHANGE AND PREVENTION OF 

SMUGGLING ACTIVITIES 
(AMENDMENT) ORDINANCE. 

1990; 

AND 
CONSERVATION OF FOREIGN 
EXCHANGE AND PREVENTION 

OF SMUGGLING ACTIVITIES 
(AMENDMENT) BILL 

[English] 

MR. DEPUTY SPEAKER: Now 
the House will take up Items 8 to 11 
together for discussion. May I sug-
gest that Shri J aswant Singh may 
move both statutory resolutions stand-
ing in his name at Serial Numbers 8 
and 10 and then spelk? Either Prof. 
Madhu Dandavate or Shri Anil Shas-
tri may move for consideration of 
the two Bills in his name at Serial 
Numbers 9 and 11. ,,' 

SHRIJ..t\SWANT SJNGH,..(Jodh-
pur) : I beg to move: 

"That this House disapproveli of 
the Prevention of Illiclt Traffic 
in Narcotic Drugs and Psycho-
tropic Substances (Amendment) 
Ordinance. 1990 (Ordinance No. 
4 of 1990) promulgated by the 
President on the 30th July. 1990." 

My objection is very simple. It is 
because a good .and eminent colleague 
like the Union Finance Minister is 
there whose sense of parliamentary 
propriety. none of us can better. My 
objection rests principally on the 
ground that both these Ordinances. 
otherwise eminently necessary were. 
in fact. promuIglted after the Parlia-
ment had been summoned and. I am 
sure my good friend and senior col-
league. the Union Finance Minister. 
would appreciate that the point that 
I am trying to make is not trivial. 
He runs his Ministry with great effi-
ciency and great dedication. These 
simple Ordinances are the extension 
of those very provisions for another 
period of time to which we object. 

Surely. the Secretariat of tho Minis-
try could have well envisaged that 
these need to be extended and this 
very step. even through an Ordinance. 
could have been taken before the Par-
liament has been summoned. 

I leave this at that because that is 
not a matter for discussion just now 
and I am conscious that when I make 
this submission perhaps it is not the 
time when it would be fashionable 
to talk of it considering the constraint 
that we have on balance of payments 
and foreign exchange requirements 
and I would like the Union Fmance 
Minister to examine whether it is 
Foreign Exchange Regulation Act as 
such or whether COFEPOSA which 
is bow it is spoken of now. had now 
not subserved their purpose as the 
physical restraints on the conservation 
or control d. forehm exchange. We 
are not now required to apply om' 
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minds afresh on these aspects because, 
for example, in the last para, one of the 
provisions is that we must encourage 
the flow of foreign funds in the coun-
try. That is one of the provisions. 
That is not under discussion. I am 
just suggesting. I am confident that 
the hone Minister has said that if that 
was applied perhaps it is time that 
these two regulations merited some 
reconsideration. 

My objection was simple and tech-
nical. I have stated it in precisely 
four minutes that I had sought from 
you. 

Thank you. 

THE MINISTER OF FINANCE 
(PROF. MADHU D,AND.AVATE): 
DO you want me to speak just now? 
Others can speak. Are there spea-
kers? 

MR. DEPUTY SPEAKER: Yes. 
There are. 

PROF. MADHU DANDAVATE: 
In that case. I will speak. 

MR. DEPUTY SPEAKER: But 
you have to move the Bill. 

PROE MADHU DANDAVATE: 
There have been precedents on both 
of them. I sawall the parliament 
proceedings. After statutory resolu-
tion is moved. the general discussion 
goes on. That is what I say. 

Narcotic Drugs and Psychotropic 
Substances Act, 1988. be taken 
into consideration." 
"That the Bill further to amend 
the Conservation of Foreign Ex-
change and Prevention of Smug-
gling Activities Act, 1974. be 
taken into consideration." 

MR. DEPUTY SPEAKER: Motions 
moved: 

"That this House disapproves of 
the Prevention of Illicit Traffic 
in Narcotic Drugs and Psycho-
tropic Substances (Amendment) 
Ordinance, 1990 (Ordinance No. 
4 of 199<» Promulgated by the 
President on the 30th July, 1990." 
"That the BiII further to amend 
the Prevention of Illicit Traffic in 
Narcotic Drugs and Psychotropic 
Substances Act, 1988, be taken 
into consideration." 
"That this House disapproves of 
the Conservation of Foreign Ex-
change and Prevention of Smug-
gling Activities (Amendment) Or-
dinance, 1990 (Ordinance No.5 of 
1990) promulgated by the Presi-
dent on the 30th July. 1990." 
"That the Bill further to amend 
the Conservation of Foreign Ex-
change and Prevention of Smug-
gling Activities Act, 1974. be 
taken in~ consideration." 

PROF. MADHU DANDAVATE: 
I will only move. As far as speak-

ing is concerned. I will do it. This 
is what I say. Sir, as I said earlier, I only formally 

moved the Bi11s for consideration. Af-
Since both the items are to be taken ter the speeches are over. I will speak. 

up together. I would move both the 
Bills for consideration. MR. DEPUTY SPEAKER: Yes. 

MR. DEPUTY SPEAKER: Pleas~ ~~w ~_ Dr.,: Ch!nta Mohan to speak. 
do so. ;.., -OR. CHINTA MOHAN (Tirupati): 

PROF MADHU DANDAVATE . ,. M'!. DeP.uty Speaker. Sir. as .far as 
• . thIS Ordmance No. 5 of 1990 18 con-

Sir. I beg to move: cemed. it doesn't appear right to me 
"That the Bill further to amend that it should have been brought in 
the Prevention of Dlicit Traffic in the form of an Ordinance. Prof. 
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Disapproval of Cons. of 
Foreign Exch. & Prevo of 

Smuggling A.ctivities (Amend.) 
Ordinance and Bill 

Dandavate. being a senior Parlia· 
mentarian knew tha t the term is going 
to be completed by 31st July. There-
fore. instead of bringing it in 
the form of an Ordinance, he should 
have brought it in the form of a Bill 
in the last Budget Ses~ion. But for-
tunately or unfortunately he had 
brought it on 30th July. But before 
talking on this Ordinance, I would 
like to rc<:aU my experience in the 
last Eighth Lok Sabha. When Prof. 
Dandavate was sitting in the Opposi-
tion Benches whenever there was a 
question of Ordinance, he used to 
say that resort to Ordinance is un-
democratic. He used to expreS5 his 
dissatisfaction always. But I do not 
know why a senior Parliamentarian 
like Prof. Madhu Dandavate brought 
this Act in the form of an Ordinance. 
Instead of bringing it forward in the 
form of an Ordinance, he should have 
brought it as a Bill in the last Budget 
Session. Had he done so, we would 
have been happy for that. Anyway, 
he is sitting in the Treasury Benche~ 
now. He can do anything. He can 
use Ordinances. But the Ordinance 
should be used very sparingly. They 
are using this Ordinance as a weapon 
and trying to bulldoze the sanctity of 
Parliament. 

case. Finally they say that there is 
no ev~dence for such types of cases. 
~vell: If at all there is evidence. the 
lDlpnsonment may be for two years. 
J:Ie has stated in Section (9), Sub-Sec-
t~on (l) that there is place for deten-
tion. People !aise ~r?~es of rupee:, 
through smugghng actIvItIes. For them 
a simple imprisonment or a fine of 
Rs. 500 will not matter. Please look 
at the other neighbouring countries. 
T here. the imprisonment is' for 7 years 
or 10 years. Why not the Minister 
make such ~ort of an imprisonment 
app!icable in the case of FERA. In 
sectIOn 10 he has stated that the de-
tention is for a minimum period of 
about two years. Instead of two 
years, he should have made it to 7.8 
yean. By doing so, really we can try 
to curb the FERA prob1ems here. 
Bef?re coming to Parliament, I had 
noticed a sman tbing. Some DRI 
Officer called a noted, bicr industria-
list Shri Manu Chabria. He was cal-
led. But the industrialist has not 
turned up. has not given his remarks. 
i"his is the type of thing that is going 
on. Prof. Dandavate is a senior Par-
liamentarian. He can use this Act to 
~urb such type of practices. But he 
h not doing anything. I WOUld, there-
tore. request him to m:.ike this law 
more effective and see to it that some-
thing is done. So many Acts are 
there. I would like to know what 
t.!xactly he is trying to do. How is 
he going to meet the Foreign Ex-
.:hange position of thh country? I 
want to know the detai1s in this re-
gard. 

Sacondly. the Foreign Exchange 
Regulation Act of 1974 is there. I 
do not know how far it is helpful. I 
would 1ike to know from the hon. 
Minister whether these acts really 
serve the purpose to control the smug-
gling activities etc. going on in this 
country. I would like to know from 
the bon. Minister that in the 8-9 
months time. how many FERA cases 
have been booked and what action 
he has taken in this regard. To my 
mind. it appears that some DRI offi-
cers go and register the case and after 
some time it will go to some other 
Board or Appellate Board or some 
such thing. After that it goes to High 
Court. and then to the Supreme Court 
and like that. Ultimately a number 
of years are being prolonged in this 

Sir. with these words. I disapprove 
these types of Ordinances brought be-
fore this Parliament. But as tbe acts 
are important to the country, I am 
forced to accept them. 

MR. DEPUTY SPEAKER: Before 
call upon the Member to speak. 1 

may tell the House that there are 
amendments to the Bills which are 
moved. There is one amelldme!lt sug-
gested by Shri Girdhari La1 Bhargava. 
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Another :amendment for circulation IS 
by Shri Harish Rawat and the third 
amendment for circulation is by Shri 
Kusuma Krishna Murthy. T would 
like to know whether they are moving 
their amendments or not. 

Shri Girdhari LaI 
moving. 

Bhargava-Not 

Shri H3rish Rawat-Not moving 

Shri Kusuma Krishna Murthy-Not 
present. 

There are some amendments sug-
gested by the hon. Members. I would 
like to know whether they are mo-
ving their amendments or not. 

Shri Girdhari LaI Bhargava-Not 
moving. 

Shri Pyarelal Khandelwal-Not pre-
sent. 

Shri Harish Rawat-Not moving 

Shri Kusuma Krishna Murthy-Not 
present. 

5,HRI PlY ARE LAL HANDOO 
(Anantnag) : I have also suggested 
an amendment. .. 

MR. DEPUTY SPEAKER: May 
be. the amendments that you have 
suggested are not for circulation. 
They may be to the Clause'). 

Now I call Shri Ajoy Mukhopadh-
yay to speak. ~ ~ " 

_:.."t: .) - .... ' " 
SHRI AJOY MUKHOPADHYAY 

(Krishnagar)~Mr. Deputy-Speaker. 
Sir. I rise to support the Bills which 
have been placed here by the hon. 
Finance Minister and which will simp-
ly repJace the ordinance. I am also 
I)f the opinion that this Bill could have 
been brought in the last session of the 
Parliament itself. I would like to 
make Borne comments with this obser-
vation. 

Disapproval of Cons. 
of Foreign Exch. & Prevo oj 

Smuggling Activities (Amena. ) 
Ordinance and Bill 

The drug addiction is a big threat 
~o the entire nation and now it is a 
global phenomenon. If I am permitt-
ed to say, I must say th3t it is a big 
~hal1enge to the human civilization. 
So far, I have come to know that in 
India drug peddling has been linked 
with arms smuggling and terrorism. 
Delhi Police also have some evidence 
of some known terrorists who have 
been involved in drug trafficking. The 
Commission on Narcotic Drugs noted 
the existence of evidence in number 
of countries, supporting the conclusion 
that clear links exist in many parts 
of the world between the drug traffic-
king and terrorism and other organis-
ed criminal activities. We know 
that India was being increasingly used 
a 0;, a transit country for illicit drug 
traffic in heroin originating in parts 
of Middle East and South East Asia. 
Presently, I know there is evidence 
that <.,ubstantial processing of opium 
into difrerent stages of heroin is taking 
place in this c.ountry. Americans 
and Italian m.lfia are playing a role 
here. .&.nd th~ mafia connection is 
abo grcming. 

So fJT as the Annual Report of 
the Ministry for the year 1989-90 is 
concerned. I have seen that India 
is one of the few countries which wa!l 
permitted to produce opium for ex-
port purposes.- The production of 
Indian opium naturally is export-ori-
ented. But the figures show that 
there is a decline in the trend. The 
challenge is coming from different 
countries like USA. Turkey, etc. 

In this Act. that is Narcotic Drugs 
and Psvl.:hotropic Substances. Act 1985. 
which 'was strengthened by amend-
ments. we have seen that there is a 
provision for forfeiture of property. 
Even. there is a provision of death 
sentence on second conviction in cer-
tain cases. But we do not know whe-
ther there is any single case of death 
sentence so far. The measures to fight 
back this danger of drug addiction 
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should be strengthened: there is no 
doubt in it and there should not be 
two opinions about it: but that is not 
sufficient. Social awareness must be 
created and the media should be uti-
li~ed for this purpose more effectively 
and all the political parties and mass 
organisations should come forward to 
save the nation from dlUg addic-
tion. Because our future generation 
is gradually taking to the path of drug 
addiction. Govt. must take up '3 
comprehensive programme for this 
purpose. 

I have told earlier that this hal 
become a global phenomenon. USA 
tops the list. I have gathered that 
manufactured by exrert chemists. a 
new wave of potent heroin analogue~ 
far more deadly than heroin itself is 
sweeping USA. Designer drugs are 
made by performing small alternations 
in the molecular structure of a con-
trolled substance. The result is that 
the drug which is being produced is 
thousand times more potent. than the 
original. Yet technically those who 
are producing this-the chemists-are 
let scot free. because the drug which 
is being newly produced. which is 
thousand times more potent. is not 
in the lists of drugs which are not per· 
mitted. Lists of prohibited drugs are 
coming out and in those lists this 
drug is not there. It is a dangerou\ 
thing. In the recent past we have seen 
that USA administration did not hesi-
tate to make a naked armed invasion 
in Panama on the plea that (Jen. Ma· 
nuel Antonio Noriella was an interna.-
tional drug racketeer. 

15.88 hrL 

The country which tops the list in drug 
trafficking is shamelessly attacldng the 
other countries on that charge. They 
are invading the other countries. This 
is a paradox. I think. the Government 
of India should be very firm to era-

Disapproval of Cons. 
0/ Foreign Exch. & Prev. 0/ 

Smuggling Activities (Amend.) 
Ordil'lance and Bill 

dicate this social evil. which is grow-
ing. This is not a task of the Govern-
ment only. All the political organi-
sations as well as mass organisations 
have also got their duty to motivate 
the people against the drug addiction. 
So, the Bills which have been placed 
here and will replace the Ordinan-
ces. must be enacted. 

LastI\,. I would also like to say that 
this tremendous ta~k..,f saving the 
entire nation ......... the civilisation-rests 
on everybody particularly the repre-
~entatives of the people who have as-
sembled here. 

[Trans/ation] 

SHRI HARISH RAWAT (Almora): 
Mr. Deputy Speaker. Sir. I welcome 
both these Bills which have been 
brought forward with noble objectives 
in mind. I would like to urge upon 
the hon. Finance M;nister to remove 
the technical difficulties in the way 
of implementing these Bills. by carry-
ing out these two small amendments. 
The consumption or usage of Narco-
tic!' and psychotropic ~uhstances 
which are termed as Drugs is increas. 
mg day by day and the smuggle" are 
indulging in drug trafficking on large 
scale in a well-planned and organised 
way. Gradually it is emerging not 
(mly as a threat to our social system 
and economy but also to our sovereig-
nily and territorial integrity. At 
present. the coastal areas of Tamil 
Nadu and the border areas of Gujarat 
and Kashmir arc among the most 
vulnerable areas. Despite the token 
presence of the Customs Department 
officials in these areas and with the 
increased activities of the Army and 
the para-military forces. it appears 
that we arc not able to control drut 
trafficking in the border areas and 
that we have left it for the armed 
forces to check these nefarious acti-
vities. Smuggling activities have in-
creased considerably in the areas 
bordering Nepal also. Dro,I too 
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have started arriving from Japan and 
other countries alongwith some other 
petty items. Even Drug Mafias 
have started operating in that areas. 
Drug trafficking was an unknown 
phenomena in the Nainital District of 
UttaT Pradesh but now there are 
many such gangs involved in these 
activities on a large scale. These 
gangs are having links with other 
gangs working at national and inter-
national levels. 1 he House too is 
anxious to know the number of such 
incidents during this period. So I 
would 1ike to request the hon. 
Finance Minister kindly to inform 
the House about the same because 
new gangs arc emerging day by day. 
If action is initiated against the old 
timers in the trade, then their jack-
straws continue with the~e activities 
by forming new gang~ with new 
name". Unfortunatel\'. sum!.: indi-
viduals in the State ~lachinery too 
are hand 10 glove" with thl'm. Thi'i 
is posing a threat to our very socia1 
fabric. The number of young dnlg 
addicts in Delhi is rapidly increasing 
due to the easy availability of drugs 
in the capital. These are ca ... ily avail-
able even to Junior High School and 
High School c;tudents. Someone 
positively might be knowing about it: 
the policc might be knowing ubout 
such things taking pJace under its 
nose. but we never hear abi.)ut the 
arrest of any notorious gang or per-
son involved in such activities. Even 
most of those apprehended across the 
borders are jackstrawli through \\'hom 
internations Mafia carry out their 
nefarious activities. This ic; the con-
dition in Bombay too. Even our uir 
routes are not spared and many peo-
ple coming from Singapore and Thai-
land are actively involved in drug 
trafficking and the number of such 
cases too are on the incre.lse. There-
fore. it is necessary to revitalise the 
organisations entrusted with the work 
of checking such activities. The best 
POSsible trairung should be imparted 
to the oJBcers and other staff of these 
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organisations and they should be pro-
vided with the sophisticated equip-
ment and the latest operational tech-
niques, methods, know-how etc. so 
that the persons involved in drug 
peddling and trafficking may be ap-
prehended. At plesent the organi-
sations entrusted with the responsi-
bility of controlling and checking 
drug trafficking are in ~osse5sion of 
absolcte equipments which are unable 
to dctect the offenders. Further. the 
smugglers have modem machinery 
and the latest techniques to escape the 
trap laid by the authorities. But it 
is al<;o a problem that whenever we 
detect th~ techniques adopted by these 
smugglers and try to off<;et th~m. they 
come with new t\!~hniques. There-
fore I would like to urge upon that 
we should devise a long term pJan on 
which \h' may work and can claim 
without any hesitation that we wculd 
definitely be in a position to check 
ond control the drug trafficking. 

I would like to impress upon the 
hon. Minister two main points. First· 
ly it h nccess:lfY to improve the con-
ditions of those drug de-addiction 
centres. psychiatric treatment centres 
and "oluntary organisations engaged 
in the work of de-addiction psychiatric 
treatment and Voluntary organisations 
engaged in the work of de-addiction 
and -rehabilitation of drug addicts. 
1 won't \ay that there is a need to 
open more such centres in Delhi but 
it is necessary to improve the comli-
tion of those already engaged in the 
field. The Government on its part 
Oi\hould not be found wanting, even 
if there is need to provide them v.ith 
additional financial assistance. Spe-
cially there is a need t::J promote such 
organisations which arc devoting 
their encflzctic activities exclusively 
for thi~ purp(.)<;e ~ecause they arc in-
deed doin!! a commendable work. 
There i'i a need to enc.QUrage such 
organjs~ltion<; working in other states 
as well. Arrangements siDlllar to 
those in Delhi should be made in 
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other states also. Drug addiction is 
gaining ground in the border and 
coastal areas of the country, where 
such phenomena was unheard of. 
once, the names of some drugs. which 
were totally unknown for us, are 
quite common for the ylHlth of those 
areas. These (lrogs are openly sold 
even in the hostels of small colleges. 
Recently I came across 4-5 such cases 
in my constituency also. These 
drugs have become popular in areas 
where such things were never heard 
of. Therefore. I would like to urge 
upon the hone Minister to provide 
more assistance to v0luntary organi-
sations working all out to check this 
ever growing menace. Alongwith 
this, steps should a l~,o be taken to im-
prove the condition of De-addiction 
centres being run by the Government. 

Mr. Deputy Speaker. Sir, I wC'uId 
like to draw the attention of the hon. 
Minister towards the opium produ-
cers. Poppy is grown by farmers 
on a large scale in some areas of 
Uttar Pradesb. The Government 
controls their production and main-
tains a strict vigilance over those 
areas. However, despite an this, the 
smugglers make such fool-proof ar-
rangements in some villages that ulti-
mately even the average farmers 
who hand over all their produce to the 
Government falls victims of slander 
and infamy. I would like to urge 
upon the Government to find out 
ways and means to provide these far-
mers with alternative vocations and 
if finances are necessary for this pur-
pose. the Government !'hould make 
the necessary arran'tem~nts in consul-
tation with the State Government. 
Along with this. the Government 
should also ensure that poppy is grown 
only on state-owned farms I and not 
on fal'Dl& owned by individual far-
mers. In this regard arrangements 
should also be made to provide the 
necessary incentives to farmers opting 
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for other vocations for their liveli-
hood. In certain areas of Dehradun 
poppy cultivation has been a tradi. 
tional occupation of the people. I 
talked to some persons there and 
came to know that they have been 
practising this vocation, since the time 
they were unaware of its ill effects 
and its harmfulness and that on tbis 
part. they don't do anything wrong 
but some middlemen and trader~ force 
them to do wrong things and as a 
result. they have been accused and 
held responsible in some cases and 
thus have become infamou'i too. 
Therefore, if the Government after 
ha\ ing talks with them gets them en-
gaged in the cultivation of other ClOps. 
they may earn more. Tht'y them-
selves say that instead of taking pre-
ventive action against them or chas-
ing them under the law. if the Govern-
ment makes alternative arr3ng~ments 
for them, they are prepared to aban-
don poppy cultivation. There is an 
urgent need to attack the very foun-
dations of this growing menace. With 
these words I ~upport these two Bills. 

DR. LAXMINARAYAN PAN-
DEY A (Mandsaur): Mr. DeplUy 
Speaker. Sir, I would like to submit 
my views vcy briefly in support of 
both these Bills. I would like to 
draw your attention towards certain 
points as this Bill ~eeks to increase 
the ban for a period of three more 
years. Since 5Imuggling has become 
a vocation for thousands of people 
who are illegally (."ngaged in it, it has 
assumed not only an inter-state but 
also an international dimension. All 
the measures which are being taken to 
stop this iJI ega I international trade. 
have proved futile. As a result, its m effects are increasing in society day 
by day and a number of evils have 
come up. Today, narcotics like 
Hashish. Heroin, Brown sugar are 
being sold openly in the market. One 
can have smack even from a pan 
stall. But you seem to have neither 
the capacity nOT the will to stop an 
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this. The international gangs have 
come up despite your all efforts to 
stop them. We have read in a news-
paper that these drugs wert! found in 
capsule form in the stcmach of a 
Nigerian tourht. With such incidents 
coming into light, you can ea~ily ima-
gine the tactks and methods lk ing 
employed by these people to cheat the 
authorities. As a result such things 
are increasing all ov~r the world. 
Sometimes even officials art! found 
engaged in such activities. I can 
very well recall an incident in which 
an official recovered heroin. and later 
on he himself tried to hush up the 
case. Similarly. in an other incident, 
opium was dubbed as something else. 
I mean to say that such officials of 
doubtful credibility should also be 
punished. otherwise even the strictest 
measures are bound to fail. 

Sir. my constitutency is the fore-
most poppy growing centre in Asia. 
therefore I am aware of its problems. 
I know thl.! problems of the farmers 
also. I feel that tl.>day the farmer is 
in a more problematic ~ituation with 
regard to opium. Right since the 
tim~ of the sowing of poppy. the far-
mer faces a lot of problems bl.!cause 
your officials are in collusion with in-
ternational smugglers and that is why 
the farmer has to face the music. I 
would like to request the hun. Mini~­
ter that the informer who bdps to g.et 
arrested the smugglers should be given 
special award. You sh\)uld is~ue 
similar instructions to Sta tc Govern-
ments also. So that the stern action 
can be taken against these antisocial 
elements. The penal code sh0uld 
also be amended if necessary ... 
(Interruptions)... The price issue is 
not significant here. However, it is 
al~o important to look tv the disparity 
between the price given in black mar-
ket and that given by the Gcvem-
ment. . What are the compelling cir-
cumstances before the farmers leading 
to opium cultivation? This is a 

separate issue but I wish that opium 
cultivators should be given remunera-
tive prices. The Bill under discus-
sion has a widl!r subject. This seeks 
to ban the proliferation of narcotics 
like Heroin, Hashish. Smack and 
Brown Sugar. This Bill is concern-
ed not only with opium but also with 
foreign exchange and other materials 
and drugs which are smuggled on in-
ternational level. To come forward 
with any prOVISIon to arrest their 
proliferation. will definitely be bene-
ficial. But side-by-~ide. I would 
like to request the Hon'ble Minister 
that the opium cultivators should 
also be protected and YOti must make 
some provision for it. You can 
devise the most stringent laws. if 
necessary, to check the proliferation 
of social crimes. This cnsis has 
taken an in ternational dimension and 
its effect is seen not only in India but 
also in the countries like Lanka. 
Burma and Thailand etc. According 
to a news report. 75(;~ of Americans 
are also in its grip. These data show 
that this disease has taken. a very 
serious turn and nl!eds effective treat-
ment. I would like to submit that 
tbe~e two Bills were necessary to 
make to existing provisions strict so 
that such types of social evils may be 
eliminated forever. Again, I would 
like to ~av that since the amendments 
were moved late, I would like to 
request the mover of the amendments 
to withdraw the same. 

[English] 

SHRI A. CHARLES (Trivandrum): 
Mr.-neputy Speaker. Sir. I support 
the Prevention of Illicit Traffic 
in Narcotic Drugs and Psychotropic 
Substances (Amendment) Bill. 1990. 
which is now before the House for 
discussion. The Bill secks to extend 
Section 10 of the Act for further 
period of thr~e years. I feel this is a 
very necessary legislation. The con-
trol of illicit traffic in narcotic drugs 
is one of the major tasks which tho 



335 Stat. Res. reo AUGUST 31, 1990 Stat. Res. reo 336 
Disapprovalo/Prev. 

o/II/icit Traffic in Narcof ic 
Drugs &: Psychotropic 

substances (Amend.) Ord. 
and Bill; and 

lSh. A. Charlesj 
Governments all over the world ~re 
now facing. India is. alsl' prod~c~ng 
a large quantity of OpJUm b\)tJ:l lICItly 
as well as illicitly. Accordmg to 
the Report. in 1987-88 abo~t 50 .. MT 
of Opium was pruduced III 2..:.,500 
hectare of land. There was a 
reserve of about 2000 MT in that 
year. Wc havc sold about. 600 ~1T. 
Every year. we are consummg about 
100 MT. This has really affected e\ en 
the family life in the re~ote villages 
and in the cities. Now. different types 
of narcotics are available everywhere. 
In the cities, parents arc not even 
able to send their children to schools 
and colleges. B~ausc. around the 
educational institutions also. there 
were a lot of facilities available for 
getting different kinds of narcotics. in 
different forms and children. without 
knowing about the ill effects slowly 
get them and consume them. So, we 
have to take very strong action. But, 
unfortunately. most of our efforts an: 
against those persons who come from 
the lower strata of society and who 
are being used by big kingpins. 

There wa~ a news item wh ich ap-
peared just a ",eek back that in 
America a special agcnt of the LS 
Drug Enforcement Agency was arrest-
ed by his colleagues when he was fcund 
transporting 26 Kgs. of cocaine for 
the drug cartel which h~ was ~up­
posed to be fighting. So. the top man 
who was supposed to prevent drug 
trafficking was himself one of the 
agents who was carrying on the bu~i­
ness. In m~t cases, such kingpins 
often get escaped. In Trivandram. J 
know a specific case, where two boys 
were used for the saJe of a !'\roaJl 
quantity of opium. Without knowing 
the menace, the~ two boys were sent 
in an Autorickshaw. There was also 
another person. One of the boys was 
carrying two small packets. Actually. 
the boy does not know what it con-
tains and the police came and stopped 
the vehicle. The person who used the 
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boys ran away. The children who did 
not know what it was, were caught. 
This is a case which I personally 
know. And surprisingly when it came 
to the Court only one packet ~as 
there and the other packet was miss-
ing. That was taken away by the 
police. Quite unfortunately, I!vcn 
though these two children. wer~ arr~st­
cd and now thc prosecutIOn IS gomg 
on. the person who was in the same 
Autorickshaw was not arrested. There 
was no attempt made to trace him 
out. Now effort has been made to 
find out the real culprit. So, whatever 
be the law. ,,"c have to be very fair 
in seeing that the r~al culprits are 
booked and stringent punishments arc 
given. 

Another factor which is there in 
the smuggling is this. There are lots 
of opportunities in smuggling for mak-
ing huge protits. By smuggling these 
drug~, you can make more profits as 
compared to smuggling gold. So that 
is one tLmptation. We have to find 
out ~(}me way as to h ... )W such a huge 
profit ~arning method <:an be stopped 
somehow so that the temptation of 
smuggling may be limited. There arc 
various method~ of smuggling. The 
Report:. !'Iho,," that ~vcn shipments 
which arc supposed to be carrying 
fruits. a major portion of them are 
u ... cd for carrying or smuggling drugs. 
Even the hollOWed kgs of the fumi· 
ture are ~tuffcd with smuggled drugs. 
Thesc substancc~ arc concealed even 
on the side pockets. Even during 
imports or exports. ~uch things do oc-
cur. So. there a re various methods of 
smuggling and we have to find out 
such methods and stop them. Any-
way _ we have to take stem action 
against this sort drug trafficking so 
that the future generation may be 
saved from this menace. 

J come from Trivandrum and I am 
pained to say that the University 
C.oJlcge of Trivandrum. i.e. in my 
constituency where I have had the 
f"dre privilege of studying for four 
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years-it was one of the ancient col-
leges located in Kerala--in 1988. thcr~ 
was a shocking report. That Report 
was published in the Kcrala Gammlzl. 
one of the leading dailie~. I n the 
front page. th~re was a photograph of 
a student of the University College. 
who was given an injedion of a p.lfti-
cular drug in th~ bruad day light when 
the colkge was going on. Thb is the 
state of affairs where w~ have reached. 
Unles~. we take very stringent mea-
sures to Hnd out the r~al culprits and 
give them proper punishment. I am 
afraid. the future g~n~rations will be 
totally lost. So. 1 fully share the con-
cern of all my colkagu~s who have 
spoken earlier and 1 support this Bill 
with all strength at my command. 

[TrO/l.\~I'ivll] 

SHRI SURYA NARAYAN 
YADAV (Saharsa): Mr. Deputy Spea-
k~ Sir. I support both these Bill .. 
introducoo by th~ hon. Minister. The 
farmers cultivak opium bc~au~~ of 
more mone". But its side cffe.:t~ are 
~ ... trcmdy disturbing.. E\'~n the i.:hil-
dn.:n \:on~um~ it and it b eating into 
the very baSt: of the SllCid~. There-
fore. I would like h.\ point {lOt thal 
this menace Cannl)t h' wi(X!d out by 
just enacting legislation. Fl~r this. you 
will have to cm;ourag..: the famlers to 
cultivate some other (,:rops which may 
fetch more remuncrati\'~ prices. 

With the increasing amount of legis-
lation. the cultivation of opium is a.lso 
increasing instead of decreasing. It 
means that its cultivation can be 
stopped only if proper encouragement 
may be given by the Government to 
the farmers. 
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MR. DEPUTY SPEAKER: But 
what should be done? 

SHRI SURYA NARAYAN 
Y ADA V : The alternative and remu-
nerative crop cultivation should be 
encouraged. 

I would like to demand that you 
should take stern action in the matter 
and gjv~ rcmun~rative prices for alter-
native crop~ to ensure better future 
for the Farmcr'~ Children. With thcs~ 
words. I concludc. 

SHRI MAHESHW AR SINGH 
(Mandi) : Mr. Deputy Speaker, Sir. 
T support the Bills introduced by the 
hon. Minister of Finance and also the 
views expressed by hon. Shri Jaswant 
Singh on 

[English] 

Preventi'Jn of 11Iicit traffic in Nar-
~olk' Drugs and Psy~hotropic Subs-
talh:Cs. 

[Tralls/al i( 1/1] 

Mr. Deputy Spe]ker, as far as 
the nar~(lti~ drugs are concerned. 
this is no longer a pWb1em of cities 
alonl.'. It has reached even the far-
flung aJea~. You might be aware of 
the fact that the people of hilfy rc. 
gions are generally honest. labourious 
and simp1c. But afkr the advent of 
Hippies in these arcas particularly 
in my constituency ............ . 

MR. DEPUTY SPEAKER: Mahe-
shwarji. you can speak on this item 
tomorrow be..:ause now. it is time for 
the Privak Mcmbers' Business. 
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

10 hectares land is just 2.4 but they 
own 22.8 % of the cultivable land. 
On the other hand. 56.5 % marginal 
farmers have just 12.2% of the total N"mth Report 

[English] 
SHRI UTTAMRAO LAKMAN-

RAO PATIL (Erandol): I beg to 
move: 

cultivable land. Mr. Deputy Speaker. 
these land holdings are continuously 
getting smaIIer following the family 
divisions. Now these divisions are no 
more viable. The Government must 

"That this House do agrlo!c with 
the Ninth Report of the Com-
mittee on Private Members' Bills 
and Resolutions presented to the 
House on the 29th August. 1990." 

MR. DEPUTY SPEAKER: The 
question is: 

"That this House do agree with 
the Ninth Report of the C()1l1-
mittee on Private Members' Bills 
and Resolutions presented to the 
House on the 29th August, 1990." 

The motion was adopted. 

15.30 hrs. " :.. -' '\ ~> 

RESOLUTION RE. MEASURES TO 
PROTECT THE INTERESTS OF 

FARMERS 
[English] ~ . 

MR. DEPUTY SPEAKER: The 
House will now continue further dis-
cussion on the Resolution on Mea-
sures to protect the interests of far-
mers, moved by Shri Dileep Singh 
Bhuria on the 17th August, 1990. 
Shri Bhuria may continue ~is _§Pe~ch. 
[Troll.,dalion] , '",,~ / 

SHRI DILEEP SINGH BHURIA 
(Jhabua): Mr. Deputy Speaker, Sir, 
I would like to say that India is an 
agricultural country and 80% of its 
population depends on agriculture. 
The committee which was formed 
under the Chairmanship of the Bhanu 
Pratap Singh after the installation of 
National Front Government in Centre 
has submitted its report. The Com-
mittee suggested the ways and means 
to help the fanners. but the farmer is 
still unsatisfied. The Government has 
declared that the coming decade would 
be a Farmer's decade. But all these 
are just announcements. I would like 
to inform the Government that the 
percentage of people having more than 

be aware of the fact that the number 
of landless labourers and workers is 
about 8 crores in our country. 
[English] 

MR. DEPUTY SPEAKER: In the 
absence of the Members on the Panel 
of the Chairmen. I suggest that Shri 
Kalka Das may preside over this 
House, if it is approved by the House, 
I wi]) request him 10 take the Chair. 

SEVERAL HON. MEMBERS: 
Yes. 
15.33 MS. 

[SHRI KALKA DAS 
in the Chair] 

[Translalion] 
SHRI DILEEP SINGH BHURIA: 

Mr. Chairman, congratulations. To-
day the country has 8 crores labourers 
and every year about more than one 
crore people from farmer's families 
migrate to the cities. This tendency 
is going on everywhere; whether it is 
Bihar. Delhi. Haryana. Punjab or else-
where. Today, in view of the pitiable 
condition of the fannas. the Govern-
ment should adopt a clear cut policy 
to provide real benefits to the farmers. 
The multinational companies are earn-
ing a lot by setting up big factories 
for manufacturing pesticides etc. for 
the farmers. but the farmers cannot 
sell their produce at higher rates be-
cause of ban imposed by the Govern-
ment. You have started the provi~ 
sions of support price. You purchase 
the grains if the rates are lower th:m 
the support price. but you do not pur-
chase when the rates are higher than 
the support price. It should not be so. 
lf Agriculture is declared an industry 
as per the recommendations of Bhanu 
Pratap Singh Committee. the farmers 
have to get registered it under Agri. 
cultural Company Law. If it is so, 
the farmers would be burdened with 
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additional problems of sales tax and 
Income-tax and he would become 
more poor. The farmers do not know 
the legal complexities and they are 
still in the grip of Patwaris. Even to-
day. the Patwaris are considered the 
greatest persons in the village. Be it 
a question of getting loans or a dupli-
cate ropy of some documents like 
khesara No. and land document khate. 
he cannot get his work done without 
giving bribe. Therefore, you cannot 
equate Agriculture with Industry. The 
industrialists produce so many items 
but no ceiling price has been fixed 
for any of the items. If the Govern-
ment would try to fix the ceiling price 
on their produce, they would never 
accept it. But you have fixed the 
prices for agricultural produce. These 
policies are not good. I agree that 
you have spoken a lot about farmer's 
welfare but now as you are in power, 
you should try to keep your promises. 
How much fanner's loans have been 
waived of? No State Government can 
give the genuine figures. Moreover. 
the farmers have been declared as de ... 
faulters. You are again reviving the 
traditions of mediatorship. Sir. I am 
also a farmer and I cannot tolerate 
insult of the fanners who often go to 
the middlemen for their needs and in 
turn. get humiliating behaviour. 

Mr. Chairman, Sir, it is gooJ that 
you are here. the hon. Mini~ter is also 
very much here. Both young and old 
Members are present here. There is 
a combination of young and old 
people. 
. THE MINISTER OF ST ATE IN 

THE DEPARTMENT OF AGRI-
CULTURE AND CO-OPERATION 
IN THE MINISTRY OF AGRICUL-
TURE (SHRI NITISH KUMAR): 
They take ill on calling them old. 

SHRI DILEEP SINGH BHURTt\: 
All right, I say young. 

MR. CHAIRMAN: Their hearts 
are still young. 

SHRI DILEEP SINGH BHURTA: 
I would like to say that the Govern-
ment should display its dynamism in 
its work and action. Mr. Chairman, 
Sir. you too know it wen that there 

are many people in and around Delhi 
who run industries and also possess 
agricultural land. I would like to 
suggest that those lands snould be 
confiscated and if the Government has 
a progressive view. it should give 
such lands on lease to the people who 
are engaged in farming and cu1tiva-
tion. There is need to take over their 
lands and distribute these among the 
bonafide tillers. Since those who run 
industries get licences. licences for vehi-
cles are given to person who drive 
them, then why should this dual own-
ership of land and industry co-exit in 
one hand. Such people use overt and 
covert benefit in the name of farming 
for the purpose of tax-evasion. Do not 
let such people retain lands. Give land 
to the real farmer who ploughs his 
fields, does the farming and is depen-
dent on agriculture alone. Have the 
lands of such people who retain it in 
the names of fake persons. been con-
fiscated? Law of the land has nowhere 
been implemented. Vou will have to 
demonstrate your worth and power if 
you realty want to achieve develop-
ment and implement in letter and 
spirit the laws like the Land Ceiling 
Act that have been enacted. You have 
imposed a ban on the rural farmers 
hut the city dwellers have constructed 
skyscrappers and mansions after pur-
chasing the farmers' lands and there 
is no ban on them. The farmers whose 
lands were purchased are left without 
a roof over their heads. He only 
looks at his disposed lands with a 
heavy heart thinking that it ever be-
longed to him, it was his predeces-
sorS" asset but today he himself can-
not live on that very land. What a 
socialistic society is this? We are in-
creasing the number of such people 
day by day in this Republic of ours 
and within them is taking birth a re-
bellion. a frustration. that can, one 
day. prove dangerous fOT the demo-
cracy of our country. It is, therefore. 
the foremost duty of the Government 
to pursuade them to Ii"e in commu-
nity with us and have a regard for 
democracy and for this country in 
this socialistic society. I would like 
the Government to achieve this end. 
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[Sh. Dileep Singh Bhurh] 
Mr. Chairman, Sir. there are many 

products associated writh the farmers 
today. China has not soared even an 
inch of its superfluous land in deve-
loping horticulture. Many types of 
researches were conducted in our 
country but we did not achieve 
success except in the production of 
wheat. . Wha! about other farm pro-
duces hke mIllet and maize? "'hat 
research was conducted with regard 
to the coarse cereals produced bv our 
farmers belonging to the hilly- re-
gions? What research was conducted 
for finding out as to which fruit trees 
could successfully be grown here. We 
should identify every inch l'f land in 
areas where agriculture ba~ed rural 
industry can be set up. Farmer alone 
~hould be entitled to make an entry 
mto such areas. Those who deal in 
-!11edicines. etc .. may make their entry 
mto multI-nattonal companies or any 
other person may do so whatever he 
likes but only a farmer sh( uld be 
allowed to make his wav into the 
areas of farming. There should be a 
'Lax~man .Rekha·, a prohibitory res-
t~ctlon WIth regard to the entry in 
thIs field. Our legislation should con-
sist of a provision banning the entry 
of the people who use money power 
or. muscle power for e.xpJoitation into 
thIs area of activity. Sir, I would like 
to say that there is a need to conduct 
research on th.ese trifling matters today. 
Our fanner IS capable of producing 
a variety of fruits etc.. today, we 
should, therefore. provide him with 
new and up-to-date scientific and 
technological know-how We spend 
one thousand crore ru pees every yea r 
f~r importing edible 0ils. We import 
011 seeds as well. Our farmer is so 
laborious and bard-workin!! that I 
understand that he wiU give you so 
much of indigenous production as 
there wi)) bardly be any need to im-
port such commodities if he is once 
made familiar with the up-to-date 
research findings; and the new schemel) 
for increasing production are intro-
duced. There will. then. be no need 
of importing thin~. The country's 
farmers will produce tllern indigen-
ously. He will give you eveJything 

including fruits. pulses and oils etc. 
but it is very important to help him. 
You should remove the middlemen 
from the scene and open new rese-
arch-centres. We should m:lke endea-
vours for growing brambles and sh-
rubs as these can be grown on the 
hilly lands of every district because 
we need the fire-wl)od. If we use the 
forest-wood for burning and domestic 
purposes, how can we enhance the 
greenery of our hi11s and mountains. 
So, a fa rmer should be provided with 
all these things because they are ess-
ential for him. Our ;ountry will pros-
per and achieve striding development 
if this is done. 

There is a great need of water for 
the farmer. What percentage of our 
fields get irrigated today in our coun-
try? Hardly 20-30 percent fields get 
water and the rest 70 per cent of them 
are dry. Only one crop grows there 
rather than two. We shall have to 
devise means to divert the waters of 
the big rivers that flow into the sea, 
store that water and construct multi-
purpose dams ~o that drinking water 
is made available as well as arrange-
ments for irrigating the fields are 
made. The levels o~ underground 
water in our country are receding day 
by day. obvious reason for this is that 
the shrubs and plantation and moun-
taneous jungles are now a rare sight in 
our country. They are vanhhing by 
and by. A day win I.·orne v. hen in India 
we can have access to every amenity 
of life excepting the fresh air. I live 
in a village. When J visit my home, 
J need no air-conditioner and no fans 
because fresh air is available there in 
plenty. It comes as a great challenge 
to our scientists and technocrats to turn 
every inch of land in India into a 
green-land and the Government should 
devise schemes for this. The Govern-
ment should come forward with certain 
specific schemes and. jf necessary. make 
laws to implement them. Our country 
accounts for 70 per cent dry farming 
and it should be sorted out. what cropS 
can be grown under these geo-clin13tic 
conditions. 1 would like to urge upon 
the bon. Minister to make available 
more and more electricity to the tar-
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mers so that more tube wells may run 
and v:ater May. be available in huge 
quantIty. Electric supply is made avai-
lable to the farmers ouring night hours 
at many places. so, how can thev irri-
gate their fields at night. It is the far-
mer alone who can improve the pro-
~uce qua litat_ively as well as qU~lntita­
tlvely. Keepmg these things in view. I 
would only like to remind the Govern-
ment that the farmer should f!et remun-
erative prices in lieu of his labour. 
This is the prime duty of the Govern-
ment. The farmer will ctmtinue to re-
main poor jf he is not paid the due 
price of his hard-work. He should have 
a good house to live in. good clothes to 
rut on and a self respectinf! feeling 
that he is the owner of the hnd. the 
producer of the foodQ:rains and that 
Tndia belongs to him. The Government 
should come up with stich laws and 
schemes. Many of our friends sit-
ting here come from the vilIa~e". 
the Tehsih and the di"tricts and 
then we witness the difference of 
deveJonment and em'ironment ht"tween 
a village on the one the hand and Delhi 
on the other and think as to how much 
time it ~i~] take.to rring hoth at rar. 
Hon. Mmlster. SIr, rerl1aps vou m;!!l!t 
be having your home ,\omewhere nenr 
a village. T wish that (111 the nmellitie" 
and facilities like drinkim~ wilter. 2()od 
decorated "hops, ho'mital;.. educatil'l1 
for children. heautiful r(lad-; ("lI1d tele-
rhone and T.V. etc. ~\\ailable in the 
cities should equally ~ made ::lV~tilahle 
in the vi11ages also. The fJrn"lers do 
mUlti-purpose farmin!! if' i\rr·erica and 
Japan and they have then develored 
their vilJages as well. This j" what Chin~ 
too has achieved. The only W,lV to 
bridge the gap between the citie,,' nnd 
the vil1agc4J is to develop our villages 
There should be no di'lcriminatinl1 or 
difference between the citie" and the 
villages. The whole lndb sh0uld look 
alike. My humb1e su1)misI>ion to all mv 
friends is that the hard working farn"lers 
should get remunerative prices. Here 
T co~c1ude and thank Yl)\l for giving 
me time. 

MR. CHAIRMAN: T would like to 
ask Shri Yuvra; whether he would 
move his amendments. He is not prt-'-
sent. 

23-3 LSS/NDI90 

interests of farmers 
\ ~ 

[English] " 'J ~ w\.I '-
~ . 

SH~LA .. _N. SINGH DEO (Aska): 
Mr. Chairman, Sir, this Private Mem-
bers' Resolution which has been bro-
ught before this House deals with a 
very crucial problem. that is, giving 
proper price to the cultivators and also 
~uprly them with all implements and 
mputs. ~s y,?u kno:v. t!le pri::-e of every 
commodIty In India, goes up practi-
cally every year. even every month. 
During the last few months, as you 
know. the general price index has crone • Co 
up to an extent of 10 to 12 POInts. But 
still the prices of basic crops like 
paddy and wheat have gone down. 
Therefore. the majority section of the 
por'lUlation. that is the culth ators are 
the worst sufferers s.ince t,ev have to 
purchase their daily commodities and 
other necessities from the market at 
higher pricecs while thev sell their 
pr?duce in the market at a very low 
prIce. So. naturall'.' the Government 
owes a duty toward') the cultivators 
and farmers. The 'l\TationaI Front 
Gm ernment has dO!le so n1 11ch fur 
the farming comm1lnitv. but still h is 
not ';;ufficient. The cultivator does not 
want to shirk }1j<:; re5]"fH1C.ihilitv: the 
fJ rmer does not WJ Ilt his loans to be 
\vritten otT. They ::)re demanc1in~ that 
t1leir loans ,hould he v. ithdraw'l only 
hec.all<:.e they are l1n_:1ble tJ repay 
their loan". If YOU ~l\ e r .... oper price 
for their D!'t)duce. then no f:.lr1ner 
would a .... k that hie; h)an" should be 
withdrawn. I will gi, e \·ou one exam-
ple. Few month" ago. the Orissa 
Om ernment suddenly "raised the mini-
mum wages to Rs::25 from Rs. 11. 
Now. the wa?e of d;1jly lahourers. 
hoth a~ricultural and industrial. has 
gone up. Tn the hod" that was set 
lin In fh. lip the w l~e of lahourers, 
then' W1S not :1 "j"glc m::ricuIturist or 
Jf!ri!:u1tural "cienti,t"_ Th'~ committee 
,,;a" fnrmed only with s~me labour 
lead~r'i. indmt:'ia'i'its and bureauc-
rats. Thev haye fi,ed the min1mum 
daily waQe at Rs. ~5. The price of 
paddy has falJen down in Orissa. It 
has never fallen 30wn to this extent 
since independence. Tt was being sold 
in Orissa at Rs. 120 per quintal. It 
may be a little here and there. While 
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[Sh. A. N. Singh Deo] 
the farming community is made to 
pay more for their inputs, the prices 
for their produce remain the same 
and the procurement price also re-
mains the same. T had a sked a ques-
tion to the hon. Minister in Parlia-
ment that when the wages of daily 
labourers have gone up, will the 
Government consider n~isint! the pur-
chase price. He ~aid: 'No': the rate 
C:lDnot be fixed Statewise. So. if you 
cannot fix the purchase price of agri-
cultural produce Statewise, then how 
can you fix the 13 b,)llf ",ages State-
wise? 

The Government does not have a 
policy. They allow the State Govern-
ment to fix the minimum daily wages 
but they are not willing: to fix the 
minimum procurement prices of diffe-
rent products State-wise. When we 
talk of giving proper price to the cul-
tivators, the Government must consi-
der how to fix the price. It must have 
a policy in this regard. Fixing of 
price is a very important thing. I will 
teU you the example of sugarcane. 
Sugarcane is one of the wain ?gri-
cultural produces md India is one of 
the biggest suearcane producing 
countries. But here the condition 
of the sU1!arcane growers is piti-
able. We have to be frank about 
it and openly come out with it. That 
is because the policy of the GO'/ern-
ment is just to keep the prices of 
sugar low for the consumers. The levy 
nrice of sue:arcane i~ not at an exist-
ing according to the norms. The cul-
tivating cost of sugarcane is not taken 
into consideration. What is important 
is that the interests of the Govern-
ment. the consumeT~ and the cultiva-
tors must be taken into consideration 
and then the price should be fixed. 
The Government pUTchases su!!ar 
from the factories at :I Jow price. 400-;, 
of the levy sugar is purchased from 
the sugar factories at low price. But 
when it goes down to the con~umer. 
the consumer purchas"s it at Rs. 9. 
There- is a difference of Rs. 4 to Rs. 5 
per kg. TIlat is clue to the defective 
supply and distrihution sy'item of the 
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Government. There is 'blackmarket-
ing by middlemen. The cultivator 
does not get the henefit of it. Neither 
does the Government get any benefit 
out of it. So. it is very important that 
the price structur~ of every commo-
dity must be properly considered and 
we should have representatives of 
cultivators on these Bodies which fix 
the price. As you know. the Agricul-
tural Prices Commission is under the 
Centra] Government. But unfortuna-
te1y no farmers' T.!presentative is on 
this Body. The policy is controlled 
by a tendency to supply pn..xJuce at 
a low price. 

Again I will give you another exa-
mple of sugarcane. The actual cost 
of production of sugarcane nowadays 
comes to about Rs. 300 to Rs. 400 
per tonne. But the minimum price 
tha t is fixed bv Government is Rs. 
190. It is lucky that some States 
raised the procurement price. So the 
farmer gets relief. Now Rs. 300 crores 
are due to the ~ugarcane growers. 
They have not yet been paid. This 
is due to the Govef!1ment's policy of 
not fixing proper price. In the same 
way. the supply of material should be 
made to the cultivators. As far as 
we know. tbe. Government does not 
seem to have a definite pC'licy in thi<; 
regard. 

Therefore. we £hould take note of 
this resolution and I hope Govern-
ment will make some definite com-
mitments by which the policy of the 
Government will change and the cul-
tivator and the consumer will be be-
nefitted. 

fTramlalionl 
MR. CHAIRMAN: This is a very 

important Bm and four hours' time 
has been aUotted 10 it. Half an hour 
has elaosed and many Members 
would like to speak on it. T have a 
long list with me. I would like to 
request you aU kindly to express your 
views in the least possible word~ so 
that all the honn M!mb~S may get 
time to speak.{~L\ ~ - S 

SBRT K. D. SULTANPlllU_(Shim-
1a): - M'T. ($atrman. Sir. at the 
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outset I would like to congratulae you 
for being included in the panel of 
Chairmen. 1 would also like to con-
gratulate Shri Bhuria for bringing this 
Resolution in the H.mse. He ha, re-
ally raised the issue of welfarl of 
farmers. Today our farmers do not 
get remunerative prices of their pro-
duce. From the very beginning mid-
dlemen have been exploiting the far-
Iners in the country and this exploita-
tion has not yet been checked. Des-
pite our efforts to provide all pos~iblc 
help to the farmers. they arc not be-
ing benefited to the extent it should 
have been. A number of schemes 
were made to improve thci~ condi-
tion but they did not get any benefit 
from them. We can take the exam-
ple of land reforms laws under which 
~urplus land was distributed among 
hlndless farmers. labourers, tribab, 
harijans and the people belonging to 
backward classes but they have not 
been provided physical possession of 
the land so distributed. This is the 
reason why farmers are leading a life 
C'f poverty despite so much toil and 
labour put by them in their fidds. 
We arc yet to find a way out to 
provide real benefits to the farmers. 
Big claims have been made by them 
and a number of announcements have 
been made to improve their cl.,',ndiHon, 
1 think tht!ir intentions are good but 
in fa~t nothing is being done in prac-
tice. When Ch. Devi Lal ji was the in-
charge of the M inbtry of Agrkulture, 
1 wa~ also one of the members of the 
Agricultural Advisory Cunumttce. In 
its very first meeting, Chaudhary 
Sahab had said that ht! would make 
every effort to improve thl. condition 
Df fanners. lowe my gratitude to 
him. When he said this thing in that 
meeting hone Members of all the 
partie~ were present there. But when 
we sec the present policy of the Gov-
ernment towards the farmers, we find 
that their exploitation is still continu-
ing and I want to bring this fact to 
the notice of the House. Even today 
farmers are not gelting remunerative 
prkes of their produce. In Himachal 
Pradesh there are two types of far-
mers, one' who are producing food. 
grains such as wheat. maize and 
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jowar etc. and the mher who are 
prod u~ing fruits such as apple, peacb, 
khumani. pear etc. which are main 
produce ot Himachal Pradesh. Mr. 
Speaker, Sil', now 1 weuid like to say 
something about my own state. Gross 
jnju~tice is being dene to the fruit 
growers of Himachal Pradesh. The 
Uovernment of India is silent on this 
problem and is not taking any step 
10 solve it. I wrote a letter to Chau-
dhri Sahib on 16th July but 1 have 
not so far received any reply to that. 
Thereafter a memorandum signed by 
80 M.Ps. was submitted to the Prime 
Minister demanding support price for 
apple produced by the apple growers 
d HUllachal Pradesh as have been 
«. me for orange and maltas. In reply 
11, yet another question by me in 
the House, it was stated that the mat-
tcr was under consideration of the 
Government but the matter seems to 
bc still under consideration as no 
decision has been so far taken. F ar-
mers are suffering in my state. As I 
have already stated, in Hrmachal 
Pradesh there are two types of far-
mers ..... . (Interruptions) .. .. , I am 
speaking on this subject. I am raising 
the problems faced by farmers. Two 
types of crops are raised in our 
state, i.c. foodgrains and fruits, please 
do not interrupt me and let me have 
my ~a) ........... (lnterrL,'ptiollS) 

MR. CHAIRMAN: He has a ~t 
t\J have his sav. He is also ~peak:ing 
about f.1l111ers.- Apples ar~ also pro-
duced by farmer!:>. so let him make 
his point ............ (lnterruptiolls) 

SHRI K. D. SULTANPURI: Mr. 
Chairman. Sir, I was submitting 
that in my ~tatc, Himachal Pradesh 
fruits are the main crop. Of course. 
foodgrains are also produced there but 
these ar~ produced in the lower belts 
whereas in major p:lrts of the state, 
fruits are produced and even in the 
constituencies represented by my 
friend Maheshwarji and other collea-
gues belonging to his party, most of 
the farmers are apple growers. There-
fore, I am not saying anything which 
harms the interests of fanners or 
creates an impression in the minds 
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of my colleagues that 1 am against 
farmers. 

Mr. Chairman, ~ir. 1 wouid like to 
reque~t the hon. Prime Mjni~ter to 
ensure a support ptice of Rs. 2.75 a 
kilogram a~ used to be given during 
the Congress regime, instead of Rs. 
1.30 a~ announced by the present state 
Government. to the apple growers of 
the State in view ef the memorandum 
signed by the eighty member:-. of Par-
liament bdonging to different partie~ 
submitted to him. 

SHRI MAHESH WAR Sl.7'.GH 
(Mandi): How much p.l)ment ",as 
made at the rate of Rs. 2.75'1 

SHRI K. D. SULTANPURI: Mr. 
Chairman, Sir, I have the right to 
highlight the problems ot talmers. 
Therefore, I will must raise the issue5 
concerning farmers. Firstly, farmers 
helped in conservation of soil by 
planting fruit bearing trees at diffe-
rent places, particularly in Himachal 
Pradesh, under the social forl?stry 
scheme. They have been nurturing 
their plants for the last 16 years 
as parents bring up their children. 
Despite 50 much toil and labour put 
by them in nurturing the plants. they 
are not getting due return as no 
assistanc(: is being provided to them 
either by the Fore~t Department or 
the Government of India or bv the 
State Government. It i<; naturiti on 
the part of farmer~ to be s(;re on 
account of this. Sir, I would lIke to 
request you to prevail upon non. 
Minister to cover these pcints also 
in his reply. I wrote a letter to Minis-
ter for R ural Development Shri Upen-
dranath Verma. who in turn replied 
that the same had been forwarded to 
the Minister of State for Agriculture 
who is a young Minister and I urge 
upon him to pay some attention to-
wards Himachal Pradesh a1<;0. The 
support price of apples fixed by the 
previous Government at Rs. 2.75 a 
kilogram was reasonable. This year 
also at least this much should be main-
tained. 
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M 1'. Chairman, Sir. through you, 1 
would like to inform the House that 
during tbe last elections Gujaral ji and 
others went there for election campai-
gning and promised the people that if 
they were voted to power, they would 
fi x. support price at Rs. 5.00, not to 
talk of R~. 2.75 fixed by liS. When 
lhe ~ople voted you to puwer. you 
people decrea ... ed the ~upport price 
from Rs. 2.75 to Rs. 1.30 a ki1ogram. 
This is not a justified action. There 
is a h't of re~entI11ent amung farmers 
in the.: State due to thi~ action. 

Mr. Chairman, Sir, 110 action is be-
lIlg takc.:n to provide remunerative 
pri\.:e~ to farmers. The farmers of 
HImachal Pradesh staged a demons-
tration on the 3rd of July in support 
of their demand for remunerative 
price'; and their agitation has been 
gaining momentum day by day and 
1t has spread to seven districts out of 
twdve districts in Himachal PradeSh. 

Mr. Chairman, Sir, I would like to 
inform the Hou'ie that if we take into 
account the total expenditure, the 
cost of production of apples comes 
to Rs. 9 to 10 per kilogram. This 
has been corroborated with the report 
of the experts. Apples are graded 
mainly under three categl.1ries. Apples 
faJJen from the trees arc graded under 
one category. These apples are use-
les~. Scabbed apples arc graded 
under ~econd category. Thc~e apples 
,~re a hit u ... efuI. Good quality apples 
come under the third category which 
are graded as • A grade' apples. Their 
cost of production c()me~ about Rs. 
9 to lOa kilogram. In this cost of 
production. transportation cost from 
orchaH\';; to fruit market is not in-
cluded. But after coming to the 
market the condition of the farmer 
deteriorates further because he is not 
able to get even the price equivalent 
to his production co~t. The markets 
are situated at a distance of 200 
kms. In the market the agent fixes 
the price at his discretion. In the 
Azadpul' Mandi the agent goes around 
with a long bag hanging on his 
shoulder and in the evening he quie-
tly teJIs the farmers that his produce 
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was sold at such and sUl:h . rate. 
Sir, you take this n~at~er seriously. 
Today th~ farmer is lacmg all round 
exploitation. 

Mr. Chairman, Sir. what skp~ are 
being taken by your Government to 
improve the condition of fanners who 
provide security to the c,:>untry by 
planting fruit bearing trees lIke apple. 
peach, pears etc. along the borders of 
the country. Ch. Devi l.alji is no 
more in the Government. Farmers 
could get nothing ...... (/J1Ierrllplions) 

MR. CHAIRMAN: I submitted 
that a llirge number of MLmbers arc 
a waiting their turn to speak and they 
should also be given a chance ......... 

(Interruptions) 

SHRI K. D. SUL T ANPURl: I re-
quest you to allow me some more 
time to speak. 

MR. CHAIRMAN: You requested 
me to allow you to speak first. I ac-
ceeded to your request. Now you 
pJcase r onc! ude ...... (/llIcrrupti(J/l.\) 

SHRI K. D. SULT ANPURI: I want 
to submit to you that the farmers 
should be provided remunerative pri-
ces. ThJ,! condition of our viIlages is 
deplorabJe now. Roads are broken. 
Recently J have toured my constitu-
ency and I have :-.een that ill Rohru 
sub-division which i .... ~ituated at a 
height of 14,000 feel. th~ roads lead-
ing to the market have givclI way. 
The appJe meant fur being carric..:d to 
the market which used to be c3nied 
by the Panchayats of the village. thost! 
road~ have given way. The area was 
flooded badly and the ~h()ps were 
swept away in the fl('od water and 
the people have suffered a loss 
worth craTes of rupees ... (/nlclru[Jtiolls) 

MR. CHAIRMAN: Please con-
clude now. 

SHR[ K. D. SULTANPURI: I want 
to . inform you that the condition of 
farmers is very miserable there. 
Through you, I want to say that the 

State Government should give them 
assistance and construct these roads 
so that the farmers Crln work and may 
be in a position to get some benefit. 
If yoU say that nothIng can be given 
to the farmers and on the contrary 
you celebrate "f-larmer-s Year", I 
would ask you not to go in for ~uch 
acts of giving false assurances to the 
farmers. 1 request tht.; Government to 
pay attention towards th]~. 

Mr. Chairman, Sir, 1 want to ~ay 
one thing more that at Kotgarh in 
Himachaj Pradesh, three young men 
were shot dead by the police ........ . 
lLmerruptioll,» while they wcr~ on 
their way to submit a memorandum 
in regard to farmer's demands ....... . 
V nferrupf ions) 

MR. CHAlRMAN: Sultanpuriji, 
you are deviating from the subject. 

SHRI K. D. SULTANPURI: I am 
talking relevant to the subject. They 
were going to the S. D.M. for submitt-
ing a mt!morandum about giving re-
munerative prices to the farmers. 
{ llllerruptiolls) 

MR. CHAIRMAN: Come to the 
point please. I request you to take 
your ~eat now. 

(bul!rJ IJPtio!J~) 

~HRl K. D. SULTANPURI: When 
the) were on th~ir way to 1l1~et thl! 
S.D.M. for submitting a memoran-
dum, liring~ were t,rdefed. as a re-
sult of which three perslln~ were kill. 
~d. This incident teok place in my 
con~tituency. The farmers and their 
women folk were beaten while they 
were going to ~ubmit their memoran-
dum of d~mands ...... (Interruptions) I 
think that Members belonging to 
the B.J .P. may impress upon the State 
Govemment ..... . (lnlt!rruptio.l1s). They 
are exploiting the farmers. The Hima-
chal Pradesh Government has exploit-
ed the farmers and this is the first 
Government of the state under which 
an incident of firing took place ..... 
(llZterruptions). The preceding Gov-
ernment had taken a decision for the 
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farmel's that ...... (1IIlerrllplIons) ... " 
Now position has as::>umed ~uch pro-
portion that neither an M.L.A. n~r 
cUly Minister dare go to my constl-
(uene) ..... . (lllterruptlol~) persons are 
being killed with bullets tnere ........ . 
(liller, uptiom) 

[ElJgll~h] 

SHRI YADVENDRA DATT 
(Jaunpur): I am on a point of order. 
Sir. The Resolution says spedfically 
about farmers and foodgrains. But 
my friend. has gone oft from the Re· 
c;olution and has started speakmg on 
a political issue. I want your rultng 
on this point. 

[Translation] 

MR. CHAIRMAN: I think be has 
not used any unparthamentary word. 
I have tried to stop him because he 
has slightly deviated. 

(Interruptions) 

SHRI K. D. SULTANPURI: Mr. 
Chairman, Sir. I would like to say 
that .................... . 

MR. CHAIRMAN: You have had 
your say. Exceeding the time limit 
you have started another issue. Your 
purpose has been served and ~ou 
made your points. 

(l nterrupt iOlls) 

Please co-operate '\\ith me as 1 am 
in the Chair for the tirst time. By 
calling you to speak first I have co-
operated with you. \Vill you not ~o­
operate with me as ~ am occupyIng 
the Chair for the first time? 

(lnterruptio/ls) 

SHRI K. D. SULTANPURI: Mr. 
Chairman, Sir, 1 would like to re-
quest you to give time to the hon. 
Minister to put his view point and 
•..•.• (/nterrupt;ons)* 

MR. CHAIRMAN: Now. your· 
speech will no more be recorded. 
Dr. Mahadeepak Singh Shakya. 

fo Protect the 356 
Interests of Farmers 

DIL. MAHAOEEpAK SINGH -Sl:IA. 
K Y A (Etah): Mr. Chairman. Sir. 1 
heard my friend's speech with rapt at-
tention. At the outset I welcome the 
Resolution moved in the House "'ith 
a view to safeguarding the farmer's 
lDterest. 1 want to tell you the value 
of the farmers. The alchemist makes 
gold out of metals but the farmer 
of our country makes gold out of soil. 
This is the value of our fanners. I 
ha ve attentively heard my friend's 
~pecch in which he has stated that 
this 1~ a very good Resolution. As 
he ha~ been the Member of this 
House for long, I would like to ask 
him as to why ~uch a n:solution was 
not brought by the Government whIch 
remained in power during the last 
43 years? That Government e~ploit. 
ed our farmers in two wdys-firstly. 
it did not bring any such Resolution 
for them and secondly. it entrapped 
them in several prublems such as 
poverty, unemployment. corruption. 
price-rise and ratiomng system etc. 
They did so because they had deve-
loped a wrong idea that they would 
be dethroned if farmers become 
economically sound and politically 
conscious. (InterruptiOns) That is 
why they never brought any such re-
solution. 

Now I want to congratulate the 
Member who moved this Resolution 
a~ he ha~ done a very good thing. 
Farmers In thh cuuntry constitute 
80 per cent of the total population. 
The farmers are the backbone of our 
country. If they prosper. our villages 
will prosper. If villages prosper. our 
town and cities will prosper and so 
our country. 1. therefore, welcome 
this re~olution which makes mention 
of protecting the farmer's interest. 

Sir. I would like to lubmit dial 
the Government, from time to time. 
took certain steps to solve the far-
mers' problems but they were not 
benefited from them. As it has been 
said in the Resolutioo that the Gov-
ernment should announce the prices 
of different crops at least three I1IOAthI 
before the sowing season aad make 
available the agricultural inputs and 
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implements at reasonable prices. I 
would l~e to submit from my own 
experience of rural life how and 
when the facilities like the Mini pac-
ket of high quality seeds. chemical 
fertilizers. irrigation facilities and 
diesel engine reach the farmers. These 
facilities reach them after the sowing 
season. Packets of good quality seeds 
and fertilizers and the irrigation faci-
lities are made available when the 
season is over. These shortcomings 
should be removed and my friend 
has rightly said that all the facilities 
should be made avai1able to them 
2 to 3 months before the sowing sea-
son. If it is not possible. atleast some 
days before it should be done so 
that the farmers may get tIme to 
prepare their fields through proper 
ploughing for sowing the seeds in 
order to increase the production. 

Secondly. I would like to draw the 
attention towards the slackness of the 
administrative machinery in distri-
bution of chemical fertilizers and Mini 
packets which invariably reach them 
late. Their distribution is further de-
layed due to faulty schemes of the 
Government. as a result of which far-
mers do not get seeds in time. The 
fertilisers and seeds are often sold by 
the Government employees in open 
market and the money is pocketed 
by them and even if the farmers Ilt't 
it lucidly. they cannot use it' in 
tbeir fields. Therefore, if such arran-
~ments are not made in time, there 
is no question of I\nfeguarding the 
farmers interest •. 

Sir. I would like to c;~v one thing 
more that jf c1ass·wise division of the 
total population of the country is 
made. there will 'be four classes of 
people in the country i.e. the farmer, 
the 'businessman. the Government 
OI1l1)lovee and the beJl2ar or helpless. 
All of them are fed by the fanners 
but they togetherly devour the far-
mers. The countrv cannot be defend-
ed unless our farmers are protected. 

T would like to draw the attention 
of the House to yet 8n,xber thing, 
that like the human lives. which are 

endangered by epidemics that take a 
heavy toll. the crops of farmers suffer 
from four types of natural calamities. 
i.e. hail-storm. frost. excessive rain 
and drought from which the farmers 
are required to be saved. What has 
been done by the Government to save 
the farmers from these calamities? 
The farmers will not prosper unless 
measures are taken to save the ClOps 
from these calamities. Progress of the 
country is linked with the progress of 
farmers. I. therefore. request that 
the Govenment should pay attention 
towards the things referred to above. 

Sir. I would like to know what are 
the remedies of these calamities. I 
want to draw the attention of the 
House to it. In order to solve the 
problem. a number of schemes were 
made by the Government in the past. 
One of the schemes is the crop insu-
rance scheme. But I would like to 
know whom the Government consider 
as fatmer? Do only the producers 
of wheat and sugar-cane come under 
the definition of a fanner? I say that 
the people engaged in agriculture work 
irrespective of crops they produce 
should be treated as fanner and the 
crop insurance scheme should be im-
plemented for all crops. Unless this 
is done. fanners cannot be saved from 
natural calamities. The country's de-
velopment is Hnked with the fanner'~ 
development. Sir, T belong to Uttar 
Pradesh. Besides Uttar Pradesh. Guja-
rat. Bihar. Orissa etc. are states where 
tobacco is produced in abundance 
This is used by almost every person 
of the states. It has also become an 
essential items like other foodgrains? 
The Insurance Scheme for the tobacco 
crop should also be implemented . 
(Interruptions) Sir. besides crop in-
surance scheme. rate of electricity for 
fa11llers should be reduced by 250,(., . 
It is very essential as there has been 
continuous increase in the rate of elec-
tricity 

In order to fix the prices of agri-
cultural produce. a teD member com-
mittee consisting of representatives of 
fanners and Members of P~rliaDlent 
having agriculture baclcgt()UJld in equaJ 
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proportion fihould be constituted. 
Only then the fanner's interests will 
be protected because they will correc-
tly judge it as they will be fully 
acqu_'linted with the cost of the pro-
ductIOn and they will take into ac-
count the cost of various inputs used 
in agriculture. 

[English] .... 
.:~- ... -} .... --

SHRJ SUSANTA CHAKRA, 
VOkT'Y (Howrah): Mr. Chairman. 
Srr.-there is a Resolution on the sup-
port price for agricultural products. 
Now. there is need for it is not a 
matter of debate. We know the 
plight of the farmers who produ'.:'e 
various crops. We know that the far-
mers in our country not onlv after 
independence. but -before that too. 
were the victims of the middlemen 
who just extracted aU benefits out of 
them. As our country is mainly do-
minated by the rural economy and the 
contribution of agriculture to the na-
tional in-come is very high. for the 
development of the country. as a 
whole, it is the duty of the Govern-
ment and it is the duty of al1 of us 
to see that the agriculturists get remu-
nerative prices for their products. 
The problem is that if v"e gJ on 
giving support price to agricultural 
products. will it serve the purpose for 
which we have adopted the path of 
planned development? What we want 
is increase in agricultural production: 
what we want is employment genera-
tion and what we want is distribution 
of income. That is the goal of the 
economy and the society which our 
C'()nlititution has guaranteed for us. 

For the last few years attention has 
been given to give support price" for 
agricultural proouctli. But if we 
analyse the situation. we shall see that 
it is the foodgrains only that have 
been given more importance than 
other products. This pricing policy has 
created an imbalance in our economy, 
an imbalance in the agricultural sector. 
Because of the advantages that have 
been given to these products. our far-
mers are more inclined to produce 

foodgrains than other crops. ~t ex-
plains the position. why t~e pnces of 
edible and non-edIble OIls or other 
things have increased in our country. 

The Resolution that has come here. 
it not only wants the Government to 
announce supp0l1 prices of different 
crops at least three months before the 
sowing season, but it also urges upon 
the Government to make available the 
agricultura 1 inputs and implements at 
reasonable prices and purcha.;;c t~e 
entire produce of the farmers. It IS 
here that T want to lay emphasis. The 
previou'i Government announced t~e 
prices of agricultural products. ThIS 
Government. too. standing upon the 
logic of bridging the gap between the 
UI ban are.::l and the rural area hali 
decided to allot fifty per cent of its 
funds for the rural economy and have 
laid cmpha"i~ upon the agricultural 
sector. The pricing policy that has 
been re~entl\' announced raises a 
doubt in mv - mind Whom will it 
benefit. the marginal farmers, the poor 
farmer.;;. the la hourers. who are en-
gaged in agncuJtur~') They will never 
be ben..?fited. T would have been 
happy if T couid say. ye<;, it will give 
them benefit: but no. I am not in a 
po'>itiC'n to do that. 

The price" ha\ e been inLreased. J 
was gomg through an ~rtic1c and 
stati~tic" have heen given ac; to who 
\\ ill b~ the beneficiaricc; of the new 
policy The beneficiaries of the new 
policy would be 2.2 million lakh far-
mer'> with holdings exceeding 10 hec-
tare<;. Next will come 13.4 million 
farmers who cultivate one or two hec-
tare of land. The price incentive wiJI 
largely by-pass the estimated 100 mil-
lion farmers of one hectare holdings 
only. They are too smaJl to have the 
surplus in the market. FOT these poor 
marginal farmers and land-less labou-
rers incentive price wi11 mean dearer 
foodgrains. So. what the Government 
should do is to enhance the produc-
tion. I t should stress upon increas-
ing the productivity in agricultural 
produce and the way to do that is 
not only to give support price to the 
agriculturists taking into account the 
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I:l. 
escalation in the cost of inputs but 
also the Gbvernment should take into 
consideration the consumers price in-
dex in a given situation or in a giv~n 
period. That may cover the entrre 
thing and that may g~ve us a ration~l 
price that is to be gIven to the agn-
cu Iturists. 

'I., " __ 
[Translation] .J .. -

'l 

The policy of the Governmen! is 
that the input costs are taken mto 
account and the minimum statutory 
wages that are guaranteed by the Gov-
ernment in its legislation. are also 
taken into account; managerial cost 
and over and above the expenditu~e 
has also been taken into account 10 
computing the support price that has 
been given for the agricultural. co~· 
modi ties. If price is computed m thIS 
way do you think that the poor or 
the ~arginal farmers will benefit from 
this? The situation would be that 
this will not enable the poor fanners 
to have their consumable goods from 
the market. In order to avoid this 
situation a total outlook of the policy 
is required. 

SHRI M~HATA SINGH 
(Lucknow) : Mi::-diiiiliiiiii.- Sii: the 
tact is that our economy has been 
caught in a vicious circle. The same 
is the case with our way of thinking. 
The Hindi equivalent of ·'vicious cir~ 
de" is 'ghanchakar' which is not taken 
in good taste. That is why I say that 
first of all we have to indentify the 
pr.oblem. study the same and take 
steps to solve it. 

As I said. there is an imbalance 
in agricultural development. The 
scant attention to irrigation and water 
management for dry crops have cre:at-
ed this imbalance. I am not go1Og 
into the details of all these things. 
My friend will speak on this.. I wa~t 
the Government to look mto thIS 
thing. Though there will ~ the sup-
port price but it is not go1Og t<;> .do 
good to the poorest of the poor hvmg 
in the rural areas. Government 
should bear this thing in mind. ~. 
what I suggest is that more attentJon 
should be given to the enhancement 
of the productivity and that alone can 
guarantee the economic freedom to 
the farmer. In order to enhance th.e 
production in agricultural commodI-
ties some other facilities are to be 
~ven to the farmers. for example the 
mputs facility. irrigation facility and 
other such facility. 

With these words I support this 
resolution and ask the Government 
to look into this matter. Thank you, 
Sir. 

24-3 LSS/ND/90 

[English] 
"The diagnosis and the treatment 
of the disease cannot be separated 
from each other." 
[Translation] 
The point is that sometimes we hold 
a discussion on agriculture policy • 
sometimes on farmers and sometimes 
we discuss the industrial policy. No-
body talks of the situation prevail-
ing in the country and the State of its 
economy. 

[English] 
"The entire economy of this coun-
try is in a vicious circle and that 
circle can be termed as the capitalist 
economy." 
[T ran slat ion ] 
There are a number of agencies. 
While prices of fertiliser are fixed by 
one agency, some. other ~gency ~es 
the prices of vanous agncultural m-
puts such as agricu1tural implements 
etc. and companies like Ki!loskars 
limited etc. manufacture pumpmg sets. 
Prices of agricultural produce are fi~­
ed by our policy makers or the Agn-
cultural Prices Commission. the cons-
titution of which is under dispute as 
to what should be the representation 
of farmers. bureaucrats and Api~l­
ture Scientists in it. The constitution 
of tIDs Commission is as controver-
sial as the composition of this Gov-
ernment at the Centre. as someone 
calls it as a minority Government. 
someone as a majority Government 
and someone terms it as a Govern-
ment fuoctioning with the help of 
crutches. They do not have time. 
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The small parties say that their right 
is being infringed. The state of eco-
nomy of the country is just like the 
composition of the House and similar 
is the condition of the farmer. 

SHRI SAIFUDDIN CHOU-
DHAR Y (Katwa): The State of eco-
nomy is as good as the composition 
of the House. 

[English] 

SHR! MANDHATA SINGH: It 
is the other way round. my friend 
is correcting me. 

[Translation 1 
The situation prevailing there has a 

reflection here. 
MR. CHAIRMAN: U you are 

held up in these exchanges you can-
not complete your speech. The bands 
-of the clock: are reminding you the 
time. 

SHRI MANDHATA SINGH: I 
am looking at you only and not at 
the clock. 

MR. CHAIRMAN: I am looking 
at you as welJ as the clock. 

SHRI MANDHATA SINGH: I 
would like to say that my previous 
speaker has made a point in the 
right direction that the support prices 
are in no way helpful to the farmers. 
On some other occasions I had strongly 
criticised the support price system. 
However this practice has been in 
vOJUe. The bel pless fanner is being 
tied with the support prices. Please 
let me know as to on whose crutches 
the farmer survives. As long as this 
beJiel is not changed and the farmer 
is made to walk on the crutches of 
these policy makers and support pri-
ces fixed by them. there can be no 
improvement in OUT agriculture policy. 
My bon. friend bas rightly said that 
tbp aupport price is not adequate. He 
pve ... figures as to how among 
the beneficiaries. there arc people who 
are smaU land holden or havin, 

land not more than one or one and 
a half hectares of land and there are 
crores who are even landless for whom 
even a meagre increase of Rs. 25 
was objected to by Shri Singh Deo who 
seems to be a big landlord that is 
why he is pained at this. Sir. in this 
Resolution. there comes a term "far-
mer". What is the defimtion of the 
term farmer? Should he be a big 
land holder or a medium land holder 
or a small land holder or a landless 
labourer? Is not a landless labour 
a farmer? There could be some wel-
fare to the farmer if the term farmer 
is defined by the \.1inistry of Agricul-
ture or for that matter the National 
Front Government or by the ParlIa-
ment. Secondly. what should be the 
support prices? While fixing the sup-
port prices, costs of various inputs 
should also be taken into aCC(lunt. 
Let the Government procure the 
entIre produce. These three things 
have mainly been spelt out in the 
Resolution. I recollect a poem com-
posed by Shri Sohan)al Dwivedi. 
which vividly depicts the above posi-
tion of the farmer. 

"Ten himmat par kisan hamar 
kisan ka geet. 

Ye desh khada hai teri himmat par 
kisan. 

Teri mehnat par kisan. Teri haddi 
par kisan. 

1" ere khoon aur pasine par nsan." 
Prof. Ranga has reached this age by 
serving the farmers. But he failed to 
provide support prices to the farmers 
or protect their interests. Several of 
our han. friends have been facing such 
a situation of helplessness through .. 
out their lives. There is a nexus under 
this capitaJist system in which djffe-
rent agriculture inputs such as ferti-
lizers. irrigation are fixed by ditferent 
agencies. When prices of different in-
puts will be fixed separately there is 
no way out left for the farmer than 
to take recourse to begging. In such 
a state of alJair what will be plead 
for sut'POrt price? Sir. in -economics 
terms It can be said. 
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[English] 
Our poor farmer is exposed to the 

market forces. 

[TrQ1l91ati01l] 
He is open to all odds. When market 

prices are increased he is exploited 
through inputs. If there is a faU 
in market prices. there wiII be no 
buyer for his crops or he has to go 
in for distress sale. What I mean 
to say is that the poor fellow win be 
squee~ on all fronts .. Just now my 
han. fnends were making a mention 
of natural calamities and crop in-
surance. Farmers have to bear the 
brunt of nature. If hailstorms strike 
they hit the farmer. Capitalist and 
Government establishments are not 
bit by hailstorms. Drought and floods 
~o not affect multistcreyed buildings 
m Delhi. People living in Bihar. 
Bengal and East Uttar Pradesh suffer 
from them. I want to say that it does 
not matter whether the Government 
announces support pri<'es before three 
months or six months. but it only 
matters how many crops are raised 
in a year on their land and how 
much they produce theleon. Instances 
o~ Japan were given here. My hon. 
friend and farmer Chief Minister of 
Uttar Pradesh. Shri Narain Outt 
Tewari. who is not unknown to this 
House has once told me his experi-
ence of Japan in a priv~te talk after 
his visit to Japan last time. He was 
Jhown a tomato plant which bears 
10.000 tOlnatos. This type of com-
parison is of no use. We h3ve not 
to follow Japan and other develop-
ing countries. The point is how we 
can free our economy from that vici-
ous circle. I am of the view and I 
want to emphasise it that agricultural. 
industrial and labour policies cannot 
be formulated in parts. A 'wh01e 
view· of the economy should be there. 
only then we can achieve our targets. 
Sir. since your eyes are more on the 
clock than on me. I wiII try to con-
clude soon. The Minister of State 
.in the Department of Rural Develop-
ment in the Ministry of Agriculture 
who was sittinl here a shortwllile ago, 
Is Dot present right now. Then how 

2S -J LSS/NDf90 

ca n I raise the issue of parallel de-
partmental channels? Has farming 
been started in cities also? If subject of 
agriculture is assigned to your Minis-
try. everybody would be benefited. 
The Minister of Agriculture and the 
Minister of State in the Ministry of 
Planning and Minister of State in the 
Ministry of Programme Implementa-
tion. who occupies number three posi-
tion and is incharge of various We]· 
fare departments are shting here ...... 
(Interruptions). Everything is in-
cluded in Planning. That is not a 
new thing but you got it in heritage. 
We are sticking to British legacy even 
after 40 years of independence and 
arc not saying goodbye to it easily. 
So far as issue of parallel depart-
mental channels ic; concerned, is it 
not a fact that fertilizer is being sold 
in each block and district through 
~o-operative lI)ocieties. seed stores of 
agriculture department and some 
other agencies including privlte agen-
cies? So, middlemen are not only 
fllvolved in purchase of foodgrains 
but also in supply of inputs. 

[English] 

The middlemen are at large. They are 
fleecing our people. they are loot-
ing our people. 

~ Trart.flation] 
[ have always been advocating that 
we will have to evolve si'lgle chan-
nel system and vested interests have 
to be eHminated whether they are in 
the Department of Agriculture and 
co-operatives or among the private 
traders. Proper guarantee of inputs 
and other works caJ1l!}ot be ~iven 
wjthout their elimination. 

Mr. Chairm.iD. Sir. while obeying 
your orders, I will conclude after 
giving the last ~uggestion. The last 
point in this proposal is about the 
entire produce of the farmers. The 
Bill introduced by Shri Dubey was 
regarding foodgrains only but the 
scope of the present Bill is much 
wider and it is about agricultural pro-
ducts which include cotton. apple. 
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grapes and whatever is grown in the 
fields. I would like to say that it 
is not possible unless we take over 
the entire wholesale trade of agricul-
tural products and not only fooog:-ains. 
I said it earlier also and I am re-
penting it today. It is good to repeat 
good points time and again. Unless 
we announce the support price of 
agricultural products we s~all neither 
be able to give sufficient food to 
consumers nor benefits to farmers. 
Right now. we cannot imagine a bout 
the size of the network or the or-
ganisation which has been envisaged 
in this Bill and. perhaps. the people 
also do not have any idea about it. 
We are committed to 'right to work' 
and are facing all types of agitations 
on this score. A demand is being 
made for a discussion on this in 
the House Perhaps, discussion was 
slated fOi today itself. Anyway. it 
wi!1 be definitely held someday. I 
would like to say that frustration 
among our youth is growing. Today, 
("rores of people are not getting work. 
If the Government could take over 
the entire wholesale trade in al!1'icul-
tural products even in the name of 
farmers and eliminate middlemen 
from the pipeline of ~uppJy. only 
then the farme". the countrv and this 
Parliament will he benefited. 

)4. ... )-_.71~ 
SHRI RAM LAL RAlII (Mis-

riklir:---gr.-Cliairman.-Sir.' mst of aU, 
I would like to thank mv hon. friend 
Sbri Bhuna for bringing· a resolution 
for safeguarding the interests of the 
farmers and for expressjng his views. 
I had the opportunity of listening to 
his views as also the views of other 
bon. Members. This House is unani-
mous on this point that farmers 
should be given remunerative prices 
for their produce and their interests 
should be safeguarded. 

Interests of Farmers 

munerative prices. Generally~ it has 
been seen that prices of crops fall 
steepJy during the harvesting season 
and when farmers sell out their pro-
duce, the prices rise sharply. When 
he needs the same produce either for 
his own consumption or for seed. 
he has to buy it at a very high price. 
He has to purchase foodgrains which 
he himself produced and sold9 at 
double or triple price. 

Ml. Chairman. Sir. Shri Dubey had 
mtrllduced Foodgrains Board Bill and 
a discussion thereon was held a few 
day~ ago. At that time also. I men .. 
tioned this point and today again. I 
would like to emphasize in forceful 
words that not only price of wheat. 
paddy, sugarcane. cotton and ground-
nut be fixed but prices of every farm 
produce should be fixed as stated by 
one of our most respectable Members. 

Mr. Chairman. Sir J would like to 
raise one more point. The policy of 
control is very harsh and some times 
fanners have to suffer due to it. The 
farmers not only grow foodgrains. 
vegetables and fruits but also plant 
trees which provide wood and fruit. 
Sir. all trees and plants whether It is 
mangO\, jamun or shisham are the 
property of the fanners. The farmer~ 
plant these trees with twin objectives. 
The first is to get fruits and the othel 
is to get income by way of selling 
the wood when the family needs 
mon<:y. But the law of the land is 
such that the farmer-the owner of 
the tree cannot sen it because the 
Act relating to environment creates 
hurdJes. Middlemen like the Depart-
ment of Forest. District Administra-
tion and the Police Administration 
are involved in it. 

MI. Chairman. Sir. a farmer cannot 
sen his trees to meet his own rcau\re-
ments like marriage ot dau~bter or 
~ther needs. He plants trees in the 
hop! that when need arises. he wlll 

Sir. it is necessary that the Govern-
ment announce support prices of th~ 
1)rOduce of the farmers three months 
before sowing as suggested in the 
Resolution. so that they may get re-

use them. but the administration in-
t~rferes iIIe2ally. He has to take 
penrit for this purpose. He has to 
sufter at the bands of the authori-
ties who issue permit as also the I)e.. 
partment of Forest. Both of them 
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are lootinB the farmers. The pollee 
also baras.s them by raising several 
obJ«.cons such as whether the tree is 
dry or not or whether it is a frUIt 
tree or not? What I mean to say is 
that wtimately when the farmers get 
the green signal to cut his tree, he eels 
its ode-fourth price only and the rest 
is tdkClJ. away by the administration. 
Th.ts si tuation is not prevailing only 
at one place but it is so in the enUle 
cmmtry. The produce of farmers lS 
looted. The hon. Minister IS sitting 
here. He belongs to a village. Sever&l 
villagers might be coming to him 
to {ell about their problems on tni~ 
SOOiC. I want that this problem shoulo 
be considered seriously. A farmer 
plal.ts trees to use them at the time or 
Il!'.ltural calamities, social function or 
fOI .Jther works. but the middlempn 
loot him. This loot should be stopped 
and I hope that the hon. Minister 
will consider this issue and make 
such ~n arrangement that middlemen 
are removed from the picture. If you 
want to stop felling of trees due to en-
vironmental reasons. you may do so 
through other measures. Law sh~Lild 
be such that if the owner of a tree 
wants to cut a tree whose average age 
is 50. {:O or 70 years. should be ulluer 
obligati:-n to plant four or five tre~ 
three years before he wants LO fell 
such a t: ee. He should be allowed to 
cut the tree only if he has me:. the 
oblioation. This way. he would help 
in the protection of environment. as 
well because he would be plantmg 
four or five trees in lieu of each t~ee 
felled. Some provision of this kmd 
should be there so that the fanners 
can save themselves from being ex-
ploited by the middle-men. 

Land was distributed among a large 
number of people in rural areas. I 
do not deny this fact but whether it 
has ensured the alround development 
of rural areas. In my opinion. it did 
not. It would take a lot of time of 
the House. if I go into the details. 
However, I would like to suggest one 
thing. Keeping in view. the situa-
tion and environment in the rural 
areas, on which depends the whole 
thing. I am of the view tha t the far-
mers should be provided with voca-
tional opportunities besides agricul-
ture facilities. Unless the develop-
ment of rural people is ensured. eeo--
nomic condition of village cannot be 
improved. Thus my submission 
is that the Government should 
take measures to provide vocations 
related to agriculture to rural people 
and the best vocation among them is 
cattle-breeding. Work on breeding bas 
been done in our country but not to 
the extent that everybody could 
afford to have a milch cattle which 
can give seven to twelve kg. of milk. 
Therefore. the Government should 
take measures in this regard and if 
they want rural areas to develop. 
farmers to make progress and enable 
them to take to other vocations, 
breeding should be promoted. 

17.00 hrs. 

I would like to draw your attention 
to another matter pertaining to ~e 
progress. development a,;,d protection 
of the farmers. 1 don t k.no~ w~Y 
the hon. Member Sbri l}huna dId 
not include it in his resolution. I can 
say this because 1 am well aware of 
the condition of the farmers. The 
farmers are beina exploited .• I know 
their poverty. But merely thIS would 
not improve the lot of the fanners. 
AWly Illotc measures will have t?, be 
ta k.en. There is an issue of cctlmg. 

Measures should be taken so that the 
poor rural people. fanners can hav:e 
the animals of good breed at their 
doors. It would not ooly improve 
their economic lot but make them 
stronger both from ecot;l0mic as we~l 
as health point of view. In thI! 
country the only solution to the pro-
blem o'f poverty and disease is that 
cattle of good breed should be there. 
Assurances would not do. unlc:ss ~on­
crete measure'S are taKen ~n thi~ direc-
tion. We have been dJSCUSSl-'}g ~e 
issues of distribution sys~m. PrIce rIse 
and price-control extensIvely but ll!l-
less new resources ar~ made. avail-
able to the farmers nelth~r thclf eco-
nomic condition would ~prove nor 
rural development would ,take place 
nor poverty would be eradIcated from 
those areas. 
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Therefore. my suggestion to the 

Government and also to the Minister 
ot -Agriculture. who is present here 
because cattle breeding is related to 
agriculture. is that Government should 
take measures for improvement of 
breed and to see that every family is 
able to afford to have milch cattle. 
It would also enable the farmers to 
get rid of poverty and disease. 

With these words, I support the 
resolution. 
17.02 ~ [MR~ DEPUTY SPEftJ{ER 
\ \ /' l in the Chair] 
~AM DATIATRYA 

DE (Amravati): Mr. De-
pUty SpeaKer. Sir. I rise to 
support the resolution moved by 
Shri Dileep Singh Bhuria. The 
maID theme of this resolution is the 
suggestion made by him to safeguard 
the farmers~ interest. We have to 
safeguard the interests of farmers. 
The area to which I belong. is the 
best part of Maharashtra where 
cotton is produced in large quantity. 
90% cotton is grown there. Four 
districts of that State grow only 
cotton. For the last twenty years, we 
have been launching agitations in one 
way or the other to ensure that far-
mers get remunerative prices of their 
cottoD. A monopoly scheme for the 
purpose was also prepared but it is not 
clear why it was not approved by 
the Government. The process of 
picJcing up of cotton is about to starL 
It is just the beginning of 1990-91. 
but Government have not yet appro-
ved procurement scheme. The Gov-
ernment of Mabarashtra bas asked 
the Centdll Government to finalise 
the procurement policy soon. It is 
in the interest of the farmen. thus 
the Govenunent should pay attention 
to it. I am unable to Understand 
how the prices based on cost of pr0-
duction. ceiling prices. support prices 
etc. can safeguard the i11tereats 
of the farmerJ. We entangle our-
te1ves in the logic whedlet these 
prices would prove beneficial to them 
or not. ne fact is that the farmer 
ftlCCiveI less price, for lUI products 
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but pays more for the commodities 
produced by tho industry. Cotton is 
~hcap while cloth is costly. sugarcane 
!S cheap and sugar is costly. tobacco 
IS cheap and cigarette is costly. gram 
flour cheap . and 'bhujia' is cosOy. 
Thus the prices of the things pro-
duced by him increase as soon as 
they reach the industry. The fact is 
that the farmers purchase the things 
from the small traders not for them~ 
sel~s but for the industry and com-
pames. Thus the cost of production 
of those. cO!Dmodities goes up. The 
moot pomt IS that the farmer does not 
get remunerative price of his com-
moc:;tity whereas others get benefit out 
of It. The products of the industry 
where the industry has monopoly ar~ 
sold at higher prices than their' cost 
of production. We had conducted 
a study in this regard. Some study 
teams were constituted. Statistics ex-
perts have conducted study of the 
market prices of some of the com-
modities and their cost of production. 
I would like to name a few of them. 
The cost of production of Cibaca 
tooth paste of 1 ()() gms. is Rs. 1.40 
and the market price you all know. 
The ?JSt of production of a ceiling 
fan IS Rs. MJ2/- mafket price is 
known to everybody. The cost price 
ot a CIgarette is just 02 paisa, 25 paisa 
are charged by Government on it 
and the market price is known to aD 
(If you. The cost of production of a 
cycle tube is Rs. 5.75 and that of 
cycle tyre is Rs. 9.30. but the market 
price of these things are comparati-
vely very high. Similarly the cost of 
production of the larger size of toilet 
soap is Rs. 1.35 whereas the market 
price of Lux. Hamam etc. is RB. 5/-
to Rs. 6/-. Cost of production of 
Portland cement is just R.I. 438/- pet 
tonne. The cost of production of 
Priya scooter is merely RI. 5885 white 
it is sold in the market for Rs. 
12000 Ie. (lmmuptions) 

Similar is the case of other com· 
modities. But I would not lib to 
take much time of the House and fhf: 
conclusion I have reeched is that m 
~ to put an end to the VlClOllI 
c~ or prICe .rIse ~ ~uariee .,31 
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have to be directed to sell their com .. 
modities .ccording to their cost of 
production. Unless this step is talen 
people cannot be saved from the 
VIcious circle of price rise. There is 
DO other way. Thus~ I sugge~t th~t 
the Kisan movements should have thIS 
motl"'f. before them. They should 
.raise this maLler at national k. el and 
appraise the public of the cost of 
prod 1.:,-11on in the industry 
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cost of production. Once this is done, 
it would not only help in checking the 
prices, but would also bridge the gap 
between the urban and the rural life. 
There is no other way to check prices. 

With these words, I support the 
Resolution moved by my learned fri-
end and urge that the hone Membe~s 
of Parliament should demand that It 
should be made compulsory on the 
part of the industries to indicate their 

In this ~egar<!. I had raised two- cost of production. Only tnen we 
three questions m the Parliament and would be able to check the rising 
when they were ref~rred to the com- prices. With these words. I conclude. 
panics for explanation, t~ey return~ ( •. ~' .' .- ;':.1 
it with a comment that It was theIr '" SHRI MAHESHWAR SINQH 
trade secret. I fail to understand as to (~lanoi): Mr: Deputy Speaker, Sir. I 
how the. balance sheet of a ~ompany rise to support the Resolution moved 
c.an be l~ trade secret? The mforma- by Shri Diieep Singh. I congratulate 
tion furmshed by me before the him for his proposals that the Gov-
House IS on the basis of the cost of ernment should announce the support 
production of the goods produced by prices three months before the sowing 
the companie~ but unfortunately the season and necessary agricultural in-
figures regardmg the cost of produc- puts such as fertilizers etc, which are 
t.!on are no~ presented before. the Par- required by the farmers. should ~o 
liament WIth a plea that It was a be made available to them well m 
trade secret. They beat about. the bush time. 
when it comes to answenng ques-
tions and in the process evade ques-
tions concerning the cost of produc-
tion. If we want to provide justice to 
the farmers. then the peasant move-
ment in the country should be inten-
sified and brought to such a position. 
where it can demand that the indus-
tries should make public, the cost of 
production. This would enable us to 
remove inequality existing in respect 
of the terms of trade and we would 
be able to make it work on a national 
basis. Fears have been expressed that 
there would be a rise in the prices 
if the farmers are given higher prices 
for their produce. Yes. we have never 
demanded that the farmers should be 
paid hiper prices for their J?fod.uce. 
rather, we have always mamtamed 
that the prices should be brought 
down, as the farmers would not bene-
fit in any manner, from a general 
price-rise. The farmers have never de-
manded that there should be a rise 
iD the prices. On the contrary. we 
call check and reduce the prices only 
If the seDing price of industrial pro-
4ucta is fixed on the bssis of their 

Mr. Deputy Speaker, Sir, there can-
not be two opinion about it that 
India is basically an agncultural coun-
try. There is a popular saying 'l)ttam 
kheti. Madhyam Vyapaar au~ Neun-
tam Naukri' (first comes agncu\ture. 
then comes trade or busmess and then 
only services), but the wrong policies 
pursued by the previous Government 
have reversed the equatIOn. Today, 
employment (services) occupies the 
first place, business the s\!cond and 
agriculture. the third place. I ca~ to-
taI1y rule out the possibility of mIgra-
tion of farmers from the ~illages. to 
the cities. if they are pr~vld~ With 
remunerative prices. If thlS IS done. 
there won't be any need for the far-
mers to hanker after jobs in the cities 
and this in. turn. would go a long \\lay 
in solving tlie problem of unemploy-
ment. 

So far as Himachal Pradesh is con-
cerned my learned friend bas correc-
tly observed that Himachal Pradesh 
is called the land of fruits and the 
credit for acquiring such fame. un-
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doubtedly goes to the Stat\!'s fruit 
growers. The State is also known as 
the 'Land of apples' bel.:ause it has 
more than 34,000 apple ,zrowers. To-
day. apple production has become a 
matter of serious concern for both the 
apple growers and the Government. 
The Government of Himlchal Pradesh 
wants to provide maximum a~si':>tance. 
Deputy Speaker. Sir. the SOte has 
limited resources. The previous Gov-
ernment has prepared a Budget of 
Rs. 290 cror..;s and it has left ~ehind 
a deficit of Rs. 285 crores. 

Today, while speaking in this augu~t 
House my friend Shri K. D. SUltanpuri 
spoke. very ]jttle on the F esolution. 
His speech seemed to have political 
overtones. In his speech. he said that 
the previous Government had given 
a support price of Rs. 2.75 per kilo-
gram to the apple growers, but it 
seems that he has forgotten the fact 
that this support price was merely 
announced by them and that too in 
an election year. The interests of the 
apple growers was of least concern to 
that Government and it announced a 
support price of Rs. 2.75 only to have 
some political mileage out of it. He 
will agree with me that the previous 
State Government had purchased ap-
ples worth 31 crores rupees but they 
paid them only Rs. 5 crores and thus 
it left behind an arrear of Rs. 26 
crore. It wouid have been better. had 
the hon. Member congratulated and 
thanked the present State Govern-
ment leaded by Shri Shanta Kumar, 
for the payment lJt outstanding ar-
rears of Rs. 26 crore which the f.re-
vious Government had left behind. 
Not only this, the present Govern-
ment wants to provide maximum &5-
sistance to the apple growers. The 
State Chief Minister had approached 
the centre many a time in this con-
nection. In his talk~ with the centra) 
leaders. he insisted th.lt the State 
should be given assistance so as to 
enable the State Government to give 
maximum support price to. fruit-gro-
wers, but with deep regret. I have 
to say that so far the Central Govern-
ment bas not been able to provide 

any assistance to the State Govern-
ment in this regard. It is true that 
when the support prices were announ. 
ced, a support price of Rs. 1.30 was 
announced for the called fruit. At that 
time, Ex Deputy Prime MinIster of 
the Present Government haJ ~mnoun­
ced that the Central Government was 
prepared to p3y the difference. The 
State Government despatched its 
Agricu.lture Minister that very day to 
Chandlgarh for further consultation5.. 
In his talks with Shri Devi Lal the 
State Minister informed the fC:rmer 
that if the Union Government was 
prepared to pay th~ difference the State 
Government. was prepared to pay a 
support pnce of Rs. 3.00/- per kilo 
to the small growers. not to speak of 
r,!pees 2.75 as announced by the pre-
VIOUS .Government. Mr. Deputy Spea-
ker. Slf, although Shri Devi Lal j., no 
longer i_!l the Cabinet, through you, I 
would ~I~C to reyuest the hon. AgricUl-
ture MInIster to see to it that the assu-
rance given by Shri Devi Lal is honou-
red, as that as~urance was given on be-
half of the Government. I am not only 
hopeful. but also rully contident that the 
Centr~l Government \\-ill abide by its 
commitment and pay the differential 
to the State Government. so that the 
fruit growers get a support price of Rs. 
3.00 or Rs. 2.75 per kg. Mr. Deputy 
Speaker. Sir, when a question regar-
dmg forests wal, raised in this very 
House, through a supplementary, I 
had asked whether it is not a fact that 
if al1 the fruits produced in Himachal 
Pradesh are to be sent out in wooden 
boxes. then every year; about 666 
hectares of forest would have to be 
cut. This has become a matter of 
serious concern to the State Govern-
ment. The Government wants to 
protect the stlte's forest wealth and 
wants to send the fruits in cartons 
or other packing material. but the 
carton'i are so costly. that the Govem-
~ent is ~ot in a position to give sub-
~Idy on It. A carton required for the 
packing of 20 kilograms of apple 
costs Rs. 33. The hOD. Minister has 
given an assurance in this august 
House that jf the Government of 
Himachal Pradesh sends proposal in 
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this regard, the Central Government 
wilJ provj~e subsidy on al] other pac-
king material except the wooden 
boxes. Under Rule 377 I had made 
a submission in this House that if it 
is made obligatory 0'1 the part of soft 
drink manufacturers to use a mini-
mum of 20 per cent of fruit juice in 
the preparation of their drinks, it 
would prove beneficial not only to 
apple growers. but to all the fruit 
growers. While speakinf on a politi-
cal issue he has made a reference to 
the police firing at Kotg lfh. With full 
responsibility. r would like to say 
that a judicial inquiry has been orde-
Ted into the incirlent and those found 
responsible won't be spared at any 
cost. I am extremely thankful to the 
Chief Minis1er for this action on his 
part. With these words. I SJIlPort this 
Resolution. 

SHRI K. D. SULTANPURI: The 
previous Governm~nt had announced 
a support price l'f Rs. 2.75 rer kilo-
gram and it is ill.=orrect to say that 
it had left beh ind a defkit of 285 
crores. It is a distortion of facts. to 
dislodge Shri Shanta Kumar. 

[English] ': J')' ~l i 
_"J 

SHRI P. NARSA REDDY (Adila-
bad): Mr. -Deputy Speaker. Sir, I risc 
to support the Resolution proposed 
by Shri Bhuda. Agricultural prices 
have been a I-}ane of the common 
rural-folk in our country h order that 
their ecoJ1omit: SilU:ltitm may improve 
and they may gl!t the fruits of their 
labour in an equitabk manner. But 
determination of agricultur..ll prices 
has been intensely p0}jtica! because 
of its profound influence on equity, 
income·distribution, consumption. pro-
duction and economk development. 
Therefore. when the que~lit)n of incr-
ease in prices arises. there is a strong 
consumer resistall.:e in the countIy 
which opposes any rise notwithstand-
ing the fact that the expenditure the 
farmer incurs. tor the rroduction he 
makes should commensurate to the 
labour and the investment he has 
made. It is unfortunate that in our 
country the prices are dc:termined by 
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bureaucrats and the urban elites who 
are less responsive to the urges and 
the weaknesses as also the difficulties 
of the rural-folk. So, whenever a 
price of Rs. 10 or Rs. 20 on paddy 
or wheat is incre3sed, it is said that 
some favour or charity is being done, 
without going into the fact that the 
agriculturist in his long period of 6-8 
months labours. He faces the vaga-
ries of monsoon, he faces the high ex-
penditure that norm:llly he has to 
incur when the fertililiers are not ava-
ilable. labour is not available and 
sometimes he I.annot get adequate 
power. All th~s~ vagaries confront 
him. Then, when he gets the produc-
tion. the price is not prescribed by 
the farmer himself but it is thrown 
into the market to be fixed at the 
sweet-will of the trader, who. in order 
to exploit the uneducated and the in-
firm farmer. tries to do whatever he 
can. 

Normally, it is said that since there 
has been Green Revolution. we have 
turned the corner. Therdore, it is 
oftcn said that Rs, 4,000 crores of 
subsidy which the ,':;cvernment is giv-
in£:! to the farmers on fertilizers is too 
much. And in order to save foreign 
exchan!le, in order to save Budget defi-
ciency, -in order to SJve anything. every 
person in the sCl:retariat here or in the 
States. they will say that the subsidy 
which they are giving on fertilizers 
must be cut dmvn. because the produc-
tion has increased. They say now that 
170 mimon tonnes are stored by the 
Government. there is no scardty of 
food. 

I would invite your attention to the 
fact that in our country the population 
that has engaged in farming is 580 mil-
lion and their per \.:apita (ural income 
per month is hardly Rs. 100. This is 
accord in£:! to 1984-85 Census figures 
that has -b\!en quoted by no less a per-
son than Shri Alexander who was the 
former Govenll1r of Tamil Nadu. He 
has said "altht)ugh the work on the 
farm could ha\'e been done by half of 
the persons who are engaged. the same 
production mi!!ht have come. but nev-
ertheless here- they wm have to be 
satisfied' with whatever income they 
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have. I am trying to quote one ins-
tance from the book bv Mr. John 
Mullar and Rajsuddin Ahmad on Ag-
ricultural Price Policy for Develop-
ing Countries. What has this 50-ca11-
cd Green RevolutiO::l brought? I am 
quoting the figures of Punjab State. 
In 1955-57, for 1.1 tonnes of produc-
tion. the cost was 2.3 quintals. In 
1969-70, when the Green Revolution 
had come, the production was 2.7 
tonnes per hectare and the cost was 
7.5 quintals. So. there was an incr-
ease of 73 per cent along with the 
production. So far as gross income 
is concerned. I would invite vour 
attention that in 1969-70. for a 'pro-
duction of 30.79 quintals the total 
cost was 21.07 quintals in fertilizers. 
labour. water and everything. And 
the operationa\ residue that remains 
with him is hardlY 9.72 Quintals. 
Now in progression in 1980-1 
would invite the attention of the 
hon. Members-althouQh there has 
been increase in production which 
had gone up to 46 quintals per hec-
tare the cost h1s also ~!One up to 33.5 
quintals and the residue is hardly ] 2.7 
quintals. My humble submi-,sion is. 
so far as cost of production is con-
cerned. although there has been a glut 
in the market. althoUlzh production 
bas also increased. the- COSt has also 
increased and with the result in the 
crop area, the cultivated area is only 
J.9 per cent per year from 1969-70 to 
1981. Apart from the cost that the 
farmer has to incur. it has to be un-
derstood that that he has to face two 
vagaries. One vagary j~ that of mon-
soon and the other va!!ary is of floods. 
There is one more vagary of the sud-
den fall in price of produce when 
comes to market. A nart from this 
70 per cent of the cultivated area is 
unirrigated. The production figure 
which 1 have iust quoted is from 
Punjab where irrigation is in abun-
dapce. water. power and evcrvthinJl is 
there. But seventy ver cent of land be-
ing unirrigated it accounts for jowar. 
bajara. pulses. oil seeds and cotton and 
even 32 to 40 per cent rice produc-
tion. My submission is when it comes 

to determination of prices~ it is always 
looked from this point of view that 
how would the consumer will resist 
it. 

The other day our Finance Minis-
ter Prof. Madhu Dandavate was tell-
ing that the prices have gone cp. But 
the consumers are crying hoarse. They 
are saying that Rs. 20 has been in-
creased on paddy and they have in-
creased it on wheat also. But if we 
go into the statistics of the e:xpendi-
ture, I would humbly submit that 
whatever price has increased, it is not 
very much. 

Secondly. mere increase of price is 
not sufficient. In order to see that the 
increase of price goes to the farmer. 
necessary infrastructural facilities like 
markets, godowns, institutional finance 
must also be given. The Hon. Minis-
ter for Agriculture is kind enough to 
order Fe} to purchase the decoloured 
paddy in the cyclone affected of An-
dhra Pradesh. But the FCI said that 
they are going to purchase only 10% 
because they are not prepared to in-
cur losses; whatever may be the Cen-
tral Government's order or whatever 
may be the plight of the farmer. This 
is the attitude of the Corporation. 

Unfortunately our cooperative move-
ment except in Gujarat and ~1aha­
rashtra is not quite good. We don't 
have a better cooperative movement 
as in Japan where the cooperatives 
have come in a big way. They act 
as multi-purpose cooperatives. They 
try to take the produce and put them 
in the godowns. They advance half 
of the amount to the needy farmers 
and sell their produce only when it 
fetches good price. Bd~ we don't have 
such an arrangement. Therefore mere 
increase of price would not help the 
farmers. Infrastructural facilities like 
marketing. strict order from the Cen-
tral Government to the cooperatives 
and corporations must be there in 
order to see that the price increase 
goes to the fa rmer. Otherwise dis-
tress sales will be made. The moment 
the produce comes to the market the 
traders hoard it and they get a better 
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price much to the detriment of far-
mers. I, 

We arc not satiltkd merely on the 
Government sayilll that they havt' 
put 50 o~ of the budget for rural de 
ve]opment. Unless a policy is fOlmu 
lated in such a manner that the fruit" 
of the policy go to the toiling farmer 
the man who works in the field to 
see that he gets good price for his 
produce that he gets ""ith 'lJuch lab 
our. this policy would not be efIe~­
tive. 

l Translation] 
SHRI RAM SAGAR (Saidpur): 

Mr. Deputy Speaker. Sir. we had 
given notice to move a Rcsolu,"ion 
regarding the noed to remove rural 
backwardness, but it seems to me tha t 
we won't be able to take it up today. 
Therefore. I request you to give me 
an opportunity to speak on the reso-
lution moved by Shri Bhuria. 

MR. DEPUTY SPEAKER: Shri 
Dasa; Chowdhary. ...j / ... " , ',!i Q t ..) 

S.HRI DASAI CHOWDHARY 
(Rosera): Mr. Deputy Speaker. Sir. 
the Resolution moved by the hon. 
Member, Shri Dileep Singh Bburia, is 
concerned wjth 80% of the countrv's 
population and as such it is in the 
larger interests of the country. Every-
one in this country is concemec1 about 
the weJfare of our farmers \\ ho live 
in the villages and produce foOO-
grains. We are always worried about 
them, but it is an irony that those 
very farmers who ploduce food grains 
lead a life of hunger and poverty. 
Therefore, through you, I would like 
to submit to the Government that 
today it is the need of the hour to 
~ortnulate an effective policy regard-
109 farmers. Today the farmers are 
not able to recover even their cost of 
production. This has resulted in a 
reduced yield and shortage of food-
grains. 

Mr. Deputy Speaker. Sir. the gr~a­
test problem being faced by OUT far-
mers is that inigation facilities are 
not available to them. Thoy are sole-
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ly dependent on the mercy of Nature, 
as a result of which, both our agri-
culture and our farmers have been 
l.lgging behind. The biggest problem 
before the farmers today is the irre-
~ular and inadequate supply of elec-
tricity The farmer is extremoly wor-
I!ed on this account. The~ get erra-
t 1<.: powet-supply and in spite of that 
they are forced to pay higher rates. 
A~ a result. they fail to produce more 
foodgrains. We see that the industria-
lists get electric supply at concessional 
rates, whereas the farmers \\ ho pro-
duce foodgrains get the same electric 
supply at higher rates. Therefore, I 
would like to request that the farmers 
should get adequ3te and regular elec-
tric supply at the same rate as the 
industrialist get. The higher rates 
should not be charged from the far-
mers. This issue demands your im-
mediate attention. 

Secondly. I would like to submit 
that our farmers never get timelv sup-
ply of fertilizers and seeds. As· a re-
sult they fail to get the desired l'COP 
yield. In my State-Bihar. the farmers 
are supplied spurious ft"rtilizer and 
seed most of the time Shri Nitish 
Kumar. our Minister of State in the 
Department of Agriculture. who for-
tunately is present in the House. will 
do wen to recall that when he was an 
M.L.A. in Bihar, a big furore was 
created following the supply of 8ouri-
ous fertilizers and seeds by F.e.l. 
which had ruined the farmer's crops. 
Therefore. I would like to request 
through yot) that the Govemmtnt 
must take' some steps to ensure sup-
ply of good quaJity fertilizer and 
seeds to the farmers. These inputs 
should be standardIsed and checked 
before being releascd for supply. ~{Qst 
of our farmers Jiave no facility bf 
storing their produce like grains, ve-
8etables and fruits. I would like to 
request the Government that it should 
provide a warehouse in each village 
or block so that the farmers are able 
to store their produce and sell it when 
the price is high and thereby eam a 
higher profit. Besides, the Oovorp-
ment had promised to give compen-
sation tQ the farmeI'6 in the event of 
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natural calamity or disaster. In Bihar, 
heavy loss has be/'n caused to the 
farmers due to !i.ood. In some other 
places, similar (Llmage has been cau-
sed to farmers du.! to drought 
or some other natural calamity. 
But despite all the assurances, no 
compensation has been given to the 
farmers. I think that the Government 
should adopt liberal attitude in regard 
to giving compen'\ation and help the 
farmers as much as possible so that 
they are encouraged to produce more 
and more foodgr:.1l11'i. 

The issue of giving status of industry 
to agriculture has been pending siuce 
long. Our party believes in ~ocia1ism 
and is committed to bnnging socia-
lism in India. "Land to the tiller' 
has been our slogan and now it is 
high time that this slogan. this dream 
is given a practical shape. I would 
like to request my friend Shri Nitish 
Kumar that he should try to translate 
this slogan into reality so that age 
long injustice comes to an end and 
our small farmers ar~ free from ex-
ploitation. 

In Bihar, particularly in Northern 
Bihar. tobacco is extensively cultiva-
ted but this region has no research 
facility and no research centre has so 
far been set up for th is crop. There 
is a commission at the Central level 
for this crop, but 1 do not know whe-
ther the farmer!) have been gJ\ en re-
presentation in it or not. I would 
like to request that t11is Central Com-
mission should be scrapped and a 
new National' Commission he consti-
tuted by giving representation to the 
fanners and the people who are really 
engaged in tohacco cultivation and 
are aware of problems connected with 
it. With these words. T concJude and 
support the Resolution. '..--1 

,,\ r'} ,. ~~. 

[English] .... ·~I~ ..., 

SHRI K. S. RAO (Machilipatnam): 
SiT; 1 congratunrte my friend. Mr. 
Bhuria for bringing an issue connect-
ed with the fanners who are the worst 
~utrerers in the country. Though 
~er)' -ORe of us who belon" to all 

parties try to get oW" pressure by 
quoting or promising something on the 
dias wherever we go, wo know that 
practically the farmers are the first 
sufferers in the country. I will ex-
plain to you and to the House what-
ever 1 have in my mind. The first 
thing that is affecting the farmerr. i~ 
the natural calamities which is not in 
our control. 

MR. DEPUTY SPEAKER: The 
problems are known already. In 
fact. everybody has highlighted the 
problems. You come to the solu-
tion of the problems. Sohltion to the 
problems is important. 

SHRI K. S. RAO: Sir. I am 
coming to tho solution also. How-
ever. the problems must also be high-
lighted. 

There is lot of growth or develop-
ment in science and technology. But 
technology has not reached the stage 
where they could divert the cyclones 
or the floods. Thus, the fanners 
could not come out of them. The 
other thing that can be kept in mind 
is getting the right type of produce or 
increasing the production itself. But 
to get a better technology, a farmer 
mu~t have the finance at his command 
which is also possible once again only 
when the remunerativo price is paid 
to the farmer. When the hon. 
Deput} Prime Minister promised in 
the Hou~c itself that the managerial 
inputs also will be taken into account 
in fi~ing the ~upport price, I felt ex-
tremely happy. Then I asked him 
that when the Government of India 
is gi\, ing interest on the eQuity and 
the investment made by the fertiliser 
industriaJist5 on the plea that they are 
not getting the right return for the 
price a t which they arc se11ing at keep-
ing in view all the subsidies that are 
being given to the farmers. when those 
industrialists could have the privilege 
of getting that benefit from the 
Government. whether the Deputy 
Prime Minister cou1d think in terms 
of giving that inte1"est with that com-
ponent also for fixing the remunera-
tive price, he said 'yes'. But. unfor-
tunately, he is not there nOW. But 
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whatever he spoke must be the 
~vemmen,t's policy. I do not find 
eIther the managerial input or the in-
terest component added while arriving 
at the support price of any of the agri-
c.ultural commodities. ] would also 
like to put it to the hon. Minister 
that out of 18 acres of land ccilinO' in 
my area-presuming that a far7ner 
gets a maximum· yieJd of 25 bags per 
acrc~ -15 bags :.lrc going for input~ 
leavmg only 10 bags at his command. 
If 18 acres produce 180 bags, then it 
comes to Rs. 27000 per annum. This 
i~ inc1usivc of the input of faur fanliiy 
mem bers. This means that they get 
about Rs. 7000 per year which c\)tncs 
to less than Rs. 600 per month. But 
a c]ass IV employee, an uneducated 
man, a white collar man who does 
not sweat in any industry, gets more 
than Rs. 1000 or Rs. 2000. I am 
only explaining the conditions of the 
farmer so that concentration must be 
given to them. Even the life of the 
farmer who is allowed to have the 
maximum land under the e~istim! 
laws is much more wo:se than a class 
IV employee in the nation. So. 
naturaJIy. the Governmenfs concen-
tration, with an <-,pen heart to go to 
the rescue of the farmers who cons-
titute almost 70 per cent of our repu-
lation. should be of a much higher 
degree. 

Now. let me come to the point as 
to what th~ hon. Deputy Minister has 
sa id and how it can be done. 

MR. DEPUTY SPEAKER: What 
are the remedies? 

SHRI K. S. RAO: I take toba~co. 
Tobacco price has never been decided 
based on tho inputs nor has it been 
decided on the export price. This 
is what I understand. As tbe mar-
ket depends entirely on the interna-
tional conditions, when the Govern-
ment fixes the minimum export price 
for the tobacco exporters. could it not 
be said that the prices for tobacco 
could be derived from the minimum 
export price taking into account the 
possible profit that the Government 

interests of Farmers 

wants to leave to the private exporters 
and others? I t can be derived. As 
a member of the Tobacco Board. 
when I brought this to the notice of 
the Ministry of Commerce and the 
Ministry of Agriculture. they paid a 
deaf ear to it. It is very unfortunate. 
The Government can sort out this 
probk.l11. If we derive the price to 
be paId to the tobacco growers from 
the minill}um export price, which you 
have decJded, tben the conditions of 
the tobacco growers would not be 
pathetic as. today. 

Similarly, 1 come to cotton. You 
know very wel1 that sume of the cot-
ton growers in Guntur, Krishna and 
other districts of Andhra Pradesh 
have committed suicide. In what 
dt!~rarate conditions dce~ a man com-
mit suicide? It is ('DIy when one's 
reputation is at stake. The farmer 
tries for four-five years to repay his 
debts. loans taken both from the 
banks and other private partjes: when 
he does not find a solution, when he 
approaches the Government to get 
the:-.e loans writkn off and when the 
Government pays a deaf ear, then 
he is driven to committing suicide. 
Even then the Govanment would not 
understand. I havc a remedy for 
this also. 

In 1990 when the Government per-
mitted ~\pOrl of cotton and the gro-
\\-a ct1uld g~t the right price. he was 
\'er~ happy, and his life was sa tisfac-
10f). but ""hat happened at the ins-
tan~e of the indigent'll'; manufactu-
rers. whc.) want to ci'ntrol th~ rate of 
LL1tlllll and want to get the price re-
dliC~d at the I.:ost d the farmers? If 
the Go\'cmm~nt were to keep quiet. 
it would show that it has nl) mercy or 
Cl)l1-..ideration for the f.lmlerS, what. 
cver they may ~peak in or outside 
Parliamcnt. Whenever it comes to 
the question of c\)tton. the Govern-
ment must come forward openly to 
permit export as much as possible, 
by which the farmeTs also would be 
happy to produce more and more. 
That is the ca"e v.;th jute also. 
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Now. I come to the oilseeds. While 

the Government was prepared to re-
sort to import of oil costing thousands 
of rupees of foreign exchange. it has 
never bothered to assure farmers the 
right price mucb in advance. The 
farmers of this country are quite 
capable of producing oil seeds that are 
required. You must pay the right 
price to the farmers and curtail the 
imports. The prices of oil can 
telJlporarily go up: that will be there 
for one or two years till such time 
the technology and the encourage 
Government to the farmers is ade-
ql1:ate. As I saId. if you pay the right 
prIce to the farmers and curtail the 
imports. that would be the right solu-
tion for thM. 

Similarly vegetables and fruits. 
Thef"c have been occasjoDs when a 
farmer producing tomatoes could not 
get the price even to pay fer the trans-
port charges for taking them to the 
market. He had to throw them 
away. On the other hand. we know 
that the consumer in 1987 got toma-
toes at Rs. 12 per kg. and that is per-
haps the position today also. Why 
tomatoes alone? Any vegetable or 
fruit that comes to the consumer 
while its cost to the consumer is very 
high. the producer gets awfully 
IJW. What is the ~olution'? The 
solution is that the fanner should be 
provided by the Government at a 
lo~e.r. ~ost the right type of storage 
facIlities for these perishable items 
fruits and vegetables, so that they 
coul~ store them and sell at a point 
of tlDle when they could get right 
prtces. That would enable the far-
mers to reap the full benefits and not 
the middlemen. Today only the 
middleman is reaping the benefit. So. 
we have the solution for all these pro-
blems. It is not that we co not have 
a solution. 

Now. I would like to say a word 
about the paddy. Even when the 
crop is. ready. s~ the prices were 
not .. d~Jded earber or the marketing 
facdlbes are not made available to 

the farmers. once again they are at 
the mercy of the rice millers. who will 
purchase the produce at their will and 
pleasure. A poor farmer who is in 
it hu~y to celebrate his daughter's 
mamage has to under-sell his pro-
ducts. Here, I would like to say 
that as the Government has introduc-
I.!d scheme of providing 18 per cent 
loan to the selected districts for 9tor-
mg paddy, if the same s .. heme is ex-
tended to the entire country and if 
they are given the facility of taking 
loan on their products, it would be 
better for them. 

1 he poor farmer do not have ~ 
pnvilege of Leave Travel Concession 
or medical reimbursement. There is 
no facility .of Provident Fund, gr~tui­
ly or pensIon. They are not Jlven 
any conveyanco allowance or any 
TA/DA. Everytbjng. he has to 
bear from his own little pocket. When 
we can think of giving all these things 
to the e. mp]oyees why should not we 
give all things to them also'? I would 
request the Government to keep 
these: things in mind and please 
conSider the resolution that has 
been. brought by my friend. Shri 
Bhuna. Please do not take it easy. 
Bestow your mind and thought. 
There are ,0IutioDS, as Deputy 
Speaker was suggesting. it is not 
that solutions are not there. All 
that you have to have is the will to 
!mpJement things, and not mere tBlk-
mg. --. Than! you, Sir. 

?-sH~l CfntT A ~ASU (Bara~at): 
Sir, thl~ resoluffi5if1r"Very timely. As 
you mIght have observed. the mover 
of the resolution has foclised the at-
tention of the House. the Government 
and the people as a wRole to three 
very precise and specific issues. These 
three precise and specific issues are: 
An!'ouncement of Statutory price of 
agracult~ral produces well in time. 
Second IS the purchase of the surplus 
crops from the farmers by the Govem-
ment. And third. is supply of agri-
cultural inputs at cheaper rates. 

So. these three specific i!l8UeS are 
there. J think this is very much 
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related with . the entire' agricultural 
policy 0( the Government. Sir, I 
have been emboldened. encouraged 
to intervene in this debate only to 
draw the attention of the Minister and 
the Government to the proposed agri-
cultural policy that the Government 
is in the process of making. I think 
these kinds of debates are very much 
necessary while the Government is in 
the process of drafting ·;a Nation~l 
Agricultural Policy as was announced 
by the Prime Minister of the country 
that the country should have an Agri-
cultural Policy in the form or in the 
manner we have got an industrial 
policy and other policies. 

sir. WIthout going into the details I 
would also draw the attention C'f the 
Government to the large varieties of 
(:TOps. There are food crops and 
there are cash crops also. Cash 
~ are those crops which give the 
peasantry of our country certain in-
:reued purchasing power. At tha~ 
increased purchasing power can alone 
improve the economic conditions of 
the peasantry of our country. For 
example jute. I come from a Stak 
which is the main producer ()f jute 
and I cannot forget the plight or grie-
vances of the milions of jute growers. 

Mr. K. S. Rao should also know 
that in his State. there are jute grow-
ing population. There are other 
States like Bihar which also grow 
jute. I do not want to mention about 
certain States only. J ute is an indus-
try which is run by the jute growers. 
Jute industry cannot run unless raw 
jute 'is produced. Jute industry has 
got a particular attribute that it earns 
fureign exchange. When I am men-
tioning this. I would also like to draw 
the attention of the Government to 
the, plight of jute growers even now. 
The jute season has begun. Earlier. 
'before the season was on. a jute iTO"' 
w~ was getting Rs. 600 to Rs. 700 
per quintal of raw jute. Now, after 
the advent of raw jute in the mar1ret. 
it has declined to Rs. 300 or some-
thing like that. Statutory price has 

been fixed which is less than that. 
Therefore. why should the jute gro-
wers be interested to sell their jute to 
the Jute Corporation of India (JCn'! 
One of the very important aspect of 
this Resolution . is that the Govern-
ment should procure the entire crop. 
So far as JeI is cancerned. I know 
fully well that never has been an 
occasion when the JO has procured 
more than 10 per cent of the total 
jute crop in the country. 

So far as cotton is concerned. ! 
am aho informed th'1t never has been 
the case when the e'CI has procured 
more than 30 per cent of the total 
crop produced !n the country. 

So far as coconut in the South is 
nmcerncd. there have been such ins-
tances. Therefore. the cash crop 
wr.ich increases the purchasing capa-
city of our peasantry, the prices or 
which art.! being artificially deflated 
by the industrial and business houses. 
I t- is a very important component of 
.the agricultural policy that the 
Government proposes to make. 

Another important a~pect of the 
agricultural policy i., this. Every 
economist in our country unne-rlines 
'he fact. underscores th~ fact that the 
terms of trade between agriculture 
and industrv is always and has been 
always unfavourable to the agricul-
turists. l :nless this tam l)f trade 
between agriculture anct industry is 
balanced. there is no SC1pe for the 
economic impr0vement oi th~ pl'2san-
try of our country. Therefore. I 
\\('uld also like to Jraw tile attentwn 
of the Government that this aspect of 
terms of trade which i~ a fundamental 
question for Indian agrarian economy. 
1 think that aspect should b~ consi-
dered inderth whik !hey finalIse the 
agricultuml policy of our country. 

There are uthl.!r fop.d nop" also. 
Now. there is a general argument-
I think many of my friends fn'm thIS 
side and from the otner side may 
argue with me-that jf th(>r~ is a 
higher procurement price of the food 
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crop, then urban society or urbaD 
consumers will be fvICed to purchase 
at a higher rate. This is not a sound 
economy. an economy which is for 
the well-being of the community as a 
whole. Here. the qUl!stion of subsidy 
comes in. 

Unfortunately. roda) --thi~ Govern-
ment or earlier Government-jn al-
most all the countries of the ,,"orld. 
even in the sociaJist countries. they 
are now taking up the policy of 
withdrawmg the subsidy. It is a \lery-
very dangerous trend in the economy 

So far as India lS cuuc~rned. I am 
deadly oppo ... ed to the ldea or propo-
sal of withdrawmg the sub~id) and 
1 think the Government should con-
sider that there should be ~ubsidy in 
the matter of food l:fOpS \j,) that the 
con!umen can get, food ration and 
so on. at a reasonably cheap price 

Therefore. there should be no quel)-
tion of withdrawing this subsidy. 

There is a question of social jus-
tice. I feel that there should be a 
system of dual pricing, that means 
the consumers of diff~rent income 
groups should be supplied food arti-
cles at different price levels. dual 
price levels. 

Then there is a question of divid-
ing India into rural India and urban 
India. It has become .1 fashion with 
many politicians today as it rura\ 
India is Bharat and urban India is 
India. There cannot be an artificial 
difference between Rural India and 
Urban India. India 15 1ndia. It can 
be (.ompartmentalised into rural India 
and urban India. There are also 
urban poor: it j~ not that there arc 
only rural poor. If you look into 
the condjtions of the country you will 
find that even in Delhi there are a 

large segments of people whose 
monthly income is less than any other 
reasonably rural segment:; of our 
society. 

SHRI SAIFUDDIN CHOUDHRY 
(Katwa): They are rural people. 

SHRI CHmA BASU: They are 
also rural people; they have got rural 
background. Out of political craze. 
in order to enlarge :l constituency. 
~ome politicians do raise the slogan 
of dividing India into rural India 
and urban India. 

fhe prosperity of India as a whole 
depends on the imprO\'cment of agri-
culture as weJI as iudustry. As a mat-
ter of tact, economists will say that 
there cannot be improvement in in-
dustry unless agricultural development 
IS there; there C-lnnot be agricultural 
development unless there is industrial 
development also. These are inter-
twined. Therefore. any theory. any-
thing. anv idea which divides artifi-
cially urban and rural India will have 
a disastrous effect on the economy of 
our country. 

I commend that the government 
should take these v~ry important. 1 
say, fundamental questions which I 
have raised and '")ther members have 
aho raised. into consideration when 
they wi]] finally prepare the aQricul-
ture polky of aur &:ountry. The -coun-
try will be very glad to have a sound 
agriculture policy in tune witb the 
sound industrial policy. In this con-
nection, I hope there should be some 
alliance between the two. 

- ~. -~~ fTranslatlonl ,. I "\-
SHRI SAR_JJ,J PRASAD SAROL_ 

(Mohanlalganj): Mr. Deputy Speaker. 
Sir. 1 am gratet ul to you for giving 
m~ -an opportunity to speak. I wouJd 
like to thank my friend for having 
moved the Resolution which seeks to 
protect the farmers and has. thus. 
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given us an opportunity to discuss 
this issue. This is a very important 
Resolution. India is an agric1.11ture-
based country and 80 per cent of its 
population lives in Villages, of which 
75 per cent draws its sustenance from 
agriculture. The fanners and the 
labourers are the blessed sons of 
Mother Earth and they live in villages 
which is the soul of India. The far-
mers are the back:bon~ of India. 

Mr. Deputy Speaker, Sir. I would 
not like to repeat the points which 
have already been raised bv many 
other friends. . 

[English] 

MR. DEPUTY SPEAKER: You 
stop here. You can continue next time. 
The House stands adjourned to meet 
on Monday, September 3. 1990. at 
II A.M. 

18.90 hn. 

The Lok Sahha then adjourned till 
Eleven at the Clock On MOnday. 
September 3. 1990/ Bhadral 12. 1912 

(Saka) 
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